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LOK SABRA DEBATES 

1 2 

LOK SABHA ORAL ANSWERS TO QUESTIONS 

H'edne,day, November ~. 1986/ 'Kartika 14, 
1908 (Saka) 

Tht! Lok Sobha met at EleJ'en 0/ the 
Clock. 

[MR. SPEAKER in the Chair] 

[English] 

INTRODUCTION OF MINISTERS 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): Mr. Speaker, Sir, I 
have pleasure in introducing to you our new 
Minister 0 f State in the Ministry of Home 
Affairs, Shri Chintamani PanigrabL 

Shri K. Natwar Singh is now a Minister 
of State in tbe Ministry of Extt"rnal Affairs. 

Shri Sontolh Mohan Dev is DOW the 
Minister of State in the Ministry oJ 
Communications. 

SHRI JAIPAL REDDY: They are 
all encyclopaedic experts. They c ~n feJ\e 
and deal with any subject. 

[Tra,.,/at Jon] 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, both ChlnlQ (anxiety) and 
Santosh (contentment) are now in tbe 
Council of Mini.terl, 

Rese"at Ion Policy 

+ 
*21. SHRI V. SOBHANADREESWARA 

RAO! 
SI-IRI SODB RAMAIAH : 

Will the Minister of WELFARE be 
pleased to state: 

(a) wbether attention of G overnmeDt 
ba" been drawn to the recent agitations 
agaiost the reservation policy of the Andhra 
Pradesh and Karnataka Governments · , 

(b) whether it is a fact that the Chief 
Minister of Andhra Pradesh has written to 
the Union Government to take initiative for 
a national consensus on the reservation 
policy; and 

(c) if so, the details thereof and tbe 
reaction of tbe Union Government theleto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) The Cbief Minister, Aodbra Pradelb 
bad written on 21 st September. 1986 to take 
initiative for convening a national conference. 
The Government of India i. of the view tbat 
tbe status quo sbould be maintained until a 
eoasenlut OD tbe Iubject is cvolv~. 
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SHRl V SOBHANADREESWARA RAO: 
'The makers of the Constitution have really 
indicated In Article 15 (4) as well as Article 16 
(4) for making provision for reservation of 
posts in favour of any backward cl8s8 of citi-
zens who, 'in the opinion of the State, are not 
adequately represented in tbe services under 
the State. Till nOWt only for SCs and STs 
together 225 percent of posts are reserved in 
the Central sector, public sector undertakings 
as well as in almost all the State G overn-
ments. But in Central services, as things 
stand today. there is no provision for reser-
vation to other backward classes. which is 
against the intention of the maker. of the 
Constitution. In this reply, the Government 
of India is of the view that the status quo 
should he maintained until a consensus on 
the suhjr_.ct is evolved.. That means, no 
facilitv of res~rvat ion to backward classes 
would con.illu~. There I seek information 
from the hem. Minister. Since there is 
provision for reservations upto a maximum 
of 50 per cent, will the Government accept 
the lec{)mmendation~ of the MandaI 
Commission, the report of which wa!; 
submjtted as far hack as 1980? Will the 
Government come. forward with a proposni 
to provilie for 27 per cent reservations in 
Central Governmets posts as wen as public 
sector unJ<'rtakings to other socially and 
edllc3tional1y backward classes? 

DR. RAJENDRA KUMARI BAJPAI : 
Sir, as the hOM. Member has referred to 
Article 16 (4) of the Constitution, I win 
only Hke ttl m:nt\on here that this Article 
clearly suites about the Scheduled Castes 
and the Scheduled Tribes, but at tbe same 
time. nowhere it has been stated in tbe 
Consti1ution about the determination of 
Back\val J Classes on ca~te basis. What the 
Mandal Commission has tried to determine 
il first they ha \Ie said that in all thele are 
52 per cent Backward Classes.' Then 
somewhcn.~ the\' have said that as it is not 
possihk aod as in several judgements of the 
Courts the,)' have said that reservation can-
not go bey,)nd "iO per cent, so it should be 
27 rer cent. In the census also we do not 
80 act,;ording to the caste basis. There is 
no such thing that it is tbis caste or that 
caste. So, there is no scientific or lolid 
basis or solid criteria by whicb we can say 
that it sbould be 27 per cent or 38 per cent 
or 30 per ceot. So, this is all confusina. 
The only constitutional obligation o~ tbo 

part of the Govettlment of Jl1cia is tbat 
from time to time we caD appoint commi-
ssions and the State. are allo free to appoint 
commissions, and we caD just evaluate the 
condition of the Backward CJasses. And in r 

doing so. frC'm 1952 .. 53 onwards, tbe 
Government of India appointed the Kaka 
Ka]eJkar Commission. Their findings were 
also discussed. Then this MandaI Commi-
ssion was also appointed and its Report 'Was 
placed in the Parliament. It W8S discussed 
in Parliament twice. There was no uD8al-
m ity on all tbe points. So, tbe hOD. 
Member must realise the rea lit, of the 
Situation. 

SHRI V. SOBHANADREESWARA 
RAO : Mr. Speaker, Sir, primarily the 
Mandal Commission was appointed to 
identify the socia By and educationaUy back-
ward clas£es. It has done its exercise and 
submitted it~ findings to the Government. 
It is for the Government to accept or refuI' 
them or to take some other suitable steps. 
The other thing which I would like to know 
(rom the hon. Minister is that from bar 
reply it is obviously seen tbat the Govern-
ment of India does not want to take on 
initiative. At "resent in some States there ); 
is reservation for Backward Classes but in 
some States absolutely there is no reservation 
for them, and this is quite a discrimination 
amongst the weaker .ections. Apart from 
Scheduled Castes and Scheduled Tribes, 
there are really depressed and oppressed 
backward communities which are economi-
cally very very poor and socia 11y and 
educationally backward. In these circum-
stances, will the Government take tbe 
initiative and call for a conference of Chief 
Ministers and prominent persons in social 
life and evolve' a consensus on this matter? 
Already 38 year s have passed.. Win tbe 
Government at Jeast DOW' tlke lif initiative 
a~d convene such a conference at ~the earliest 
to do justice to the backward clalses ? 

DR. RAJENDRA KUMARI BAJPAI : 
Sir t first we must understand the backward 
c1asses and the meaning of caste. )f we are 
thinking of backward classes in terms of 
eC0DOmicaHy backward or socially backward 
or educationally backward <,ur 20-Point 
programme Is meant (or that. We are 
tryina to bring up people above poverty 
line and if in so~e State ttl~re are 48 per 



~ Oral Answers KAR.TIKA 14, 1908 (S.4K.A.) O,al Answers 6 

cent people below poverty line. it cov~rs all 
sections of people. That includes socially 
and educat ionally backward also. Nowhere 
in the Constitution and in our Central List, 
tbere is sucb a list as backward castes or 
backward classes but we take it tbat those 
who are educatiooal1y and economically 
backward, we must try to improve their 
condition and for tbat all our programmes 
are aimed at tbat .•. (/nt.rfuplions). 

SHRI V. SOBHANADREESWARA 
RAO: Sir, she has not answered lny 
question. My question is: W JII tbe Centre 
call for a national conference? She has 
not replied to that. 

DR. RAJENDRA KUMARI BAJPAI : 
To bring about a consensus, we can adopt Sf.) 

many methods. It is not necessary ooly to 
have a conference. Parlianlcnt also can 
have s~me consensus or we can arrange 
outside Seminar or we can arrange outside. 
debate. So, a Conference ah,) can b~ 

arranged for conseo,iUs. But we have to 
find out the truth. 

(Interrupl ion:.) 

MR. SPEAKER: I am getting the 
an.wer for you. 

DR. V. VENKATI:SH ] his is an 
insult. Not only that. The people of this 
country are suffering because of the wrong 
policy of the Government. 

(lnle rrup lionl) 

MR. SPEAKER : PJea~eJ 1),;,. Venkate~h, 
don't do it lik:! ahat. It d~)t.:s not behave 
you well. You have got to atlldc by th .. : 
rules. I can only allow four or live Suppie-
mentaries. That I wilt do. Two I ha\'c 
already allowed. 

[Tra Jslation) 

SHRI SHYAM LAL Y ADA I : 1 
would like to kn lW from tlle hone Minister 
"'hetb~r he is II .vare of lh! {d,et that under 
tbe Constltution of India, th.: Preiidc.!ot IS 
,mpoworcd to appoint a CommillioD to 

look into tbe condition of backward classes 
and under tbis provision. as be has himself 
said, Commi •• ions were appointed twice 'I 
There is a soparate provision in the Coolti· 
tution for socially and educationaU, 
backward classe. and for the economically 
poor, i.e. people living below the poverty 
line, there is a .epara te proaramme. Tbe 
hOD. Minister cannot say that there are DO 
socially and educationally backward people 
in a country like India. In our country, 
some people get respect and SOllle people aet 
disrespect nlerely on the basis of their caste. 
I have personally experiencej this in nly life. 
Therefore, mere words WJII serve DO purpose. 
You mayor may not practise caste system 
inside Parliamenl, but caste 5),steln dots 
exist even today and you get b~netits out of 
it. Those who belong to higbcr castel or 
tbose who say that they are born in a 
higber caste do taie advantaie of thi. 
system. Does she not know that thousands 
of people have recently courted arrest in 
Delhi on the questioll of reservation? AU 
parties are unanimous tbat re~elvatlon should 
be allowed in jobs to the educationally and 
socially backward classes. If you see tbe 
posts of District Ma"istrate and 8.S.P. io all 
districts of a big State like Uttar I'radesh, 
you will hardly find any incumbent belongina 
to backward classes. 

Keeping these things in view. it 1S not 
proper not to appoint persons b:longing to 
backward classes in (jover.on1cnt jobs. 
When Government are paying its e1DpIoyee. 
maximum pay and allowances and they arc 
eaClllOg tbn)ujh corruptiOn also then all 
should be gIven ~qual opponunlty tu make 
they while the sun shi:l.l~s! I wUUlu llkl.:: to 
know why tbe hon. MIIHs,e;:r d.ut!s Dol pay 
attention to it ? 

DR. RAJEND~!,A KUrwiARl BAJiJAI : 
Mr. Speaker, SUo, wc= are agam oa~k to 
square one. If wt! talk of l'>a(;kWilrJo~is­

econolnic (Jf educaLlonal--il IS UodCIslan .. 
d.abl~ ano Oov .. r.olllt:ot a((~ d01;.Jg ilS O~SI 10 
elevate tbt:so people and it appL':::i to all. 
OUf new Educa.tion Polley will aho take ~are 
of these wbo are edul;tiuou;:;,lly bacKwal'd. 
OUI' 2U"POiDl ProgranlDll: IS also U1:MiDCd 
to take care of thiS aspc\.:.l. Yllelti OfC, it is 
not correct to say tbat we jus, leavl;: iDOlO 
&CCtiollS out. 
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Even if you talk of caste. it is not that 
•••.•. «(,,',rruptlons) ....... 

MR. •. SPE~KBR: Why don't you let 
others listen? I cannot aUow 400 or SOO . 
Members to apeak at a time. 

[English] 

I have to go according to the whole 
House. I have to cater to this House. 

(Tran,slatlon) 

DR. RAJBNDRA KUMARI BAJPAI : 
The annual income of Rs. 6400/- that h:JS 
been fixed as a norm to decide whether a 
family is living below the poverty line is not 
for a particu1ar calte. It applies to all who 
are backward and poor. All Government 
programmes are equally applicable to them. 

So far as the jobs are concerned, appoint .. 
meats are made openly on the basis of merit. 
As I said earlier, I do Dot have any list as 
to what criteria should be adopted at each 
lovel to give them reservation, as we have 
IS per cent reservation for Harijans or 
Scheduled Castes and 7, per cent for 
Adivasis or Scheduled Tribes at All India 
level. But there are no specific criteria io 
respect of backward classes on the basis of 
which it may be said that they are to be 
liven 27 per cent reservation. There are 
contradictions in Mandal Commission's 
report itself. 00 the one band, they say 
that whosoever reaches 22 and 11 points 
according to their formula. comes under the 
category of backward class. Later on they 
reduct!d it to 27. Now the question arises 
that they themselves say 5l at one place and 
at another place they say 27. Tbu'l, the 
Commission bas itself created such a 
confusion; hoW does th.::n it become bindmg 
on the Government '1 (Intt?,'r"pt;ons) 

[Englilh] 

MR. SPEAKER: How can I allow all 
these people ? 

SHRI C. MADHAV REDDI: You 
may allow balf .. an .. bour dilcussion. 

MR. SPEAKER: I have allowed it 
thre! times. 

SHRI S. JAIPAL REDDY: The bon. 
Minister attacks tbe MandaI Commission 
report. She should be prepared for half-an-
hour discussion allo. 

DR. V. VENKATESH: Sir. it is very 
v.ry important. 

[Tranl/allo" ) 

SHRI D.P. Y ADA VA: Mr. Speaker, 
Sir, I feol that the boo. Minister has misled 
the House about tbis fact. Article 340 
carries two words -socially and educationally 
backward classes. Therefore, it canDot be 
said that there i. no provision in the Consti-
tution of India for the socially and 
educationally backward classes. Pandit 
Jawaharlal Nehru and Dr. B.R. Ambedkar 
first at th~ time of framing the Constitution 
and then in 1 'is 1 when the Constitution was 
amended, bad categoricalJy stated tbat : 

[Engli.rhl 

"Whether we call it a class or calte. 
tbe matter is tbe same. The persons 
who are socially and educationally 
back ward ha ve to be· pushed 
abead." 

( Translation) 

Therefore, you cannut say as to what is 
the definition of 'back.ward'. You have 
yourself made a mention of Supreme Court 
and Hilh Court. (Int~rruPli{}n.,) 

[English] 

MR. SPEAKER: I do not want a 
discussion on it. 

[ Translation] 

SHRI D.P. Y ADA VA: Several judge-
ments delivered by the High Courts and the 
Supreme Court relate to reservation. The 
hon. Home Minister had given assurance in 
this House in August, 1983 that they would 
make provision for reservation-the percen-
tage of restrvation might be little lower or 
higher. It is really a matter of rearet if tbe 
hone Minister docs not come prepared evon 
.fter aucb an allur.DCC. Sbe abouJd have 



9 O;a/ An8H'ers kARTIKA 14. 1908 (SAKA) b"d An. wets 10 

specific information on a1l points and sbould 
not try to mislead the House by sayiol a 
tbing which is not a fact. 

DR. RAJENDRA KUMARI BAJPAI: 
I am not prepared to accept it I have 
come to the House fully prepared and what-
ever J have sa~d has been said with full 
responsibili ty. I would also like to say 
tbat tbe recent incidents in Ancthra Pradesh 
and Karnataka are eye·opener and all bOll. 

Members should tbink over them before 
spe"king. 

lEnglish) 

DR. V. VENKA1ESH: Slr~ I wanted 
to k now the answer beca u~e more than 50% 
of the population in this country UH! fooled 
by this Government. I want to categor ical 
answer. 

S.HRI GIRDHARI LAL VYAS: No. 

MR. SPEAKER: You put the question. 

DR. V. VENKATESH: Under tbe 
name of 20-point programme, tbey do it. 
That is wh,Y, 1 am askioB the question 
whether tbey are going to accept the report 
of tbe Mandal Commission or not. I want 
a categorical answer. 

MR. SPEAKER: I t has been replied so 
many times. 

(I nterrupllon .. ) 

L TraflJ Jal ion J 

DR. RAJENDRA KUMARI BAJPAI : 
Mr. Speaker, Sir, we are considering as to 
bow we can reacb a consensus. 

We bave to evolve som: consensus on 
tbis issue. So, tbe question of rejectio& or 
accepting the report does not arise. 

DR. V. VBNKATESH: Regarding 
reservation, bow loog do you want to 
prolon,? (/.t"I'uptl()lJ.). 

MR. SPEAKER: Sbri Vishnu Modi-
_ext question. 

AN HON. MEMBER: We want balf-
ao-hour discussion. 

MR. SPE AK ER = I ha ve allowed 
enough on this--not once but tbrice. A 
lot of discussion has already taken place. 

Sbri Remashray Prasad Singh. 

Attempt 00 the Life of VVIPs 

*23. SHRI RAMASHRAY PRASAD 
SINGH: 
SHRI VJJAY KUMAR YADAV: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether an attempt on the life of 
Prime Minister, President and other VVIPs 
was made at Rajgbat on 2 October. 1986 ; 

(b) whether a C<'mmittee has been 
appoirted to enquire into the security Japses 
and suggest revamping of VVIP security; 

(c) if so, the outcome thereof; and 

(d) whether adequate measUl cs have 
been taken since to tighten security arrange .. 
ments for VVIPs ? 

THE MINISTER OF HO~1E AFFAIRS 
(S_ BUTA SINGH): (a) An atte;npt on 
the life of the Prime Mjnihttr was made at 
Rajghat on 2nd ()etober, 19l{6. The 
PCtO!sident and other ViPs were also preseot at 
Raj"hat. 

(b) Yes, Sir. 

(c) The Conlmittee has submitt~d its 
Report on 31.1 O.~6. 

(d) Yes, Sir .. 

l Trans/al 10.1 J 
SHRI RAMASHRAY PRASAD SINe.H: 

Mr. Speaker, Sir, I would like to kaow frum 
tbe bOD. Minister .••.•• 



J 1 Oral" AnswerJ' ~OVBMBBR S" 1986 

MR. SPEAKER: We have lot its done 
Yesterday. 

Yesterday, we bad full discussion on it. 
We have done it. 

(Translario'l] 

SHRI RAMASHRAY PRASAD SINGH: 
Mr~ Speaker, Sir, I have to make a sub ... 
mission. He has said that tbe committee 
has submitted its report.. I had asked about 
the number of person! found guilty for it aod 
the outcome of the report of the committee '1 

MR. SPEAKER: It is coming. 
Yesterday only it was told. 

SHRI RAMASHRAY PRASAD SINGH: 
Tht! second point tbat I want to raise is that 
the occurrence of this incident and tbe news 
r..:ports thereon have caused fear among the 
people. The news has caused apprebensions 
among the public. The assailant intruded 
io spite of such a tight security arrangement 
lnd used his country-made pistol. As a 
result of this, people have lost all faith in 
:be security system. 

MR. SPEAKER; This bas been replied 
o Yesterday. 

( InterruptionS) 

SHRI RAM~S(IRAY PRASAD SINOH: 
fhcre is resentment among tbe people. Has 
,he Gov~rnment enacted tbis drama to 
"c:mo"c this n:scutnH:~ol among the people 
md to di\:crt their attention 1 ..... . 
Inte rupt:o.1 J ...... 

SHRI V. TULS(RAM: Mr. Speaker,' 
~lr, posters printed in Pakistan have 
lppeared in the Golden Temple Amritsar. 
vhcreas a discussion took place here only 
'e~Herday. 

MR. SPEAKER: Sbri rut.iram, please 
akt: your seat; This is Dot the way to 
iuse point. 

~IH~l V. TULSIRAM: You havo 
"'hl luat di"U8lioD was beld YCltol'daJ. 

MR. SPBAKBR: I was saying about 
the question. 

[English] 

Free-hold Title of Land to Refugees 
Coming to West Bengal 

.24. SHRI SATYAGOPAL MISRA: 
Will tbe Minister of HOME AFFAIRS 

be pleased to state: 

(a) whether any steps have so far been 
taken by Union Government to give free-
hold title of land to the Icfugees comias 
to West Bengal; 

(b) jf so, the details tbereof; and 

(c) the reasons for delay in taking a 
concrete deci sion in this r('gard '! 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) to (c) As per 
decision taken in 1974, free bold title of 
land to displaced perSCDS from former East 
Pakistan resettled in rural urea$ of West 
Bengal is already beinl given. The displaced 
persons in urban a,.eaJ are, however, given 
land on 99-years lease-hold basil. Tbe 
policy bas been recenlly reviewed and a 
final decision in the matter is IJkely to be 
taken SOOD. 

SHRI SATYAGOPAL MISRA: In his 
answer the hon. Minister has admitted that 
dlsplact:d p~rsonl comins from East Paklstan 
have got free litlebood of land but 10 tbo 
case of the urban areas 99 years lease bas 
granted. 1 do Dot know why the discnmi ... 
nation was made. I think the hun. MlDlster 
WIlJ clear this point. (1m " rruption) 1 his 
type of iDdls~rimination has created a 5cnse 
of total insecurity among the displaced 
pcrsuns coming from former East Pakistan 
to West Bengal. A meetini was held OD 
~ 8.9.84 whtre tbe bOD. Prime Minister wal 
present and bon. Home Mloister was also 
present. Tbe meetina was held in Calcutta 
with tbe enie! Mini13ter ot West Bengal. 
I learnt from the newspaper that tbi. 
problem was discussed in the meeting. I 
want to know wbat IS the outcome of tbo 
meetiOit wbat was tbe proposal of tbe 
Government of Weat BOIlIal, what dooiiiOD 
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was taken, because subsequently 1 found in 
tbe nowspapers that the Prime Minister had 
liven a long sp~ech that free titles have 
been granted to the rerulees. But that is 
not there in tbe answer. The bon. Minister 
will clarify the point. 

s. BUTA SINGH: Firstly. I must 
emphatically state that there is no discrimi-
nation against West Bengal as stated by my 
bon. Member of Parliament. As be is fully 
aware, the earlier decision of giving this land 
on 99 years lea!l:eho'd basis was taken in tbe 
year, 1974 in which it was stated clearly 
that it was not proposed to give ownership 
of plot holders in the urban areas, about 1.02 
lakhs. Th e reason is that the land prices 
were high. Tbere may be scope (or 
alienation of Jand. A Jarge Dumber 
of hone Members, especially the 
Congress Memhers of Parliament in the last 
Session-you very much remember- raised 
this issue. Also, the organisation of the 
displaced persons in West Bengal raised tbis 
issue. I made this commitment on the 
directions of the Prime Minister that we 
should try to see that the same treatment is 
meted out to the refugees of the rural as 
well as urban areas. Subsequently in a 
meeting-the hon. member is fully aware-
tbe Prime Minister assured tbe people of 
West Bengal that ,tbis anomaly will also 
be rectified and we are at a final stale. His 
Government knows pretty 'Well I do not 
know why tbe hon. Member is disatisfied. 
The decision is in the final stage. We are 
likely to take a decision in two or three days. 
It will be done. 

THE PRIME MINISTER (SHill 
RAJIV GANDHI): As the hone 1\1inister 
bas said about the meetins, I would like to 
add two words. to that. As the question of 
my mteting witb the Chief Minister bas been 
raised, 1 have received a Jetter from tbe 
Chief Minister and I have asked my 
Secretary to reply to his Secretary giving 
full details of ever, single step tbat has been 
taken after that meeting_ And II it tbe hon. 
Member is interestod, I wil1 send him a copy 
of that letter. He will see from that letter 
tbat there is llotbing that bas been left, from 
tbe (;entre's side. to be dODe. Tho only 
items pending are tbole that are pcndio. 
wi~b the W~st Bcnlal O~.rnmcDt 

SHRI SATYAGOPAL MISRA: I am 
raisina one specific point. The bon. 
Minister haa liven assurance tbat within 
two or tbree days tbey \\,jll cl.ar that project. 
That i. why I am not pressing for tbe second 
supplementary. 

KUMARI MAMATA BANERJEE: 
Sir, on bebalf of the West Bengal people 
and the refugees all over the country ...... . 

SOME HON. MEMBERS: All over 
tbe world r 

. KUMAR I MAMATA B~NERJEE: 
Yes. I must congratulate OUf Prime 
Mit1i~ter and tbe Home Minister t ecause the 
Prime Minister visited West Bengal and he 
bas recently announced a D~~W packRge for 
the refugee people. The hon. Minister has 
already announced that there should be no 
discrimination between the urban areas and 
tbe rural areas regarding this. I do not 
know why the opposition memher dces not 
know. He has nothing to do. There is no 
pOlitical feud. 

( InlerruPtitJns) 

They do not know anything about the 
refugee problem. This is a political drama~ 
Already. the Government has taken a 
decision. You must conaratula te our 
Government. 

(Interruption,;) 

MR. SPEAKER: Nothing .. else will go 
on record. (lnrlrrupt ionJ)* 

KUMARI MAMATA BANERJEE: 
You do Dot know anything. May I know 
from the bon. Minister whether the Govern-
ment is going to set up a Regional Rehabili-
tation Department in Calcutta to look afteI 
these thiolS. If the State Government is 
willin. to distribute these title deeds, tbey 
will live only to their Parry cadre. In this 
conoection I would Jike to know whether 
tbe Goveroment is tryine to set up a Natural 
Committee or an advisory committt:e where: 
the public representatives will be there- the 
refusees' representatives will be there. ,. 

( Int.rrupllon.~)· 

·Not rtCordcd. 
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MR. SPEAKER.: No indilnUied word 
should remain, on record. 

[Translation] 

S. DUTA SINGH: Mr. Speaker, Sir. 
although lC.umari Mamat. is second to none, 
yet what sbe bas said ••• 

MR. SPEAKER: Tho very word 
'Maroata' is such. 

s. BUTA SINGH: The point which 
sbe bas raised was decided in a meeti~a 
between the Prime Minister and the Chief 
Minister According to the de=ision ta~en, 
the monitoring of tbe n~w and old proJe.cts 
for which Central assistance was beltll 
given would be done jointly by tbe State 
Government and the Central witb regard 
to their implementation. 

[English] 

I can assure the august House that we will 
Ice to it tbat no discrimination is made at 
the time of implementation at the field level. 

Ass.Isiallion of General Valdya 

+ 
*26. SHRI UTTAM RATHOD: 

SHRIMATI PATEL RAMABEN 
RAMllBHAI MAVANI: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether tbe culprits respo~sible for 
the assissination of General Valdya have 
been apprehended and prosecuted; and 

(b) whether adequate measures have 
been taken for the safety of V.l.P.s in 
different States? 

THE MINISTER OF STATS IN THE 
MINISTRY Of PERSONNEL, PUBLIC 
GRIEVANCES AND PBNSIONS AND 
MINISTER OFSTATB IN THB MINISTRY 
OF HOME AFFA.IRS (SHRI P. 
CHIDAMBAR.AM): (8) Tho maina ccused 
and ODe of bis assoeiatea bave been appre-
bended in tbiscase. Prosecution wiU be 
h 1 "..._,..".A nn completioD of inveatlption. 

(b) The concerned authoritiee bave been 
a.ked to mako suita1fle arf'naem,ntt for 
the protection of such V.I.Ps. 

SHRI UTTAM RATHOD: May I 
know if any .peelaUaed training is im,arted 
to the people who are workin, as 
lecuritymen and if so. what is tbe duration 
of tbe training and whether their skill is 
evaluated periodically ? 

SHItI P. CHIDAMBARAM: We are 
impartina specialised trainiog for people 
detailed for security duties. In Delhi, tbe 
Delhi Police impart specialised training. 
For other areas, we bave reQuested tbe State 
Governments to detail for security dUfies only 
tbe personnel who have received specialised 
training. There are facilities available and 
if any particular VIP or any particular State 
Police want a certain number of security 
personnel to be trained specialty in security, 
we are willina to impart such training. 

5HRI UTTAM RATHOD : In the case 
of Gen. Vaidya, may I know whether any 
monitoring was done? 

SHRI P. CHIDAMBARAM: In Oen. 
Vaidya's case, tbe Government of Maba-
rashtra bas informed us tbat they had 
reviewed the matter with the General 
himself and bad settled upon tbe requirtments 
of security. The Government of Maba .. 
rasbtra ha. informed us that there were 
two PSOs in the morning and two in tbe 
night for twelve hours each; and four 
Watchers in the morning and four in tbe 
Dlgbt for twelve hours each: one Head 
Consta ble and four ConstabJes were 
providod as reside9tial guards; and an escort 
jeep carrying one PSI, one Head Constable 
and three Constables would be provided if 
the General informed the local authorities 
about his travel. Tbe matter was reviewed 
with tbe General by tbe Deputy 
Commissioner of POlice. Pune, as well 8S 
tbe Commis,ioner of Pollee, Puce. Despite 
all tbese arrao,emeots, it was unfortunate 
tbat General Vaidya was assassinated. 

(TranI/at/on 1 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 1 would Uke 10 
know from tho hon. Ministtr a. to wbJ 
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precautionary measures were not taten when 
warD iDS was Jivon in advance for tbe 
possible murder of General Valdya, and wbat 
are tbe reasons for not makinl any break. 
tbrouih in tbis case so far? What is bis 
opinion a bout it and what 8teps do tbe 
Government propose to take in future ? 

s. BUfA SINGH: Sir, tbis is a matter 
for investigation as 10 what precautionary 
measures were taken and whether tbose were 
inadequate? But so far as tbe prolress in 
the cale is concerned. as told by my 
colleagae, two main culprits have since been 
apprehended and the police efforts are 
continuing to apprebend tbeir other asso-
ciates. We hope to nab tbe other culprits 
100D. 

[EnlIJ,h) 

SHRI S. JAIPAL REDDY: I wish to 
put a question in reaard to tbe aspect of 
investigation into the security lap.e. The 
bon. Min isler bas said that. whenever 
General VaidY8 was to travel out. a jeep 
witb policemen wouJd accompany bim. 
When be was assassinated ••• 

MR. SPEAKER: He bal also .aid-
"If tbe General informed the local 
autborities" . 

SHRI S. JAIPAL kBDDY : Even 
otherwise, two policemen were to accompany. 
According to tho version supplied to us by 
the Press and the Parliament, only ODe 
police man was tbere 10 bis car. I would 
like to know whelher any iovcstlaation hal 
beCD made into tbis security lapse. Secondly 
I would like to know wbetber it is true tbat 
the former Prime Minister of India, Shri. 
Morarji Desai bad received a threatening 
letter from the terrorists and whetber any 
security' atrangeme.ts have been made for 
bim. 

SHRI P. CHIDAMBARAM: I can 
aOlwor tbe first part of tbe Han. Member's 
questioD. Aa I said. after Gen. Vaidya 
broulht to tbo notice of tbe local police tbe 
tbreateDins letters, tbe matter wal reviewed 
wltb bim by the Deputy Commissioner of 
Police. The Comminioner of Police 
miewcd UlI _~tt' witll Gon. Vakl1a 0.-

tbe 8th of Auaust 1986 and ~ these arrange .. 
ments were sett\ed. Unfortunately Gen~ral 
Vaidya did not inform the local p{l)ice of 
his travel on that day and. therefore. the 
escort police did not accompany him Ono 
PSO was there in the Maruti Car. As I 
said, there was a lapse in tbe sense that tho 
arrangements which had be~n settled with 
Gen. Vaidya were not followed thr' ugh, 
partly because the General him~elf did not 
inform about his movement. That is why I 
said tbat it was unfortunate that there was 
a lapse in that sense. We did review the 
security arrangement'.;, the Government or 
Mabarashtra did review the securit~ arrange .. 
ments. We arc taking adequate steps with 
re.ard to other VIPs. 

As far as the second part c( the Question 
is concerned, I would require notice. 

SHRI S. JAIPAL REDDY : Part (b) 
or the question refers to the security arrange w 

ments to other VIPs, He is :ending to 
dismiss the tbreat to the life of the former 
Prime Minister of India so light ly. 

MR. SPEAKER: You can write to 
bim and I think every arrangement wHJ be 
made. 

SHR) S. JAIPAL REDDY : I have 
referred to tbe tbreat to the life of tbe 
former Prime Minister Jf India.. H".~ does 
not even deem it prOiJcr to i:Snsw.:rs. 

MR. SPEAKER: What I fed is that 
they do take care of it. 

SHRI S. JAIPAL REDDY: Why 
didn·t the Home Mini~ter say th'lt? He 
is tending to tread it lightly. 

AN HON. MEMBER: The Min:~t~t 
concerned should reply. 

s. BUrA SINGH: As far as the 
)e-tter of tbreat to the former Prime Minister, 
Shri Morarji De$ai is concerned, we did 
take action on tbat. immediatdy I lot ir 
toulcb with the Mabarashtra G()Vt~rnment 
We contacted Sbri Moraji DesaJ from htr: 
also aDd tbe arran.emoDts to hjs s~thfdcti{)J 
"" !Dad,. 
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EsploratlOD of MI ....... Ken'. 

-27. SHR. THAMPAN THOMAS: 
Will the PRIMB MINISTER be pleased to 
atate : 

(8) whether Government are aware of 
the availability of rare eartba like monazite 
in KeraJ. ; and 

(b) the steps taken to explore the 
possibilities of exploiting the minerals and 
metals in Kerala ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECl RONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) Yes, 
Sir. 

(b) M Is Indian Rare Earths Limited. a 
Department of Atomic Enerpy undertaking, 
is already operating a plant at Chavara for 
recovering variouc; minerals like ilmenite, 
futile, monazite, zircon etc. and H plant at 
Alwaye for processing of tbe monazite to 
produc! rare eartbs compound •• 

SHRI THAMPAN THOMAS: There 
are very rare and unique metals available in 
Kerala. I would like to know whether the 
Government bas undertaken any investigation 
with regard to the availability of these 
uniqu~ metals which arc very useful for tbe 
atomic energy purposes and defence purposes, 
whether any investillation bas been made 
for the last three years and what pilot 
projects have been started in Kerala except 
these two, and whether you have got any 
projects for tbis purpose to develop atomic 
energy in Kerala. 

SHRI K. R. NARAYANAN : We have 
been continuously making investigations into 
tbe mineral resources of Kerala. This 
question refers to rare eartbs. In regard to 
manufacturina and processing of rare earths, 
we have only these two factories in Kerala, 
one at Cbavara and another at Alwaye. 

SHRi THAMPAN THOMAS: I was 
askina whetbor tbere is any otber propolal 
or plan to iQvesti,ate. Tbat i, DOC 
"oswere4. 

SHRI K. R. NARAYANAN: W. are 
invcltilatina. Actually tbese resources are 
unlimited and immense so that these two 
factories have to exhaust an their capacities 
in order to process these tbiogs. Other 
proposals as they come will be examiDed. 

SHRI THAMPAN THOMAS: Tbere 
are two cJlses which have been reported. 
One is form Rare Earths, Alwaye about 
pollutjon and how it affects the health of 
the workers and inhabitants Jiving nearby. 
There are l~p~,s on the part of the manage-
ment in the disposal of waste of the compaoy 
Even tbe court bad interfered and ordered 
an injunction about the functioning of tbe 
factory. Has Government taken any steps 
in this regard to rectify the same? 

At anotber place called Sbertal1ai because 
of the availability of rare earths the 
radiation effect is very high. There wat a 
report that the people living in that area are 
suffering from peculiar diseases on account 
of radiali()D. Has Government undertaken 
lOY study and remedial measures in tbis 
respect '/ 

SHRI K. R. NARAYAMAN: 
Government bas seea the reports about the 
death and disease caused by radiation at 
Alwaye. This has been ~one into thoroughly 
with the help of the bio~medical division 
and health physic'i division of B1\RC. The 
report sa id there were l·~ dt"dths on account 
of cancer caus~d by radiation in this factory. 
This has t"cen gone into and we have 
discoverej thei e were 5 deaths but none of 
these death .... wa~ due to rildiation or environ .. 
ment problem in this particular factory. 
There w(!re other r~ports about people baviDI 
become 111 because of radIation. l'helO 
people were sent to cancer detection centre 
and also to the regional cancer C\;!l)lre and 
it was proved actually tbat they were not 
suffering from -cancer. We have thoroughl, 
examined and the report turned out to be 
not correct. 

SHRI THAMPAN THOMAS: Wbat 
about Shertallai people luffering If( m 
peculiar disease because of fare eartb 
compounds present? Has aoy iDvosti,a lioD 
~D made iD~O tllat 1 
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SHRI K. R. NARAYAN AN: lovelti-
lation bas been made on this subject in 
Sbertallai and the st udies have shown DO 
harmful effect 00 the people living in tbi. 
area a8 a result of radiation from monlzilc 
sands We bave a monazite turvey unit in' 
Sbertallai In order to continuolly monitor 
this aspect. 

[ Transl41iDn] 

SHRI MADAN' PANDEY: II tb. 
hon. Minister aware tbat there i. a rare 
earth deposits belt stretching upto 18 km •• 
in cbatrapur arCa of Orissa? Though Rs. 
130 crore proposed project fOl' expJoitation 
of tbese depOlita bas been set up there, so 
rar production within its scheduled time has 
Dot startl!d. As a result of this, the country 
is being deprived of tbe benefi ts and valuable 
foreigo exchaoge, which it cou\d have other-
wise earned. If tbe hon. Mtnister hal any 
information in tbis regard, be may kindly 
.hare it with us rigbt now or else be may 
collect the information and place the same 
on tbe Table of tbe House. Why as such 
a unit not functioninl properly in spite of 
its beinl equipped with aU tbe resources ? 

[ElJlli.)hJ 

SHRI K. R. NARAYANAN : Sir, the 
Orissa .and complex bas been commissioned 
this yc="r. It is truo tbat there bal been 
delay. The project was conceiv¢d in 1982. 
For various unavoidable reasons the delay 
occurred. Tbe: reSeiODa were; First of aU 
the Civil work could IJot be cotnpl¢ted 
because of hc:avy rains and flood. SC~COl.loJy, 

some of the structuraJ steel we wanted to 
'aet did not come in tim~ ThuD, tbe 
contractor could not supply some ot the 
equipment in tAme. Because ot' th-:se 
realOOS, dela.ys bave occured, but J. am islad 
to say tbat tinally tbe plilDt bc1S been 
cOmmtlSloneo and it wiU be t'uuctiorung. 

UisC!ussioDS at National loteeration 
COQDell Meet 

·2.8. SMRI SHARAD DIGHB: Will 
tbe Miuister of HOME AFFAIRS be pleased 
to atate : 

(a) lhe subject discussed at the National 
Intearatlon Coun~ll-mc:~tlQI bold OD 12 

, Ioptomb"r. l!1~C) 1D New Dolbl ; 

(b) tbe decision taken in tbe moctinl ; 

(c) whether any follow-up action hu 
been initiated; and 

(d) if so, tbe details tbereof? 

THE MINISTER OF HOMB AFFAIRS 
(8. BUTA SINGH) : (8) to (d) A statement 
is liven below. 

Statement 

The meeting of tbe National Intearation 
Council heJd on 12.9.1986 was convened to 
discuss the welfare measures for minor ities 
in the context of the IS-Point Programme 
formulated by the late Prime Minister. At 
tbe meeting, various issues relating to the 
welfare of minorities and measures to combat 
communalism and to promote national 
integration were discu~sed. It was decided 
to set up a Sub-Group of 3-5 Members 
from amongst the Members of tbe National 
Integration Council to sualelt further foHow 
up action. 

SHRI SHARAD DIonE: It has been 
atated in the answer tbat various issue. 
relating to the welfare of minorities and 
measures to combat communalism and to 
promote national integration were discu<;sed. 
Tbcn, it was also decided te set up a Sub .. 
Group of 3 -5 Members frool amongst tbe 
Members of the National Integration Council 
to suggest furtber follow up action. 

I would like to know whether this Sub-
Group has been set up and if not, what is 
the f\~ason for not setting it up for lakina 
follow up action? 

S. BUTA SINGH: The proposal has 
been finalised; consent of the Merno era 
wbo have to be on this Sub-Group bas been 
obtained and shortly wo will sd up tbis 
Sub-Group. A variety of subjects wer~ 
discussed in thiS CouDcli aDd tbe Group will 
&0 into the dotails. 

SHill SHARAD DIGHE: It was a110 
reported tbat emphasis in tbe meeting was 
00 canyiDI out deepor 'tudy of lb. 
phenomenon of ,fundam.ntahslD. the 
OGODOmi..; aod looial laelorl tbal h:a4 \0 
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communal confticts, specialty in plaeel 
where eommuoalilm wat endemio. Have 
8liY steps been taken to make a deeper 
study about these tbings ? 

S. BUT A SINGH: Aa 1 mentioned. a 
variety of subjects relatiDg to represeotation 
of minorities io tbe various police organi-
zations, need for curbins relioDel funda-
mentalism, communal tension amon, the 
minorities, collective punitive fines, usc of 
relisious places, religious processions etc. 
were taken up a;Dd all tbe Members expressed 
tilemselvcs. It was a very 1008 meetiol· 
Views were also expressed by the leaders in 
the National Integration Council on tbe 
relional fundamentalism extensively. This 
Group will also 80 ioto tbis as to bow .ome 
kind of a consensus or a natiooal approacb 
could be evolved for tackling issue of 
regional fundamenfalism which is trying to 
cut at the roots of the unity and communal 
harmony in the country. 

SHRI SHANTARAM NAIK: After 
the Supreme Court judgement in tbe 
National Anthem case, it was reported in 
the newspaper tbat the Government has 
directed tbe Attofney General to file a review 
petition wilh respect to tbe same under the 
Jn~ull to National Honour Act, 1971. When 
we can ament1 this Act to acbieve our 
objective, why should we approach the 
Supreme Court for a stretcbed interpretation 
of the law? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF PERSONNEL, PUBLIC 
GRLEV ANCES AND PENSIONS AND 
l\1iN1S'IER OF STATB IN THE 
MiNiSTRY OF HOME AFFAIR.S (SHRI 
).). CHH)AMBARAM): 1be Governments 
POSI Ll JIl 18 that we do not accept the' judie-
ment of tbe Supreme Court and tbat is wby 
tht~ A nOfuey General bas moved the Supreme 
Court fOf a review of tbe earlier judacmeot. 
The bon. Members will kindly appr"ciate 
that under Article 141 of tbe Constitution. 
tbe judgement of tbe Supreme Court i8 law. 
We cuu amend the law; we 'are aware of 
I be preventiol of Jnsult to National Honour 
Act. Tbero is a lacuna in tbe Act. It 
,h)c;!s not pro\'ide for punlshmcaC for anyone 
who w.lUully rcfusea to participats in tbe 
fiL'Ialll of tbt aatioDM aDdIem. Tbil 

aspect b., been Doted and .fter the review 
petition is dlspoaed of by tbe Su,prom. 
Court, we will take further measures that 
are necessary to Inlute tbat the ,oatloual 
anthem is IUOI b, everyone and full aad 
complete honour is abow .. to the na·doaal.,; 
anthem. There ia DO compremilO 011 ddt 
queStion. 

SHRI lNDRAJlT GUPTA: The boa. 
Home Minister bas only iodicated some 
acnera) type of issues which were discuucd 
at tbe last meetinl of the National IntearatiOD 
CouDcil. If this smaller Sub·Group iI 
actuaUy to suuest follow up action, it mUit 
be on the basis of such specific issues on 
wbich tbere was a broad agreement--not 
jUlt discussion. but agreement. Otberwile, 
what will thi' Group do as rcsardl follow 
up aetion? Could tbe Minister indicate to 
tbis House at Jeast some points-specific 
points-on which there is a general aaree-
ment and on which follow up action can be 
suagested by the Sub.Group? Otherwise, 
it is all very value. Everybody il apinst 
fundamentalism. But wbat is happeniol? 

s. BUTA SINGH: When Ihis iuue 
was precisely put befoJo the National 
Intelra'ion Council tbat tbis could b. takon 
on broad con'lensus, lome of tbe hOD. 
leaders of the Opposition did say that instead 
of bay ins tbat it is tbe national consensus. 
we sbould 10 into the details of the problem. 
Then, tbi. Sub-Group was expected to 
really study tbe implicatioos. and ramifica-
tion. of the venom tbat is beiDa spread by 
this fundamentalism. The bon. Cbairmaft. 
Our Ptimo Maoister himself directed that 
tbis is sucb aD issue which has to cue acrOil 
party lincs. It il an issue wbi,b is sappiDa 
our Datiooal IlrODitb. wbi,b is ,uuina at 
tbo rooll of our national unity. Therefore, 
let us make aD in.-depth study of tbe 
implications or 'be forces or tbe tendeociel 
wbicb 10 in for thia kiDd of roliaioua 
fuodameotalism. Tbll Group il allo at a 
final Blase and it is with tho bon. Cbairman. 
1 am sure ia the Dcaf future, tbia Group 
wililO uatG dl·ia "fJ _ioua iuuo wbtcb is 
a1rec:tina the national oait1 and it wiU come 
out wltb a solid and CODer.'. plan of act'loD 
which 1 wi" defiaitCl' iDlimato to· dUa 
aupat Houao. 
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Barbed Wire Feacla" Aloaa tile Border 

*29.. SHRI R .. P. SUMAN: Will the 
MiDiater of HOME AFfAIR.S be pleased 
to atate : 

<al whether Government bad recontly 
la,ken, a decision to put up barbed wiro 
fencio, alool the border to solve the border 
problem; 

(b) J the pr~lress made 10 far in putting 
up wiro fencioa on India-Bansladesh 
border: 

(c) whether Government propose to 
tate immediate steps for implementiog the 
above decision; aod 

(d) if so, by what time the work will 
be completed? 

(En,116h) 

THE MINISTER OF STATE IN THE 
MINIST& Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MlNlSIER OF STATE IN THE MiNISTRY 
Of HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (d) It bas 
been decided first to take up the construction 
of border roads etc. along tbe Indo-Bangia .. 
desh border. Survey work for border roads 
in some areas IS already in progrC$fj. The 
question of border fence will be taken up 
after construction of roads. Efforts will be 
made to complcte tbe work as early as 
pOlSiblc. 

[T,anMla II(),.] 

SHR! R. P. SUMAN: Mr. Speaker. 
Sir. 1 would lake to k.now, tbrough you, 
WDcO was tbe docision to construct border 
roaos al0DI tbe IJldo-BaDlladesh border 
taken anCl bow much is tbe area wbere 
Illf"Y, work for construction of border 
road. bas sinco been compleLed ? 

l&,JLJhJ 
THE MINISTER. Of HOMB AFP~IRS 

lS. BUTA SINGH): Sir, it haa already 
beta ,4oci4od. lIull lbe ftrk will be raumod 
.. _ tbt mo.DlOOD .... WI bad. JODI 

.poll of mODSOOD. Aftor tbe monsoon it 
over, wort bal been commiuioocd and tbe 
CPWD and tbo State PWD have been aiven 
tbe financial allocations. ConstructicD or 
2010 KM DOW roads and improvement 01 
650 KM e"istin, roads all aloDI tbe border 
is approved. Construction of 202 I(.M 
barded wire fence on Assam Border-
Dhubri, eachar and Karimgaoj sectoMod 
135 KM 00 Meabala,a Border-Garo Hitl .. 
DawJd and Sbeila Bazar aDd construction 
of barded wire fence as proposed above wen 
beyond I SO yards from the demarcated area 
is approved. CPWD will be tbe maiD 
aeoney for coordinating tbe esecutiOD of 
work. Settina up of • high level empowered 
committee to decidc tbe total volume of 
work to be done each year. tbe number of 
year. in which tbe whole work is to be 
completed and Budget provision to be made 
for this purpose in each year are also 
finalised. Setting up of a Tecbnical 
Committee to expedite scrutiny of tbe COlt 
estimates and technica I tletails has alia 
beeD finalised. 

( Tra",latlon] 

saRI R. P. SUMAN: Throuah my 
second supplementary I would like to know 
from the boo. Minister as to wben tbe \\Iork 
~D these border roads was started aod wbat 
IS the taraet by wbich tbe work is expected 
to be completed. At tbe same time, I 
would also like to know as to when the 
work of puttins up barbed-wire fenciDi 
would <:ommOD~ ? 

St, aUrA SINOH: AI 1 IBid, OD tbe 
6tb of February, tbe boo. Chief Minister of 
Alsam was conveyed about tbe decisioD 
tbat J bave just DOW aODouDcod. Tbero is 
a stipulated timo Jimit for each and tv • ., 
work. 

. SJ:J.Rl CHAR.ANJIr SINGH WALlA: 
Sir. tbere il a lot ot aUeaatioDs by t. 
Government thai Pakiltao sends traiDed 
p~oplo from actols me border. ,. <bee 
any prop0l81 to put barbed wire 00 tbiI 
fUIiQUI border. if DOC. What arc dat 
"1081 for taa. ? 



S. BUTA SINGH: Sorry, this question 
relates to tbe border OD tbe Eastern 
rea ion and for Pakistall border, tbe bOD. 
Member is fully aware tbat we are pott, 
viailaDt and we are lakiDa sttm action 
aaainst tbose wbo crols over tbe border. 
They do 80 at their own risk. 

SHRI CHARANJIT SINGH WALIA: 
Mr. Speaker I Sir, wbat is the hesitation in 
puttiDI tbe barbed wire on this border, 
when it can bo put OD other borders ? 

MR. SPEAKER: No. Only one 
question. 

PROF. MADHU DANDAVATE: 
That is due to scarcity of materia). 

SHRI DINESH GOSW AMI: Foncinl 
is a part of Assam Accord jtself. There is a 
Jot of apprehension in the minds of the 
people of Assam that so far al the Assam 
Accord and this provision is concerned, the 
GoverDmen t is not showing the concero 
which a Government shouJd sbow. Thero-
fore, 1 would like to know wbat are tbe 
financial allocations that have been made 
thi. year for tbe purpose of construction of 
roads? 

Secondly, wbat is the difficulty fOl the 
Government to go-ahead simultaneously with 
tbe cODltruction of the road a the (encinl 
which i. the demand of tbe Assam Govern· 
ment rather then takin& up the road first 
and tbon Concina afterwards? 

s. BUTA SINGH: You want me to 
aive tbe detail. of all tbe work., wbicb I 
have: <a) Sanction for .aa. 14,43,365 for 
carr,yina out tbe survey work for 72 krns in 
Dbubri district of Assam. It bas been 
approved by tbe High Leve) Empowered 
Committee. (b) Saoction for Rs. 6,47S,527 
tor carry ina out the survey work in tbe 
Karimaaoj District of A_am. (c) Sanction 
for RI. 5,64,100 for "rryiDI out sur vel 
work in Karima.oj Distrk1t of A .. am. 

Sir, .s I mentioned. overytbio8 bu bolD 
fioaliHd aDd tbe Cbief MiDister of A.sam 
was informed, I think, towardt cbe last wcok 
\'1 June about all tbese aanotiODI aDd 
clut.bUabmeDt 01 till TfGuic&I Com.U_ 

and Hilb Level Bmpowred Committee. 
For tbe acceleratioD of tbe work. tbe CPWD 
is tbe nodal aleoc),. They will monitor tile 
execution of the work. Day bound and 
t.me bound prosrammes bave beoo 
IDDounced. Tbe survey work is not ,OiDI 
on in Kariml.oj district of Aasam, by the 
Assam PWD, under tbe protection of the 
BSP. 10 Dbubri, area of A.sam, tbe work 
win bf. started b, Assam PWD after, tho 
atandina crops have been harvested and the 
terrain bas recoverd from tbe (teent ft00dl. 
Efforts are beiDa made to take up survey 
work in otber sector. durins tbis workin. 
season, itself. CPWD is visiting Guwahati-
Director General of works-on the 6tb 
November, 1986 and will be taking a 
meetina with all tbe construction agencies to 
see that the time schedule given in all tbe 
lectors and in aU the works tbat bave beca 
sanctioned is kept up. 

MR. SPEAKER: No. What is this? 

SHRI DINESH GOSWAMI :. He bal 
declined to answer the question. 

MR. SPEAKER: An of you pleallie sit 
down. Please take your seat. Not like tbi •• 
It is not a dictatorship here. 

(III1('rru lions) 

Arr •• t of Pakistani Spies 

+ 
*30. SHRI H.N. NANJE GOWDA : 

SHRI BRAJA MOHAN MOHANTY: 
Will the Minister of HOl.2E AFFAIRS 

be pleased to state : 

<a) whether a PakIstani spy sellt to the 
caPQtal by tb~ Pakistan Military lotelliacnca 
was arrested in Delhi Cantonment area on , 
September. 1986 ; 

(b) If 80, whether durina the montb of 
AUlust and September, 1986 a Dumber of 
Pakistani spies wc:re bold in various Stat. 
eapociaUy in Punjab, Jammu aDd Kaahmir 
aDd Dolbi ; 

(c) if so, the to&&1 Dumber of PaklStaDi 
Spi. arteatod ad a~i"D lakeD q_'" 
tbllD ; IDcI . 
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(d) whether aoy d irectivea wero iSlued 
to tbe State GoverDmeotl to keep avian 
... iolt tbe activities of foreilD spics ? 

THB MINISTER OP HOME AFfAIRS 
(I. BUTA SINGH): <a> to (d) A statement 
it livCD below. . 

<a> AccordiD8 to information furnished 
by the Delhi Administratioo. one Pat 
natIonal was arrested on 8.9.1986 and a 
case under section 3/9 of the Official Secret. 
Act was registered aaainst blm on the same 
day at ,Poltc~ Station Naraina. 

(b) and (c) Accordin, to information 
available, 25 Pak spiel were arrested in 
August and September. 1986. The number 
of petlODS arrested Stato-wise is as uDder : 

Name of State/UT 

Oujarat 

Jammu and Kabbmir 

Punjab 

Rajastban 

West Bensal 

Delhi 

Number of perlon. 
arrested 

1 

16 

3 

3 

1 

1 

An tbe cases are investigated by the 
law enforciog aaeocies of tbo concerned 
State GovernmentsjUT Administration. 

(d) Government is seized of the probe 
lem of espionage particularly in the border 
States and vigilance by the security alencies 
on tbe Indo- Pati.tan border aDd other 
vulnerable areal ha! been intensified to 
check cspionalt activities. 

SHRI H. N. NANJE. GOWDA: AI 
per tbe atatomcDt, it is revealed that .. 
mao), as 25 Pakiltani epiea WCl'C arreated 
in . two months only, it was reported iD a 
section of tbe preal tb., the interroptioD 
of one of the spiel revoaled tbat he wu 
uted to watch our defence installationa and 

. report tbe mattcr to .h. PakiltlO' autbo· 
, .rkiet.. 

Sir, I want to know wbether it i, a fact 
tbat tbe invesUaations ba ve reve.aJed that 
tbese ,pies bave connections witb lome of 
tho officers of tbe Government, and witb 
tbeir heJp, they were passing military 
secret. to the Government of Pakistan. If 
10, wbat action bave Governmen t taken ? 

SHRI P. CHIDAMBARAM: In tbe 
,tatemeDt placed on the Table of tbe House. 
I have Biven information about tbe Dumber 
of persona arrestet! State-wile, in August 
and September. Intenogation has revealed 
that some of tbe 'Dies have, been trained by 
Pakistani inteJlilcnce. Obviously, Sir. you 
will Dot require me to dilclosed the details 
of tbe interro,ation ...••• 

MR. SPEAKBR: The Question Hour 
is ovor. 

WRITTEN ANSWERS TO QUESTIONS 

[E",.II," J 

J •• llctloD of Central AdlDlalstratl,. 
Trlbuaal o,er CSIR Employ .. 

·22. SHRI VISHNU MODI: Will 
the PRIMB MINISTER be pleased to ltate : 

(a) whetber the employees of Council 
of Scientific and Industrial Retearch (CSIR) 
have not been brouaht within tbe purview 
of CeDtral Administrative Tribunals Act, 
1985 under the provisions of sub-section (3) 
of section 14 of tbe Act, for red reSla I of 
their grievances ; 

(b) if 10. the rcalOol therefor; 

(c) wbether Government propOle to 
briol these omployees under tbe Ptoviliool 
of lub·aectiOD (3) of acctio.Q 14 of the 
Contral Admiaistrat ive TrlbuoaJa Act, 1985 • 
ud • 

(4) if eo, wbeD 'I 
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THB MlN1STBlt O,P ST~rB IN THB 

MINIS Til Y OP PERSONNEL. PUBLIC 
GklEVANCES AND PENSIONS AND 
MINlSTBR OF STATE IN THB 
MINISTRY OF HOMB A'PFAIRS 
(SRRI P. CHIDAMBARAM): (I> Govem-
ment Notification was issued on the 31st 
October, 1986 under Sections 14(2) and 
14(3) of tbe Administrative Tribunals Act 
brinlin. tbe employees of the Council of 
Scientific and Industrial Research within 
tho purview of t~e Central Administrative 
Tribunal with effect from 17th November, 
1986 .. 

(b) to (d) Do not arise. 

Energy from Thorium 
*25. SHRI SRIKANTA DATTA 

NAR.ASIMHARAJA WADIYAR: Will tbe 
PRIMB MINISTER be pleased to state : 

<a> whether Scientists of Bhabba Atomic 
Reseracb Centre (BARe) bave made an 
experiment to produce encrlY from thorium; 

(b) if not, bas any other Dopartment 
undertakon proaramme to produce enoray 
from tborium ; and 

(c) if 10, tbe dotail, tbereof , 

THB MINISTBR OP STATE IN THE 
MtN1STRY OF SCIBNCE AND TECH .. 
NOLOOY AND 'MINISTER OF STATB 
IN THE DEPARTMENTS Of OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
BLECTRONICS AND SPACB (SHRI 
K.R.. NARAYANAN): <I) and (c) Thorium 
i. Dot directly fi,sionable. U-233 bu been 
IOparated from irradiated thorium in the 
research reactors at BARC. A research 
reactor fueled by U-233 bas been built and 
operated successfully for experim.ootal 
purposes. However it is expected tbat use 
of thorium OD a commercial scale for pro .. 
ductlon of eoeru will be acbieved towards 
tb. oDd of tbi. contury. 

(b) . Does not arise .. 

..... WHtatl.. or People Atreet.d by 
N.tloDal Test R,_." Baluore (0, ... ) 

-31 SRR.I JAOANNATH PATTNA1K : 
SHill CHINTAMANI lENA: 

Will tbe Minist.r of DBPENCB be 
plcaMd tQ Ita. ; 

Ca) whether UOiOD Government' bave 
sanctioned • sum of ·a,. 1 Z8 . crores tor 
rebabilitation aDd resettlement of tbe people 
'to be affected by tbe proposed National Test 
R.aDle 10 tbe Balipal· Bbolrai r.ion in 
Balaaore distric.t of Ori,sa j and 

(b) if 80, tho details of the scheme 
alonlwitb tbe number of villases to be 
covered undor the scbemo ? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF DBFENCE PRO-
DUCTION AND SUPPLIBS IN' THE 
MINISTRY OF DEFENCE <SBRI 
SH1VRAJ V. PATIL): <a> The rehabili-
tation and resettlement schemes for the 
people to be affected by settin. up tbe 
National Raole jJl BaJipal-Bhograi relion or 
Ba]asore arca, Orissa, bave already beeD 
drawn. The Central Government will pay 
adequate compensation for land acquired 
aod for all aUlets atandin, thereon; would 
provide 'Reed money' required for setting up 
the industries and self employment scbemes 
and would also meet tbe cost of resettlement 
·of tbe displaced fa~ilje. in model villaaes. 
Tbe estimates 01 funds lor tbe above purpose 
to be provided by tbe Central Government 
is about RI. 280 croteS. 

Government of India bas made ioitiaJ 
payment of Rs. 13.92S crores to Government 
of Orissa towards the rehabilitation resettle-
ment scbemes. The Central and Ori ••• 
State Governments are taklDI necelslry steps 
to implement the schemel and to see that 
the displaced families are looked after well 
and rehabilitated properly. 

(b) The displaced familits would be 
rehabilitated .0 m~del villaaea to be eata-
blisbed in nearby areas t where tbe b •• ic 
civic amenities and otber locio economic 
infrastructure would be provided. Bacb 
dilplaeed family would bo provided witb 
bomestead land with a bullt up boUle in tbe 
mode) .018101. DilpeDAriea, ve .. rioar, 
centra. sebool.. markets. sboppioa centre • 
tube weUa, post oIico. etc. would be _ta-
bU,bed. A SO-bed bOlpitaJ aDd Trainiol 
la.titulO would .lao be let up in the area. 
ODe member from each displaced:,famllf will 
be off Ired plalu} employaaeat opportunlt, 
in tbe rcbabilltadoD tcbtmca. A ...... r of 
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ladu.trlal and other project, are beiDI set up 
,a. part of rebltbiUtatioD plan. These 
include scbemes like textile complex, oil mill, 
vaaaspati plant, leather complex and aari-
, oulturc implement factory. Some families 
like fishermen and land-less labourers who 
due to variou. reasons may not' be rehabili-
tated in industrial jobs, would be provide 
with special assistaDct aDd rehabilitated in lelf 
employment schemes liking fishing, dairy. 
amall business and rural transportation. 
The exact boundary of the area to be 
acquired is under finalisation. In Baliapal 
rca ion 41 viJIales and in BhoBrai region 13 
villalel art likely to be aft'~cled ; tbe list of 
wbicb is liven in tbe Annexure. 

AIIaesare 

Tttntatl,e Lilt of VII/ages Likely to be 
affected by Selling up Natfo,;ol J(Qnge In 

8a/0$0,,, Arl1a, Orilla. 

(A) BALIAPAL REGION 

1. Barabatia 
2. Kataramabal 
3. Sundarkuli 
4. 
S. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
1 s. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
2.3. 
24. 

Arubadam 
Naldam 
Jamuunasuli 
Nuaaaon 
Takarpada 
Mabinlamund. 
K:aumari 
TaraDdam 
Bbikasadia 
Padima 

Danaapita 
CbandamaDi 
Balibil 
Anladiba 
Badanpur 

Biridiba 
Surudiba 
Kalipur 
Haraotuli 
Beta,adi. 
Narayanpur 

(B) 

2S. 
26. 
27. 
28. 
2'. 
3 't '. 
31. 
32. 
33. 
34. 
35. 
36. 
37. 
38. 
39. 
40. 

Mundananji 
Latajori 
JamatkuJa 
Dalara 
Juaadiba 
Amchua 
Majhikuda 
Dbamatpur 
Bainchua 
Choumukb 
Panchupali 
Kalasimuli 
Jambhirai 
Satagubal ia 
Sarojpur 
Bol~Dg (only part village (Less 
tban half) area towards Ba)' 
of Benaal side) 

41. MababaJa (on)' part villas, 
area (Less tban half) towards 
Bay of BeDla) side). 

BHOGAI REGION 

1. 
2. 
3. 
4. 
s. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 

Chandrabli 
Kirtaniajalpahi 
Naranmabantipadia 
Aodbaribalibandba 
Rankotba (Part) 
Nantar 
Kumbhirgadi 
Fatepadia 
SaokhajbuJi 
K isma tsankhajbuli 
Chau)akera 

Bhitarabhaunr (Part) 
Puri patrabhaunri 

Poaeben In Karaatak. 

*32. SHRIMATI BASAVARAJBSWARI: 
Will the Mini.'er or ENVIRONMENT AND 
FORESTS be pleased to state: 

<a> wbother it is a fact that in recent 
,rars poachers and smu,alers are polin, 
pea$ ~"l 4l tilt olephants, IlQdalwoo4 
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and other forest wealth iD the lOutbern 
Statel, especially in Karnatab ; 

. (b) if 10, tbe total Gumber of elephants 
,killed by poacbers in gamataka duriol the 
lalt three ,ean. yearwiae details thereof; 

(c) tbe estimated quantity of sandal. 
wood amulaled from tbe forests of Karn.taka 
durins the lalt tbree year.; and 

(d) the stept Union GoverDment pro-
pose to take to completely atop elepbant 
killinl 8ad sandalwood ImUalUDI ? 

THB MINISTER OF ENVIRONMENT 
AND FORBSTS (SMRI BHAJAN LAL): 
(a) Tbere has been lome incidence of 
elephant poacbina for ivory in the Southern 
States but Ihere i. no ret,ort available with 
tbe Central Oovernment about poaching 
and smualina of sandalwood and other 
forest wealth. 

(b) 56 elephants have been reported to 
have been ki110d in 1a8t tbroe years in 
Karnataka. Tbo year-wise break up is as 
under: 

1983·84 
1984-8' 
t9gS·86 

30 
10 

16 

Cc) The fiaurel are Dot available. 

(d) A Itatem~nt is liven below. 

StatelDeat 

Followina Ite))s havo been taken to 
check elephant killiol and sandalwood 
smuaalinl : 

i) Wild Life (Protection) Act, 1972 has 
been suitably amended. Under tho provisions 
of tbe amended Act" no Jicence would be 
Ifanted for dealina in ivory of Indian 
elephant and tbe exemptioD wbicb was 
liven to importod ivory from tho provillons 
or tbe Act, baa been withdrawn. 

it) Liceocloa bal bien introduced for 
deallna in and manufacture 01 ivory of 
African oritiD, 

in) Import and, re-export of artic;lel 
made from ivory' of African pri.i~' ,It 
reluJated 88 per the provitioDs of CooveDtioo 
on 'International Trade in Endanpred 
Species of Wild'· FauDa 4nd Flora (CITBS). 

iv) To assist states and union territoriel 
in tbeir efforts to' control poaching and 
illegal trade in ivory, a new scheme bal 
been started on 50% cost sbarioB balis 
between the Central Government and the 
States on ca pita1 outlays required to 
contract poaching and illegal trade for 
whicb there is a plan provision of Rs. 110.00 
Jakhs for tbe seventh Plao. For 1986.87 
Karaataka would be receiviog about al. 
6.00 lakbs under tbis scheme. 

v) Central Wildlife Division is beina 
strengthenod, which aims at control of 
illegal trade in Wildfife items and tbe 
enforcement of wildlife laws. 

vi) To sort out problem of control of 
poaching involving the three southern states 
a meeting of the Chief Wildlife Wardens 
of the three states was cODvened by tbe 
Director of Wildlife Preservation Govern-, 
ment of India and in order to have efficient 
iDter-state coordination, a Coordination 
Committee for control of poaching bal 
been formed co Dsisting of tbe respective 
Chief Wildlife Wardens of Karnataka. 
Kcrala, Tamil Nadu and tbe kcgional 
Deputy Directors, Wildlife Preservation. 
Ggvernment of India. This will meet 
periodically. 

vii) A new centrally sponsored 5cbe~e 
for Development of infrastructure for 
protection of forests from diotic interference 
has been formulated to help states to protect 
specia1Jy identified vulnerable and valuable 
forests and under which the Central Govern-
ment win provide 50% funds on approved 
items of capita) outlay. Rupees three crores 
have been provided under tbis Icbeme in 
tbe current plan period. 

Repair of RAPP UDlt.' 

*33. SHRI MOOL CHAND DA·OA : 
Will tbe PRIMS MINISTER ~ pleased to 
,tate; 
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(a) tbe, amount spent towards repair. 
or Ilajaatbaa Atomic Power Plant Unit-I, 
~ota durin. the Jast three years and causes 

, for 'Ileed of frequent repain ; 

,(b) the avorale percentage of annual 
produotioD durin. tbe above period ; 

(c) the maximum period each year for 
whicb tbe Unit-I remained closed durioS thO 
lalt three years ; and 

(d) the annual average administrative 
aDd maintenance expenses, respectively, of 
Unit .. } ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTRY OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC. ENERGY. 
ELECTRONICS AND SPACB (SHRI K.R. 
NARA Y AN AN): (a) The amount spent 
towards repairs of Rajastban Atomic Powor 
Plant Unit-I. Kota during the last throe 
years is KI. 100 lakhs. Due to cracks in 
tbe end sbields frequent repairs became 
Dccc.sary. 

(b) and (c) The average percentaac of 
annual production durin& the last three 
ycars in term, of capacity factors has been 
0.0%, 4.0% and 9.0% respectively. 

(d) The average annual administrative 
aud maioteul:loce cxpeD~es au,'ibutable to 
RAPS Unit-l during tbe l~st three years 
wu Rs. .40 lakbs aDd Rs. 20 lakbs 
reap CCti vely • 

AJforestatioa 10 Karataka 

.34. SHRI NAKSING SURYAWANSHi: 
Will tbe Mlnlster OJ ENViRONMENT AN!) 
POkbS "S be pickled 10 Bt"" ; 

(a) tho bottlcoec;ks in implemonlation 
01 'aft'u~.tation projrammos in tilo count.ry, 
parlK:ularl)' in ~arDataka i 

(b) tbe details of I'tepa taken by tbe 
UIl,oa Q'O'VCfOBl.ot to [.move tbeae 
"'&leDoet$ • ana 

(cl the stop. taten by Govemment or 
Kemataka io tbis regard , 

~HB MINISTER OF BNVIRONMENT 
AND FORBSTS (SHRI BBAJAN LAL) 
<a) Tbe maiD bottleneck. are: 

(1) Paucity of, funds (2) Inadequate 
infrastructuro (3) Lack of coordinatiop 
between varlous Social Forestry Schemes (4) 
Lopl and administrative constraints in 
motivatinl rural poor to take up troe 
planting (5) Lack of effective voluntary 
agencies aDd non-Government organisation 
and other decentraUled structures for 
promotjna peoples' iDyoJv~meDt in tbe 
programme (6) Lack of promotional activity 
by Banks for Social Forestr, activities. 

The steps takcn are as under : 

(') 25% of funds allotted for the 
National Rural Employment Programme 
and tbe Rural Landless Employment 
Guarantee Prolramm. have been c:armarked 
for social forestry. 

(2) The States/UTa have been directed 
to creat nodal 8acocy/mecbanism for 
coordinating tbe flow of fundi aad activities 
under different afforestation scheme. and 
also to strenjthen organiaations at village, 
block and district levels. 

(3) States have beeD advised to modir, 
land tenure Jaws and forest laws, to 
expedite availabiHty of waatelands and 
ensure that econowic aaiDI of tree plantina 
accrue to rural poor. 

(4) State/UTa bave been advised to 
lease Government Wastelands to rural poor, 
forest-based induitriel, Fore.~ DeveJopment 
Corporations aDd also to orgaolse Tree 
Growcls' Cooperative for auractiDa 
institutiooal fiDaD~ •• 

(5) VoluDtary aaeBcies and .Don-aovern" 
ment oraao.&tiool are beiolliven assistanc. 
for imp'cmeDlio. projects related to 
dor.statlon ancisocial for.tey_ 

(6) N ABARD bu I.ued auid_lines to 
Bank. to proll1o,e Decentralised P:o'plo·. 
Nucae.ries aDd .8"orel'&'iOll .. 



N6vsMSSR. S. 1986 

(c) For inereasinl People', iovolvemeDt 
In the prOltamme, the "arnatat. Govern-
ment have taken up massivo proaramm. of 
promotiol decentraJised people'. Duraerje. 
and .cbool Durseries. 

Protection of Medici ••• Herb,' ID G ...... I 
HI_layas 

.35. SHRI T. BASHEER: WiJJ the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether it bat come to the notice 
of Government that despite a ban, 
unscrupuloul traders are leHina wiJd .. ,rowing 
medicinal berbs frorn lhe Tunlnatb area of 
Oarbwa) Himalayas ; 

(b) if so. whetber tbis feUinl will lead 
to a COD8id.rable ecolo&ical damale ; and 

(c) if so, tbe detail~ thereof alongwitb 
the steps beiDa taken to protect such beJbll 1 

THE MINISTER OF ENVIRONMENT 
AND fORESTS (SHRJ BHAJAN LAL) : 
<a) to (c) A Statement is given below. 

Statem.nt 

It bas come to notice tbat lome species 
of medicinal herbs arc boilli removed from 
their habitat in Tungoath area of Garbwal 
Himalsyas which may result· in ecological 
damage. The (ollowinl Iteps have been 
tateD to prevent this : 

<a) Tho Tungnatb area i. covered by tbe 
K~darnath wild Life Sanctuary. Accor-
diGi1)'. fult protection under the WIld 
Life (Protection) Act, J 972 for 'he 
60ra and fauna of this area is available .. 

(b) Some of the Ipecies are beina artificiaJJy 
multiplied for later rehabilitation and 
propasalion by tbe Botanical Survoy of 
India (BS!) and tbe Hiib Attitude 
PbYliolOlY Centre l Oarbwal UDivenit" 

(c) Trade and Commerce- in endaDlCred 
plants arc Do, permitted under the 
Convention on International Trade in 
Endanaered Species of Wild Fauna and 
flora (eITBS). 

(d) Strioter im"ltmeDtation of cJae baa bJ 
tbe State Government. 

Forela_ EsebaDle GD VCR/VCP/CTV 
Projeets 

*36. DR. CHINTA MOHAN: Will 
tbe PRIME MINISTER be pl.ased to atato: 

(a) wbet"er maDufacture of VCR/Vep 
baa been found to involve heavy expensen 
foroian 'Iehaa,o ; 

(b) if so, whetber manufacture of CTV 
is also takiDS away a Jot of foreign excbaosei 
aod 

(c) if so, tbe amount of lorei.n 
exchange SPCD t during tho lalt 3 years 00 
VCR/yep projects and import of C.T.V. 
Components? 

THE MINISTER OF STATE IN THE 
MIN1STR Y OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THB DEPARTMENTS OF 
OCEAN DEVELOPMENT, AIOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SMRI K. R. NARAYANAN): (a) ~ CI. 
Sir. 

(b) and (c) The approximate amount 
of foreign exchaoge involved in re,ard to 
impol t of components for tbe assembly of 
VCRs/veps by tbe approved units durin. 
tbe Calendar ): ears 19~j. J984 and J 9~.s i. 
estimated to be U.s $ 8.4 Million. 

The approximate amount of loreiao 
excbange involved in regard to import of 
Colour Tclevi~ion components duriol the 
Calendar years 19~3. i~~4 and 1985 ii 
estimatod to be U:) $ 115.5 Million. 

Powerful TrU8mltter FoUDd at. Shria. 
at Kartarpur 

• j7. SHRI SRIBALLAV PANIGIlAHl: 
SaRI PARASRAM B1:iAROW AJ: 

Will tbe MiD iatot of HOMS AFFAIRS 
be pleased to Itate : 

(a) . whother Government are aware tbat 
• powerful traosmitlCf wbicb bad jammed 
CIao PUDjab Polioe Detwor~ aQ~, IWUJ," ira . 
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collapse -of all Police Wireless communication 
.,stem in Amritsar on 30 September, 1986 
bas bee" found located at & Shrine near 
Kartarpur about -a Kilometre inside tbe 
Pakistan territory ; 

(b) wbetber tbe army was asked to find 
out tbe location of the tranlmitter ; 

(c) if SOt tbe results of their efforts 
and ir not, tbe realons for failure to detect; 
and 

(d) wh ether any other enquiry bas been 
conducted in this regard ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) No, Sir. 

(b) No, Sir. 

(e) Docs Dot arise. 

(d) A Central team of officers was sent 
to Punjab for on tbe spot enquiry. No 
unauthorised transmitter bas been detected 
so far. 

AssassJaatJOD Att empt OD tbe PUDjab 
Police Chief 

438. PROF. RAMKRlSHNA MORE~ 
SHRI MOHD. MAHFUOZ 
ALI K.HAN : 

Will the Minister of HOME AFFAIRS 
be pleased to 8 ttltc : 

(a) whother an assassination attempt 
OD ,be Punjab Police Cbief J.P. Ribeiro 
wal receot)y made by the extremists at tbe 
I'unjab Armeo Police Headquarltfi ; and 

(b) if 10. the reaction of the Union 
Government in the matter ? 

THB MINISTER OF HOME AFFAIRS 
(8. BUTt\. SINOH): la) Yes. Sir. 

(It) The Central Government Coodem.ol 
tbe te.rroriat attack OD Sbri Ribeiro. The 
Government is in touch with the State 
Government aDd is providina nCQ:8IarJ 
lSiillanco Co curb tcrroriat aclivitiOl. 

[Tranl/atlo" J 

Air AeeJdeot •• 

*39. SHRI SHANT) DHARIWAL 
Will tbe Minister of DEfENCE be pleased 
to state: 

(a) whether there has been ao increase 
recently in the number of accidents in wbich 
helicopters aod other aircrafts of tbe Defence 
.ervices were involved; 

(b) whether one such accident had takcD 
place in the Western Sector in tbe recent 
past in which five personnel were killed ; 
and 

(c) if so» the measures taken or proposed 
to be taken to avoid such accidents? 

THE MINISTER OF STATE IN THB 
lJEPARl MENT OF DEFENCE. PRO-
DUCTION AND SUPPLIES IN THE 
MiNiSTRY OF DEFENCE (SHKL 
SHIVRAJ V. PA TIL): (a) There bas been 
no j Decease in helicopter accidents, but aD 
increase bas occurred in .aircraft accidents 
during tbe curreot financial 'year. 

(b) Yes, Sir. A Cbetak Helicopter met 
with an accidt:nt in tbe Western Sector 00 
15th September, lY~6, in wbich two pUots 
and three afound crew members lost tbeir 
lives. 

(c) Tbe major causes of air accidents 
have been idcDtiticd to be buman trrorl, 
tecbnical defects aDd bird strike. 

To reduce accidents due to human error 
the training scheme 10r pJlots bas been 
revised. Trainlns syllabll! especlaUy with 
relard to ioatrument 81.d oiabt 11),101. bavo 
been reviewed. aDd standards cltabii6bed are 
beina stritel), monitored. Tbe assessment 
and cateaorisation of pilots is also bema 
reviewed. Selection tests are b&:io& modified 
to idcD tify the fiying aptitude and meoW 
qualitics required for servlcc pilotl. 

To avoid ac~ideDts cau.od b, tecbnical 
defects due to desi&n or maDUfaclun.DI 
ddcieDcic., cOJlluUalioD. alO .be!" wiUJ dat . -



manufacturer. wben sucb caUIII are elta-
blished to introduce modifications, in tbe 
airerart. With. 'View to reduciD, servicilll 
errors the WiDg maintenance ora_ol.tion 
hal betn restructured, and tbe perceotaae 01 
untrained tecbnician. haa been reduced. 
Experienced Supervisor. have been placed in 
charge of aircraft servicinl and repairs. aDd 
teams of technicians have been formed to 
aer,vice particular aircraft. Tecbnical Type 
Training School. are also beiDI establisbed 
for particular types of ai·rerart. 

To reduce bird hazard a few teams have 
been esta bUsbed to destroy birds in tbe 
approach funnels to the runways in selected 
airfields on any expo:rimcntal basi.. Stepa 
bave allo ~D taken in some airfields, where 
bird population is especially hilb, to improve 
bYlicDic conditions therein, plant Dhub a1aas 
and pigeon proof buUdinls to discOUfI,1 tbe 
bird population. 

Each aircraft accident is invcstisated by 
a Court of Inquiry to determine itl cause. 
Tbe findings and recommoodatiool of such 
Coafts of Inquiry are scrutinised by specia-
lists, and remedial action i. takeD thereafter 
to avoid sucb accidents in future. 

[Englllh] 

Pablic GrlevlKee Cells 10 Mlalstrles 

-40. SHRI K. KUNJAMBU: 
SHRl MAHENDRA SINGH: 

Will tbe PlUMB MINISTER be pleased 
to Itato : 

<a> whe'tber Public: Grievance. colla have 
been let up in aU the Mloistrio8 ; , 

(b) if so. tbe details thereof; 

(c) whether tbe Goveroment have made 
lOY uaesamenl aboul tbeir lUDctionioll' and 

(el) if 10, tb' dotails tbereof. 

THE ,MINISTER OF STAtE IN THB 
MINlST& Y OF PERSONNBL. PUBLIC 
O!8JiiV AN CBS AND PENSIONS AND 
MiN1STml OF srAtS IN 1HE 
MINlSTR.Y OF HOMS AfFAlllS (SlilU 
t'. CHIDAMBAB.AM): ta> aDd (b) 
AtraoacmOll" for "dr ... of Public lI'ieVIDCI 

bave been made , •• rall), in aU ,Ministr._/ 
Department.. Theae include deaipatlaa 
olBcer. in Mioistrfes!Deparmeots as Grie-
vances Redrt ... ) OfBcers aDd adoption to 
apeoial measures in Mioistrie./DepattmeDlI 
that have a Jar.e public contact. Arran,,-
ments made In lome of' tbcae Ministries Inel 
indicated below : 

(I) Mint"'" tJ/Rallwtl1! : 

Grievance Committees bave been conlti· 
tuted at tbe Divisional. Zonal and Board 
levels to deal with tbe grievances received 
10 additi:>n. tbe Ministry bas set up Puhlic 
Grievances Boothl at impo rtant railwa, 
stations. 

(li) O'JHlrtm.nt Of Economic Affat,. (Bonkl", 
DI'Ilslolt) ; 

A Ceotral CUltomer. Senice 
Scheme. initially started in Delbi. 
now operates in 22 cities. A time-
limit of 3 weeks bas been prescribed 
for disposal of grievances. If. 
grievance is Dot disposed of witbin 
one month, the .complainant can 
approacb tbe SecretalY (Banking). 

Each na tionaUsed bank bas let up 
ita OWD machinery. ComplaiDt 
books arc kept in every branch and 
"May I help you tt counters have 
been opened in bigger branches. 

On 15th oC every month. senior 
otlicer of all banks, includiol cbief 
executives. make tbemselves avai-
lable to public to bear tbeir 
sri.vancc. and provide redr .. s. 

(iii) Dt lHlrtmt1tl 0/ T./~commMnlcatlon' : 
A sinale window scheme has beeD 
introduced to coable tbe .ubs~ribon 
to aet tbeir arievances redressed. 
Senior officer. have been desianated 
in tbe Directorate ucneralJDiltticta 
Circleaj Areal for rcdreu of 
arievances. 

(iv) D.,.,'IItf'" 0/,.", : 
In (i_UtG POll ~c., complaintl 
arc Ilaocllcd iD lbt' AdmistratioD 

" btaocb by 000 lupeevisor under lb. 
ooouol of Ute Poet MIl •• 
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Suantlon aDd Complalot look. 
have been made available at Enquiry 
counter. of Post Ofticel. 

At the divisional level one com· 
plaint inspector is in eharae of tbe 
brancb under tbe uverall coatrol of 
Divisional Superintendent. 

At the relional level on A •• tt. 
Superintendent or, Investiptiq 
Inspector baa been provided to 
work under tbe supervialoD 01 
RelioD.l Director. 

In the Circles, an A.sistant Post 
Master General works aa a Circle 
Complaints Officer. 

In tbe Directorate, there i. a 
Director t Postal Complaints. 

v) Mini",>, of H~Qllh and Family Welfar , : 

A Grievance Committee bal been 
set up for dealing witb arievaocc. 
r.lating to medical care facUitie. in 
hospitals under the Directorate 
General of Healtb Services. 
Hospitals have nominated Grie-
vances Redress Officers to provide 
on-tbe-spot redress to members 01 
public. 

An officer bal been designated a. 
Director of Public GrievaDce. in 
the M iniatry. 

vi) Mln(,try of Urban Development: 
Grievances cella have been set up in 
the Directorate of Bstates, H UDCO, 
Department of Printiol, CPWD. 
Relional Stationery Depots, D.D.A 
and Land and Development OtIice. 

It. system of pu bUc heariDII OD 
fixed days bas been in troduced by 
the Delbi D.velopment Autbority. 

:vU) Oeparl1lf6nt ()lkv •• , : 
The Additional Secretarrl (Aclmiaia-
tration) and QePQt1 ·~ ... tarl' 
(Administration) look .'*- &be 
work of public Grievaocea in tile 

. headquarter •• 

- In tbe CoatraJ Board ot Direct 
Tasca, .the ... .ievaaco oeD 0"... 
diract uader _ CbainDaD. 

- The Central Board ot Esell. and 
CUltoms bave Dominated four 
otBcere to attend t~ tbe complaintl 
of the public. The •• are Director 
(Customs), Deputy Secretary (Laod 
Customs), Deputy Secretary (CoDtral 
Blcise) aDd Cbief ViaUaoce OfBcer. 

Public Gri.vance Cells/Committees 
bav. been set up in the Collecto-
rates/Cultoms HouI ••• 

At tbe Airports. where there i. 
aeti.,e contact between tbe official. 
and tbe pauengers, a Public Rela-
tion Officer is posted. 

(c) and (d) A limited evaluation of tbe 
effectiveness of tbe arievance redres. 
machinery in a few departments wa. under-• takeD. Thi. revealed that wbUe tbere.at 
.rowin, awareneal of tho Deed to redr .. 
arleyances. tbe efforts seem to be directed 
more 00 dealiDB with individual Irievaoces 
tbaD on identifyiDI systemic deficienci .. 
which live rile to various ariov.ances. While 
effort. to deal with individual arievance. 
will continue to be reinforced, Ministries/ 
Departments have been advised to ,ive 
lpeciaJ attentioD to the retionalisation 01 
systems and procedures to make adminia-
tratioD more responlive to public need .. 

R .. aJarl •• tIoa of n.J1,.Wa.e ubollren 
18 Labllad"eep 

222. SHRI P.M. S~YBBD: Will the 
Minister of HOMB AFFAIRS be pleased 
&0 atate : 

(a) the number of dai1y·waael labourers 
workio. in Laklbadwe.p Administration, 
departmlDt-wise ; 

(b) tbe number of lucb labourers who 
have been continuousl, wOlkin, on daily-
WIPS for more than 3 yean departmeDt~wi .. ; 

(0) tbe r ... ons for Dot abJorbiDl them 
iDto IIrvico if tbe vacancies bave beeD lYina 
ua8lJod ; and 

. (4) if there were DO vacaaciea, tbe 
J'eUOoa lor Dot creatiDa them, wben tbe 
_bounn WON eaalled oa· the basis of 
work·a.od fOf euob • 10 ..... period 1 
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THE MINISTER OF STATE IN THB 
MINISTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFA1RS (SHRI 
P. CHIDAMBARAM): (8) (0 (d) Infor-
mation is being collected and will be placed 
on tbe Table of tbe House. 

[Translation! 

Foreign Clergymen 'a India 

223. SHRIMATI MADHURfE SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(I) the number or foreign clergymen 
who have become Indian Datiooa1s' and the 
number of applications from them, pending 
with the Government in this regard: and 

(b) the policy of tbe Government with 
relard to grant of permission to foreign 
clerlymen for stay in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HO\1E AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) 34 foreign 
Clergymcn/Budhist Monka/Priests have 10 
far been given Indian ~itizeDship by the 
Gov.rnment, but no such application, 
complete in all respect. under the Citizen-
sbip Act and Rules. is pcodinl witb tbe 
Central Government. 

(b) The cases of foreign c)eraymen for 
continued stay in India are cOD,idercd 
strictly on merits, and in accordance with 
Laws pertaininl to foreigners. 

(En,II,h] 

ProduetlOD of L. C .A. 

224. SHill SYED MASUDAL 
HOSSAIN : Will tbe Minister of DEFENCE 
be pleased to Itate : 

<a> whether Hindu.tan Aeronlutica 
Ltd. (HAL) ba". ipdi •• noualy deaipcd and 

produced a combat aircraft viz. HF' .. 24 
(Marut). whicb bad been in service for more 
than I S year. ; 

(b) if 80, whether tbe production of 
light combat aircraft will be lone by HAL 
in mid. nineties; and 

(c) if not. the reasons thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLlbS IN' THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Not applicable. 

National lategratlob Council Discussion 
on Recrultmtnt on Community Basis 

226. SHUI R. S. MANE: Will the 
Minister of HOME AFFAIRS be pleased 10 
sta te : 

(a) whether National Infesration 
Council discussed tbe policy of recruitment 
OD communit)' basis when it met in 
September. 1986; 

(b) if so, the details of di.cussion. and 
the decision tbat have been taken in this 
regard; 

(c) tbe name of communities which are 
in minority ; and 

(d) tbe Ipecia) measures proposed for 
their welfars by tbe Council ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MJNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): <a> to (d) In its 
meetina ,held on 12th September. 1986, tbe 
National Inte,ration Council discus.ed the 
implementation of 1'·Point PrOilfamme for 
tbe Welfare of Minorities. Members 
upreaed tbeir views on aiviDI adequate 
representation to minority commuDit, in 
vlriou. acrviQCI lnc;ludiol police COlee 
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to OMte coolMnce am.. ' ;Qtloority 
eomtDWltty. The p,ime Minister emphasised. 
tit. ,_d ,for bavins . non·partisan police 

-,force witbout filiDa any percentll' for any 
tpOUp. 

The ftve major religious minorities at tbe 
Dltional level, are. Muslim., Sikbc• 
Cbristians, Buddbists and zorastrians. 

Tbe Prime M inis1er in bis inaugural 
address or the NIC meeting b~ld on 7th 
April. 1916 observed tbat : 

"When we talk of minorhies and 
majorities, the picture changes depending on 
the region that we are talkinl about. Tbe 

'majority in one part may be a minority in 
anotber part. and the effect i. the same. 

'The minorities feel threatened and the 
majority mu~t give confidence to the 
minority in every such area". 

National InttlratioD Council haa em-
pbatised follow up of IS~Point Proaramme. 

S,ttlag '1P of Relie" Group 00 Safety of 
Atomic Power Rellotor 

227. SHRI SOMNATH RATH: Will 
the PRIME. M1NlSTER be pleated to state: 

(a) whether Nuclear Power Board bas 
let up a review group on safety in ~tomic 
Power reactors ; 

(b) if so, the details (b.ereof and the 
maio objectives of tbis group and tbe terms 
of reference of this group aod composition ; 
• od 

(e) time by which the report of tbis 
,roup will be made avaitable 7 

THE MINISTER OF ST ATB IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND MINISTER OP STATE 
IN THB DEPARTMENTS OP OCEAN 
.DBVBLOPMENT. ATOMIC ENERGY. 
BLBCT.RONICS AND SPACB (SHRI 
It. It.. NAR.AYANAN): (a) Yes, Sir. 

(b) In tbe context of the Cbernobyl 
; accident. I troup conti.tiDa of en.incers 
,n4 ~_ti~t~ hM b~~ ~OD.titut,~, '9 

conduct an ind'ptb review of the •• 'et, 
feature. of the atomic power rellctors ill 
Jodia. 

Cc) The BlOUP is expected to submit ita 
5rst report by the end of December 1986. 

Progress of LlglJt Combat Aircraft 

228. SHRI R. P. DAS : 

SHRI HARISH RAWAT : 
Will tbe Minister of DEFENCE be 

pleased to state: 

(a) the details of the action taken uplO 
date, fOr the production of Light Combat 
Aircraft in midninelies ; 

(b) whetber tbe feasibility study for abe 
prodUction or LeA bas 'been. completed and 
the Air staff requirements fOr LeA bave 
been finalish l d ; and 

(c) if so, tbe details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO. 
DUCTION AND SUPPLIES IN THB 
M INISTR Y OF DEFFNCE (SHRI 
SHIVRAJ V. PA TIL) : (8) The feasibiJi" 
study 011 tbe LeA bas been completed. The 
air Staff Requirements have been finalised. 
Currently. tbe Project Definition Phase i. 
under progres!l. 

(b) Yes, Sir. 

(c) Tbe LeA wjIJ be a muhiroJe air" 
craft incorporatjD8 state· of-art technoloaies • 
The LeA will be of fmalJ size and liabt 
wei,bt and bave higb performance . 

Influx of Chakma Rerugees Into Tripura 

229. SHtU BAJU BAN RIYAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(.) Dumber of Cbakmas entered joto 
Tripura at the end of Au,ust, 19~6 ; 

(b) number of Cbakmas Wb9 ret~rn'4 
~9 ~an"lade.b ; 



NOVFMBER " 1986 

(e) expenditure incurred by tbe State 
Government on these refuaees ; 

(d) financial or other aniat.nee so rar 
liven to the State Governmf!ot ; and 

(e) demand made by tbe State Oovero-
ment from tbe Central Government for this 
extra burden ? 

THE MINISTER OF HOME AFFAIR.S 
(S. BUTA SINOH~: (a) Upto 31st 
August. 1986. 27.225 tribal refugees entered 
into TripUfa. 

(b) Apart from the above, 21 t 208 tribal 
rtfugees who bad tried to enter into Tripura 
tiJl tbat dat~ V\ ere sent beck to Bangladesh. 

(c) The c"penditurc incurred by the 
Statt G(wernn1erlt 011 the Chakma tribal 
refuge.~ uf\to September, 19~6 was "bout 
Rs. 93.62 lakhs. 

(d) Financia! 8~sistance to the tune of 
Rs. )33 lakhs has been given to the State 
(Jovernmefit so far. 

(e) The State Governmellt bad asked 
for [in em,- uot of Rs. 142 lakh .. from the 
Central Government fOI thil extra burden. 

Proposal to set up Nuclear Power StatioD 
in We.t BeDgal . 

23(). SHRI ANANDA PATHAK: 
SMT. BIBHA GHOSH 
GOSWAMI: 

Will the PRIME MINlSTER b. pleased 
to state: 

(a) whether there is any proposal to 
bring West Bengal into Nuclear Power 
Sector map: 

it' SQ, details thereof; and 

(c) whether any progress bas been made 
so rar 1 

THE MINISTER OF STATE IN THE 
MINlSTR\ OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCBAN 

DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K .It. 
NARAYANAN) : i8) aod (b) Site Selectiou 
Committee of tbe Department of Atomic 
Energy bas examined sites in tbe Ea.tern 

,. Region inc1uding West Bengal to eva)ute 
their suitability for setting up nuclear power 
.tation~. 

(c) Report of, the site Selection 
Comtnittee is under consideration of tbo 
Oo .. ernment. 

Mon!torlng of Central Projects 

231. PROF. NARAIN CHAND 
PARASHAR : WIJI the Minister of 
PROGR;\.MME IMPLPMENTATION be 
plCjasrd to state : 

(a) whether Government have monitored 
and reviewed tbe cxccu tiOD of on·80in. 
projectE like new R ui Iway Jilles, National 
Hjghway~, and Hydel Generatioollrrigation, 
which are uvder e~ecutlon since the Sixth 
PJan in the special category States, recoaoised 
as Slltb hy the Planning Commission. 

(b) if so, the names of each on of these 
proj~ctSt costing over Rs, 20 Cfores, alon,-
with other details· and the findings of the 
monitoring/review about the present pro-
aress in the execution of these schemes: 

(c) whether any high priority would be 
given to the execulion of these schemes so •• 
to ensure their completion at :east by the end 
of the Seventh Plan ; and 

(d) if not, the reasons therefor and tbe 
steps taken by Government to ensure tbe 
provision of adequate infrastructure in these 
States during the Seventh Illan ? 

THE MINISTER OF PROGRAMMB 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): (a) 
Execution of on-Ioing Central Sector 
projects. Includina New Rall\l'8Y Ljnea. 
National fHighwa}s and Hyde] GtlJeratioo/ 
In igation, etc. costing Ra. 20 croc(;s aucl 
above is menitored. 
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(b) and (c) There are no projects of 
National Highways and Irritation Sectors 
costinl over Rs. 20 crores under execution 
in the Special Category States since the 6th 
Plan. Regarding Railway Lines projects. 
information for S States and regardin, 
Hydro power projech;, information for 3 
States is given on the enclosed statem'!nt., 
No projects of Railway Lines and Hydro 

Power are under execution in Stares not 
mentioned in tbe statement given below. 

(d) Government is taking steps for 
overcomin, varic.us problems faced by tbe 
projects to $void any further delays. The 
Government il also extending help to the 
State Governments and other concerned 
agencies in developing infrastructure acetor. 
in these States. 

Statement 

List of Ran"a, Projects 

Name 

ASSAM 
1. Silchar-liribam MG Line 

(also in Manipur) 

2. Lalabazar·Bhairllbi MC) 
Line. 

Length 
('{.M.) 

49 

48 

3. Rail-cum-Road Bridge 143 
across Brahamputra and BO 
line from Jogighopa to 
Ouwabati 

TRIPURA 
4. Dharam Nagar- K umarghat 

MG line. 
33 

HIMACHAL PRA DESH (also Punjab) 
5. N~ngft) Dam-Talwara DG 113 

Line. Taking over Mukerian 
siding to Talwara 

JAMMU & KASHMIR. 
6. Jammu Tavi-Udbampur BO 53 

line. 

Estimated 
coal 

(Rs. erorses) 

31.38 

190.00 

35.25 

98.00 

68.68 

Remarks 

41% completed upto Sept. 1986. 
Priority work, expected to b. 
completed in 7th Plan. 

Also in Mizoram, 46% completed 
upto Sept.. 86 Priority work, 
expected to be completed in 7th 
Plan. 

J % completed upto Sept., 86. 

66% completed uplo Sept., 86. 
22 KM op~ncd. PI wrlty Work, 
expected to be completed in' 
7th Plan. 

c% proaress upto Sept., 1986. 
7. K.M completed. 

6" prOlre •• upto Sept. 1986. 



~ u 
~ • .!.. ; 
o - c. Z c .-('IS Co) 

c:: o '-" ._ 
o:Jai ._ c 
S 8 '&, '" E ._ 
Q 0 ... uO 

_-
II) C t'IS ._ 
o .!II U w o 

u e 
«S 
Z 

N 
00 
N~ -
o o 
N -N 

8 -

.. .... 

N.OVWtiBBR liS, 1986 

0'\ 
N 
~ o 
00 

Writi,,, ~"sw... ~ 

-• ... 
~ 
.!! 
:is 
.S 

.... 
0\ --M 

.... 
0'\ --

... -I ..r:a 
"a 
Q 



~, Writl~" tl",wer, 

l_uttr •• 1 Schellles for Nort. £astera Stat. 

232. SHRI PllRNA CHANDRA 
MALIK: Will the Minister of PLANNING 
be p teased to state : 

(a) tbe details of new industrial Icbc~es 
aDd tbe schemel for expansion of exilUng 
industrial units for the backward district, 
and rural areas of ~West Bcnlal, As,am 
and North Eastern Stales included in tbe 
Sevontb Five Year Plan; and 

(b) tbe amoun~ allocated (or each 
.cbeme, scheme .. wise and Statewise detail. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): (a) and (h) Stat~ments ~howing 
tbe names and outlays of Central and State 
Industrial and Mineral project. included in 
tbe 7th Five Year Plan in respect of Welt 
Bengal, A.sam and North East Sta.tes afe 
placed on the Table of the House. 
(Placed in the Library. See No. LT-3147/ 
1986) 

Proposal to buy Super Computer from U.S. 

233. SHRIMATI JAYANT{ PATNAIK: . 
SHRI PRAKASH V. PATIL: 

WiU the PRIME MINISTER be pleased 
to state: 

(a) whether the proposal to buy a luper 
Computer from U.S. is still under tbe 
consideration of Government; 

(b) whether the U.S, Government bave 
aareed to loll tbe iupor Computer to India ; 
and 

(c) if so, wben such SUPer Computer 
is ,oina to be acquired? 

THB MINISTER OF .STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DE'PARTMENTS OF OCEAN DE.VE-
LOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACB SKal K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) aDd (~) The US Gov.fomlat have 
.... 104 in ptiDeiplc to IOU tbe .upor eompator 

to India. However. tbe terms and cOflditionl 
for its acquisition are yet to be finalised. 

SurreDder of ArlDl by MIlO lasurgents 

234. SHRI HANNAN MOLLAH: 
Will tbe Minister or HOME AFFAIRS be 
plealed to s ta te : 

(a) number of Mizo insufaents wbo 
bave surrendered after the Mizo accord • It 

(b) details of tbe arms surrendered; 
and 

Cc) whether the insurgents bave < 

surrendered aU the arms and weapons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 534 
MNf' members (including 154 family 
mem bers) have come overgfound after tb, 
Mizo Accord. 

(b) and (c) The MNF have dopolhed 
all the arms as per tbe informatIon aiven to 
the Government by the MNF. 214 weapon. 
which include, Light Machine guns, Sub. 
Machine guns, self-loading ritlel, Semi-
automatic rifles. 303 rifles, rocket launchers, 
12 Bore guns etc. have been lurrcndered. 
20,280 rounds or ammunition, 25 band· 
granades and 3 wireless setl bave also been 
surrendered. 

SettlDI up 01 Orda811ce Faetory 10 And ..... 
Pr.d.b 

235. SHRI SRIHARI RAO: Will tbe 
Minister of DEFENCE be pleased to state ; 

(a) whether there ia any ·ifoposal witb 
tbe Government to eatablisb 'ln ordnance 
factory on National Highway No. S. 
Cbilakalapalem, Srikakulam district 01 
of Andbra Pradesh; 

(b) whether the lurvey baa '*0 
conducted; aod 

(c) if so, the dotaill of tbe aurvey aDd 
the propOIal? . 
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THB MINISTER OF STATE IN THE 
D?f1 -\RTMENT OF DEFENce PRO .. 
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATfL): (a) to (c) In 
connection with the likely IicuiDg up of an 
Ordnance factory, some Stat. Governments, 
includirig Andhra Pradc.sb, w~re appr,Jacbed 
for \)tTer of su~table shes. Government of 
Andbra Pradesh bave offered a few sites, 
including one in Srikakulam District. Thes. 
sites have since been visited by a Site 
Selection Committee and arc being evaluated 
aloog with others, in accordance with the 
prescribed procedure. 

Regional Naffonallnformatlon Celltres 

236. SHRI MULLAPPALLY RAMA .. 
CHANDRAN: WIll the PRIME MINISTER 
be pleased to state: 

(8) the number of regional computer net .. 
works set up by Nation~llnformatiC& Centre 
(N.I.C.) in operation arId tbeir respective 
locations: 

(b) whether a Southern regional 
computer network of NIC is iDleod~d to be 
let UP and if so, location tbereof ; 

(c) details of estimated COit of tbe 
project aod tbe extent and field. of coveraae 
intended ; and 

(d) whether State-wise networks of 
NIC are iotended to be set up and if so, 
Whlll the net-work for the State of Kerala 
it likely to be set up ? 

THE MINISTER OF STATE IN THE 
MINISlRY Of SCIENCE AND TECHNO .. 
LOGY AND MINiSTER OF STATB IN 
THE DEPARfMENTS Of OCEAN 
DEVELOPMENT, ATOMlC ENERGY, 

" ELECTRONiCS AND SPACB (S8KI 
K. R. NARAYANAN): (a) Under tbe 
cxpeosion of compucerisation pro&ramroe 
of the National Informatics Centre (NIC). 
• uper/larae computers ureJbeina installed at 
Delhi, Punc, Bhubancs'Nar and Hyderabad. 
The s,stems at Delhi and Pune· are 
operational. 

(b) Yes. Sir. The Soutbern Re.ional 
'CDht 01' NIC is beiDa lit up at H,dorabad. 

(c) A provi~ion of Rs_ 62. crOfes bas, 
been made for NIC in the Seventh Plan by 
fbe Departmeot of Electronics for imp,Je. 
mentioa tbe programme for development 01 
~ationaJ Computer Network (NICNEn 
which includes installation and interconnectioD 
of re8ional centres. stale computen and 
lome district level computer centres. NIC 
bas been srt up for assistin. Ministries' 
Departments of tbe Government of Indi. 
in organislDIl and developin8 information 
systems, 8ssistina in computer-aided anaJy.i. 
of data aDd giving trainina to State aod 
Central Government officials in usc of 
computer and system analysis methods. 

Cd) Subject to allocati,;n of adequate 
fuods, N1C will be in5taUini Super-mi.ni. 
computers at aU State capitals and Persona) 
Computer (ATS) at all district beadquarten. 
1 betiC are all being interlinked using satellite 
communication. The Kerald Slate Iysttm 
wiJI be installed in November, J 9~6. The 
complete network is expected to be. 
operationa1,.by December, 1987. 

Setting up of Aeronautical Engiaeerlag 
Department 

237. SHRI MANjK REDDY; wm 
tbe Minister of DEFENCE be pleased to 
state : 

(a) wbe tber there is any proposal co set 
up an Aeronautical Engineering Department 
at tbe Military Co])ege of Electrical 
and Mechanical ED&ineers (NCEMb). 
situated at BoJarum in Secunderabad. 
Andbra Pradesh; and 

(b) if so, tbe details of the proposal 
and tbe amount sanctioned therefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLtES IN THB 
MJNISTR Y OF DfFI;NCE I SHR) 
SHIVRAJ V. PATIL): (a)·No.Sir, 

(b) Does not arise • 

Rehabilitation of Ex·Senieemen I. KeraJ. 

238. SHRI K. MOHANDAS: Wi)) 
the Minister of DEFENCE be pleated to 
leatt i 
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(a) the number of ex-servicemen in 
Kerala at pre.ent who are yet to be provided 
with jo"s ; and 

(b) steps propoled to rehabilitate them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO· 
DUCTION AND SUPPLIES IN THE 
MJNISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PAT1L): (a) As per tb':' 
returns received from Zila Sainik Boards in 
Kerala, the number of ex-servicemen on tbe 
live rCRister a. on 30tb Jline, R6, was 27 440, 
However, this inc1udel tbe number of ex-
servicemen who have regiltc.'red their names 
(or better jobs and those who after 
registeration of their names have secured 
employment but have not informed the Zita 
Sainik Boards 110 that their Dames could be 
struck off the registers of the Boards. 

(b) The need to provide employment 
to as many ex-servicemen as possible bas 
from time to time been impressed OD the 
State Government. Some of the steps being 
taken by the State Government of Kerala to 
promote tbe febabilita1icD of e'X .. s~rvicemen 
are :-

(0 They are given preference for jobs 
jn Class III and Clast IV pOlts in 
Goverumcnt apoD6ored companies 
and in certain categories of Govern-
ment post.. Besides. a few cate-
gories of posts are filled exclusively 
by ex-servicemen. Age and 
educational qualification are being 
n:hlxed for ('x·servicem~n. 

(ii) War widows are .eHina employment 
concessions in relaxation of normal 
recruitment rules. The State 
Government provides employment 
on priority to the wife/dependents 
ot' service personnel who d Ie in 
barne~1 and if the death is attri-
buted to the service. 

(iii) Vacancies Ituitable for ex-.ervicemen 
(or Class I and II posts are beina 
identified. 

II 

(iv) Self .. employment of ea-.ervicemen 
is beinl cncoura.cd by means 01 
reservatioD 01 .. als in IDduetrial 

'Training ID8titute~ and Cenfres. by 
grant of preference to them in 
retail diltributerships. and by 
reserving mechanised boats construe-

, ted in Boat Building Yards of the 
Fisheri.s Department for Coopera-
tive societies formed by ex-
servi~men. Jai Jawan Stalls have 
also been aBotted to ex-servicemen 
and there is reservation of industrial 
plots/!'heds, 

MiBn. Testing Raol'e at BaU.pal (Orissa) 

239. SHRI MURLIDHAR MANE: 
Will the Mir;i~ter of DEfENCE be pleased 
to state: 

(a) the progress made in settihg up of 
the country's first missile testing range at 
Baliapal (Orissa) ; and 

(b) whether the commissioning of the 
project w!n be in time or is ~ Ii ke]y to be 
delayed? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAl V. PATIL): (a) Go .. abead 
sanction for the project bas been accorded. 
Comprebe".ivc rehabilitation and resettlement 
schemes for tbe families to be displaced 
have been formulated and are being imple-
minted by Government of Orissa. It is 
proposed to resettle the displaced (amiiies 
in model viUaacs to be set up in nearby 
areas where the basic amenities and socio .. 
economic infrastructure would also be 
established. A number of industrial and 
self tmployment achemel' would be esta blished 
as part of rehabilitation plan with an 
objfctive to' provide job opportunities to 
.. bout one person from racb displaced 
family. Government of India would provide 
the funds ror resettlement scbemes aod seed 
money required for setting up the 
rebabilitation schemes. So far R.. 13.925 
crorel bavi already been pa~d to Goveru-
ment of Oris.. for these resettlementl 
rehabilitation schemes. The detail. of tbe 
project and t.e resettlement and rebabilits'tion 
Icbeme. have been aonounced by the Stilt, 
Government. 
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(b) The project is ,~pec,ed to be 
commilsoned in time. 

PollutloD I. aben 

240. SHRI K. RAMAMURTHY: 
Will the Minister of ENVIRONMENT and 
FOREST be pleased to state whether any 
scheme for involviDI voluntary agencies in 
Iteepinl the rivers pollution free bas been 
formulated and if 80, tbe main features 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONME:NT AND 
FORESIS (SHRI Z. R. ANSARI): No 
specific scheme to involve the voluntary 
agencies for pollutlon control in rivers bas 
been formulated. However, under tbe 
Ganaa Action Plao. there is prQvisioD for ' 
involvina voluntary a&encies to create public 
awarcnesl and to ensure public participation 
in prevention of pollution in tho rivor. 

, , 

Constructioa of Aircraft for lndlaa Navy 

241. SHRI K. RAMACHANDRA 
R.EDDY: Will the Minister of DEFENCE 
be pleased to sta te : 

(a) whether there are any proposals 
for construction of fast attack petrol 
aircraft for the I ndian Navy; and 

(b) if so, the details regardinB its 
production scbedule 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO .. 
DUCTION AND SUPPLIES IN THE 
MINISTR Y OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b) There 
is no proposal for construction of fast aUack 
patrol aircraft for the Indian Navy. 
However. Mis. HAL are commencing tbe 

.lioense produ~ljon of the Dornier Aircraft, 
wbich sball be utilized for coaatal 
rOCODDaiasaocc role. 

Botaalca' aad Biological Sarvey la Ori ... 

242. SHRI llADHAKANTA DIGAL: 
Will the Minister of BNVIRONMBNr AND 
fORBSTS be pleased ~o Itat. ; 

<a> whether 90vernmtnt have conducted 
an, field survey on the flower pJants; 
medicinel planta and herbs and mamod. in 
the Gandbamardon forest area in Orissa ; 

(b) if 80. the details of the botanical 
aDd bioJoaical survey conducted in tbat 
area; and 

(e) tbe step. taken for the proper 
protection of the rare apecies found in that 
8 rea in Ori.l. ? 

THE MINISTER OF STATE IN THR 
MINIST~Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (8) 
Yes, Sir. 

(b) and (c) A Statement is given below. 

Statemlat 

Field lurveys have been conducted 
regarding the flora and fauna of Gandba-
mardan forest area in Oriasa by the 
Botanical Survey of India (BSI) and the 
Zoological Survey of India (ZSl) respectively. 

According to the field sUrvey conducfed 
by Botanical SUI vey of India (BSI), tbere 
are more tban 2700 species of flowerinl 
plants and more than I SO species of 
medicinal plants and berbs. 

Accoadiog to the survey conducted by 
Zoological Survey of India (ZSl), there are 
26 species of mammals in this area. Out 
of tbese atleast leven species of mammals 
are endanlered and threatened and are 
included in the Schedules of Wild Lire 
(Protection) Act. 1972. 

D,.claratioa of Sbrl Narayana JaY.atl as 
a Holiday for Cenfral Go.eralDeDt 

Employees Ia Kenl. 

243. PROF. K. V. THOMAS: Will 
tbe PRIME MINISTER be pleased to state: 

(a) whether a request (rom tbe Govern-
ment of Karal. tbat Sbri N.ra,aDI JayaDti 
may be declared as a holiday for tbe Ceotral 
Government Bmplo)ocs in Ker.... baa been 
received ; aDd 

, (b) if 10, what i. the dccialoD of tIM 
OovefDm~nt 1 
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THB DEPUTY MINlSTER IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIBVANCeS AND PENSION (SHRI 
BIREN SINGH BNGTI): (a) No sucb 
request bas been received from the Govern-
ment of Karala during 1986 tbou.b sucb 
requests were received in earlier years. 

(b) In terms of the existing holiday .. 
policy, there is no scope for declaring a 
closed holidijY for Central Government 
Offices in Kcrala on the o~casion of 
Narayana Jayanti. 

Special Status to Assam 

244. SHRI G. G. SWELL: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether Government of India are ' 
con$ideriol conferring special status on 
Assam in order to fulfil their obligat.ions 
under the Assam Accord ; 

(b) whether relevant provisions of the 
Constitution to achieve the objective are 
being amended ; and 

(c) what are tbose provisions ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): (a) to (c) The 
Assam Accord does not make a mention 
of special status for Assam nor has the 
Central Government made any commitment 
in tbis regard. As such, the qu,~~tion of 
arantina specI8 I status to Assam does not 
arise. 

Exploring Indian Ocean for Radio 
Active Mioerals 

245. SHRf DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADAV : 
SHRI M. RAGHUMA RHODY: 

Will the PRIME MINISTER be pleased 
to .tate : 

(a) the names and number of lites 
where explorationl are beiDI conducted for 
atomic minerals includiDI uranium 00 tbe 
lD4ian of-sbore; 

(b) whether aoy fruilful result have 
been acbievel1 : and 

(c) financial allocation o)ade durjng the 
last three years, ~eat-wise '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOM1C ENERGY, 
ELECTRONICS AND SPACE (SHRt 
K. R, NARAYANAN): (a) At present 
no txploJation is being conducted for atomic 
minerals including Uranium on the Indian 
OtT· shore. 

(b) and (c) Doel not arise. 

[Trans/arlo n J 

Dacoitles In Delhi 

246. SHRI RAJ KUMAR RAJ: Will 
the Mmister of HOME AFFAIRS be pleased 
to state: 

(a) the total number of decoities in 
Delhi during the period January, 1986 to 30 
September, 1986 ; 

(b) the loss of life and property as a 
rt>su}t thereof; and 

(c) the number of dacoities detected 
and the flum ber of persons apprehended and 
the oetails of tbe aoods recovered from 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) IS. 

(b) (i) Loss of lifc-'- 3 

(ii) Loss of 
. 5,07, 7 JO/-

propcrty-Ks. 

(c) (i) Cases detected- J 1 

(U) Persons appr:hcnded-SS 

(iii) Value of aoods RI. 3,9J,1(:.0(-
recovered. 
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Forest Co,. In Orin. 

Export TIaruIt ID ElectroDles 248. SHR} NITY ANANDA MISRA : 

247. SHRt SATYENDRA NARAYAN 
SINHA: Will the PRIMB MINISTER be 

;.. pleased to state: 

Will the Minilter of ENVIRONMENT AND 
FORBSTS be pleased to state : 

(a) the present forest cover in Orist. 
and the depletion it bas suffered durir g the 
last three year j 

\ 

(a) whether an export thrust i. to be 
made in electroDica ; 

(b) if so, whether a targot hal been sot 
for tbe Seventh Plln ; and 

(c) wbether Indian electronic goods can 
be comJ)etitive due to bilber manufacturinl 
costs of electronic loods ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE: AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (a> Yes, Sir. 

(b) Yes, Sir. A target of Rs. 1000 
crores bas bee" set for tbe terminal year of 
~e Seventb Plan. 

c) It is true tbat the cost of manu-
facture of many electronic products are 
bilher than international yrices. How.ver, 
it is expected tbat duc to rocco t fiscal and 
otber measures certain selected electronic 
goods could become progre.sively competitive 
in tbe international market. 

(b) whether Union Government. have 
initiated some Centra1Jy Schemes to augment 
this cover and also 8ssocia te it self with tbe 
financing of State Schemes in tbis relard aod 
if 80t the details tbereof; and 

(c) the Central aJlocations made to aid 
and assist the State Government of Orissa 
to expand tbe forest cover during the 
Seventh Plan period with targets and yearly 
achievement points' 

THE MINISTflR OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
The registered area of forest in the State of 
Orissa is 59.96:! square kilometres. However, 
analysis of sate1lite imagery bas revealed 
that during 1 Q80-82 tbe actual forc.st cover 
wa. 39.425 tquare kilometres as againlt 
corresponding estimate of 48 333 square 
kilometres during 1972-75. 

'. (b) and (c) Yes, Sir. 

The details are given in the Ita lement 
below. 

Statemeat 

SI. No. 

1 

1. 

Scheme/Programme 

2 

Rural fuel.ood 
Plantation and 
Afforestation of 
BcoIeositive nOD-
RimalaYID At ... 

Assistance released/outlay propoled in the 
year 

(in Rs. lakhs) 
1985·86 1986·87 1987·88 1988·89 1989 .. 90 

3 4 6 7 

94.62 120.00 90.00 90.00 90.00 
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1 2 3 4 5 7 

2. National Rural 
Bmployment 207.20 202.50 I 
Programme (NRBP) I 

I 
3. Rural Landle •• I 

Employment 347.60 327.60 I 600.00 ~OO.OO 600.00 
Guarantee Proar.mme I 
(RLBGP) I 

4. Drouabt Prone Area I 
Prolramm. (DPAP) 49.00 I 

11. PhYIlcal achl".m.,,' (und" 20 PDI"t PrDI,amme) 

1985·86 
\ 986-87 
(upto Sept. 86) 

Demand for Safety of Nuclear Plants 
Around tbe World 

24. DR. G. S. RAJHANS: 
SHRI V. SRBENIVASA 
PRASAD 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India have reiterated that 
the nuclear plants around the world are not 
safe and urged areater cooperation especially 
between developing and developed nations 
on nuclear safety ; and 

(b) if 10, further steps Government 
propose to take in tbis regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (8) No, Sir. 

(b) However, India continues to actively 
participate in international meetiDls 00 
nuclear safety and in this reiard we support 
areater cODperatioD amoD, all oatioDi 
OODcerned. 

1930 lakb Medlin .. 

US70.SS lakb seedlinp 

A,ailability of Zirconium 18 Kaoyak .... rI 
District 

250. SHRI N. DENNIS: Will tho 
PRIME MINISTBR be pleased to state: 

<a> wbether Union Government have 
undertaken any jove-stiaation ioto tbe availa-
bility of Zirconium Dioxide in Kanyakumari 
district in recln' time. ; 

(b) tbe details of the total quantity 
available; 

(c) the steps taken to exploit tbis minera J 
on commercial basis ; and 

(d) whether there are proposals under 
the consideration of tb. Government to 
establish a Zirconium Dioxide factory in 
Kaoyakumari district ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATB 
IN THE DSPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
&.L NARAYANAN): <a> Yos Sir. 
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(b) Zircon, an ore of Zirconium. is 

found in various parts of tbe county. 
including Kanyakurnari district of Tamil 
Nadu. The We!'>t Coast of Tamil Nadu 
comprlSlna Tirune)veH and Kanyakumari 
Districts, bas an .estimatc\1 ore reserve of 
68 lakb tonnes. 

(c) The Manavalakuricbj Plant of the 
Indian Rare Earths Limited produces Zircon 
for Commercial use by processing beach 
sands. 

various locations in the country inclu-
ding Kanyakumuri District are under 
consideration for setting up of a Zirconium 
factory. 

IS·Point Programme for Welfare of 
Minorities Drawn up by National Inte-

gration Council 

251. SHRI PRAKASH V. PATIL : 

SHRJ SYED SHAHABUDDfN: 

SHRI R.S. MANE: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the Natiom, I 
Integration Council bas drawn up a 15· Point 
Programme for tbe WeJf,lre of the minorities; 

(h) if tiO, the detaib thereof; 

(c) what has beeo the determining 
yardstick to deCiDe minorities ~ince ,orne 
ethnic tommunit>' is a majority in one state 
while it js a minority in another State; and 

(d) wh(!lher the programme takes care 
of al1 the milloriti:s or only a f~w with 
details therl.!of 1 

THE MINIS1ER OF STATE IN THE 
MINlSrRY OF PERSONNEL, PUBLIC 
G1UEVANCES AND PENSIONS AND 
I\l1NlST[R OP STATE IN THE MINISTRY 
OF HOME AFFAIRS (SURl p. 
CHJDAMBARAM): (a) to (d) The NIC 
m its meeting held in November, 1980 
cnIlsidered the ilsue of communal harmony 
u .. d emotional integration. Punuant to the 
deliberations in tbe mectio8. the Ministr), of 

Home Affairs issued comprehensive instruc-
tions to tbe State Governments, Union 
Territories and other concerned . authorities 
for promotion of communal amity. 

The directions in which proaress' wa. 
desired were thus succintly laid down by the 
N IC. Based on these a programme of 
action for welfare of minorit ies was devised 
and directives issued in the sbape of IS·Point 
programmes by the then Prime Minister in 
May, 1983. A Statement contajninl tbe 
programme is given below. 

The Prime Minister reiterated the 
IS-Point directives in his Jetter addressed to 
Chief Ministers in August, 1985. These 
directives are being applied essentially to five 
major religious minorities at tbe national 
level viz. Mus} ims. Sikhs, Christians, 
Bud{)hists and Zorastrians. The Prime 
Minister in his inaugural address of tbe 
National Integratior, Council Meeting of 7th 
April, 1986. Observed that: 

"When we talk of minorities and majo-
rities, tbe picture changes depending on tbe 
r~gion that we are talking at-out. Tbo 
majority in one part may be 8 minority in 
another part, and the effect is the same. 
The miDorit ie~ feel threatened and tbe majo .. 
rity must give confidence to tbe minority in 
every such area". 

Ministry of Welfare is the nodal Ministry 
so far as implementation of the IS-Point 
proaramme is concerned. AJl the State 
Governments have been addressed by tbat 
Ministry to appoint Nodal Officers on 
Minority Welfare and Minorities Cell. The 
matter is being further pursued by Ministry 
of Welfare. 

Statement 

I. CAMMUNAL RIOTS 

1. The state Governments are being 
advised tbat in the areas whieh 
have been identified as communally 
sen'iitive and riots prone, District 
and Pol ice officials of tb~ highest 
know eBbicncy, impartiality and 
secular record must be pOlted. In 
such areas and even elsewhere, tb, 
prevention of communal teD.loo 
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should be one of the prjmarv duties 
of D.M. and S.P. Tbeir perfor-
mao~es in this r~gard Sb01l1d be ao 
important factor In dettrminins 
tbeir promotion prospects. 

2. Good work done in this regard by 
District and Police officials should 
be rewarded. 

3. Severe acti~)a should be taken 
against all those who incite 
communal tensions or take part in 
violence. 

4. Special courts or courts specifically 
earmarked to try communal ()ifences 
should be set up so that off~nders 
are brought to book speedily. 

5. Victims of communal riots should 
be given immediate relief and pro-
vided prompt and adequate financial 
assistance for their rehabilitation. 

6. Radio and TV must also help in 
restoring confidence, communal 
harmony and peace in such affected 
areas. 

7. It is unfortunate that certain section 
of the Press sometimes indulg~ in 
tendentioui reponing and Publica· 
tion of objectionable and inflamma-
tory material which may incite 
communal tension. I hope that 
editors, printers, publishers and 
other concerned will cooperat(l in 
finding a way to avoid publication 
of such material. 

H. RECRUITMENf 10 STATE AND 
CENTRAL SERVICES 

8. In the recruitment of police p~rso" 
noel, State Governments should be 
advised to give special consideratioLa 
to Mino) ities. For thiS purpose. 
tbe composition of Selection 
Committees sb,)uld be reprc:;entative. 

9. Tbe Central Government should 
take similar action in the recruit-
ment of personnel to tbe Central 
foli(;C Forcos. 

10. Lar~e scale emp10yment opportuni. 
ties are provided by the RaBways, 
Nationalised Banks and public 
Sector Enterprises. In these calel 
also tbe concerned departments 
sbou~d en~ure tbat special consi-
deration is given to recruitment from 
minority communities. 

11. In many areas recruitment is done 
through competitive examinations. 
Olten minority groups have been 
bandicapped in taking advantage of 
the educational .ystem to compete 
on equal terms in such examina-
tions. To help them to overcome 
these handicaps, steps should be 
taken to encourage the startina of 
coaching classes in minority educa-
tional institutions to train persons 
to compete successfully in these 
examinations. 

12. The acquisition of technical skill, 
by those minorities who are today 
lagging behind would also help in 
national d~!velopmeDt.. Arrange .. 
ments should be made to ~et up 
ITIs and pol),techoics by Govern-
m~nt 0," private agencies in 
predominently minority 8reas to 
encourage admission in such insti-
tutions of adequate number of 
persons helonging to those 
commUDIties. 

Ill. OTHER MEASURES 

13. In various development proarammes 
including the 20-Point Programme. 
care should be taken to see tbat 
minorities secure in a fair and 
adequate measure the benefits 
flowing therefrom. In the various 
committees which are set up to 
oversee tbe implementation of such 
programmes, members of tbose 
communities should be actively 
iDvolved~ 

14. Apart from the general issuo. to 
which I ba ve referred tbere aro 
variJus local problems which 
develop into neeuless irritant!) to 
minorities. For instance er.croach-
meDt of Wakf properties and 011 



graveyards have led to protestl and 
arlevances in some places. Suitable 
steps should be taken to deal with 
sucb problems on an expeditions 
and satisfactory basis. 

15. ProbleUJs relatiog to minorities need 
to be attended to OD a cODtinuiDI 
basis so that apprehension. are 
allayed and genuine Irievances 
redressed. To facilitate this. a 
special cell will be created in tbe 
Ministry of Home Affain to deal 
with matters relating to minorities. 

Number of P .Ilklstanl lntruden Killed 
and Apprebe.ded 

2S2. SHRI KRISHNA SINGH: 
SHRI H.B. PATIL: 
SHRI SHANTI DHARIWAL 
SHRI SODE RAMAJAH : 
SHRI CHINTAMANI JENA: 

Will tbe Minister of HOME AFFAIRS 
be pl.:ased to state : 

(8) whether a number of Pakistani 

Written Answers " 

(d) The Security forces on the Indo.Pak 
bordC'r are on alert.. Measures taken for 
streoltbeoiDllufveillance aloDI tbe border 
include: strenltbeoiftl of BSF. eatablisbiDI 
additional border outpostl, construction of 
observation post towers and providiUI 
increased mobility to border patrols, etc. 

StatemeDt 

Detalll 0/ Goods Se/ztd and their 
Approximate YIlI". 

s. Nature of Quantum of Ap~roximate 
No. loods seized goods seized value (in Rs.) 

I. Heroin 

2. Halbi.b 
3. Cloth 

4. Watches 

5. Indian 
Currency 

19 kgs. 

400 ams. 
91 Mtrs. 

4 

Rs. '2135/-

30 lakhs 

1500/-

J SOO/-

500/-

2135/ .. 
intruders sbot dead or apprehended while 6. 
trying to ;nfiltrate ioto India with smulated 
loods or otherwise ; 

Pak 
Currency Rs. 1011/. 

7. 
(b) if so, the number of sucb intruders s. 

Whisky 

Rifle. 303 

12 bOltles 

one 

lOt 1/-

700/ 

10,000/-

3,000/-

SOO/-

killed or arrested duriDg the past four 
mODths ; 9. 12 bore gu.n one 

(c) tbo nature, quantum and other 
details of the loods seized Irom them; and 

(d) steps taken to check infiltration? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
Ok,lEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) Yes, Sir. 

(b) During the peri ad from 1.7.1986 to 
29.10.1986, 78 intruders were killod and S3 
were apprehended Oil lodo Pak border. 

(c) The details of Boods seized from 
thern and tbeir approximate value are 
fUlolibcJ in tlao Sta,omeD' liveD below. 

10. 12 bore Pistol one 

Antl-Natlo •• 1 Activities In J " K 

253. SHRI V. TULSIRAM : 
SHRt SATYENDRA NARAYAN 
SINHA: 
SHRI S. JA IPAL REDDY : 

Will tbe Minister of HOME AFFAIRS 
be pleased to atate : 

<a) wbether it is a fact that anti-national 
activitiel in tbe State of Jammu and Kashmir 
are 00 the increase; and 

(b) if 10, the steps taken or proposed by 
Unioll Oo,oram'Dt to curb, lbelO aotivitiol ? 
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THB MINISTER OF HOMB AFFAIRS 
(5. BUTA SINGH): (a) and (b) Cert.in 
anti-oational elements bave been active in 
tbo State of Jammu and Ka.hmir from time 
to time. Central Government bave been 
keeping a watch on the situation and tbe 
State Government have been requested to 
ta ke effective mea sures to curb their 
activities. 

( T'G",/atlon] 

Shifting of CantoDmeot at Kota, aaJast.ao 

254. SHR) KALI PRASAD PANDBY : 
Will the Minister of DEFENCE be pleased 
to state: 

<a> whetber Government prOpose to 
abift the cantonment at Kota, Rajasthan even 
at a loss of crores of rupee. : 

(b) jf so, tbe reasons therefor; and 

(c) the amount likely to be spent 00 
setting up of a new Cantonment, the area 
required for tbis and the benefit fO be 
derived therefrom ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN '1HB 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c) There is 
DO Cantonment at Kota. However. thero 
are some Defence Unita located tbere. 

At present, there is DO propOial to shift 
tbese units from their existiDI locationl. 

{Engl',h] 

IlDpaet of Claeraobyl Nuelear AtOlll;lc 
DIlUter In Southe ... USSR 

255. SHRI H. M. PATEL: 
DR. O. VIJAYA llAMA !lAO: 
PROF. P.l. KUR.IBN : 
SHltI MURLI DEOItA : 

Will the PRIME MINJSTBIl be pltllld 
to ltal' ; 

<a> wbethtr Government have taken 
Dote of .bockin. disaster at the Chernob,1 
in Scutbern USSR ; 

(b) whetber such partial meltdown and 
radiatioD Jeakaae accidents are probable "' 
lOme of our Atomic Plants which are 
trippinl frequently ; and 

(c) if 10, what plants exist io tbe event 
of a reactor accident. in our Atomic Plants' 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMBNTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENER.GY. ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a). Yes. 
Sir. 

(b) and (c) The nueltar power plants in 
India are different in design from tbe 
CbernobyJ plant. The des ian of our nuclear 
power plants provides for safety systems to 
minimise tbe probability of accidents and to 
mitigate tbe consequences of an accident 
should one occur. However. all available 
information about Ch.roobyl accident il 
beinl analYled in order to draw approJ.'riale 
Jessons and cnlure .af. operation of our 
power plant •. 

There are comprebonlive and detai led 
plans at each station to cope wi tb situation. 
ariling out of 8 reactor accident. Thes. 
plans give details or the emeraency action to 
be taken both within the plant (on-site) and 
io tbe public (off. lite) domain •• 

SeeoD' Postponement of CODlDlIs.loala. 
of Dhrll,a 

256. SHRI S. JAIPAL REDDY 
SHRI KAMLA PRASAD SINOH: 

Will the PRIME MINISTPA be plea.ed 
to atate : 

<a> wbetber the commi •• ioainl of 
Dbru .. bal apia berea pOIponed ; IDd 

(b> if 10. the re .. o •• for &hi, ~tpoac;. 
IDIDt ., 
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THB MINJSTER OF STATB IN THE 
MINISTRY OF SCIENCB AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DSPARTMENTS OF 
OCEAN DEVBLOPMENT, ATOMIC 
B~ERGY, ELBCfRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) and 
(b) DHRUVA was commissioned in August 
1985. All systems are o[lecational. Th~ 

reactor was 're-started on 30.10.1986 and is 
afldually being raised to full power. 

Meetiog of Cblef Ministers on Mah.ra,btra-
Karnataka Border Issue 

257. SHRt H. B. PA TIL: Will tbe 
Minister of HOME AFFAIRS be pleased to 
"State : 

(a) ~. "lether recently aoy meeting of the 
Chief Ministers of Maharashtra and 
Karnataka has taken place for solving tbe 
border issue between the two States; and 

(b) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) and (b) : The 
Cbeif Minister of Mabarasbtra and 
Karnataka are reported to have mct at 
Bombay on the 29th September, 1986 and 
decided to expedite all develomental activities 
in tbe disputed areas between the two States. 

Expansion of Kavalur Obsenatory 

258. SHRI A. JAY AMOHAN : Will 
tho PRIME MINISTBR be pleased to State: 

(a) Wbetbor Government have an, 
proposal to take up expansion proaramme 
of Kavalur Observatory ; 

(b) Whethor Government's proposal for 
providina a second Telescopic Lens in the 
Kavalul Observatory has been approved; 
and 

(c) ir so, tbe details thereof and if not. 
when will Government take up this project 
and complete tbe same ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATB IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPM·ENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (a) to (c) All tbo 
proposals of the Indian Institute of Astro. 
physics for expansion of Kavalur Obser .. 
vatory durmg the Seventh Five Year Plan 
have been approved. The observatory bal 
already installed 6 scientific telescopes with 
apertures ranging from 38 to 234 ems., the 
234 ems. telescope which is the largest 
existina telescope in Asia, was commissioned 
in October, 198'. The prime focus ct thi. 
telescope bas been operationalised and 
the other two foci will be fully brought 
into use durina tbe current Five Year Plan. 

)AS/IPS Examination Centres In Kem.taka 
and Tamil Nado 

259. SHRI V. S. KRISHNA IYER : 
Will tbe PRIME MINISTER be pleased to 
state : 

(a) the total number of examination 
centres for lAS/IPS in Karn8taka and 
Tamil Nadu durio. 1985 separately; 

(b) number of candidates appeared for 
the above examinations from Karnataka 
and Tamil Nadu during 1985 separately: and 

(c) tbe total amOUGt of, expenditure 
incurred on the cODducting of tho above 
examinations in Karoataka and Tamil Nadu 
during 1985 ? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRJEV ANCES AND PENSIONS (SHRI 
BIREN SINGH BNGTI): (a; to (c) The 
required information is indicated hs tbe; 
Itatemont siven belo", 
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Trouble ID Tarapore Atomle Power Statloa 
Bomba, 

260. DR. O. VIlA Y A RAMA ItAO: 
Will the PRIMB MINISTER be pleased to 
.tate : 

(a) whether TAPS. Bombay bas developed 
trQuble leadinl to its sbut down; 

(b) number of shutdown. occurred so 
far in the various atomic plants in tbe 
country ; and 

(c) whether in view of the daDler. that 
have surfaced after Cbornobyl and sinkinl 
of nuclear armed submarine or USSR, 
whether Government propose to review 
ener8Y pol icy and switch over to hydroelectric 
power which is crossly under utilised at 
present '1 

THE MINISTER OF STATE IN THE 
Ml1'l1STRY OF SCIENCE AND TBCHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K. R, NARA Y r\NAN): (a) No, Sir. 

(b) Information is liven below: 

Station Year of 
Commercial 
Operation 

No. of 
outages 
,inee 

Commercial 
Operation-

------,--"- ------------
TAPS UNIT .. 1 ) November J969 182 

UNIT-2) 161 

RAPS UNIT-l ) December 1973 
UNIT.2) April 1981 

MAPS UNIT .. 1 ) Janua" 1984 
UNIT.2) March 1986 

• U pto September 1986. 

193 
8S 

48 
19 

(c) No. Sir. There is no such proPola~. 
Government considers it desirable to oxplolt 
all available and leasible sources of power-
hydel. tbermal and nuclear. Our reactor. 
are not of tbe Cbernobyl type. However. 
all precautions are takoll to fn.\Jr, safet, of 
Ule re.cto"t 

Rltom.eadatfous .1 Dr. Gopa' Slaa. 
PI.el OD MIDorW. 

261, SBRI O. M. BANATWALLA! 
Will the Minister or WELFARE be plealed 
to state: 

(a) wbetber Government hive consi .. 
dered tbe recommendations of tbe report 
submitted by the Hilh Power Panel OD 
Minorities headed by Dr. Gopal Singh ; 

(b) tbe main recommendations of tb. 
panel; 

(c) Government', reaction and decisioal 
OD tbe recommendation. ; 

(d) step. taken to implement tbe 
recommendations; and 

(e) tbe time by which the report will 
be placed on the Table of the House? 

THE DEPUTY MINISTER. IN THE 
MJNISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (e) 
The report of the Hi8h Power Pane) on 
Minorities is under consideration of tbe 
Government. 

[ Tran.latlon) 

Do8atl01l5 Receive. b, Ora8nls.tions Ia 
Uttar Pradesh uDder For.IID Contrlbutloa 

(Regalation) Ad, 1976 

262. SHRI HARISH RAWAt: Will 
tbe Minister of HOME AFFAIRS be plealed 
to state: 

(a) whether various private orgarai,atioDI 
of Vttar Pradesh receive donationa uDder 
Foreian Contribution (R egulation) Act

J 
1976; 

(b) whether several oraanisatio •• 
actively cngaaed in border hiUy districtl 01 
Uttar Pradesb also receive donations and 
tbey utiJizo tbe amount to launch movementa 
etc. against the Government • and , 

(c) if 10, the Dames of or,anizatioDl 
receivina ForeilD contrjbutions and tbe 
detan. of money received by them dllrilll 
tho ",t five 1earl 1 -



a~ Wrltl'ft Alllweri kARTtKA 14, 1908 (SArA) W,ttlell A""w~" 86 

1'HB MINISTBR OF STATE IN THB 
MINISTR.Y OF PBRSONNEL. PUBLIC 
GIRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRl 
P. CHIDAMBARAM) : (a> Yes, Sir. 

(b) Some organisations located in bill 
districts of Uttar PradesD are in receipt of 
forcilo contribution. No case of makiol 
use of forellD contrtbution for lauocbiol 
mov;!ments against the Government by these 
organisations bas come to tbe notice of tbo 
Government so rar. 

(c) Does not arise. 

[English] 

Review or Measures to tooe up Admlalstratloa 

263. PROF. P. J. KURIEN: Will 
tbe PRIME MfNlSTBR be pleased to state: 

(a) whether Government have initiated 
a series of measures to tone up the adminis-
tration ; 

(b) if so, tbe deta ils thereof; 

(~) whetber any fresh roview \tas been 
done as to tbe result acbieved in tbis regard ; 
and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE. IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MlNISTER OF STATE IN THE 
MfNlSTR ¥ 01'; HO ,1E AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) Yea, Sir. 

(b) S reps taken include : 

(i) Preparation of time-bound action 
plans by tbe ministries regard ina 
their functional areas, and regular 
mooitonna of ahc rcsults achieved. 

(H) Fixation of levell by tbe ministries 
for taking decisions 00 various 
cat.:g.:.ries of cases and the channel 
of their submission to speed up 
decision-makiol and to enforce 
ac;countability. 

(iii) Review of various aspects of 
personnel mao8aoment incJudiol 
procedurel for recruitment. traininl. 
selection, career planning, placement 
of personnel. 

(iv) Revision of confidential report 
form. of officera with a view to 
relate tbe appraisal to the 
quantitative and qualitative aspect. 
relating to their performance. 

(v) ContiDuio. efforts to stren8then tbe 
machinery for redressal of public 
grievances, includio2 identifies tion 
of systomic deficiencies and takinl 
suitable remedial roforms. 

(c) and (d) Tbe results achieved blve 
been reviewed periodicaJly. This has been 
further .ystematised with the inclusion of 
some of essential elementl of administrative 
reforms in twenty-Point Programme 1986. 

Steps to CODtrol Pollutloo from Cement 
Industries 

264. SHRI BANWARI LAL PUROHIT: 
Will tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to atate : 

(8) whether tbe Centra] Pollution 
Control Board had discussions recently witb 
the major cement manufacturing units of tbe 
country to ef;J'ectively control air pollution 
from the cement factones ; 

(b) if so. tbe details of the discussion. 
held and the particulars of the cemc;ut manu-
facturers involved; and 

(c) steps initiated to control tl10 
pollution from the coment factorjes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENf AND 
FORESTS (SHitl Z. R. ANSARi): (I) 
~" .. Sir. 

(b) Tbe d-ilculsioni related to tbe eli,tinl 
status and p08sible measures for air pollution 
control in cement manufacturing units. 
Ropresentatives of fiv~ major maouLlcturinl 
uoita panicipatcd i.o the dJIGussioQi. 
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(c) The steps initiated to control 
dollution from tbe cement factories include: 

Emission limits for cement manu-
facturing units have been prescribed; 

A time bound programme for 
installation of effective air pollution 
control equipm:nt (electrostatic 
precipitator) has been evolved; and 

The uoits have been directed to 
install chimne~s of at least 30 metres 
height for dispersion of po1)utants. 

Failure of Mln'ral SeparatloD Plant of 
Indian Rare Earths Ltd. 

265. SHRI C. MADHAV REDDI: 
Will the PRJ ME MINISTER be pleased to 
state : 

(a) ",hether the Chemical plant of the 
Indian Rare Earths Limjted has repeatedly 
failed to give required production and its 
mineral separation Plant bas not been 
working at lull capacity; and 

(b) if so, the reason. therefor and tbe 
details of the measures proposed to be taken 
to put the Indian Rare Earths Limited on a 
sound f 00 Ling ? 

lHE MiNISTER OF STATE IN THE 
MINISTR Y OF SCIE:--.lCE AND TECHNO .. 
LOGY ANL> MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOpMENT, ATOMIC, ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYAN '\N): (a) aod (b) Indian Rare 
Earths Limited has a chemical plant at 
Udyogmandal, Alwaye in Kerala, which is 
working al full capacity. The Company bas 
a mineral :)eparation plant at Chavara in 
Kerala and at Manavalakuricbi In Tamil 
Nadu which are also working at near full 
capacity. 

In addition, tbe Company bas, in 
October 1986, commis.sioned the Orissa Sand 
Complex (OSCOM) Projtct consisting of a 
chemical and a mineral separation plant in 
Chbatraput district of Orissa. Commission-
ing trials have revealed some leethinl 
p,'oblcml and the Company is takiP, remid i~) 

steps to resolve them. The OSCOM Plaot 
is expected to reach its designed production 
capacity in a pbased manner during the next 
two years. 

Dowry Deaths la Deihl 

266. SHRIMATI PRABHAWATI 
GUPTA: Will tbe Minister of 'HOMS 
AFFAIRS be pleased to state: 

(a) number of dowry deaths in Delhi 
since January 1986 to date • • 

(b) number of persons arrested in tbi, 
regard; and 

(c) number of perlons punisbed ? 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION:; AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRJ 
P. CHIDAMBARAM): (a) 56 cases of 
dowry deaths were registered upto 2Stb 
October 1986. 

(b) 92. 

(c) Nil Puni.hment is awarded by tbo 
Courts as and when tbe trial i. concluded in 
each case. 

Delay Ie EDroreement of CertaIn Provlsfo •• 
or Wakr {AmeDdment) Act, 1984 

267. SHRI SYED SHAHABUDDIN • 
Will tbo Minister of WELFARE be pleased 
to state: 

(a) tbe reasons for the delay in .nforcinl 
by notification the non-controversial aectioDI 
of Wakf (Amendment) Act, 1984 i and 

(b) the reasoos for tbe dtlay in envol.,ioa 
a consensus for further amending the Watt 
Act, 19: 4 in accordance with the delire of 
the Muslim community in reepect of the 
controversial section in tbe Amendment Act 
of 1984 ? 
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THE DEPUTY' MINISTER IN THE 
MINISTR Y OF WELFARE (SHRI 
GIR(IDHAR GOMANGO): (a) and (b) 
Two provisions of the Wakf (Amendment) 
Act. 1984. namely, t h~se, inserted by new 
Sections 660 and 6(-H which were considered 
by tbe Government of immediate benefit to 
wakfs in general have already betn enforced 
with dfect from 2 l rd June 1986. Furtber, 
tbe Government is already in the process of 
consultations with a Corom ittee wbicb 
includes several members of Parliament also 
regarding the objections received from 1he 
Musl im community. 

Wasteland In Jadi. 

268. SHRI BIRINDER SINGH: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the area of the wasteland in the 
country and out of the total. wasteland haw 
much is the saline land : 

(b) details of i.he fuods allocated during 
19811-87 for tbe reclamation of salino waste-
lands; and 

(c) tbe area of saline land reclaimed 
this lear so far '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): (a) 
There is no comprehensive survry in tbe 
country as a whol~ to provide precise' 
estimate of wastelands. According to infor-
mation given in the various reports including 
that of National Commission on Agriculture, 
an overall estimat.e i~ that on area of about 
175 million hectares in tbe country is affected 
by tbe proolO![f) of soil erosion and land 
degradation. Out of 175 mi!lion hectares, 
4.5 million hectares are estimated as Saline 
loils. 

(b) and (c) Alh"\cation of fUbds by tbe 
National Wastelands Development Board to 
tbe States is not done on° the basis of 
cateaory of wasteJands and tberefore it is Dot 
possible to ghe al,Y reply Jeiarding funds 
allocated durin. 1 ~86· 81 for tbe reclamation 
of Saline wast~laDds or Jbe area of Saline 
wastoland, reclaimed this ,ear 10 rar. 

ImplemflltatloD of Projects 18 Public and 
Prhafe Seetors 

269. SHRI DINESH S·JNGH: Will 
the Minister of PROGRAMME IMPLB· 
MENTATION be pleased to state: 

(a) whether a national workshop wu 
orglnised to go into the delays in tbe imple-
mentation of projects in the public and 
private sectors; 

(b) tbe t;lumber of projects delayed aod 
the extra cost to be incurred to complete 
tbem ; and 

(c) the outcome of the workshop? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A B.A. 
GHANI KHAN CHOUDHURY): (a) 
Yes, Sir. 

(b) Ministry of Programme Implemen-
tation is monitoring Central projects costina 
Rs. 20 crores or wore. As on 30lb June. 
1986 144 proj~cts each costinl Rs. 20 cror .. 
or more have slipped from tbe respective 
original date of commissioning. Total 
increase in cost as anticipated 00 tbe day of 
ref.rence from the origina] approved COlt is 
Rs. 19811.33 erores. 

(c) Report of the work,hop is Presently 
under finelilation. The relevant points 
emerging from tbe Report will be put up I 
before Government for taking suitable action.' 

ConltruetioD of Submarines wltb West 
German Collaboration 

270. SHRI Y ASHW ANTRAO GADAKH 
PAT1L: Will the Minister of DEFENCE bet 
pleased to state : . 

(a) whether tbe Mazsgon Dockyard hal 
embarked on tbe conltruction of lubmarin. 
with the Weat German collaboration: 

I 

(b) if so, tbe proaramme for CODltruetio~ 
and indigenisatioD ; and 

(c) tbe salient featurefl of th~ modemi' 
..tion prolramme of the dockyard 7 
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THB MINISTER OF STATE 1M THE 
DEPARTMENT Of DEPBNCB PRO· 
DUCTION AND SUPPLIES IN THB 
MINISTRY OF DEFENCB (SH'R) 
SHIVkAJ V. PATIL): <a) Vel, Sir. 

(b) Production proaramme is loina OD. 
Proararome of iodiaenisation of components, 
sub-assembly etc. will depend on volume of 
requirements and cost of effectiveness. 

(c) To be able to undertake: construction 
of lucb ves$eJs, a Dumber of dedicated facili-
ties with modern plant and machinery hive 
beeD set up. 

Allotme.t of Forest L .... to SeWu!ed 
Trlbel 

271. DR. K. G. ADIYODI Will 
the Minister of ENVIRONMENT AND 
FORESTS be ,'leased to stat" : 

(a) total area of forest land allotted to 
Scheduled Tribes every year, State-wise. for 
sbifting cultivation for the last five years ; 

(b) the details relardioa production 01 
foodarains etc. in each state ; and 

(c) the details reaardiDI marketiDI of 
minor forest produce procured by tribal 
people in each State? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS "(SHRI Z.R. ANSARI): (8) It 
is not the policy of Government to allot 
forest lands for shiftinl cultivation. How-
ever, extent of area under shifting cultivatioD 
is giveD in Statement·I below. 

(b) Details relardin, production of 
foodaraina in each State are liven in 
Statement-II below. 

(c) Detail. reaard iDg mode of collection 
and markclina of Minor Fore" Produce in 
States from which illformatioD hal been 
,,,~clvcd. it liYen in Statement·11l belqw. 

If,.. ""., Sial/II", C.tl,at/oll 

State/UniOD Tenitor)' Minimum ana 

I. 

2. 
3. 

4. 
5. 
6. 

7. 
8. 

9. 
10. 

11. 

under abiftiDI 
cultivatioD at 
one time 

Km 

Aadhra Pradesh ISOO 

Arunacbal Pradesb 2100 
A ... m 1392 

Bibar 810 

Madb,. Pradesh 12'0 
Maoipur 3600 

M_p_laya 26S0 

Mizoram 1890 

Naaaland 768 

Oriua 26490 

Tripara 1115 ------
TOTAL 43S65 

-----~ 

P,tHlIIc,'ort of FootItraln.-SIGtewl. :11 
1983-84 

(Thousand tonnea) 

Name of the Statel Total Foodarai. 
Union Territory 

1 2 

ADdbra Pradeab 11,'20 

A_am 2,120 

Bihar 9,626 

GUJarat 5,747 

H."an8 6,904 

Himachal Pradelb 1,016 

J ..... IDd Kubmlr 1.137 
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'*", 1 

I{arauatat. 
lCerala 

Madbya Pradeab 

Mabar.abtr. 

Maoipur 

Melbala),. 

Na.aland 

Orisi. 

Punjab 

Rajaathan 

Sikkim 

State. 

1. ANDHRA PRADESH 

2. BIHAR 

3. GUJARAT 

4. KERALA 

Tamil Na4u 6.218 
2 

Tripura 428 
1,3" Vttar Pradesh 29,303 

1.2" Welt Bonlal 9,116 
15,277 Andaman &: Nicobar I.Jand 22 
10,941 Arunachal Pradesh IS6 

295 Dadra and Nagar Haveti 27 

16' Delhi 136 

144 Goa. Daman and Diu 132 

6,117 Mizoram 3S 
14,779 Pond ieberry 68 --IO,OS1 TOTAL 151.5.10 

" ----._.--
St ....... ·111 

Present Practice 

Tribals bave been conferred rialtt to collect, 
conlume and loll MFP. The Girijan Co-
operative Corporation bal monopoly riabts 
in lome areas. Tendu loaves are worked 
on purcbase alent system. 

Tendu leave. and oilseeds are nationalised 
items. Tendu leaves are collected depart-
meDtany by tbe State Foreat Department. 
Forest Development Corporation haa mono-
poly riahts over oilseeds. Collec:tioo i! 
dODe tbrouah LAMPS and othor aaeDciea. 

Gujarat Forest Development Corporatio[ 
procures MFP like Timru leaves. Mabua 
flowoD and seed and luml etc. on mODO· 
poly buis. 

Riaht of collection of MPP bal been livel 
to tribals. Collection i. dODe tbroUlb Co 
operative Societies formed of GirijaDI 
Ketala Pbarmaceutical Corporation wa 
markctina MFP collected by tbe Co 
operative Societi ... Po,.., Departmeat 0o, 
&akca up deliver, of NFP for marketiD,. 



s. MADHYA PRADESH 

6. MAHARASHTRA 

1. KARNATAKA 

8. ORISSA 

9. RAJASTHAN 

10. TAMIL NADU 

11. UTTAR PRADESH 

12. WEST BENGAL 

NOVBMBER 5, 1986 W,"'e. AnS14'~" ~6 

Tendu leaves .. Sal leedl. Harra, Gums. 
Bamboo "etc. arc nationaUsed items, speci. 
fied for monopoly State Trading Gume. 
bamboo are collected tbrouab departmental 
aseney. Tendu leaves, Sal seeds and harra 
are Israe)y dealt witb by Minor Forest 
Produce Corporation. Collection ia done 
tbrouab LAMPS and PACS Purchaser-
agent system continues. 

Tradiol of MFP bas been entrusted to the 
Maharasbtra State Co-operative Tribal 
Development Corporation on monopoly basis 
in tribal area.. This Corporation trade. in 
gums, mabua. barra. cbironji etc. In areas 
not covered by tbe Corporation For •• t 
Labour Co-operative Societies take up the 
work of procurement. Kendu leaves are 
nationalised in the State and are conected 
tbrouah departmental 81eney by adopting 
purchale-aacnt .ystem. 

In districts ricb in MFP items lite honey 
wax, date leaves. tamarind. myrobo)anl, 
soapouts are allotted to tribal societiel at 
concessional rates. 

Kendu leaves are coneeted departmenta])y 
eng_aing tribals but marketing is handled by 
Orissa Forest Corporation. Sal seeds are 
coJleeted through Orissa Forest Corporation 
Simlipahar Forest Development Corporation 
and the Tribal Development Corporation. 

Monopoly right fOT MFP collection hal been 
given to Tribal Area Development Co-ope-
rative Federation, LAMPS and Co-operative 
Societies are involved in collection of Iralscs, 
gums, fruits, medicinal plants etc. 

Tribals are permitted for co1lectioD of MFP 
for their consumption and sale. In some 
areas MFP collection is entrusted to 
Co-operative Societies. 

Tendu leaves trade bas been natioDalised. 
Uttar Pradesh Forest Development Corpo-
ration procures and makets the produce. 

Tribal bave been liYen tbe riaht to collec-
tion of some MFP hems for their consump-
tion. Monopoly riabts for collectioD 01 
tendu leavel, oil seeds are 8i ~en to LAMPS. 
West DeDlal Tribal Devo1opment Co-ope-
rative Corporation Ltd. provides financial 
bell' and agilta in marketiD,. 
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laerease 18 Workin, House ID Ceatral 
GoverameDt OtrlclS 

272. SHRI SHANTARAM NAIK : 
Will the PRIME MINISTER be pleased to 
atate : 

(8) whether Government have decided 
to increase tbe work iDg hours of the 
Central Government Offices by half an 
bour i.e. from 7l hours to 8 hours daily; 

(b) if 10, since w'lcn the decision is to 
be implemrnted and whether the decision 
bas been taken as per the recommendations 
of the Fourtb Pay Commission; and 

(c) whetber government bay. obtaiDtd 
tho views of the repJIslnta tives of tb. 
Government employees in thh regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLiC 
ORIEV.t\NCES AND PENSIONS AND 
MINISTER OF STAIB IN THE 
MINISTRY OF HOME AFfAIRS (SHRI 
P. CHIDAMBARAM): (a) to (c) In the 
Jiabt of the Fourth Pay Commission'8 
recommendations, tbe Government have 
deoided to increase the workin" hours of 
the offico staff in Government of India from 
371 hours per w~ek to 40 bours per week 
by increasing daily working hours by 30 
minutes. Durios the course of discussions 
with the representatives of the Government 
employees on the Pay Commission'ts 
r.commendations, there was an excha ngf! of 
views with them on this matt(r also. Af(er 
considering t heir views, tbe deciEi ion bal 
been takeD and it will be implemented 
abortl,. 

Coatract for More Sea Harriers for 1041.0 
Navy 

273. SHRI GURUDAS KAMAT : Will 
tbe Minister of DEFENCE be pleased to 
state: 

<a> whether Government are buyi 01 more 
Sea Harrier. for Indian Navy ; 

(b) if 80, wbether tbl contr.~t baa been 
li,ned ; 

(c) when will the supply of those 
plane. commence : aDd 

(d) what bal been tbe performance of 
tbe Harriers purcbased earlie r ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCe PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (8) Yes Sir. ' 

(b) Yes t Sir. 

(c) In and 1990.91. 

(d) The performance of the, Sea 
Harriers purchascd earlier has been satis-
factory. 

Alternate Saturdays as WorklDg D81S 
for Central Government Ofl"ces 

274. SHRI SRIBALLAV PANfGRAHJ: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the Union Government 
propose to make alternate saturdays as 
working days for Central Governmcnt 
omces ; and 

(h) if 80, the reason. thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSiON (SHRI 
BIREN SINGH ENOTI): <aj and (b) No 
such proposal i. under consideration at tbe 
momeat. 

PrOlress by Atomic Energy Projects 

275. SHRI SOMNATH RATH: Wi)' 
tbe PRIME MINISTER be pleased to 
state : 

(8) whether a meclioa of the officers of 
tbc Department of Atomic Energy was held 
to assels the progress made by the Atomic 
Enera)' Projects; and 

(b) if 10. tbe details thereof, the natvre .,r discuuioDS lleJd ~Dd out~ome ~be'eof? 
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THE MINISTER. OF STATB IN THB 
MINISTRY OF SCIBNCB .AND TECH· 
NOLOGY AND MINISTER. OP STATB 
IN THB DEPARTMeNTS OF OCEAN 
DBVELOPMENT. ATOMIC ENERGY. 
ELECTR.ONICS AND SPACB, (SHItI 
(X.R. NARAYANAN) : (a) Periodic 
lDeetinaa are bold b, tbe official. of the 
Department of Atomic Benel'lY to review 
tho prolre,s of varioUl projects undertaken 
by tbe Department. 

(b) Problems and coD.trainta .ncounter-
ed in tbe implementation of tbe projcc:tl 
and necellar, remedial action are dis· 
cu.sed in such review meetio ... 

Freedom FlShien P.ulo. Cleared 

276. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minilter of HOME 
AFFAIRS be pl.ased to .tate : 

(a) cases reaardinl tb. lanction of 
freedom fighters' poD&ion Ichome clear.d 
durioS tbe mooths of Aqu.t and Scptemb4ar. 
1986 ; 

(b) the number and namel of freedom 
fiabtera who bave beon given the penlionl 
durioB these two montb, State-wi •• ; 

(c) whether aDY catel for lanction art 
still pondiol with tbe Government; and 

(d) if, .0. tho break",up of ' ...... J'-Ddioa 
C&SCI. Stato-wiae and tbe likely dato bJ 
which tbey win be cleared ? 

THE MINISTBR OF HOMB APFAIRS 
(S. BUTA SINGH): (8) A larae ~umber 
of applications for arant of penlioD· under 
Swatantrat. Sainik Samman Peolion 
Scbeme bad been pendiol with tbe Ceotral 
Government. A Special montb-loDI drive 
from 12tb July, 1986 was, tberefore, 
launched to dispose of all tbe peDdi~. 
applications. An the pending cases except 
tbose which are to be scrutinised by the 
Non-Official Screeniol Committee(s) or 
tha.. haviol some special f •• tules, bave 
been dispoled of during the period. 

(b) to (d) The Dumber of perlons wbo 
have beeD sanctioned pension duriol Aquat 
and Scptem ber. 1986 and the c:ua 
pend ina with tbe Government on· 30th 
September, 1 ~86. is given in Statern_Dt-I 
below Casel which are to be scrutinjled by 
tbe Non-Official Scr.eniDa Commltt.(s) 
will be dis pOled of as and whcn, their 
recommendatioDs are available. Number of 
cales pendina with such committee(l) is 
liven ie Statement-II below. Ca... ,baviog 
lpecial features are presently beiDa dealt 
with on priority and are expected to be 
cleared 800n. 

SIQ'~""'" :1ho.'ng 1M Nulftb.' 0/ ,,.,4.,,, p"hrerJ who bun liven l',n.'o1l durlnl 
A,IIIII81 & S~ptember, 1986 anti c"',. J'endt"6 with Gov~,.nm.nl QI on 30.9.1986 

II. No. Name of tbe State., 
V.T. AdIDiniitratioo8 

1 2 

J. Andbra Pradesh 

2. Auam 

3. Bihar 

4, Oujara' 

Sanctioned 
durina tbe drive 

3 

188 

S 

406 

15 

PeDdin, 

4 

J95 

53 

730 

- ... 
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I 2 3 4 

S. Har,ao8 1 

6. Himachal Pradelb 9 

7. Jammu and Kalbmir 3 

8. Karnataka 63 2 

9. Kerala 56 56 

10. Madhya Pradesh 32 242 

11. Mabarasbtra 248 68 

12. Manipur) 

13. Meahalaya 1 S 

14. Nasaland .. 
IS. Orissa 3 19 

16. Punjab 30 

17. Rajasthan 4 

18. Tamil Nadu 33 4 

19. Tripura S 8 

20. Uttar Pradesh 59 

21. West Bengal 2SS 60 

---- ..... _--
141' 1446 --- ~---. 

UNION TER.RITOR Y ADMNS. 

1. Cbandigarh 1 2 

2. Delbi 3 19 

3. Goa 3 65 

4. Poodicil.rry 1 3 -- ---
8 89 - --...,. 
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1. Pending applications (~tate ~i8e) far ler"-
,iT'Y ... dth Hyderabad Splcla/ Commiltt!e. 

(I) Maharashtra 

(II) Karnataka 

2276 

301 

(111) Andbra Pradesh 350 

2927 

2. P~fldir.g cases of pef!Wns ltho participated 
ill Arya .. Samaj Movement (Srale-w/~e) and 
to be placed before the screening commir.ee 
for this purpose. 

Andbra Pradesh 279 

Bihar 183 

Delhi 53 

Gujarat 3 

Haryana 225 

HimJchal Pradesh 6 

Jammu and Kashmir 7 

Karnataka l84 

Madhya Pladesb 16 

Maharashtra 118 

Punjab 57 

Rajasthan 47 

Utlar Pradesh 136 

West Bengal ---
J265 ----

Setting up of Electronic units in 
Orissa State 

277. SHRIMATI JAYANTI PATNA1K: 
WilJ th~ PRIME MJN)~TER be pleased to 
state: 

(a) whether Government have a pro· 
po~al to set up morc electronic units in 
Otissa ; 

Writt,n Anllle,. i04 

(b) if so, how many electronic units 
are proposd to bt set up in Orissa in tbe 
Seventh Plan; 

(c) tbe places identified in the State of 
Orissa for the location of sucb units; and 

(d) the dotails thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY 
ELECIRONICS AND SPACE (SHRI 
K. R. NA~ A Y ANAN): (a) As per the 
approved Seventh Plan of th -: Department 
of Electrol~ iest there is DO proposal to let 
up any new electronics production unit in 
Orissa. However, a Super computer is 
being installed at Bhubanesbwar as part of 
NICNET. 

(b) ttl (d) Do Dot arise. 

Stagnation 10 Export of Electronic Goods 

278. SHRIMAII JAYANfl PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether India '5 exports of electronic 
goods have bee n stagnant ; 

(b) if so, siLce when and the reaSODS 
thereof; aud 

(c) total exports of electronic goods 
during 1984-85 tlod 1 ~ 85·86 and the steps 
taken to Improve lhe electronic exports 
performance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND MIN1STER OF STATE IN 
1HE DEl)ARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMJC ENERGY, 
ELECTRONICS AND SPACE (SH&I 
K. R. N AR.A Y ANAN): (a). to (c) Upto 
19~4, there has been a steady growth in 
export of electronic loods. Exports in 1984 
and J985 were worth Rs. 1S8.S crores and 
Rs. ) 3~.5 l,crores respectively. Further 
durina tbe year &985, rhere was an eltimated 
additional export w~rtb Rs. 16 crorea, from 
"IndIa. 
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In 1985 tbe performance of the Santa-
cruz Electronics Export Processing Zone 
was less tban expected •. 

A number or policy Oleasures have been 
adopted, to promote growth of electronics at 
near-international prices. It is expected 
tbat electronics export will srow along with 
growth in total production. Further~ it is 
proposed to identify thrust products and 
identify companies with export potential 
and have a continuous interaction with tbem 
with u view to solvina their ~eneral and 
specific problems. Department of Electronics 
is also formulating a new software export 
policy specially to promote software export 

policy specially to promote software export. 

Commerelal Exploitation of Indian Ocean 

279. SHRI CHINTAMANI JENA : 
SHRI PRAKASH V. PATIL : 

Will tbe PRIME MINISTER be pleased 
to state: 

(a> whether India has been recognised 
as a "pioneer investor" and given exclusive 
rigbts to explore and commercially exploit 
52,300 square kms in the Indian Ocean 
under a formula agreed. to by a United 
Nations Commission ; and 

(b) if so, steps taken by Go\'crnment to 
explore ocean nlines in that area '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (a) Yes. Sir. 
India bas been recogllised as a pioDC'er in-
vestor. At tbo last session of the Prepara-
tory Commission for tbe International 
Seabed Authority concluded on => S(pcember 
1986. it hal been agreed that India. lik.e 
the other 3 pionel!r investors viz., France. 
Japan and tbe Soviet Union will revise her 
application and lubmit the same to tbe 
Secretary General of United Nations by 25 
M.r~h 1987. For this purpose India will 
alao bave tbe option to identify iD ber 
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application, aD area totalling 52:300 sq. 
kms. for mcorporation in lhe total pioneer 
afta of 151..000 sq. kms. to be aHocattd to 
ber. 

(b) Survey and exploration work il 
beinR carried out by India in tbe 
total pioneer area for identifying the most 
economically viable mine site. 

Data on Nepali Speaking Peopl. In Jndla 

280. SHRI HANNAN MOLLAH: 
Will the Mini~tel of HOME AFFAIRS "0 
pleased to state t 

(a) the number of citizens of Nepal 
Jiving in India as per provisions of Indo-
Nepal treaty of 1950 ; 

(b) numher of Indian citizens livins in 
Nepa), as per the same treaty; and 

(c) number of citizens of Nepal work ins 
in Indian Army? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b) As 
there is no restriction of movement of 
citizens of Nepal into India and of citizens 
of India into Nepal tbese figures are Dot 
readily available. 

(c) This information cannot be furnisbed 
in the public interest. 

Introduction of Centrally Sponsored Scbeme 

281. PROF. NARAIN CHAND 
PARASHAR: WiJl the Mini.ter 01 
PLANNING be plealcd to ~tate : 

(a) whether a new system of monitoriDI 
the Centrally sponsored Ichemes whicb arc 
under execution by the State., bas beer 
introduced recently so 8S to streamJine lb. 
process of execution and to _sure the 
completion of such schemes in tbil partie 
cular period • aad 



(b) if so, the main feature. of tbi. 
monitoring systom aloDlwitb tbe date from 
which it bas been introduced and tbe results 
from the monitoring of a few setecttd 
scbemes in the ficld of drinkinl water 
8upply, irri.ation programmes like lR D P 
and NRBP during tbe Jalt financial year 
incllldiDI the current financial year? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
.tl.AM) : <a> aod (b) The responsibility for 
monitoring Centrally Sponsored Schemes is 
tbat of the concern(d Central Ministeries. 
Prom the current financial ,ear, however, 
Planning Commission bas introduced a 
system of monitoring on a quarterly basis 
tbe pr08r~.s of expenditure against approved 
outlays in tbe earmarked as well 8S tbe 
unearmarked sectors and allo of acbieve-
mentl in physical terms as apinlt tbe 
pbysical taraets fixed in tbe Case of ear-
marked sectors under the Annual Plaos or 
the States UTa. 

Aid to Volu.t." AReueies for Pl'OIDOt" 
of Nltlonal JatearatlOD 

282. SMR) K. RAMAMURTHY: 
Will tbe Minister of HOME AFFAIRS be 
please to state : 

(8) the names of the voluntary asenci .. 
being aided by Government (or tbe specific 
work of briosio. about national intearatioD : 
and 

(b) tbe extent of financial and other 
assistance given/beinl aiven to sucb ascntic. 
during the patt two years and also tbe 
current year; 

THE MINISTER OF STATE IN THE 
MINISTRY OP PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINlSTER OF STATE IN THB 
M}NISTRY OF HOME AFFAlRS (SHR) 
P. CHIDAMBARAM>: (a) aDd (b) It, 
statement is liven below. 

StatemeDt 

LI" 0/or,IJIIISGtion6 ",,,etloned Grant-In-Aid for 1984-85 

1. Fakruddin Ali Ahmed Memaraia] Committee New Delbi. 35,000/-
2 .. Praotiya Samaj KalyaD Alhram, North Lakbimpur. 7,000/-
3. All India Scheduled Ca.tes Federation, New Delhi. 15,0001-
4. Sur Smarat Mandai Alra (UP) 7,SOO/-
5. Anand Nit.tan Di.tt. Howrab (WB) IS,OOO/-
6. Gandhi Memorial Committee Calcutta (WB) IS,ooo/-
7. Aojumao Sair-e·Gul Paroshan. New Delhi 2.500/-
8. Bajali Prasati Saosha Patbaaaia (Allam) 2,500/-
9. Punjab Allociation, Madra •• 14,~/-

10. Calcutta Univenit)' NatiC)oal Intoltation CounCil, Calcutta. 25,000/-
11. Bajali Mabila Samity Assam. 2,500/-
12. Kendriya Nehru Smarak Parisbad Luckno'W IS.OOO/-
13. The Rural Development Ora8.Dilation, Manipur 4,000/-
14. Ja'; ati Samaj 1<.&1),80 Ashram, Auam. 2,500/-
IS. Akbil Bbaratiya Bkta Pariabad. Luckoow. 15.000/-
16. Dulal Smriti Sam sad , Hooabl,. 800/-
17. Qaumi Ekta Trust, Now Dolbi. 14.000/-
18. Gbamora Modol Satr. Hil1l and PlaiDi Cultural InstitulioD, Alsam 6,000/-
I.J. ladiaD Na&iGoal lotepatioa Boanl. H1derabad IS.ooo,. 
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LI" of o",anl.atlons lanctiolNd Gtant·ln A.ld /0' 1985.86. 

1. Fakbruddin Ali Ahmed Memorial Committee New DeIhl 49,000/-

2. Sur Smarak MandaI, Agr. 'J.ooO/-
3. All India Scheduled Castes FederatiOD. New Delhi 15.000J. 

4. Indian National lotelration Board. Hyderabad 32.'J00/-
s. Prakasan In'titute of Development Studies Hyderabad. 20.000/-

6. Punja b Association. Madras )5,000/-

7, Asian Workers Development In.titute. Orissa 5.000/-
8. Indian Institute or Industria) Researcb. Allababad 1',000/-
9. Calcutta University National IntearatioD Council, Calcutta 24,000/-

University. Calcutta 

10. Social Work and Research Centre, Rajasthan 30.000/-
11. Akbil Bharatiya Ekta Parishad, Lucknow. U.P. 15.000/-

12. BajaU MabUa Samity, Assam 2,500/-

13. Anjuman-Sair.o-Gul Farosbao. New Delhi 2.S00/-

14. Kendriya Nebru Smarat Parisbad. Lucknow, U.P. 12.000/-

15. Ananda Niketan, West Benla). 15,000/-

16. Nehru Bat Samity, New D.lhi 19.000/. 

17. Centre ror Research in Rural and Industrial Development 90.000/-
Cbandigarb 

18. Samaj Kalyan Seva Samiti, BirsiDlbpur (U.P.) 15.000/-

J9. Lok Shakti, Balasore, Orilsa 15.000/-

20. The Chinau PangaDba Social Welfare Association Ph.JeDI, 4.000/-
Manipur 

21. Outal Samiti Samsad. West Benpl. 3,750/-

22. Department of Social Work Institute for Social Science •• 3,880/-
Tamil Nadu 

23. Marathwada Sbiksban Prasarak. Mabarasbtra 7.500/-

24. Anderson patti Rural Development, Association Tamil Nadu 9.500/-
25. Karnataka Welfare Society, Karnataka 5.000/-

26. Yesu Bhavan, Tamil Nadu 5,000/-
27. Sa~ar Educational Society. U.P. IS,ooO/-
28. Manipur Cultural IntearatioD Coalerence, ImphaJ, Mallipur. 15,000/-

29. Alro Indu.trial CO':'lultaDCY. Vel1ora, Tamil Nadu 9.000/-
30. Nabjyoti Yuvak Sanab. Orl ... 2.'00/· 
31. Cultural Trull, Kupwara, Kulamlr 1,'80/-
~a. Jn4ian IOltituto of Y ouCb lod l)eftlo,..._t, OritM .,000(-
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33. Cbynaopask Sbiksban MandaI, Revba College of Arts, Commerce, S,OOO/-
Science, Parbbani. Maharashtra 

34. Peoples Action for Poople in Need, Sirmour, Himachal Pradesh 2,200/-

35. Oauripur Vivekanand Club. Distt. Dhubri(Ass8m) 4.000/-

36. Sbiksbit Yuva Sangb. Purnia. Bihar 4.000/-

37. Anand Dhawan, Briodabanpur Dish. Howarh (W. DODlal) 5,SOO/. 

31. An India Deligious Leaders Association, Hydarabad 17,'00/-
(And bra Pradesh) 

39. Bharat Scouts aod Guides, New Delhi. 1,00.00,000/-

List of Orl.anisatlons Sanctioned Grant-In-AId Durlog the Current Flnantial Year 1986-87 

1. 

2. 

3. 

4 .. 

s. 

6. 

7. 

8. 

9. 

10. 

It. 

12. 

13. 

14. 

NAME OF THE ORGANISATION AMOUNT SANCTIONED 

Agric ••• Raj Dbavan Vallora, Tamilnadu 

Fakbruddin Ali Ahmed Memorial Committee, 
New Delhi 

Society for Social U pliftment through Rural 
Action, Jagjit Nagar, Teh, Kasauli, District-
Solan (H. P.) 

Prakasan Institute of Development Studi~a. 
Hyderabad (A. P.) 

Calcutta University Nationa) Integration 
Council Centre, Calcutta University, Calcutta (W.B ) 

Cultural Trult Kapwara, I Dist.-(kegd.), Kashmir. 

Nehru Bat Samit (Regd.), E-63, South Extension, 
Part-I New Delhi. 

Sur Smarak ~tandal Agra, U. P. 

All India Samajotban Samity (Reid.). Delhi. 

Bbasba Sangam, Allahabad (U. P.) 

People's Action for people in need, Sirmour; H.P. 

All India ReJilioDI leaders Association" Hydorabad. 

Anjuman Sair-E-Gul FaroshaD, New Delbi.ll0017. 

Pranti,a Samaj Kal,an Kendra, Kimia. Aaaam. 

Sapr Educational Society, ,",uclnow, (U. P.) 

Rs. 5000/-

Rs. 40,000/-

Rs. 4.000/-

Rs. l~.OOO/-

Rs. 28,000/-

Rs. 5,OOOi-

Rs. 30,000/-

Rs. 15,000/-

Rs 9,000/-

RI. 15,000/-

R.. 2.500/-

Ra. 22,'00/-

Ra. 2.500/-

RI. 6,700/-

R,. J'.OOO/~ 
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p ......... for Prod.la. Nuelear 
Power 

283. SHRI H. N. NA·NJB GC,WDA : 
Will ,he PRIME MINISTER be pleased to 
.&ate : 

(a) whether Ind'a bas finally decided to 
ao abead with its programme of producina 
10.000 mw Iluc)ear power; 

(b) if 10, whetber any concrete pro-
aramme for implementation to produce tbe 
required power baa been undertaken; and 

(c) if 10, the details of 'he lame and 
total cost of expenditure involved and by 
wbat time the implementation. is taking 
placo ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER Of STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
BLECTRONICS AND SPACE (SHRl 
K. R. NARAYANAN): (a> Yes, Sir. 

(b) and (c) It bal been decided to set 
up two new projects each consisting of 2 X 
23.5 MWe at Kaigl in Kamataka, and 
Rawatbbata in Rajasthan as an expansion 
of tbe exist ina station. Decisi J n on sites 
for additional nuclear power projects is yet 
to be taken. The total cost (or the pro .. 
Iramme of 10,000 MWe installed capacity 
is e.timated to be around Rs. 14,~OO crOfts 
biNd OD 1983 price level. The programme 
will be implemented in a phased manner 
over a period of next 1 S years. 

Proeoremedt of Supplies by Field Supply 
Depots 

284. SHR.I VISHNU MODI =. Will 
tbo Minister of DBFENCE be pleased to 
ltate : 

<a> wbetber under the pre.ent rules, tbe 
Piel. Supply Depots io the Indian Army are 
required to laue indonts for tbe suppU. to 
CIa. 'cOntractOrslsuppliers ODIf 48 hoUd in 
"vance , 

(b) whether in casc tbe supplies are Dot 
made by the contractors/supplier within 48 
boun. the Field SQPP)Y , Depot. are 
empowered to make purchases of the stuff 
rrom the open market evt'D at exhorbitant 
rates and DO penalt, is impoled on tbe 

. contractor/supplier; 

(c) wbether Government propose to 
.consider enhancement in the per.iod of placing 
indents to the contractors/suppliers keeping 
in view the JOSI or revenue as also malpractices 
prevailing in the FSD ; and 

(d) whether Government wC'uld al80 
consider imposition of penalty OD the 
contractors/suppliers for non-supply of" the 
indented materials in the time; and if not, 
reasons tberer or ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTR Y OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir. * 

(b) If tbe contractor/supplier fails to 
supply tbe commodity in time, it is purchased 
(rom the local market by a Station Board 
of Officers, at prevalent market rates If 
this rate happens to be bigber than the 
contract rate, the difference is recovered 
from the contlictor. All such purchases 
are made at tho risk and cost of tbe 
contractor. 

(c) Since the strength of the units keeps 
fluctuating, tbe requirements cannot be 
estimated too far in advance. The period 
o( 48 bours is considered reasonable and 
adequate Ibr the contractor to make the 
supplies. Because such purchases are made 
ae the risk and cost of the contractor, tbere i. 
no 10 •• of revenue. 

(d) Ponal Provisions. like purchase at 
tbo. riak and .... cost of the contractor, termi .. 
natioD of the contract, banoih./black .. 
listin •• and removal from the approved A$C 
Utt o( 9ODtraqtOrs. already exi.t~ 
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Letter to G.N.L.'. Lead.r 

285. SHRI RAMASHRAY PRASAD 
SINOH: 
SHRI 'SATYAGOPAL MISHRA: 
SHRt VIJOY KUMAR Y ADAV: 
SHRI G. O. SWELL: 
SHRIMATI OEETA MUKHER .. 
lEE: 
SHRt BRAlA MOHAN 
MOHANTY: 
SHRi S. M. GURADDI : 
SHRI V. TULSIRAM : . 
SHRI SOMNATH CHATTERJEE: 
SHRI O. S. BASAVARAJU : 
SHRl KADAMBUR M. R. 
JANARl'HANAN : 

.SHRI S. JAIPAL REDDY: 
SHRI INDRAJIT OUPTA : 
SHRI f\d. RAGHUMA REDDY: 
SHRIMATI KlSHORl SINHA: 

~. 

SHRI MULLAPPALLY RAMA·· 
CHANDRAN: 
PROF. RAMKRISHNA MORE: 
SHRI MOHD. MAHFOOZ ALI 
KHAN: 
SHRI SHANTA~AM NAIK: 

Will tbe Minister of HOME AFFAIRS 
be pleased to stu te ; 

(a) whether be has written any letter 
expressing bis willingness to meet the leader 
of the Gorkha National Liberation Front: 

(b) if so, whether such a meeting bas 
taken place or is yet to take place ; 

(c) whether the demands of the GNLF 
bave been taken note of ; and 

(d) if so. what are their demands and 
the reaction of Government thereto? 

THE MIN1STER OF STATE IN THE 
MINISTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN :rHE MINISTRY 
OF HOMe AFFAIRS (SHRI P. 
CBIDAM8I\RAM) : <a> to (b) The Home 

Minister bad received a letter from tbe leader 
of tbe Oorkha National Liberation ProD t. 
Wbile ackno\'\ Jedainl his request for a 
meetinp, tbe Home Minister did not mate 
any frtm eommitment about the date of the 
meeting. 

(cl and (d) The main demands of the 
O.N.L.F. are (j). creation of Gorkh.-
land as a s",parate state within the Indian 
Union and (jj) the abrolation of the Indo-
Nepal Friendship 'Treaty of 1950. The 
Central Government have rejected these two 
Government. 

GoverD~ent ('ircular on use of Hindi to 
All Stafes 

286. SHRI RAMASHRA y' 'PRASAD 
SINGH: 

SHRJ KADAMBUR M. R. 
. JANARTHANAN : 

Will the Mif1ister of HOME AFFAIRS 
be pleased to state: 

(a) whe~her Government have recentl,. 
issued 8 rircular to all the States about the 
use of Hilldi as the official Ianguaae ; 

(b) if 60, tbe details tbereof 8D~ 
reaction of tbe State Government thereon • • 

(c) wbeth~r some of the Statts havo 
objected to it ; aod 

(d) if 80, the drtaiJs tbereof and wbat 
steps Government propose to take to imple ... 
ment the instructions contained in the 
circular under r('ference ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) No, Sir. 

(b) to (d) The question does not arise. 

ConsenSUJ to FIght Communalism 
-

287. SARI RAMASHRAY PRASAD 
SINGH: . 
SHRI NITY ANANDA MISRA: 
SHRI R S. MANE: 

Will the 'Minister of HOME AFFAIRS 
be pleased to state ; 
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(a) what steps Government have taken 
for implementation of tho consensus arrived 
at the recent meeting of tbe National 
Integration Council to figh t communalism 
iD the country; 

(b) whether some organilations art 
iocitiDI communalism in the country ; aati 

(0) if so, the details thereof and what 
steps Government propose to take to 
contain their activities? 

THE MiNISTER Ofi STATE IN THE 
MINISTRY OF PERSONNEL" PURLIC 
GklEVANCBS AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) The National 
lotearation Council met 00. 12/9/1986 and 
arrived a consensus to fiaht communalism. 
Home Ministt.r bas also ad.dressed the 
Chicf Ministers in this regard. Steps aro 
allo being taken for the welfare of rnino .. 
rities in pursuance of the 15-Point Pro-
aramme. 

(b) and (c) 'I be Government is keepina 
a close watch on the activities of such 
oraanisat ions a lld State Go vcr n men ts con· 
ceroed are also taking necessary steps to 
cbeck activities of these organisations to 
maintain peace and harmony in the 
States. 

Crime Cases ID Delhi 

288. SHRI RAMASHRA Y PRASAD 
SINOH: Will the Minister of 

HOME AFFAIRS be pleused tJ stat~ : 

<a> the Dumber of crime cases lucb al 
looting, tbefts, dacoities. arson and murders 
etc. in the Union territory of Delhi during 
tbe years 1983, 1984, 1985 and till October, 
1986. . 

(b) put of them, how many char,e-
aheets have been filed in the courts and how 
many have been decided and pendinp in tbe 
courts. 

(c) wbetber some of tbe cascs have been 
discharged due to laples of the police 
department : and 

(d) if so, action Government propol. 
to take against tbe lapses of tbe poliee 
department? 

THE MINISTER OF STATB IN THB 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST A TE IN THB 
MINISTRY OF HOME AFFAIRS (SHRJ 
P. CHIDAMBARAM) : (a) and (b) The 
requisite information is contained in the 
statelnent given below. 

(c) and (d) Ca~es and in acquital due to 
various reasons ~uch as Non-availability of 

. witnesses, witness turnjng hostile. benefit ~f 
doubt being given to the accused etc. In 
some C3ses, the courts also point out lapses 
durioa investiaation. 

All aequital reports received rrom tho 
eourts are minutaJy studied for any lapses 
on the part of police. Action against con-
cerned police officer(s) is taken in case they 
are found at fault. 

Stateaaeat 

Decided by the Court 

Crime Head Reported Chlllaned Coovicted Acquitted Pending trial 

1 2 3 4 5 6 

1983 
Dacoity 22 17 1 16 
Murder 241 162 23 39 tOO 
ArIon 8~ 31 3 3 25 
Lootio. 202 93 12 8 73 
Tbeft 12860 1601 447 134 1020 
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1 

Dacoity 

Murder 

Arson 

LootiDI 

Thefts 

Dacoity 

Murder 

Arson 

Lootina 

Thefts 

2 

29 

312 

206 

235 

13958 

26 

312 

89 

256 

13763 

3 

18 

2J2 

82 

111 

1653 

13 

209 

20 

106 

2311 

4 

1984 

16 

2 

" 7 

37S 

J985 

3 

6 

369 

1 

2S 
4 

11 

124 

9 

3 

101 

6 1 

J 

17 

171 

76 
93 

11S4 

13 

191 
20 
97 

1841 

1986 (upto 25.10.&9 6) 

Dacoity 15 5 

Murder 216 8S 

Arson 87 S 

Looting 164 68 

Thefts 10286 1262 

Deforestation la the Country 

289. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR! Will 
tbe Ministel of ENVIRONMENT AND 
FORESTS be pleased to state : 

S 

8!S 

S 

2 3 63 
148 12 1102 

.,., ... _ ... __ .... ---.-......... 

felJing of trees is on the increase. These 
reports were in fe.ponse to the letteR tbo 
Prime-Minister wrote to all the Chief 
MInisters in September, 1985 reiardiD8 
protection of existing forests. 

(c) In addition to steps already taken. 
(a) whether tbe fellinl of trees is still . the foUowina measures arc beiDg taken to 

on the iacrease in many States: check further dearadatioD of foreats. 

(b) if so, \\ bether Government have 
made any review of the extent of damage 
caused to the forests in differcnt State. due 
to the felling of trees in last three years ; 
and 

(c) the measures proposed to be taken 
to check further degration of forests? 

THE MINISTER OF STATE IN THE 
MINISTR Y Of ENVIRONME.NT AND 
FORESTS (SHRI Z. R. ANSARI) : <a> and 
(b) Reportl from tbe State and Union 
Territory Government' do DOC ipdiQate tba~ 

(I) Promotion of usc of alternative 
fuel to reduce pressure on forcsta 
OD account of firewood extract jon. 

(ii) Closure of vulnerable forest areas 
to araziog. 

. 
(iii) Increaae of protected areas like 

Wildlife Sanctuaries & National 
Parks. 

(iv) Strengthening of (orest proteGtioa 
forccs. 

(y) Introduction of improved 8 .... 
fi.btin. methode. 
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(vi) Identification of material. to 
replace wood in industries and 
railways. 

(vii) Stricter control OD fUDctioDiDI of 
law and veneer mille. 

(viii) Control on shifting cultivation. 

Sodal For.t" Be_me In KeraJa 

290. SHRI THAMPAN THOMAS: 
Will the M;nlsfer or 'ENVIRONMENT 
AND FORESTS be pleased th state: 

(8) bow much new area bas been 
brought under Socia] Forestry in Kerala ; 

(h) how much amount bas been spent 
on this account ; aod ~ 

(c) wbether Union Government exercise 
any cbeck on tbe use of the money gi ven 
for this purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. AENSRI AND 
During the Sixth Five): ear PIa. period an 
area of 1,01,252 ha. iocludina national area 
bas beeD brought under Social Forestry in 
Kerala. 

(b) An amount of Rs. 2103.2"/ Jakbs bas 
b~cn spent in Kerala during Sixth Five 
Year Plan on Afforestation includiog Social 
Forestry. 

(c) Yos, Sir. The followiol 8teps are 
taken: 

(i) The Centrally Sponsored Social 
Forestry Schemes are monitored 
by tbe respective admillistrative 
Ministries which ensure that tbe 
Central assistance is properly 
utilized. 

(ii) The Externally.aided Social ,Pore-
atr, Projegta are alao approved aDd 
moa itored by ~bo National Waste-
Iu4a De".lopmODt 8oud. 

Suprfme Court Jl1dgeo:eDt OD Sfbglng of 
Natlona. ADtilem 

291. SHR) SHARAD DIGHB : 
DR. A. K. PATEL: 
SHRI C. JANGA REDDY : 

Will tho Minister of HOME AFFAIRS 
be pleased to atate : 

(a) . whether tbe attention of tbe Govern-
ment has been drawn to Supreme Court 
judsement on singjng of National Anthem 

(b) if so, whether Government propole 
to amend suitably tbe law to make siOliDI 
of tbe Natio~al Anthem compulsory; and 

(c) if so, when and details thereof? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SlNGH) : (a) Yes, Sir. 

(b) and (c) The case is at present 
8ub Judice on a writ patition filed by the 
Attorney General in the matter. Govern-
ment will take appropriate action after tbe 
verdict of the' Supreme Court is available. 

[Translation] 

Atrocities Committed Asalost scbeduled 
Castes aad Scheduled Tribel 

292. SHRI R. P. SUMAN: Will tbe 
Minister of WELFARE tc pleased to stat. 
the State-wise number of Scheduled Caste 
Tribe pel sons murdered so far in tbe entire 
country durinl 1986 and complete dotail, 
in tbis reaard ? 

TH··E DEPUTY M INISTBR IN THB 
MINISTRY OF WELFAR.B (SHRI 
GIRlDHAR aOMANGO):, A ltalemeoC 
.ia..Ii¥- .below. 
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Sta ... t 

StQtem~1It showing the ".m"-, of ~alel 01 ".",de,,, of Scheduled Ca',tll Qltd ScMda/M 
r,ib., ,.po'" dill"'" 19d6 

S. No. Name o.t No. of cases Date upto No. of CUOI Dato upto 
State/U.T. involving the month of involviD8 ,tbe montb 

murder of SCs murder of of 
duriog 1986 STs durinl 

1986 

l. Andbra Pradesh 7 July 2 JUDe 
2. Bihar 13 March NIL March 
3. Gujarat 10 AUlust 3 Jul, 

(except 
April) 

4. Haryana 4 September NIL 
s. Himachal Pradesh NIL September NIL Augult 

(txcept 
August) 

6. Jammu and Kashmir 1 AUlust NIL 
7. Karoataka 2 July . NIL May 
8. Kerala 4 July NJL May 
9. Madbya Pradesh S9 July 5S July 

10. Maharasblta 4 June 7 June 
11. Manirur NIL 1 August 
12. Meghalaya NIL NIL July 
13. Nagaland NIL NIL July 
14. Orissa 3 July 1 Juoe 
IS. Punjab 6 August NIL 
16. Raja.than 27 August 13 AUIUS' 
17. Slkkim NIL NIL AUlult 
18. Tamil Nadu 12 August NIL AUlust 
19. Tripura NIL August NIL July 
20. Uttar Pradesh 114 August NIL Auaul' 
21. , Welt Bensal NIL July 2 July 
22. Arunacbal Pradesh NIL NIL July 
23. Andaman and Nicobar 

III.nds NIL NIL AUlust 
24. Dadra and Naaar HaveU NIL NIL August (except 

25. Delhi NIL AUlust NIL January 

26. Ooa. Daman aael Diu NIL September NIL September 
27. Lakabadwoep NIL NIL Auauat 

28. Mizoram NIL 2 luI, 
29. Pondicberry NIL September NIL· -----_--._ -..,..._..~--------........... ~ ..... 

Total 3)6 86 ----...--
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PardaaIe of StorM bJ Def ... De,elopDIODt 

~4. SRRIMOOL CHAND DAGA: 
~nl tbe MiDister or DBPENCE be pleased 
to atate : 

Ca) the detan. of the stores purchased 
b)' the Defence Department durina the lalt 
10 years which have been declared unusable 
and are still Iyinl in storel unutilised ; 

(b) tbe perSODS found' responsible for 
purchasinl them and whether any action 
hal been takeD apinst them by tbe Defence 
Department, and if 10, tbe outcome tbereof; 
and 

(c) whether Government propose. to ule 
them and if 10, tbe manner in which they 
will be utilised or whether GoVernment 
propose to allow these stores to lie tbere 
unutilized and write off the money spent on 
thoir purchase? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THB 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): <a) to Cc) Defence 
preparedness inevitably involves the 
acquisition of liloificant quantities of arms, 
ammunition, equipments, spares and other 
I'ores. Improvements in tecbDO)OjY aod 
the limi ted Itorale life of lome of tbese 
atores result in progressive oblolclCenco and 
tbeir bei~g declared lurpJuI, . 

Detailed instructipns have! been issued 
naardiol tbe dcclaratioD of stores as 
obsolete and surplus and tbe competent 
autbority i. expected to aatilry itself tbat 
DO undue los. is cauled by tbe acquisition 
of such stores or durina tbeir storalc. 
Wbenever any irregularity comes to notice, 
appropriate investiaationl are initia ted and 
action taken, as nece.sary Surplus stores 
are disposed of in accordance with tbo 
procedures laid down for varioul cate-
lorie,,, 

It would Dot be in public interest, from 
tbe' security aogle, to furnish informatioD 
relardina stores procured doriDa the Ealt 
10 ,ear. and lbe quantit ies tboreof declared 
IUrplul, for .'ve~ ""OD _, 

·Coaeeatratloa or P.ldstaDI Foreee AIoaa 
. the (ateraaUoaal Bonier 

29!S. SHR.I T. BASHEBR : 
SHRI KAMLA PRASAD RAWAT: 

Will the Minister of I?EFENCB be 
pleased to state : 

(a> whether there has been an increase 
in the concentration of Pakistani a~ed 
foreca alonl the international border in'tbo 
Nortb and particularly in tbe Pak.~upied 
belt of Jammu aDd Kashmir· , 

(b) if 80, tbe' detail. in tbis reaard 
and 

(c) the steps taken to meet tbe possible 
threat pOled by tbe concentration of 
Pakistani armed forces aloDg the border? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTR Y OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) and (b) There is 
DO evidence to SUllest any unusual COD-
centration of Pakistani forces alonl tbe 
Interna tional Border or the Line of Control 
in Jammu aod Kashmir. However. there 8re 
tepartJ about movement of Pakistan 
troops across the border in connection witb' 
their annual wint .. training exercis ... 

(c) Oov,rnm en.t keep all developments 
baviol a bearinl on our security under 
watch and take appropriate measures to 
onsure full defence preparedness. 

New Stratel' for "eglona' PlaDDIDI 

296. DR. CHINTA MOHAN: Will 
tbe Ministor of PLANNING plealod to 
state: 

(a? w~tber ~ Dew ItratelY for roaionaI 
piaDOID11S required to meet new IUuations 
ud Deed. of ursont developmeat in tbe 
country ; and 

(b) if 10. tbe step. takeo/proposed in 
this re .... 41 
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THE MINISTEI OF STATE IN THE 
M~~ISrRY OF, PLANNING (SHRI SUKH 
RAM): <a> and (b) The need for naionaJ 
plaDDina ariJel due tQ. the' existenCe of dis-
parities in tbe develoPllleot' of different 
naiODS in the country.' All important 
objective of plat)Dioa has been to brin. 
:about a prOireSlive reductio. in (esional 
diaparitiea by several policy measures sucb 
u allocation o~ Central aSlistan~' to tbe 
States in accordance witb the revised 
Gadll1 formula. which II weighted hl favour 
of tho leu developed States, includinl 
.pecial cate,ory States. Special Area Deve-
lopment Programmes like Desert Develop .. 
ment Proaramm e. Drought Prone Area 
PrOlramme, Hill Area Development 
Proaramme aod prolrammes for tbe devo-
lopment of tribal area.. Tbo Central 
Government bas al.o been extendinl a 
Dum'ber of concc •• ionl and faciliticl for 
industries to be establisbed in selected 
backward area. under tbe Central loveat. 
ment Subsidy Scheme, Transport Subsidy 
Scbemo and the lofrastructural Subsidy 
Scbeme. Besides theae measurel, the Seventb 
Plan lays ,t,ress on inert.se in agric;:ultural 
productivity, pariicularly of rice, coane 
gereals. pu lses and oil seeds, and allo 
envilalcs a major prolramme of human 
resource development a8 part of the stratel)' 
10 reduce inter .. regional disparities. 

Rettoratlon of Ecological Balante iD 
DOOD VaUe, 

297. SHRI RADHAKANTA DIGAL : 
SHRI MANIK REDDY: 

Will the Minilter of BNVIRONMENT 
AND FORESTS be pJoased to statea : 

. 
(a) whetber Government have taken any 

Iteps on tbe restoration of ecological balance 
of DOOD Valley ; and 

(b) if 10, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF ENVIRONMBNT AND 
PO&BSTS (SHRI Z. R. ANSARI) : (a) Yea, 
S'r. 

(b) Tho (oUowinl steps bave been takeo 
for reatoratioD of ~olo.iGal b.lapcc in tho 
Dooo Valle)' :-

(0 Limeston., qoarryio, operittdri. 
have been ,cool-ro .... d aad "'tric*, 
to the operatiOftI of oat, • 
mines: 

(ii) Only non·pollu.tiDI indu.trin are 
permitttd to be set up • 

(iii) A r"lional Master Landu~ P,Jaa 
., bafl been prepared which will be 

finalised shortly to achieve inte .. 
~rated development • t 

(iv) Elisting pollutiol industries, ha~ 
been directed to continue opera-i.. 
tion only jf tbey fully conform tG 
'the stipulated norms. Alternative 
sites for reJocati'na lime kilnt in 
DebraduD are beinl ~xamiDed; 

and 

(v) Reclamation of abandoned min. 
bas been faken up along witb tbe 
preparation of a major pro8ramme 
of afforestation and soil conlerva-
tion. 

Ua."Ia .. of Tamil Nadu GOfe ...... 
Ofti' PIB Circular 0. HI .. I 

298. SHRI SRIBALLAV PANIGRAHJ: 
SHRY K·ADAMBUR M. R. 
JANARTHANAN I 
SHRI MAHENDRA SINOH I 
SARI P. KOLANDAIVELU : 

Willl,be Minister of HOME AFFAIRS 
be pleased to .tate : 

(a) whether ,Government', attentioD hal 
been invited to tbe news-item captioned 
"Hindi ' issue crops up alain in TN" 
appearing in Hinduatan Times dated 17 
September. 1986 and state whether the 
State Government of Tamil N.du hu 
expressed itt unhappine.. over tbe Hindi 
ilsue in r.pect of tbe Press loformatloa 
Bureau circular to its' stiff directina them 
to silO fil .. and note. in Hindi • and • 

(b) if 10, tbe details in, tbis retard 7 

THB MINISTBR. OF HOME AFFAIR.'S 
(S. BUT ~ S~NGB) .: (.) Yea. Sit, 
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(bl The ·-Pr.ess Information Bureau' of 
th~ Ministry of Information and Broad-
casting had' inued a ro utino circular for 
ora_niliol a Hindi we-ek as bad been done 
in previoU!!J years 'bo. This was done with 
a view to create a leoeral awaren ess among 
the Central Government Employees of the 
PIB resarding the use of tbe Officia 1 
laDluale in their day to day work. There 
was DO element of compulsion in this 
circular. 

Computer Net Work Linking New Delbl 
to State Capitals 

299. SHRI SR1BALLAV PANIGRAHI: 
Will the PRIME MINISTER be pJeased to 
atate : 

(a) whether there is any proposal to set 
up a large computer net .. work linking New 
Delhi with aU tbe State' capitals and from 
thore to various district headquarters; and 

(b) if so, the details regardinl tbe 
scheme in this reaard '/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCBAND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGV, 
ELECTRONICS AND SPACE' (SHRI 
K. R. NARAYANAN) : (a) Yes, Sir. 

(b) Under the expansion Df computeris .. 
ation programme of the National Informa .. 
tics Centre (NIC) a Satellite Based Govern .. 
ment Informatics Net-work (NICNET) is 
beina established to cover al) States and 
diltricts in the country. As' a part of this 
network, super /Jarge computers are beina 
jOltalled at Delhi, Pune, Bbubaneswar and 
Hyderabad. In addition, the network will 

'have mini/super-mini computers installed in 
the Stat( capitals and some other important 
chi... Jt is also proposed to instal com .. 
putiol facilities at "tbe district level. All 
tbe districts wU J be connected using Micro 
Earth Station •• 

De-CommlssloalDI of aaJastbaD Atomic: 
Power StatloD 

300. PROF. RAMKRISHNA MORE: 
Will tbe PlUMB tdINJSTB~ b~ pleaacd to ,la,,; 

<a> whether tbe repair of the cracked 
eodshieJd of the reactor core of Unit I of 
Rajasthan Atomic Power Station detected 
in 1982 not oo)y involves severa) mill jon 
) upees but is found to be impracticable 
with tbe existing technology; 

(b) if so. the total ezpendifure incurred 
so far on its repairs and the estimated cost 
likely to be incurred for the rehe bilitation 
of tbe unit, if taken up; 

(c) whether Government propose to 
de-commission tbe Rajasthan Atomic 
Power' Station, in view of the impracticabi. 
lity of ita repairs; and 

Cd) if so: the total 10.1 likely to be 
incurred in tbat event? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCJENCE AND TECHNO. 
LOGY AND 'MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (5HRI 
K. R. NARAYANAN): (8) Tbe techno-
logy developed for sealing the individual 
cracks in tbe 50uth end sbield of RAPS waa 
found to be successful. However, appear-
ance of new cracks in tbe end shieJd in an 
adjacent region has called for an overall 
review of the approach to be adopted 
rtgarding RAPS-' rehabilitation. A dtcjsion 
will be taken by December 1986. 

(b) to (d) Total expenditure jncurred so 
far on end shield rapair of RAPS-1 is 
about R •• 100 lakh •. Alternative approachel 
for rehabilitation of tbe unit are beina 
examined. Cost of rehabilitation will depend 
on tbe precise solution to be adopted. 

Schemel for Electronics Development In 
Kerala 

30i. SHRI K. KUNJAMBU : 
SHRI V.S. VIJAYARAGHAVAN: 

Will the PRIME MJNISTE R be pleased 
to state: 

(a) thl details of schemes Lflderaiktn 
for development of electronic Jlldus(f~ ip 
X.rala; an4 
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(b) the mone, spent and uoits came 
up 10 Car? 

THE MINISTBR OF STATS IN THB 
MINISTR Y OF SCIBNCE AND TECHNO· 
LOGY AND MINISTER OF STATE 
IN THE DEPARTMBNTS OF OCEAN 

DEVELOPMENT, ATOMIC ENBRGY, 
ELBCTRO,NICS AND . SPACB (SRaJ 
IC.. R. NAIlAYANAN): (a) and (b). 
Department of Electronics his 10 lar 

., supported tbe followioa developmentall 
iafe.structure creation activities in Kefal. : 

Name of tltt Activity Fund Provided (RI.) Remarks 

. ) , .1 

ii) 

iii) 

iv) 

----.-
Tecbnoly., Development 
a) TechnolOlY Development 

Council (TDe) 
b) National Radar Council 

(NRC) 

ND .. SSO Super Computer 
as a part of NICNET 

Electronics Test and 
Development Centre (ETDe) 

CraIb Programme of 
trainiol aervic technicians 
for common electronic products 

82.5 lakhs 

29.5 lakbs 

112.01akhs 

38 .. 61' lakhs 

8.44lakbs 
(Approximate) 

- ............ 

Site preparation at 
Trivandrum is already 

completed and the system 
'will be operational within 
a month's time 

In operation. 

I Dtfoduced in 3 indUltrial 
trainina Institutes. 

v) Computer Literacy and Studies 2'1.20 lakbs 
in Schools (CLASS) 

30 Schools have been 
included under this Pro. 
gramme in Kerala. 

So far, J 04 parties have bien liven Indu.trial Licence/Letter of IntentjSIA rCli.tralion 
for production or varioul electronic items in Ketala. 

Na,al Academy at EzblBlal., "era I. 

302. SHRI K. KUNJAMBU : 
SHRI V.S. VUAYARAOHAVAN : 

. PROF. P. J. KURIEN : 
SHR( T. BASHEBR : 
SHRI VAKKOM 
PURUSHOTHAMAN : 

Will the Minister DEFENCE bo pleated 
to state: 

(a) tbe detail. of the work completed 
in the Naval Academy at Ezbimala in 
Kerala ; and 

(b) tho UDount apeDt 9D .hlte .orb ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO .. 
DUCTION AND SUPPLIES IN THB 
MINISTR Y OF DEFENCE (SHRI 
SHIVRAJ v. PATIL): (a) Government 
bave sanctioned tbe provision of walll 
security fencing of S.S kM around the site 
ror tbe Naval Academy at an estimated 
cost of Ra. 79.0S lith.. Construction 01 
3 . .5 KM of wall hal been completed 10 lar. 

(b) Rs. 36.58 J8th •. 

E:I~)o ... tloa of Mlaeral. In HJmadial 
P ........ 

303. PROF. NAR.AIN CHAND 
PARASHAR: WUI tbe PR.IMS 

~nNI$T~R be plea'4'd to .tlt, ; 



(a) whether tbe project. for the explora. 
tion of uranium ·and other minerals uDder 
CllttC'utioD in hill State. Jike' Himacbal 
Prade.h have made any significant beadwa, 
durinl tbe last three years includin8 tbe 
current financial )'c~r ; and 

(b) it so, tbe exa~t pro8re,s made ill 
tbis teprd tbe step s tak~D to expedite tbe 
expJoration of luch minerals and the' results 
thereof? 

THE MINISTER OF STATB IN THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE, DEPARTMENTS OF OCEAN 
DEVELOPMENT, A1iOMiC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. ~. NARAYANAN): <a> Yea. Sir. 

(b) Investigations have provided favour-
able information on subsurface behaviour 
of" uranium mineralisation, geological favour-
ability of certain terrains aod extraetebility 
characteristics of the ores. Further detailed 
investigation including exploratory drilling 
and mining in the Hill areas of Himacbat 
Pradesh are in progress to locato commer-
cially vfable deposits. 

Aslistaace/:Advlce by PlaDolng Commis .. lon's 
HIli Areas Cell to Mlnl4itrles 

3-04. PROF NARA)N CHAND 
PARASHAR: W jll the Mini.ter of 
PLANNING be pleased to refer to reply 
aiven to Unstarred Question No. 8927 OD 
2 May, 1973 regarding schemes formu1ated 
by the Planning Cell for the Development 
of Hill Areas dudng FJftb Plan and state: 

(a) whether the Hill Areas Cell aet up 
by the Planning Commission bas also 
rendered tiny assistance advice to tbe 
M jn\6triel/Departments of Union Govern-
ment d.aUol with Ra\lways, Communica-
tions. Civil Aviation, etc, since its inception; 

(b) if (0, the details tbereof duriol eacb 
plar period since the Fifth Plan; aDd 

(0) if no advice has been liVeD by the 
~u. tbe rcasODI t hereCor ? 

THE MINISTER OF STATE IN THB 
MIN1STRY OF PLANNING (SHRJ SUkH 
R.AM): (a) to (c) The Hill Areas Cell of the 
PlanDinl Commission, inter alia, deals wJtIl 
tbe matters relating to the strategy aod., 
approacb for the development of bill at .. 
in tbe country. The policy approach aod 
'tratelY f()r the development of hill are •• 
ba~d on tbe recommendations of the expert 
committees let up from time tQ time aDd •• 
approved by tbe Nationa) Development 
Council (N DC) are incorporated in the 
National Five Year Plao document.. The 
Plan documents art mad. a vaila ble to all 
tbe Central Miniatri •• /DepartmeDtl. 

2. In tbe IJabt of experience aained 
durina tbe Fourth and Fifth Five Year 
Plans, a few expert arouPi/Committees 
Talt forces were sea up lor interaction aDd 
advice for evolvioa ItratelY for bill areai 
development. To make a mention, in June, 

:-1981 a Task. Force for tbe Itudy of eeo-
.t·development in the Himalayan reaion was 
constituted under tbe chairmanship of the 
Member, PlaoniDI Commission which, in 
tUfn, had let up a .ub.Group on Transport 
Planninl. Tileac recomnlendations were 
made available to all tbe eoacerned 
Miniltriea and tbe State Government. for 
implementation. For tb. last two years of 
tbe Sixth Five Year Plan, an Advisory 
Committee OD Hill Areas Development 
consiltina of experts, scho)ar., social workers 
of repute. and representatives of a few 
Central Ministries and voluntary aaencics, 
under tbe chairmansbip of Member, Plano-
inl Commi.sion wa. let up. It oxamined 
and studied ·· .. variou. aspects of tbe hiU 
area devolopmen t _proarammes and policies 
and tendered advice, which was liven due 
weiabtaae in formulatina tbe strategy of bill 
areal development. The lecond Advisory 
Committee for tbe Seventh Five Year Plan 
ha. been conltituted with effect from 17tb 
January. 1986. A Working Group on Hill 
Area Development Pro&ramme for the 
Seventb Five Year Plan 1985-90 consistiDg 
of experts, academIcians. voluntary or&ania· 
atioDI, and representatives of Central 
Mini.tries Departments aod most of the 
concerDed States was ICC uo in October 
1983. The Group" went into the varioUi 
aspects of hill areas development. It inter 
alia, co8aidered communicatioDi ItCtor coo. 
li'tinl of road trao.port. railwa)'s. airwa, .. 
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ropeway~ waterwa,sl posts & telearapbl. 
and telecommuDications and T. V. The 
recomm(odations of the Working Group 
have been circulated to all the State 
Governments. the Union Trrritory Admini-
strations C'tntral Ministries/Departmeo'ts 
including the Ministries of Railways (Rail-
way Boa rd), Civil A viatioD, Surfarce 
Tranc;port and Communications. 

Crime Rate In Tr.ns·Ja~UDa Areas 

305. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will tbe Minister of 

HOME AFFAI RS be pleased to state: 

(8) whether crime rate in the trans-
J&muna areas in Delhi has been on the 
increase; 

(b) if 509 the comparative rate of crime 
in the trans·Jamuna area sin<;e 1983 (till 
date) and how do~s it compare ~ ith the 
crime rate in other z . .)oes of Delhi; 

(c) the factors responsible for fle 
increa5ing rate of crjm~ in the area; and 

(d) measures' taken by Government to 
minimise the crime rate and to improve tbo 
law and order situation ? . 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL. PUBLIC 
OJ_:lIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P.. CHIDAMBARAM): (a) and (b) The 
comparative crime tilurel for the years 1983 
upto 26th October, 1986 for East Delhi 
District and ocher areas are indicated in tbo 
statement aiven below. The Baurel do not 
indicate aoy significant increase in crime in 
East Districl or other parts of Delhi .. 

(c) The incidence of crime in Eaat 
District, . though not '''n tbe increase to any 
significant extent, is attributable to larae 
scale construction activity in the area, 
floating labour population and easy access 
to tbe neighbouring State. 

, (d) Two new Police Stations at Trilok-
puri and Nand Nagari have been esta blish-
edt 24 Police Control Rooms van I are 
patrolling the area and motor .. cyc)e patrolling 
bas been intensified. Police Out-POtts have 
. also been opt ned in new colonies. 

Statement -
StO(emefl( 'hoy.I'ig the Crime Figules of EaSI Dlstrlcl and Other, AreQl of Delhi 

J<epoYied dIJrinK 'he Year11981, 1984 191"i5 &: 1986 (UpID 26.10.1986) 

19~O 1984 1985 1986 (upto 26.10.86) 
Crime E. ast Other East Other East Other East Otber 
Head Distt. Areas Distt. Areas Distt. Areas' Disu. Areas .. 
Dacoity 2 20 4 25 7 19 4 11 
Murder 46 195 6S 247 66 246 47 169 
Attempt to 40 190 41 238 55 202 .56 209 
murder 
Robbery 34 168 29 206 27 229 3.3 139 

Riot 21 156 96 343 17 109 19 128 
Hurts 281 1466 299 1498 385 1478 280 1226 
Burglary 288 1055 20S 1364 234 15S4 314 1060 

Snatching 14 107 11 11·8 6 . 191 14 117 

Thefts 1115 11745 1035 12923 974 )2789 929 9357 

Mi~c. lfe 1195 ~OO8 1476 10549 1348 10476 1388 9230 , 
........ _ ::-.... ................ ____ ......... ...__. ......... ___ .. ___ ._..... .......... ___ -._ ........ ._......... .......... _"' __ """""_"IIIIIIfIIIIIIIW __ 

Total 2'-J:6 24110 32()2 27511 3119 27293 3084 21646 
................................ __ .... _ ........ _.. _._,._ ....... __ --.....,----------. _._. _ _.._ ........ _-

Cr..lnt Total 27086 30773 30412 24730 . 
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VIolent Activities of l'rJpura National 
Volunteer. 

306. SHRI O. G. SWE.LL: Wilt the 
Minister HOMB AFFAIRS be pleased to 
state: 

(a) whether Tripura National Volunteers 
have stepped up tbci.r militancy and violence; 

· (b) whether on September 13 they 
amb~.bed and killed leven policeman: and 

(c) whetb~r remnants of the' in.uraents 
of the Mizo-Nationa' Front bave been seen 
along with them 1 

THE MINISTER OF STATE IN THE 
.MINISTRY OF HOME AFFAIRS (SHRI 
CHINTA \1ANI PANlGRAHl) : (a) and (b) 
Some increase in the intensity of violent 
activitiel of TNV h3S been noticed from the 
last week of August, 1986. I n an ambush 
on September, t 3, 1986; on a police jeep at 
Karnamanipara 20 Km. South of Ambasa 
on Ambasa .. Gaadachhera Road, the Tripura 
National Volunteers killed seven police 
perloonel and also looted 4 ritles and 200 
rounds of ammunition. 

(0) No such report has come to the 
notice of the Government. 

CODstroctlon of Border Road ID Tirpl1ra 

307. SHRI BAJU BAN RIY A ~: WiJl 
tbe Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Governmen~ of Tri pura have 
demanded tbe construction of a border road 
to control insurgency as well as the influx 
of BaDII.delhis into tbe State of Tripura : 

(b) if so, details thereof; and 

(c) steps taken by Government to fulfil 
tbe demand of tbe Tirpura Government? 

. THE MINISTER OF HOME AFFAIRS 
(S. BUTA S'INGH) : (a) to (c) The Govern-
ment of Tripura bave rcqu,sted for constru-
ction of a road Gobindabarj.naoaabari-
aaiab,abari ... Jalai)'a-Bailhaavpur , Sabroom 

to cbeck the ingress and agress of extremists 
(rom Bangladesh. Formation length of • 
portion of afore:laid road covering Govind. 
bari-Dangabari .. Raishyabari (42.5 Km.) has 

. already beed done by Border Road Ora_oi-
sation. The Government have decided to 
construct border road along Indo-Bangla-
desh border in all tbe States which have a 
border with Bangladesh .. 

[ Translation) 

Pending Cases of Freedom F1abter PenaloD 
. from Uttar Pradesb 

399. SHRI RAJ '(UMAR RAI: Will 
tbe Minister of HOME AFFAJRS be pleased 
to state : 

Ca) the number of pension cases received 
from freedom fighters, their widows and. 
dependents lying pending from various 
districts of Uttar Pradesh • , 

(b) the number of years for which of 
tbese cases has been pending category-wise 
and reasons therefor; aDd 

(c) the action beina taken by Govern-
ment to dispose them or early 1 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): (a) 136 applications 
(from UP) fot pension wbere sufferings are 
in connection with Arya Samaj are pendina 
noalisation •. 

(b) and (c) Last date for receipt of 
applications for Arya Samaj cases was 
30 .. 6.86. These cases will be finalised OD 
recommendation of Screening Committee 
beiDg set up for finalising these cases. 

[English) 

Forett Cover In the Country 

. 310. SH R"I NITY ANANDA MISR.A: 
Will tbe Minister or ENVIRONMENT AND 
FORESTS be pleased to Itare : 

,. 
<a> wbether contrary to tho commonly 

prevailing Dation to tbat tbo country bu a 
forea. cover IpreadiDa over 7 S miUioo 



:! bectarea, th. National ae.ole StDUO, 
AJency Surv.y bas confirmed tbat thit 
tiluro i. wholly erroneous and a 800d fo· .... t 
cover aproad, over only half lbe area ; 

(b) if 10, the exact autheatic area 
covered by foreats and tbe sources whicb 
bave been relied upon in arrivinl at tbe 
6aUftS ; and 

(c) tbe State-wise taraets fixed to 
aUlment tbe forest cover durins tho Seventh 
Plan period and tbe allocations made for 
tbis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRf Z. R. ANSARI): (a) aod 
(b) The relistered forests area of tbe country 
is 74.72 million hectares. However, tbe 
closed forest cover. al assessed by the 
Nat.ional Remote Sln,ina Aleney (NRSA l. 
Hyderabad by interpretation of Lands at 
imageries of the year 198J .. 82. i, 48.2 
porcent of tbe reaiatered forett area. 

(c) The State-wise taraeta are fixed from 
year to year. Detalia of tho Seventh Plan 
outlay for Forestry arc liven in tbe atate-
ment below. 

State .. eot 

S,ve",h Plall Outltzy for Forestry and 
Wildlife State6 and UAlolJ T~"llo'les 

(in Rt. lakhs) 
STATBS 

Andbra Prad~sb 6570 

Alsam 7000 

Bihar 4'00 
Gujarat 12964 

Haryana 6100 
Himachal Pradesb 11684 
Jammu and Kashmir 3492 

Karnataka 6200 , 

Kerala '000 
Madhya Prodelh 7177 

Nah,rubt,. 10600 

M.oipur 
Moabala,a 
Nap.laod 
Oris.a 

Punjab 

Rajasbtban 

Sikkim 

Tamil Nadu 

Tripurl 

Uttar Pradesh 

West BeDgal 

UNION TERRITORIES 

A and N Islands 

Aruoacbal Pradesh 

Cbandi.arb 

Dadra and Napr ~aveli 

Delhi 

008, Daman and Diu 

Laksbadweep 

Mizoram 

Pondicberry 

Sub Total 
(i) States 

(ii) Union Territoriea 

II. Centro 
Total 

1441 
2900 
1800 ' 
4500 

3200 

49&5 

9$0 

1000 

1500 

'16200 

S045 

1200 

3000 

161.85 

429.00 

210.00 

(00.00 

1500 00 

130.00 

1,34,008 

7,231 

44,671 
1,8S,910 

III. Outlay envisaaed for Social Forestry. 
afforestation under R ural Develop. 
menti-) ,20,000 proarammes. 

De,elopmeDt 'or Forests 18 DelllJ 

311. SHRI NITYANANDA MISRA: 
Will tbe Minister o( ENVIRONMENT AND 
FORESTS be pleased to state : 

<a> whether despite buae amounts "'iDa 
earmarked aod spent on plantina tree. in tb. 
Capital and, the wide publicity that Roes with 
it, over tbe ,ean. tbe area under foresu lD 
Delbi has actually, bNn reduced b, ._ 
kilomtlln • • 
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(b) whether DDA·. penpective olan ror 
Delhi for 2001 bas liven negligible alloca-
tions for development of foreats ; , 

(c) whether tbe National Wasteland 
neYelopment Soard bal sU8lested ~ettinl up 
of a department to monitor tbe forestry 
activities under the 20· Point ProaramOle; 
and .. 

(d) if SOt tbe total amount SPeDt OD 
forelt. in Delhi durinl tho last tbree yearl, 
the reason. lor shrinkage of the area under 
forest a.nd steps to properly monitor tbe 
arowtb of for.stry in the Capital ? 

THB MINISTER. OF STATB IN THE 
MINISTRY OF ENVIRONMENT AND 
FORF.StS (SHill Z. R.. ANSAR.I): (a) and 
(b) Inrormation is beiDa collected and will 
be laid on the Table of tbe HOUle. 

(c) Yes. Sir. The National Wastelandl 
Devcfopment Board baa IUII.lted 8~ttiDi up 
of an organisation to implement IDd monitor 
.«orestatioD pl'08rammo. 

, (d) Information is beiDI collected and 
will be laid on tbe Table of tbe HoulO. 

'elliDI or T..... by Trlba'i 

312 SHR) NITYANANDA MISRA: 
Will the Mini,ter of ENVIRONMENT AND 
FORESTS be ple.led to Itate: 

<a> whetber tbe forest covet' in the 
country .brinks becauso the tribal. wbo 
"epend wholly on forest' have not beea 
.Hi,ted to make their livelibood from tb. 
lorett I)roduce and consequently they cut tbe 
tree. to lell it as wood and cle.r the (oreat 
.rea for cultivation ; 

(b) whether Government bad o .... niled 
• conference to di,cu •• bow minor foreat 
produce could be obtaiDed (or beJpin. the 
tribal' ; 

(c) if 10, what concrete .uaeltiOlll 
haw come out at tbe conference ; and 

(d) tbe ,tept takea to implemeot them 
partic\1larly in Oris.a Qicb baa a 1004 
lor .. - .,.. ,.nl iababi'''' by tribala 'I 

THB MINISTBR OF STATE IN THR 
MINISTRY OF ENVIRONMENT AND 
.PORBSTS (SHI\I Z.R. ANSARI): (a) 
Willie it it true tbat unauthorised fclliDIS. 
oDcroachments and sbifting cultivation by 
tribal., bave to some extent contributed to 
depletion .of lor.,t.. it is Dot • fact that 
tribals bave Dot been assisted in makins tbeit 
livelihood from for.st produce. 

(b) and (c) Tbe subject of tbe policy on 
minor (ore.t produce was discussed in tbo 
coaferenco of Fonat Secretaries and Chief 
Con.ervltier. of Forolt of States and Union 
Territories beld OD 28tb aDd 29th of August, 
1986. The conference ~commended, inter 
aUa, tblt (i) it sbould be remunerative and 
allow no room for complaints on tbil 
account. (ii) The Stat,s/Union Territoriea 
should .trloatheD tbe marketing structure. 
(iii) Research in tb~ fielda of genetic 
improvement. releneration and proce.sini 
of minor forclt produce be ItrcDltbcned. 

(d) The record 01 discussions bave been 
circulated to Statel/Union Territory Govern-
ments~ includin8 Oris.a, for takiD, action. 
Implementation of tbe recommendation. 
would be monitored. 

....... o...lop ... t Autborlty for Laks ••• .., 

.. 313. SHRI P. M. SA YaBD: Win the 
Minister of PLANNING bo p)cased to 
Itat. : 

(a) whetber, PlaoniDa Commilsion in a 
r.port prepared 00 Laksbadw,ep Islands bas 
IU'lelted letliDI up of aD Island Develop· 
ment Authority ; 

(b) if 10, tbe role wbicb tbe proposed 
autbority i. Iuppoaed to play in tbe develop-
ment of Let.bad weep blands' ; and 

(c) wbether all, Itrateu for overall 
development or the i.Jaad. ba. been prepared 
&ad if 10, til. detaUa roprdiq actual 
implementation 01 varioUi acbemes ud 
Rlolar monltoriDl. of the propel. mado ? . 

THE MINISTER OF STATE IN THB 
MINISTRY Of PLANNING (SHRI 
SUKIt RAM): (a) Y., .if. 
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(b) An Islands Development Authority 
bas already been set up in ~uaust 1986 to 
decide on polic:es and proarammes for an 
inte.rated dovelopment of the islands 
including Laksbdweep keepio& in view all 
•• peets of environmental protection as we 11 
as the special technical and scientific 
requirements of tbe islands; and re view 
proaresl of implementation and impact of 
the prosrammes of development. 

(c) A Steerinl" Committee has been 
coDstituted for wotking out on implementa .. 
tion strategy. The first meeting of the 
Sterring Committee, held on 22.9.1986. 
cohsidered various issues relatinl to: 
environment. aariculture. fisheries, forestry, 
construcdon, transp~rt, tourism, telecommu· 
nications, health aspects, em~'ray etc. Follow 
up action bas been initiated in con~ultation 
with tbe concerned Ministries and Depart. 
ments. The progles8 made on each of 
these i.sues would be monitored reaularly 
by the Steering Committee and the Island 
Development Authority. 

Criteria for Selecting A Site for Atomic 
Power Plaat In Orl ••• 

314. SHRIMATI JAY ANTI PATNAIK.: 
Will tbe PRIME MINISTER be pleased to 
atat. : 

(a) whether preliminary investigation 
bal been conducted at different places in 
Orilla for selection of a suitable lite for 
letting up of the porposed Atomic Plant ; 

(b) if so, which site bas finally been 
aelected for ideal location of Atomic Power 
Plant in Orissa; 

(c) the steps taken to set up Atomic 
Power Plant at the place ideal location; 
and 

(d) tbe details thereof ? 

THB MINISTER OF STATB IN THB 
MINISrR Y OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DBVELOPMENT, ATOMIC ENERGY, 
BLECTRONICS.. AND SPACE (SHRI 
J'.k. ~ARAY ANAN): <a) to (dj AloDI-

with sites Jocated in other atates of the 
Eastern Electricity ReaiOD, lites in Ori ••• 
allo have beeD examined by the Site 
Selection Committee of the Department 01 
Atomic Ener8Y to assess their l\litebUity for 
setting up nuclear power station. Report 
of tbe She Selection Committee is under 
consideration of the Government. 

Liquid Propulsion Centre at Malaeadraatrt 
In Tamil Nadu 

31 S. SHR IN. DENNIS: Will the 
PRIME M1NISTFR be pleased to state : 

(a) whether any liquid Propulsion 
Centre is functiooioa at Mahendraairi in 
Tamil Nadu State ; 

(b) the details of tbe work o(;nc at this 
Centre; · 

(c) the details of the plans for itl 
expansion ; and 

(d) whetber Government It propose to 
COllvert this unit into an independent auto-
nomous unit ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY 
ELECTRONICS AND SPACE (SHRI. 
K. R. NARAYANAN): (a) and (b) No. 
Sir Only a liquid Propulsion Test Facility 
(LPTF) is being established at Mabcndragiri 
in Tamil Nadu. The- work at LPTF 
includes Assembly and Infesration, Ground 
testina and Qualification of the Enaines, 
Staees, and other major Subayateml, sucb 
as Feed Systems, PreslurisatloD systtms 
etc. 

(c) The cxistio. facilities at Mahendra-
airi will be auamcnted appropriately wbere 
necessary to meet tbe future tostinl require-
ments in tbe context of development of 
advanced liquid propulsion sYltems includiol 
crYOIenic propulsioo for tbe post PS"_ V 
Pro"a!Dm~. . 



14$ "",,.,, .;t",..." 

(4) Tbo Liquid Propulsion Telt facUlty 
at Mahendrallrl is a part of the IQd~aD 
Space Reteareb Oraaoi.atioD aDd pretend, 
comes uDder tbe Liquici Propu,.lo~ 5J1t.m. 
Uoit (LPSU) of ISRO-DOS. Tbe qucation 
of cODvertioa tbis Teat StatioD ioto an 
iDdependeDt autonomous unit does Dot 
arise sloco it ia a major ISRO Pacility 
main'iy caterina to tbe around tcatinl of 
Liquid BOline stages aDd subsystems 
developed for tho Indian Space prOlramme. 

NatloaaS For •• Policy 

'17, SHRI PRAKASH V. PATIL: 
Will tbe Minister of ENVIRONMENT 
AND FOBSTS be pJealed to state : 

(a) whether it bas no w become necessary 
to evolve and pronounce clearly the 
National Forest Policy since man, del'elop-
ment projects are required to conform to 
tbe upkeep of lb. environmental require-
ments of tbe country ; 

(b) jf 10, tbe realonl for del." in for-
mulatial tbe policy ; and 

(c) by what time tbis will be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOkESTS (SHRI Z.R. ANSARI) : (8) Yes, 
Sir. 

(b) and (c) The National Forest Policy 
has to be framed takins all possible aspects 
into consideratioD and after cODsultiD, the 
States. FinaUlation of tbe policy will be 
done as soon as 'possible after consultations 
ar,e completed. 

EaqulrJ lato AuUIIa.tlOD of Geaera. 
Val.,. 

318. SHRI S. JAIPAL REDDY: 
SRR.I MULLAPPALLY RAMA-
CHANDR.AN: 
SaRI VIRDHl CHANDBR JAIN: 
SHRI 'a.M. BBOYE : 

Will tbe Minilttr of Jl,OMB AfPAIRS 
be pltuecl to ltat, : 

(a> wbetber aD enqujry was ordered 
lalo the security lapses tbat Jed to tbe 
alSa •• lnatioD of General A:S. Vaidya; aDd 

(b) if 10, the findinas thereof? 

THE MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH): <a) and lb) Tbe 
matter has been looked into. On tbe balis 
of tbe faets revealed, tbe matter is beiDI 
oxamined. 

TIler Reser,. In the Country 

319. SHRIMATI MADHUREB SINGH: 
Will tbe MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to Itate : 

<a> the number. location and detaill of 
tbe Tiaer Reserve. under the Project Tiger '1 

(b) whether Government propose to . 
involve noo-official. ",ith the development 
or the scheme and to review of prOlress 
made thereuDder ; aDd 

(c) whether it i. prop@fed to increase 
financ:al aid for tbe ti,er rCRrves and if so, 
the detail. thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS tSHRI Z. R. ANSARI): 
(a) Tbere are IS Tiler Reserves under ' 
Project Tjler in the country, spread over 
11 State. and 1 Union Territory. The 
details are given in the Statement below. 

(b) Yes, Sir. 

(c) It It proposed to increase financial 
••• ittaoco to the Tiger Reserves and the 
pattern of Central Assistance to these 
Reserves bas been chaD(led from SO% 

'undiDI of non-recurriol expenditure on 
approved items, to l00cx. fundins of such 
!MlDst 
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st.temeDt 

Sr. No. Name or the Reserve and Total Core Status of 
State/Union Territor, Area Area Core 

(Sq. Km. (Sq. Km.) 

"'-"~---' -~." ... 

1973·74 

1. Bandipur (Karnataka) 866 523 N.P. 

2. Corbett (Uttar Pradesh) 520 320 N.P. 

3. Kanba (Madhya Pradesh) 1945 940 N.P. 

4. Manas (Assam) 2840 391 S. 

S. Melghat (M aharashtra) lS~7 308 s. 
8. Palamau (Bihar) 930 213 S. 

7. Rantbarobbore (Rajasthan) 825 392 N.P. 

8. Simlipa' (Orilsa) 2150 846 N.P. 

9. Sundcrbans (West Bengal) 2585 1330 N.P. 

1918-79 

10. Periyar (Korala) 777 350 S 

11. Sariaka (Rajasthan) 800 498 s. 

1982·83 

12. BUla (West Bengal) 745 313 S. 

13. Indravati (Madhya Pradesh) 2799 12!J8 N.P .. 

14. Nagarjunasaaar (Andhra Pradesh) 3568 1200 S. 

1'. Namdapba (Arunacbal Pradesh) 1985 1808 N P. 

--- ---
Total: 25532 1,0690 

--- ---
N.P. - stands for - National Part. 

S. - .tandl for - Sanctuary. 
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Sel.etlOD of Sitet for Ed.,lIPsb18eDt of 
Nuclear PIa.U III Kerala 

320. SHItI V.S. KRISHNA IYBR. : 
SHRI MULLAPPALLY RAMA-. 

CHANDRAN: 
SHRI K. MOHANDAS : 

WiD the ,RIME MINISTER be pIca sed. 
to state: 

(a) whether the Atomic Energy Com-
lJ)1saion has selected a place in Kerala for 
settiol up of a Nuclear Plant ; 

(b) if so, wben the Nuclear Plant will 
be estabJ isbed tbete ; 

(c) wnetber people of the particular area 
are opposed to tbe settinl up of such a 
Duclear plant; and 

(d) if so, whether the Government have 
taken a decision to abandon the proposal ? 

THE MI NISTER OF ST A TB IN THE 
MINlSTR Y OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE iN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELBCTRONICS AND SPACE 
(SHRI K. R. NARAYAN AN) : (a) The Site 
Selection Committee of' the Department of 
Atomic E'nergy bas assessed sites in Kerala 
alongwilh other sites in the Southern 
Electricity Region for setting up nuclear 
power stations. 

(b) Report of the Site Selection Conuni-
ttee is under consideration of the Govern-
ment. 

(c) Certain persons in Kerala have 
uraed the Central Government not to c~n­
aider setting up of a nuclear power statton 
in their state. 

(d) Decision on sites for future nuclear 
power stations bas not yet been taken. 

Communal Violence In the Country 

321. SHa.I G.M. BANATWALLA: 
SHRI BRAJA MOHAN MOHANTY : 
SHRI SOMNATH RATH : 
SHRt HUSSAIN DALWAI : 

Will tbe Minister of HOME AFFAIRS 
be pleased to State: 

(8) tbe number of communal riotl wbich 
OCCurred receotly and tbo names of pll\COI 
aDd States ; 

(b) tbe 10sI of life and proped, duriDJ 
tb •• e riots j 

(0) steps taken to promote communal 
harmony ; and 

(c) compCDlatjon and/or ex-gratia grlnt 
paid to the victims of the riots ? 

THB MINISTSR OF STATE IN THB 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b) On 
the basis of available information a state-
ll1'Iot showinl tbe number of communal riots 
wbic:h occurred recen t1y and the names of 
places and States, the loss of life and pro-
pert, durinl these rjots bas been prepared 
and is append~d. 

(c) The necessity of maintaining comm-
unal barmon, and public order has been 
time and again stressed on the State 
Government/U. T. Administrations. Sugges-
tions have be~n made to them to streamline 
the administrative and illteJIigence machinery 
and for measures like arrest o( anti-aocial 
elements, search and seizure for the recovery 
of arms and ammunition and action aaainst 
the elements inciting communalism. Central 
forces have also been made available to the 
States as and when r~quests for the same 
are nlade. Apart from (.bis, timely alerts 
are sounded and guidance and advice pro-
vided as and wben required. A dt!taiJed 
let of guidelInes for effective control of 
communal violence, which was review.:d 
and revised 10 1985 "'as also been circulated 
amongst all tbe State Go .. ernments. 

It is also in this context that tb6 
) 5~point programme of tho late Prime 
Minister, Smt. Indira Gandhi was Com-
m~ndcd to tbe State Governments. The 
Natlunal lote-gration Council deliberated on 
various :ssues in its moetioj beld on J 2tb 
Sept., 1986. 

(d) Ouidelines on rehabilitation and 
payment of ex-gratia grants to the vjctims 
of communal riots were commended by tbo 
Central Government to the variOUS State 
Oovernn1eots in December, 1983. Tbeao 
guidelines bave by and larle been accepted 
b)' tbo variOUS Slate GOVCfUDlODt •• 
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Statement Showin, Ih' Partle.larl 0/ Major Com",.NIl Riot' III ,,,, Co""tr, 
which occllred/rDIfI 1.1.1985 10 31.10.J986 

Place and date No. of penoD Lou of property 
KUlod (RI.' in lakbl) 

BIHAR: 

Nawada 10· Not available 
April 22 Accordiol to tbe Govt. 

of Bihar. only 3 de.tba 
can be attributed solely 
to communal violence. 

GUJARAT: 
AhmcdabtJ.d: 
Jan. 5-7 9 7.73 
Jan. 22-24 S 0.38 
March 26 .. 30 4 O.OS 
July 9-17 49 63.16 

Veraval 
Marcb 26 .. 27 13 246.98 

Nadiad 7 Not available 
AUlust 9-16 

Baroda 
Sept. 17-20 Not available 

KARNATAKA 
Ramanagaram S Not available 

July 22·25 

MADHY A PRADESH : 
Seborc 

Fob. 16-17 8 100.00 

MAHARASHTRA : 
Nasik 

May 10 8 43.05 
P8Dwal 2 66.48 

May 10 

UTTAR PRADESH: 
Meerut 2 7.42 

Feb. 26 
Neuria (Pilibbit) 26 

March 26·27 
Allahabad 

JUDe 14-18 2.65 
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Dlsposa' or p ... ton Calli Tllreuab 
PeDsloa. Adalats 

J 3tb A u.auat, 1986, tbo Raj,. Saba adopted 
a Resolution under article 249 of 11M Con-
stitution eoabliD, pariimcbt to ioek.e lawl la 
respect of tbe matter. aoumerawd tberem 
'D' order to deaJ witb tbe J;tuatioD in Puojab 

3 ~2. SHRI MAHENDRA SING H:' and otber areas in tbe North We.t Borden 
Will the PRIME MINISTER. be' pJeased to of lndia. Leais1atioD in purauaoce of the 
state: Resolution is under examination. 

(al whether Go"eroment have finally 
decided to set up PeOlioD Adalats in various 
Ministries /Departments of tbe Union 
Government: 

(b) if so, tbe details, thereof alongwitb 
th~ namos of the Ministries/Departments 
wherein these bave been set up ; and 

(c) . if not, the reasons tberefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLJC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) No decision 
ha. yet been taken to set up Pension 
Adalats in various Ministric8 Departments 
of the Union uovernment. 

(b) and (c) Pension Adalats have how .. 
ever so' far been held on the Northern, 
SoutherD, Central and Western Railways. 
The remaining Zonal Railways are also 
expected to be covered under the Scheme 
berore the end of the year 1986. 

Seearlt, Belt Piau 

323. SHRI SOMNATH RATH : 
SHRI MULLAPPALL Y RAMA-

CHANDRAN: 
Will tbo Minister of HOMS AFFAIRS 

be pleased to state: 

(a) whether Government are con temp. 
latina to modify Securit, Belt Plan; and 

(b) if 10, wbat are tbe main re .. ODS 
for the aame ? 

THE MINISTER OF STATE IN THB 
MINlSTR. Y Of PBR.SONNEL, PUBLIC 
OIRIEVANCES AND PENSIONS AND 
MINiSTBR OF srATS .IN THE 
MINlSTil yo OF HOMS AFFAIRS (SUlti 
~. CHIDA'MBARAM) ! <a) and (b) Oil tilt 

T rlbat Welfare Tbrouala Alrorntatloa 

324. SRRI SOMNATH RATH: Will 
the Mini.ter or ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether a new scheme formulated 
for Tribal Welf.re tbroup alforoatatiOD i. 
beiDa launched by Central Govcromtnt : 

(b) the amount set apart lor dH. 
Ie heme in Seventh Plan period ; 

(.) the amount allocated to eacb year; 

(d) whether the .cherne will be executed 
tbrouab tbe State Govcrnments ; and 

(e) if so. the amount a)Joe.tod to eacb 
State 1 

THE MINISTER OF ITATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SliRI Z R. ANSARI): (a) 
Though tho scheme .. hal bcen includod in 
the Sevcotb Five Year Plan it Ma Dot been 
finalised nor sanctioned. ' 

(b) 20 crores 18 tbe sbare of tbe 
Government of India. 

(c) Rs. 1.00 erore for 1986·87. For tbe 
remaining years allocation. are not Jet 
decided. 

(d) The ,proposal is to el.ecute the 
8cheme throuah tbe State Goveromeotl. 

(e) No Ipeciflc .tate-wise apporaJoamtat 
wa. contemplated in tbe Proposed ICbtml. 

1,,,,., of Alita,,. fa AII_ 
315. SHRI SYED SHABABUDDIN: 

Will tbe Minist., of BOMB APPAIRS bo 
pltalCd to atate ; 



:(8) whetber Government are aware of 
tbe revival of agitation in Assam apinst tbe 
Centtal Government by tbo All Assam 
Studeots Union ; 

(b)' if 10, tbe particular. of tbe .. itation 
lince 26th Sept., 1986 when it was launched; 

(c) the main demands behind the 
• ,itation and the ,respona, of tbe Govern-
ment tbereto ; and 

(el) whetber tbe Government propose to 
invite tbe leaden of AASU for nelotiatioDI 
OD "'ir demand. '1 

THB MINISTER OF STATE IN THB ' 
MJN1STRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIORAHI): (8) to (d) 
On 26tb September, 1986 the An Assam 
Students Union bad undertaken 'dharna' io 
front of Ceotral Government Offices in 
Assam to demand, inter alia. immediate 
implementation or tbe Ass.ro. Accord. 
amendment of the Illegal Miaranta (Deter-
mination by Tribunal) Act, 1983 and ~ca1in8 
of tbe Indo-Bangladesh border to check in-
filtration.. The Government are committed 
to fulfil its obligations under the Assam 
Accord and are actively workina towards 
this end. Leaders of AASU bad met tbe 
Home Minister OD 6th AUlust, 1986. 

Teehaleal 8D8.lo Ma'ra. Atomic Power 
Station 

'26. PROF. RAMKRISHNA MORE S 
SHRI YASHWANTRAO 
GADAKH PATIL: 
SHaI MURLI DEOkA : 

Win the PRIME MINISTER be pleased 
to atate : 

<a> whether tbe second unit of the 
Madra. Atomic power Station bas developed 
an unprecedented technical soa8 forcinl ita 
closuro BOIDe time in Auguat, 1986 ; 

(b) if so, tbe details there of statin, the 
period for which tbe Madra. Atomic Power 
Station remained closed aDd tbe expenditure 
iocurred in removins the ani, ; and 

(c) whether tbe unit baa .tatted 
ruoctioDioa ., 

THE MiN1STEll OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF 81A11: IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMBNT, ATOMIC ENERGY. 
ELECTIlONICS AND SpACB (SHill 
K. R. MARA Y ANAN): (a) and (b) 
Duriol fuel transfer operations of Unh-2 of 
the Madra. Atomic Power Station. two 
.pont fuel bundlea discharged from tb • 
reactor ,ot stuck in tbe fuel transfer system 
which is outside tbe reactor proper. Tbe' 
uoit wa. shutdown aio'te 14th Au .. ,t. 198 J 

to transfer tbe 'tuck bundles ioto the SPODt 
fuel pool. No special additional expen-
diture was incurred for removing tbe soal. 
Tbe expenditure was mot out of the Dormal 
maintenance provision. 

(c) The reactor of, Unit-2 bas been 
reatarted and it is expected to be synchronised 
to tbe arid shortly. 

Orden on use of State EmbJem 

327. SHRI DJNESH SINGH: Will 
tbe Minister of HOME AFFAIRS be pleased 
to refer to bis reply to Vnstarred Question 
number 4095 dated 13 August, 1986 
regarding use of State Emblems in Itationery 
and state: . 

(8) the details of the orders issu.d 
rqardinl tbe use of State Emblem by tbe 
Central Government and tbl! Slate Govern-
ments; 

(b) whetber design, placement and 
colour fixed for the use of the Emblem ia 
beina observed by the Centra) Government 
Ministers aDd Ministries as well as Stat. 
Governments; and 

(c) whether any departures from tb. 
luidelincs have been noti ced by the Govern-

. ment in the last one )'ear and action takeD 
alaiost tbem ? 

THE MINISTER OF HOME AFFAIRS 
S. BUTA SINGH): (a) Orders relatina 
to the use of State Emblem of Indja 
contaioinl orders to be followed by Ministritt 
ad Departments, 'agencies under tbe Contral 
Goverament. State Goveramca,a lod Uoioa 
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Territories bave been ia,ued b, tbe Miniatry 
01 Home Affalrs~ A cop, of tbe Order. is 
laid on tbe Table of tbe Houle. 
(placed in Library, See No. LT-3193/86) 

(b) No departure from the prescribed 
orders with regard to design, placement and 
colour for tbe use of tbo emblem by the 
State.. the Union Territories and their 
mpective aaencies bas come to tb. notice 
of tbi, MiDistr),. 

(c) No, Sir. 

SettlDI up of Natloaal Nuel •• , Power 
CorporatloD 

328. SHRI YASHWANTRAO 
GADAKH PATIL: Will the 

PRIME MINISTER be pleased to state: 

<a) whether Government propose to let 
up National Nuclear Power Corporation.; 

(b) if so, tbe detaUs tbereof ; and 

(c) the detail. of tbe plan, if any. to 
.. t up pew Duclear power atationa ? 

THB MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPME~Tt ATOMIC ENERGY. 
ELbCTRONICS AND SPACE (SHlU 
K. R. NARAYAN AN): <a> and (b) It ba. 
beln decided ;n principJo to set up a nuclear 
power corporation. 

(c) It hal been decided to let up 'two 
DOW projects each cootistina of 2 X 235 MW. 
at Kails in Karnatak. and at aawatbbata 
In Rajaatban as an expanlioD of tbe exildnl 
If,ation. Decision 00 lites for additional. 
nuclear power projects ia yet to bo taken. 

I.i_a of latrOlIo. oa lado·Pat Border 

329. SHaI KALI PRASAD PANDEY: 
WII the 'Mitlilter of DBPBNCB be pleuod 
to .. ,' : 

(a) whether HI incidents of iOtrUaioD 
bave takOD place recently 00 lDdo.Pat 
border· , 

(b) tbe number of Iodia and PakistaD 
Jawens killed and injured tbero in aince 
Janua.., 1986 to to-date; aDd 

(c) tbe action taken by Government to 
counter tbe pOlsibility of aoy attack b, 
Pakistaa ? 

THE MINISTER. OF STATE IN THB 
DEPARTMENT OF DEFENCE PRO. 
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCB (SHRI 
SHIVRAJ V. PATJL): <a> Tbere bas beeo 
DO incident of military intrusion recentl, on' 
the Indo-Pat border. . 

(b) Does not arise. 

(c) Our Armed Force. are ever viailant 
to counter any three from across tbe border. 

[&,I,lh1 

Claul8atloa of t.e Polk •• _ CateaorJ 
by Fourt. Pa, Com .... loa 

330. SaRI SHANTARAM NAIK: 
Will tbe Mini.ter of ROME AFPAIRS be 
pleased to .tate : 

<a> wbether it i. a fact that tb. Pourth 
Pay Commi •• ion bas cla.sistiod tbe policemen 
as aD unskilled worker i and 

(b) wbether tbe clasaificatioD hu been 
accepted by the OO'Ye~ment ? 

THB MINISTER OF STATE! IN THB 
MINISTRY OF PBRSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB IN THB 
MINJSTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) No. Sir. 

(b) Does Dot arise. 

RaIta GOt ..... Reerultlaeat PrOI ...... 
fa VPSC 

3~1. SaRI SHANTARAM NAIl( If 

Wnl the PRIME MINISTsa be ploa_ ,;;' 
.ta .. : 
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(.) wbetber tbe Unioo Public Service 
Commillion bave laid dOWD RllleilOyernio. 
"err atap of their recruitment procedure ; 

(b)' If 80. -tltl. or titles of/tbe~ R.ules ; 

(0) wbether apart from tho above Rutes. 
Commiuion allo luue. directioo. and 
_tractioD. OD tbe lubject to tbe Ministries 

, 01 Union Governmlllt ; and 

(d) if 10, mattera with .... peet to which 
1111. are made and tbe •• peetl covered by 
dlrect_, lad iOltructions? 

THB DBPUTY MINISTBR IN THB 
MINISTR.Y OF PERSONNEL. PUBLIC 
GR.tBVANCBS AND PENSIONS (SHRI 
BIREN SINGH ENGTl): (a), (b). (c) and 
(d) It. Statement PurniabiDI tbe required 
information i. liven below. 

Stat __ t 

... Go,eraiDg Recrult •• at Proeedar. 
.. U.P.S.C. 

aBCR.UITMBNT PR,OCBDURBS OF 
U.P.S.C. 

The UoioD Public Service CommiSlioD 
matell'lCruitmlnl to civil POlt' by adoptina 
the follow ina mode. ;-

A. Ilecruitment throulb examination 
withlwitbout intorview. 

B. R.ecruitment b, advertiaemeot and 
interview •• 

c. Appointment by promotion. 

D. Appointment on deputation/transfer 
The appointments "by the different modea 
iDdicated above are baaed on tbe rultl 
_lifted in eaob cue a. explaiDed below: 

A. AppeIat .. t II, eu .... tloa .ltlal 
.,tIIoat IDtenlew 

TbI rulea for bolc1ina oacb examination 
are DOti8ecl by tbe Commit.ion on eaoh 
ocaalioa _bleb pl'llCt'ibe the .ariOU8 detaila 
of tbe uamioation iocludioa the Dumber of 
vacaDCi ••• the ,ubjocta. tbe .yllabl and tbe 
marks allotted for each paper. If 
the rule. preacribe In iDtervift allO after 
tbt .. ~iaadoa, &be woIfhtaao for the 

inte"iew i. allo indicated in tbo rulOi. Tbe 
Commit,ion ·i. a.,isted in tbe interview. b~ 
experts in the relevant discipline. 

B. ReenIt .. t by •• vertlsemeat aad 
latervlew : 

Recruitment under this method is done 
strictly aD. the basis of the Recruitment Rules 
notified under Article 309 of tbo Coostitutioo 
for the specific pOlt which clearly indicate 
tbe qualiftcations and experienco prescribed 
for direct recruitment. These are indicated 
in the advertisement issued by tbe Commission 
which, ',,'~r alia, specifies tbat if the respODse 
is overwbelmina. the Commission would be 
adoptina tbe system of sholtlisting so that 
the Dumber of candidates to be called for 
;nteniew ia in proportion to the number of 
vacancies. In case of certain posta for 
which special akills and aptitudes are 
required and where tbe responle ia very 
lllIC. the Commission a180 adopts the 
s),ltem of holdinM a screeoina test as an aid 
to intervi& w. The lei ection. are finaIi.ed 
on the basis of interviews by a •• ociatiDa tbo 
experts in tbe tield, 

c. SeleetloDl by proaaotloa : 

In tbis case also selections are made on 
tbe buls of tbe provisiODs in the Recruit-
ment Rule. for each post or catelory of 
POlts which. In-ttl' alia indicate the cate.ory 
of officers who would be eliaibJe and the 
qualifyina yean of service required for 
promotion. The composition of the Depart-
mental Promotion Commit~ee is indicated 
either in tbe Recruitment Rules or by 
notitic.tiona issued by tbe concerned depart ... 
monta. Tbe procedure for seloction and 
tbe conduct of the DPC meetinls arc laid 
down in tbo instructions issued by" tbe 
Department of PersoDDel and TrainiDI from 
time to time. 

D. Aop01atmeata by trIaIfer 011 deputa. 
tl .. /tna,f. : 

The circulan iovitio. DominatloOl from 
tile "ariooa lOurces fOt transfer Itransfer OD 
4epuu.tion indicated in the rules" .re illucd 
by tbe concerned department. Thereafter 
tbe department senda all the Dominations 
received to tbe Commiuioo alooa with th.· 
comm.at. on the eliaibility of -.eta " 
caadid.". til. ,liaibnity "ii, tberefore, 



"RTIItA. 14, lt08 (U~) "'rill.. An" WI" 162 

.... ted on the bali. or tbe requirement. 
mentioned in tile notified R.ecruitment 4ul",. 
In case or certain senior technical IlOsitionl 
aDd where tbe om,:". eli8ibl. belOD, to 
different lources like Centra' or State 
Governments or U niversitie. or Publie 
Sector Uodertakinas, the Commission 
finalises tbe selections on tbe basis of 
penonl} talk in which OD or two Advisor, 
io tbe recruitment field are associated. 

It will be seea from tbe above information 
tbat the .elections done by tbe Commilsion 
Ire baaed· on atatutory rule. notified in eacb 
ca. eitber under Article 309 of tbo 
Coo.titudon of India or relevant statutory 
ruJes/reiulations. 

DIRECTIONS, INSTRUCTIONS BTC. 
FROM COMMISSION 

As reaards directions and instructions to 
tbe Minlstri.. of tho U nioo Government. it 
ma, be stated that tb. Commission's role is 
adviaor1 in cbaracter and no directions are 
· ... u.d by them. 

The process of finaJiaations of selections 
b, meao. of evaluation of answer papcn, 
preparation of merit lists, association of 
experts etc., are also accordiol 'to a laid 
down system forming par' of tbe internal 
oonfidential procedures of tbe Commission. 
These accord ina to the convention and 
prcctico, are not notified to tbo public. 

, ,.,. laehlent I. Gil •• BIrcI Sa.etu." ID 
RaJast ... 

3'2. SHltI MOHD. MAHPOOZ ALI 
KHAN: 

PROP. RAM KRISHNA MORB: 
Will tbe Miniater of ENVORNMBNT 

AND FORESTS be pleued to atate : 

(a) wbether a "., .. tatina fire reoently 
brokt out io tbe Obaoa Bird Sanctuary in 
Raj .. ~b.D : 

(b) illO. tile detaill thereof aDd lbe 
.... fed lola lufI'Ired ... nIGh tblrtof aDd 
:--aa, .bO...,· .•• u ....... lId 

(c) tbe result of tbe inquiry made b, 
Government into tbe firo incideot and tbe 
action 'taken in tbe malter ? 

THB MINISTER. OF STATE IN THB 
MINrSrR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): Ca) to 
(c) About 108 ha. area of tbe Keoladeo 
Ghana National Park in Rajasthan, whose 
total-area i. 2873 bl., was affected by fire 
00 15th October. 1986. The damage j. Dot 
aerious or lasting and no Joss d'r bird or 
aDimal Hfe was reported. Ao inquiry baa 
been instituted by tbe State Government of 
Raja8tban. 

Pitt_Ie deal ror Sett'_1 up of VariOla 
Projects 'n West Beagal 

333. SHRIMATI OBSTA MUKHERJBE: 
SHRI SOMNATit'·CHATTERJEB. - . 
SHRI INDRAJIT GUPTA: 

Will tbe Mini.ter 01 PLANNING be 
pleased to atate : 

(a) whether tile Prime M ioister bad 
cleared a package deal worth Rso 684 crores" 
emerged durin. tbe discussion between tb. 
Prime Minister and tbe Weat Benlal Chief 
Minister on September 18. 1986 ; 

(b) if so, the. detans of tbe various 
projects for which tbis amount hal beta 
cleared ; and 

(c) tbe reaction exp .... sed by the Stat. 
Government to the overalJ outool9c 0' the 
discuRioD ? 

THB MINISTER OF STA TB IN THB 
MINISTRY OF PLANNING (SHIl1 
SUKH RAM): (I) Yel. Sir. 

(b) TIM Ji.t 01 tilt projecta included iD 
tbe pactaae deal is liven io the Statemeot 
below. 

(e) Tbt State GOVlJ11tneDt "eJ",med tIJt 
QUCqome 91 d~ .. iOD, 
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Statemeat 

TOTAL pACKAGE 
--...._._....... ...... ----, 

1.. Ju·te modernisation Fuod in IFCI. 

2. Jute Special Fund for rehabilitatinl, reopeniol and 
restructuring (This is a substituto for abolition of 
excise duty). 

... . ~ . 
• 1'; .. ~~ 

3. Second Hoogbly Bridge (Loan). 

4. t;uper Bazar type store •. 

,. Regularisation 614 .quatter colonies. 

6. Railway Vatri Niwas. 

7. Amalgamation Chittaranjan National Cancer Research 
Centre and Cancer Hospital. 

8. New International Terminal Calcutta Airport. 

9. Yatri Niwas at Ganaa Sagar and Mayapuri. 

10. Grant for completina Salt Lake stadium. 

11. Ealt Centre of Netaji Subbash National Institute or 
Sports (extension of facilities), 

12. Marine Acquarium cum Research Centre Digha. 

13. Clearance for CESC for setting up 2 units of 67.S MW 
capacity from coal, environment and investment angle. 

14. Digba - Tamluk Line. 

Total ~ackage cleared 

Written An,fItI", 16. 

Rs. CroteS 

150.00 

100.00 (OT) 

8000 

1.04 

93.00 over yearl. 

3.00 

4.00 

23.00 

0.3 

10.00 

3.00 

1.97 

210.00 

5.00 

684.00 

South African Maritime ReeoDaislance 
AIrcraft Pursued Indian Frigate of 

Godawarl Class 

THE MINISTER OF STATE IN tHE 
DEPARTMENT OF DEFENCE PRO-

334. DR. KRUPASINDHU BHOI: 
Will the Minister of DEFENCE be pleased 
to atate : 

. (il) whether two· South African Maritime 
reconnaissance aircrafts closely pursued an 
Indian frigate of tbe Godavari class. bound 
for Mozambique from Cuba; and 

,,,. (b) if 10. the circumstances of tho 
incident and the reaction 'of the Governmont 
tbereoll ? 

DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIl): (a) On South 
African reconnaiSiance aircraft flew in tbe 
vicinity or the ship on J 2th September, 1986. 
However, DO strike aircraft pursued tho ship • 

(b) Doel not arise. 

Po.erty Alleviation I. Se'Iatb Pia. Period 

335. sHai' R4S. ~ANI:' Will t __ 
Mini.ter. 01 P1.ANNING be p,a~cI ~o .~~, 



(a) the Dtlmb<'r of persons and peroen-
tap tbereof livins below the povorty line 
till October, 1986 State-wile; and 

(b) tbe steps proposed to be taken for 
poverty alleviation in the Seventh Plan 
Poriod '1 "" 

THE MI'NlSTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): (8) National Salliple Survey 
Oraanisation (NSSO) conducts Surveys on 
llousebold consumption expenditure once in 
every Five Year, which is the basi.~ for tbe 
estimation· of Poverty by the Planning 
Commislion. The latest NSSO Survey on 
household consuolptioD expenditure was 
conducted in January to December, 1983. 
Based on this Survey the poverty estimates 
have been worked out State-wise for tbe 
year, 1983-84 and the same are given in tbe 
Statement below. 

(b) Removal ,of poverty remains a 
central concern of Planning in Iodia Con-
sistent with this objective, the Seventh Plan 
development strategy and the pattern of 
Ifowtb emerging from it are expected to lead 
to reduction in poverty. The emphasis on 
accelerated agricultural growth increased, 

productivity of rice in Eastern Jndia, deve-
loping tbe potential of dry-land agriculture, 
adoption of special measures to increaae 
productivity and incomes or Small and 
marginal farmers, implementation of tbe 
Minimum Needs Programme, and oxpansion 
of irrigation facilities will make.a substantial 
contribution to a reduction of poverty. 
Besides tbe progr~mm¢s like Special Compo-
nent Plan for Scheduled Caste and Tribal 
Development Proarammes, strategy for 
villaac and small industri~s etc, also help in 
the reduction of poverty. In addition. a 
number of poverty alleviation and employ-
ment promotion programmes like Integratod 
Rural Development Programm~ (IRDP), 
National Rural Employment Programme 
(NREP), and Rural Landless EmplOY1Dont 
Guarantee Proaramme (RLBGP) are beina 
continued in the Seventh Plan at an accele-
rated pace, which aim at increasina tbe 
income of poor by creation of aasets and 
generating employment. While allocating 
resources to the States under tbe poverty 
alleviation programmes, more emphasis will 
be given in the Seventh Plan to the incidence 
of p'lverty as compared to the Sixth Plan, 
so as to enable the States with higber poverty 
ratio to get higher allocations of fund. for 
thele programnaes. -

Statement 

SI."'No. 

1 

1. 

2. 
3. 
4. 
5. 
6. 

7. 

Number and percentage 0/ population below the poverly line by ~tafe$ $~pural.ly 
fo rural and "rban areal,' 1963-/;4 (Provi.~tollal. 

State Rural Urban Combined -------- --_--- ---.---.._._----
Number % aae Number % age Nuulber % age 
(Lakhs) (Lakbs) (Lakhs) 

2 3- 4 5 6 7 f8 
lit 

Andhra Pradesh 164.4 38 7 40.7 29.5 205.1 36.4 

ASlam 44.9 23.8 4.9 21.6 49.8 23.5 
Bihar 329.4 51.4 36.1 37.0 365.5 49.5 
Oujarat 61.7 27.6 19.9 17.3 87.6 24.3 
Haryana 162 15.2 S.S 16.9 21.7 15.6 
Himachal Pradesh S.8 14.0 0.3 8.0 6.1 13.S 

Jammu It Kashmir 1.1 16.4 l.~ 15.8 10.3 16.3 
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1 2 3 4 5 Ci 8 , 
8. Karnataka 102.9 37.' 34.7 29.2 137.6 35.0 

9. Korala 55.9 26.1 15.6 30.1 71.5 268 

10. Madbya, Pradesh 218.0 50.3 36.9 31.1 254.9 46.2 

11. Mabarasbtra 116.1 41.5 ' 55.9 23.3 232.0 34.9 
12. Manipur 1.3 1i.7 0.6 13.8 1.9 ,12.3 

13. Megbalay. 3.9 33.7 0.1 4.0 4.0 28.0 

14. Orissa 107.7 44.8 10.4 29.3 118.1 42.8 

IS. Punjab 13.7 10.9 10.7 21.0 24.4 13.8 

16. Rajastban 105,0 36.6 21.2 26.1 126.2 34.3 

17. Tamil Nadu 147.6 44.1 52.6 30.9 200.2 39.6 

18. Tripura 4.6 23.S 0.5 19.6 5.1 23.0 

19. Uttar Pradeab 440.0 46.S 90.6 " 40.3 530.6 45.3 
~ 

20. West Bengal 183.9 43.8 41.2 26.5 225.1 39.2 

21. Nagal.nd, Sikkim) 
and All Union ) 17.9 47.4 14.4 11.7 32.3 27.1 
Territories ) 

An InJia 2215.0 40.4 49'.0 28.1 2710.0 37.4 

Note:- J) The above estimates are derived by using tbe poverty line of Rao 49.09 per 
capita per month it 1973·74 prices correspondina to daily calorie requirement 
of 2400 per person in rural areas and the poverty JineofRs. S664,per 
capita pcr montb correspondioa to calorie requirement of 2J 00 in urban areas. 

2) For up.dating the poverty lioo for 1983-84. C.S.O. Private Consumption 
d efta tor has been used. 

3) Tbese results are based on the provisional and quick tabulation of tbe NSS 
on household consumer expenditure of 38th Round (Jan. 1983 to Dec. 1983). 

4) The ditferon~ between tbe allreaate all India private cODsumption expen-
diture estimated by Central Stati.tical Oraanisation in tbeir National Accounts 
Statistic. and tbat de,rived from the NSSO data bal been pror.t. adjusted 
among the different State. and Union Territories in the absence of aD, 
information to allocate tbis difference amooa tbe Statea.od Union Territoriea. 

~) The number of people below povert, line reJates to tbe populatioD .1 OD 
lit Marcb, 1914. 
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FraacJuleDt Deal la.o.I,lDg Supp., of 
SpuriOUI C.rtrldea 

336. SHRI MOHD. MAHFOOZ ALI 
-KHAN: 

SHRI P .. M. SA YEED : 
SHltl PRAKASH V, PATJL: 
DR. B.L. SHAILESH : 
SHR} KAMLA PRASAD SINGH: 

WiJl tbe Min"ter of DEFENCE be 
pleased to state : 

(8) wbether it is faet that sometime in 
tbe last week of Auaust. 1986 an alJegedJy 
fraudulent deal iIlvolvil'll large scale supply 
of spurious cartridges to tbe Gun Cartridac 
Factory, Jabalpur was reported in the 
prell; 

(b) ir so, the details tbereof ; and 

(c) wbether any inquir)' into tbe supply 
of .purious cartridges has been made; if so, 
tbe results thereof stating the action taken 
by Government in the matter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIV RAJ V. PATIL): (a) Yes, Sir. 

(b) and (c) Tbe matter reaarding suppJy 
of derective empty sbeU bodies bad come to 
the notice 0 f tbe Governmen t earlier tban 
tbe press report. Enquiries were conducted 
aDd the case referred to tbe CDI in March, 
198~, for undertaking investiaatioDs and 
further necessary action. 

Recomme .... tloDs of Shah.re Committee 
ta Saialt SdIools 

337. SHRI BHATTAM SRIRAMA 
MURTY: Will tbe Minister of 

DEFENCE be pleased to state : 

, (a) tho recommendations of Shabare 
Committee, appointed in 1978 to review tbe 
expenditure of . Sainik Scbools in relatd to 
tire .. 1. of pay of te.a~bip. Ita. and other 
employ ... ; 

H ,b,en Answers 

(b) wbether it is a fact tbat tbe pay 
scales appl ieable to tcachers and other 
employees of Sainik School. were mad. 
applicable from Ju1y. 1978 wbereas tbeir 
counterparts in Kendrj),. Vjda,aJaya aDd 
Central Government lot tbem from January, 
1973 ; 

(c) if so. tbe reasons for this dilcrimi-
nation; 

(d) the other b(ncfits recoQ",mcnded by 
Shahare Committee and yet to"be imple-
mented by tbe Board of Governor. of tbe 
Sainik Schools Society ; and 

(e) whetber the other benefits like bonus 
medical allowance, LTC and Leave encash-
ment are available to teacbers aDd otber 
employees of tbe Sainik Schools as available 
to teachers and other employees of Kendriya 
to teachers and other empJoyees of the 
Kendriya Vidyala}a and if Dot, the reasoDs 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO· 
DUCTION AND SUPPLIES iN THE 
MI~ISTR Y OF DBfENCE (SHRI 
SHIVRAJ V. PATIL): (8) Tbe Sub-
Committee constituted by the Board of 
Governors or the Sainik School. Society 
recommended the same pay scales for the 
teaching staff of the Sainik Schools as were 
appliea ble to tbeir coun terpans in tbe 
Kendriya Vidyalayas. For the other staff 
it recommended tbat the scales applicable to 
tbe Central Government employees Ibould 
be adopted. 

(b) and (c) ]0 view of tbe financial con-
8traint~ of tbe Sainik Schools, the Sub· 
Committee recommended adoption of these 
pay scales w.e f. 1.7.1978 and this wal 
accepted by tbe Board of Governor •• 

(d) The·Committee recommended the 
followioa benefits to tbe employees" wbicl 
",ere Dot accepted by tbe Board' 0 
Governors :. 

(i) Botb teacbing aDd DOD-teacblo, 
staB and tbeir familia abould bl 
provided free medical faelliti. 
from the Sobool dilpeDW'7 ' IDC 
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nearby State Government bospital 
to tbe same extent as to the State 
Government edlp)o)'ees. 

(ii) Retirement benefits, al applicable 
to the Kendriya Vi Jyalayal emp-
loyees. should be extended to tbe 
Sainik Schoob employees. 

(0) The Sainik Schools Socicty has not 
extended facilities of bonus, medical allow-
ance, LTC and leave encashment. as are 
available to the employees of tbe Kendriya 
Vidalayas. to tbe Saioik School employees· 
primarily because of financial con~traIDts. 

However, the benefit of bonus bas been 
extended to tbe Sainik School employees 
subject to the condition that the Schools 
send a minimum percentage of their 
competing boys to tbe NDA in a financial 
year. 

Revision of Pay Scales of Teacbers and 
otber Employees of 8ainlk Schools 

338. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of 

DEFENCE be pleased to state : 

(8) wbether Shahare Committee in their 
report on Sainik Schools made a specific 

. recommendation for automatic revision of 
. pay scales of teachers of Sainik Scbo(']s in 
the event of revision of pay scales of 
Kendriya Vidyalaya teachers; 

(b). whether Sbabare Committee also 
recommended automatic revision of pay 
scales of other employees of tbe Sainik 
Schools as aod when it was decided upon 
for Central Government employees; and 

(c) if so, whether the above two 
recommend at ions arc beiDI implemented 
aDd if Dot tbe rea SOD. therefor? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTiON AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SH1VR~J V. PATlL): (a> aDd (b) Yts, 
Sir •. 

(c) These recommendations were belDI 
implemented by tbe Sainik Schools Society 

I till recently. Howevor, an Academic Study 
Group bas been constituted by Government 
in May. 1986 to go into all aspects of 
Sainik Scbools including the service condi· 
tions of their employees. Tbe question of 
pay scales of the employees will "be examin-
ed by tbo Sainik Schools Society in tbe 
liaht of the recommendatioDs of tbe Study 
Group. 

CODstitutloD of aD Academic Study Group 
:\ . 

to Study tbe FUDChoDill1 of Saillik School 

339. SHRI BHATTAM SRIRAMA 
MURTV : WiU tbe Minister of 

DEFENCE be pleased to state : 

(a) whether Board of Governors Sainik 
Schools So;iery recently constituted aD 
Academic Study Group headed by Major 
General Y.N. Sharma to study tho runninl 
of Sainik Schools ; 

(b) what are its terms of refereoce ; 

(c) wbetber tbey will also go into tbe 
service conditions. and the structure of pay 
Icales of teachina aDd other staff; and . 

(d) what ateps are proposed to be taken 
to review and safcauard their interest in 
tbis regard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE pao. 
DUCTION AND SUPPLIES IN 'THB 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) The Academic 
Study Group bas been constituted by 
Government and Dot by the Board 01 
Governors of tbe Sainik Schools Society, 

(b) The terms of reference of the Stud1 
Group are as under :-

(i) To 8tud, the existilll fUDCtioDiDl 
of Saioik 8Dd Military Scboola 
and to recommend mCUures for 
briD8ini about aU rOUDd impr"",., 
IIlIDI dttroiD. ' 
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(ii) To idontify tbe realOBS for Uw 
uDsatisfactory performance of 

. tbe SaiDik a nd Military Scbool 
boys in the UPSC. Examinationj 
Services ,Selection Board. for 
admission to tbe National Defence 
Academy. 

(Ui) To examine tbe report of tbe 
Hiab Level Study team 198~ ,on 
improvina the performance of 
Saioik and military Schools and 
based on its Itudy, under (a) above 
to evolve well considered recom-
mendation. on tbe SuhJect. 

(c) Yel, Sir. 

(d) Steps to review tbe service condi· 
tiODs of tbe employees of t be Sainik Schools 
would be taken by tbe Sainik Schools 
Society in tbe light of the recommendations 
of tbe Study Group. 

---
12.00 hu. 

[English] 

MR. SPEAKER: Doo't look above. 
I will ask your leader here. I have asked 
your leader. Mr. Basudeb Acharia, what 
is your point of order ? 

SHRI. BASODEB ACHARIA (Bankura) 
I have aiven an adjournment motion. 

MR. SPEAKER : One minute ... I am 
Ii.tening. (lnte t ,.upt;ollS) Don't you want 
me to fisten to Mr. Basudeb Acbaria ? 

SHRI BASUDEB ACHARIA: The 
Prime M ini"er bas made a very dangerous 
.tatement regardiol tbe Gorkhala.nd agitation 
••• ( In Ie.' rllplto . .,., ~ 

MR. SPBAKER: J will ask Mr. Acharia. 
(InlerrupliollJ) Ordor, order ' What is tbis ? 
I ba ve allowed one lentleman to do it. 
(Interruptions) Mr. Acharia, win YOU listen 
to mo ? (I nterruptlom) Will you Iilten to 
me? 

. ··Not recordod. 

MR. SPEAKER: Not al1owed. Nothing 
will 10 on record.' Mr. Acbarfa, will you 
Jisten to me ? 

SHRI AMAL DATTA (Diamond Har .. 
bour) : We must take it up as an adjourn .. 
meDt motion today. ' 

MR. SPEA KER: Will you listen? 
Tbere is DO question of adjournment motion. 
We can discuss ... (lnllrruptions) Look bere, 

. Mr. Saifuddin Cbowdbary .. (Interruptio1l') 
I have to' explain things. I have to explain. 
Look bere. (InterrupifJnJ) 

(TranI/alton] 

Listen t this will not do. Listen please, 
it is not loinl to help. (Illerrupiot,s) 

[Fn,/(,h) 

This will not work, (/nt.,rupton.V> Please 
sit down, Mr. Acharia. Now take your 
seat. I have to explain to you certain 
things. You have to explain .•. (In,.rruplloft.,) 
Tbis is not the way to behave. I want 
to 80 along with you. I bad discussions 
with you. We all agreed that we are aoing 
to have a discuslion on this very subject 
which you are putting forward. I have not 
80ne back on' my promiae. (lntdrruptons) 
Tbere is DO question. Look here •.••. 
(Interruptions) Mr. Saifuddin Chowdhary, 
tbi. is not the way. Please bear with me. 

( Int,rruptlons) 

SHRI BASUDEB ACHARIA The 
Prime Minister is makina a very dan.erous 
statement ... 

MR. SPEAKER: Look here· one 
minute. 1'bat is what we have to discus ••. 
That i. what you want to discuss. 

SHRI BASUDBB ACHARIA: You 
.bould clarify. 

'MR. SPBAKER : That is wbat you can 
discuss. but oot like thi.. illt.,rll/JIIDn,) I 
caDDot apeak to all of JOu at once. 
(lllterrupllolU) No question ; I caODot lpeat 
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to aU of you at oncc. I am saym.sometbiDI. 
J hIve accedtd to your request. I have 
requested you ... ( '"t_rrup In,,') M.r. Saifuddin 
Cbowdbary, it is aver, bad habit which 
you are developlOa. You are .uch a bright 
YOUDa man, and you can do ap much aood. 
Not this way. You know one thina ....•. 
(I""""pllon,,) Why ate you, lookinl up , 
Look at me. (1"'t1rrllpllon) Look here 
(Int_rruptloI'l8) If you liaten to me, .• 

(/nlen up io",)·· 

MR. SPEAKER: Not allowed. NothiDI. 

(III'", uption, ) •• 
" 

MR. SPEAKER : Now look here •••.•• 
(llIt,rruptfons) Well, tbil is a democracy. 
Everyone bas the right. You can contradict 
it; you can deno unce it. Y ou ~an discuss 
it. I caDDot au anybody. No. I cannot. 
(1"",,"pllo1l') I ean allow you a discussion. 
No doubt about it. 

(Inl,r'llptions>* • 
MR. SPEAKER: NothiDI aoes on 

record. Let them do whatever they like. 

(lnt"rupllonl)·· 

SHRlINDRAJIT GUPTA (Basirhat): 
May I make a susgestion. Sir? (Interruplio"3) 
May I mako a sU8PItioo on tbis question ? 

MR. SPEAKER.: I am amenable to 
every IUII •• tion. but not this rilmarole 
whicb is loinl 00. This i' too cheap, and 
this is too, degrading. (lnt~rruptlon8) I am 
in rour bands. I 10 with you. I do Dot bar 
anything. (InterrIlPtton6) 

SHRI BASUDBB ACHARIA: Havo 
you not seon tbe statement of tho Prime 
Mini.tor? (lnt""lp,'on,) 

SHRI AMAL DATTA: You have Dot 
liven UI I belriol. (lnt."upllo",) 

PROf. MADHU DANDAVATB : Why 
dOD't 'you li.ten to Shri Jodrljit Gupta? 
(1 ",.rrllptwn,) 

SMR) lNDRAJIT GUPTA: Tbi' is ID 
i.lue OD which member. are exercised from 
bothsldel of the House, J t-hlnk. particularly 
we aro very mucb' eUrci,ed comJoa rrom 
Welt BeDlal. Now. )'ou had told UI ia 
),our meetio. that tbJ. wa.' a subject 
which you were conliderioB for RiviDg • 
caUing attentioD. Now, in view of uraeoCJ. 
and the gravity of tbe lituation, will you 
kindly consider allow ina a rull discussion 00 
it ? The call attontion win not aerve t'te 
propose. Only tbose members whose oamos 
come in the ballot will speak other. cannot 
speak OD it. So, I request you to kindly allot 
the subject for a full discu8.ion. 

MR. SPEAKER: You have liveD 
me a right. You bavo cbosen me to be 
,he Speaker. You have aiveo me some 
duties. Will you listen to me ? Ooe by one. 
will take care. Don't worry. There sbould 
be some 80rt of a discipline. 

1 for.llalio1l) 

MR. SPEAKER: You may also have 
your say. Wby are you keepiol .ilent 1 
You ma, 1110 speak. 

[English] 

If )'ou act up liko thil, what is the Deed 
for me? If thi. House i. to run like this 
why abould you elect me ? I bad listened to 
10U and I bad said that I will lilten to you 
all. I am tellina my friend. bero tbat if 
you bave elected me and I have a .. ured 
you tbat I will go accordiDg to camplete 
consensus, which I am trying to do. I bad 
said on tbe Floor of the House and at tho 
Leaders' me,tinl. in tbe BAC tbat I WII 
loina to work according to what our coo-
sensus is and that is wbat I had decided; 
and I am not aoinl back on my worda. If 
80 member. about at tbe lame time what 
can I do? All riabt you shout. 

(1"'.,,,,,ptltHI' ) 

Mil. SPEAKER': NothiDg will ,0 00 
record. I have Dot allowed it. 

(/",.r,."IoIII)·· 
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Mit. SPBAKER : I 'taL :ttie CODteD'UI. 
11m lolDa to do wbat I tblok it 6t. 

(lnt,~pl(DnI)'+ 

[B""",,] 

MR. SPBAKBR: Notbfo, will 10 OD 
record. 

(l nlerr.ptlol") 

[Trtlns/41Ion]'\ 

MR.. SPEA.KER.: I will do may ~ork. 

(lnl,rrupllon,) 

[E",II,h] 
PROF. MADHU DANDAVATE: I 

IUlioit tbat you allow Members from botb 
sides to make lubmissioos to )'OU. 

(T'4'"I", ton] 

MR. SPEAKE.R: Prof. Sabeb, 00 wbat 
point 1 If I disallow, then you can sa, 
tbi.. I am &aying tbat 1 will anow 
discussion. What more caD I do 1 It does 
Dot make any difference to me whether fifty 
Members insist or only ODe Member maket 
a submission. It is aU the lamc fO mc. 

£nIl/Jill 
1 am Dot goilll to be bothered by fifty or 

hundred. What I 1m goiOI to be bothertd 
ii, what the HOUle is a.kiDg me and what 
my conscience says. 

(IMe,rup,ton,)·· 

MR. SPSAK.BR: Notbi DI 101. OD 
record. 

SHR.l INDRAJIT GUPTA,: Wbtu a 
new developmont takol place. do you Dot 
recOnsider your earlier decision' 

r ""","11"011] 
Mil. SPBAKBll: Guptajl. wbea did I la, tba t I would Dot allow dilCUtllon? I 

.. vo oid that J will aUow c1iacullion. 

( Itttt,,,,,,tIo,,,) 

•• Not recot4t4 
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[£",11",,] 

MR. SPEAKBR: You leave it to m •• 
I bave to 10 accordiog to my judaement .. 
What 1 CID aay tl... •• 

r T'.ft,'allon) 

If Mr. Acbarya. in spite of beinl a leader 
is I)ot in the know of thinss" what can I 4o , 

1&11/"1) 

He was. party to it. We decided •••••• 

SHRI BASUDEB ACHARJA: No. DO. 

MR. SPEAKER: You were a party to 
it. 

(Inttrrupl(Onl) 

MR. SPEAKER: J take my on 
dicilion accordina to my judsemcnt. 

SH.Rr AMAL DATTA: You Ire 
estabJishina a new ,uI. tbat Adjournmtnt 
Motion. wiJJ be by consensus. 

(/nter,uptlonl) 

MR. SPEAKER: I am' Dot going to do 
Inythina. If you do not sit down it~ i. 
beyond any redemption and this i. Dot t.he 
way to behave. It is my prerogative and I 
am aoing to decide it. I am not soina to be 
bossed around. I have listened. J have 
rejected it. Mr. Swell. 

(lnt'trllplI01l') 

MR. SPEAKER.: I am Dot aUowio. 10 
adjournmont motion. 

(/Itt~"lIptlonl) 

Jam. ,oinl to have a diaQUI.ioD in m, 
way. That i. all. 

( '.t"rllPt1tm,) 

MR.. SPBAKER: Now tate your _". 

('"'''''P''''''' ) 
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MR. SPEAKER: Arc you loine to 

threaten m. , 

SHal SAIFUDDIN CHOWDBAIlY : 
No. Sir. 

MR. SPEAKER: Then take your leatl. 
I can onl, give ODO assuraDce aDd that bas 
already been given. Nothilll more and 
Dotbioll .... 

SHRI AMAL DATTA What 
alsurance? 

MR. SPEAKER: Ask bim and Dot mc. 

, 
( /"terruptioFl,) 

MR. SPEAKER: Notbin, doio •• 
Mr. Swell. 

SHRI O. O. SWELL: The security 
• ituation around tbe country bas deteriorated· 
.abruptly with the news tbat Pakistan bas 
esploded, bas testtd a nuclear device .•.••• 
(lflte"uptlons) 

SHRI NARA Y AN CHOUBEY: We 
support you in this and you support us in 
tbat. (lnlerruptlo1ls) 

MR SPEAKER:' J never chaos. may 
decision unless the whole House ask. me to 
do it ; otherwise, I will do accordioa to what 
t have decided along with you. And you 
were parl and parcel of it. I hold )'OU 
rcsPQnsible fOf. bolding on to your decision. 

(/flte,ruptions) 

SHRI SOMNATH CHATTERJEE 
We allo have a sense oCrespoDsibility. 

(1",." aptIMl') 

It it alW.,1 the same; DOdIlaa I_ ....... 
MR. SPEAKER: Notblnl doml. I 

ItaDd by my decision. 

(/nr",llptlons)·· 

PROF. MADHU DANDAVATB 
(Raja pur): I want a clarification frol;O ,OU. 
You can seek tbe opinion of tbe Memben 
of . tbe ruJin. party; you can leet the 
opinion of the Memben of the OPPQlitiOD 
and if both feel that this is a serious issue 
likely to create another Punjab, in some from 
the discusS'OD should be tbere. I 1m lure. 
tbey will also' agree. 

[Tran.tlatlon) 

MR. SPEAKER Professor Sahtb • 
wheo did I say there will be no discussion? 
It is his habit: tbat is wby be doe. like this. 
He is an «Acbarya·. He is unable '0 leave 
hi, habit of teaching. What caD J do ? 
Tcacbinl is his habit. 

[E",li.sh] 

He bas bten a teacher. So be teachea. 
What cao 1 do about it ? 

(lnterruptlonl) 

(rran.tJatIOh) 

MR. SPEAKER: You may diacull 
witb your coJleaaues. '. There is no Deed to 
quarrel. 

[En,II.h) 

MR. SPEAKER:· I think. everybody I. PROF. MADHU DANDAVATB 
responsible. ~iSCUISioD must be there, not canio. 

(/ntt' ,ullolJ~) 

MR. SPEAKER: I win give you a 
discussion. 

SHill SAIFUOPIN CHOWDHAR. Y : 
Now tbe .ituation hal cb .. d~ 
(In,,rrllptlon,) 

Attention.... (lftt"rllpt/o1l,). 

MR. SPEAKER: That is up to me, 
I \Y~nt. a dilcu •• iOD and I will bave • 
discussioD •••••• 

(In',rrptltHI')·'" 
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MR. SPBAKER·: I will have a 
dilCUllloo ~rdiD' to my option., I CIODot, 

baed .,.. m, powerl to you. I am loiol 
to elerciae 'them a. 1001 as 1 am in tbe 
Cbllr. I am, Dot soins to abdicate. I caD 

dlilll but I can DOt abdicate my autbority ••• 

(/nterrupllons)**v, 

[T,..",ltltlon] 

Mil. SPBAKER : I have already asreed 
to for -I diacullion. I will act it done but I 
QaDOot be dictated. 

I cannot be forced. You cannot put 
down my tbroat, Sir. I will not submit. 
So simple it is ...••• 

(InISrl~llpllon$).· 

MR. SPEAKER: I am only bound by 
my promile. 

[TrQndatlon] 

I will let it done according to dictate of 

my conscience. To the extent I have sad. 
. ' I will let tbat done 

(Int.rruptlons ) •• 

[Bnll.~h] 

MR. SPEAKER: Well, I am not 10iDg 

to budge an inch. Whatever may come, 
Sir. I am not aoing to budge an inch .••••• 

(1 n,errllptlons)·· 

[TrcIft"atlon] 

SHRI .INDRAllT. aUPTA: Just la, 
tbi, much that it win be done soon. 

(1 ft,e""pllon,)** 

'._-
•• Not reoordod. 

PAPERS LAID ON THE TABLE 

Gold Control (Forms, Fees and Miscall.", 
DlGUS Matten) (Setond Amendment) 
Roles, 1986. NotiftcatloD under, FlllaDee 
Act, 1979, Wealth-Tas. (AmeacimeDt) 
Roles 1986, Notifications under Gift Tax 
Act, 1958, NotifteatioDs uDder Ineom •• 

t.x, Act, 1961. 
"~I 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF BXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVJ): Sir, on behalf of Sbri 
Janardbana Poojary, I beg to lay on the 
Table :-

(I) A copy of the Gold Control (F~rm8, 
Fees and MisceJlaneous Mattera) 
(Second Amendment) Rules, 1986 
(Hindi and Bngtilb versioDs) 
pubTished in Notification No. S.O. 
685 (E) in Gazette of India dated 
the 18th September, 1986 under 
sub-loctioD (3) of section 114 of the 
Gold (Control) Act, 1986. 
[Place in Library, See No. LT-
3127/86] 

(2) A copy of Notificatton No. O.S.R • 
IlS1(E) (Hindi and Englisb version) 
published in Gazette of Indja dated 
the 15th October, 1986 together 
with an explanatory memorandum 
relard ing exem pHon ~ to Heads of 
Delesations and their spouses 
(wherever accompanying) and 
members of delegations bolding tbe 
status of Ministers in their countries 
coming to attend the Second Summit 
of tbe South Asian Association for 
the Rcaional Cooperation to i>. 
held at Bangalore from tbe payment 
of foreign travel taxm in respect of 
their international journey to any' 
place outlide India at- tbe close of 
tb. said Summito. under section 41 
of tbe Finance Act •. 197-9. 

(Placed in Librar,. See No. LT ...... 
3128/86] 
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(Sbri B.K. Gadbvi) 
(3) A copy of tbe Wealth·tax (Amend· 

meot) Rulos. 191' (Hindi ancl 
Boalisb versions) pubJilhed ia 
Notification No. S.O. 703 (8) io 
Gazette of India dated 18t October. 
1986, under sub.section (4) of 
teCtion 46 of tho Wealtb-tax Act, 
1957. 
(Placed in Library, Soc No. LT-
31.29/86) 

(4) A cop, of tbe Ce.Dtral Blcise 
(Fift~oth Amendment) Rules, ,986 
(Hindi and Enlliab verlionl) 
publisbed in Notification No. d.s R. 
10S5 (E) in Oazette of India dated 
the 2nd Septembor, 1986, under 
sub-section (2) of sectiOD 38 of the 
Central Excises and Salt Act, 1944. 
(Placed in Library, See No. LT-
3130/86) 

(S) A copy each of the follow in. 
Notifications (Hindi ~and Bnalish 
versions) under sub-section (4) of 
section 46 of tbe Gift-tax Act, 
1958 :-

(i) The Gifc .. ·ta~ (Amendment) Rule., 
1986 published in Notification No. 
S.O. 704(E) in Gazette of Jndia 
dated the 1st October, 1986. 

(ii) The Gift-Tax (Second Amendment) 
Rules, 1986 published in Notifi-
cation No. S.O. 761(E) in Gazette 
of India dated tbe 24th October, 
1986. 
[Placed in Library. See No. L T-
313(/86) 

(6) A copy each of the followiog 
Notifications (Hindi and Enslish 
versions) under section 296 of tbe 
Income-tax Act, 196t :-

(0 The Jbcome-ta, (Sixth Amendment) 
Rulol, 1986 pubUlbed in Notiftoa-
tion No S.O. '54 (B) in Gazette 
of India dated tbe 4th September t 
1986. 

(il) . Tbe I.come-tax <"tnth Amend· 
ment) Rul .. , t 986 published ia 
Notification No •. S.O. 655 (2) In 
Gazette of India elated tho 4tb 
Spetomber 1986. 

(iii) The Income .. tix (Eighth Amend· 
meDt) Rules, 1986 pubUlhed In 
Notification No. S.O. 659 (B) io 
Gazette of lodia dated the 5tb 
September, 1986. 

(iv) the Income-tax (Ninth Amend .. 
ment) Rules. 1986 publisbed in 
Notification No.' S.O. ~02 (8) fn 
Gazette of India dated tbe lit 
October, 1986. . 
[Placed in Library, See No. LT-
3132/86) . 

(7) A cop, each of tbe foJiowinl Notifications 
(Hindi and Eeglisb versions) under 
.ection 159 of tbe CUltom' Act, 1962 :-

(i) O.S.R. 1009 (E) publi.bed in 
Gazette of India dated the 18th 
August 1986 togetber with aD 
explanatory memorandum reaardinl 
revised rate of el.chanJe for 
convenion of Dani.h KroDers into 
Indian currency or vicc-ver.a. 

(il) O.S.R. 1012 (E) publi.hed in 
Gazette of India dated tbe 20th 
AUlult, 1986 togetber witb an 
explanatory memorandum "Jardin. 
revised rates of exchange for 
conversion of BelgiaD. France aDd 
French Francs into Indian currency 
or Vice versa. 

(iii) O.S.R. . )017 (E) publisbed in 
Gazette of India dated tb e 22nd 
AUlust,· 1986 toaetb.r will an 
explanatory memorandum in.kiDa 
certain amendment to Notit1catioD 
No. 208/81 dated the 22nd 
Septembor. 1981 10.1 to provide 
for Dut, free import of AIDS telt 
.kits al Ufe .. vinl equipment. 

(iv) O.S.R. 1043 (2) publisbed in 
Gazette of India dated tbe 26th 
AqUlt, 1986 tOietber witb IQ 



.xplanatory memor.ndum matins 
certain amendment to Notification 
No. 88/86 .. Customl dated the 17th 
February, 1986 so as to substitute 
tbe de6oit~on of 'Wire' as WI. 
applicable under the erst-while 
tariff so tbat tbe scope of the 
exemption is made clear. 

(v) G.S.R. 1048 (S) published iD 
Gazette of India dated tbe 28th 
Au.ost, 1986 toaetber with an 
explanatory memorandum matins 
certain amendment to Notification 
No. 1l7·Customs dated tbe 9th 
lUDt, 1978 so al to' include Bold of 
18 carate and beJow and specified 
article. made of gold' for promotiol 
the exports. 

(vi) G S.R. 1067 (E) published in 
Gazette of Jodia dated the 9th 
Septem ber, ) 986 tosether with an 
explanatory memorandum matinl 
certain amendments to Notification 
Nos. 341·Customs dated the 2nd 
AUlust, 1976 and g3-Customs 

. dated tbe 17th February, 1986 so 
as to instrt therein appropriate 
Heading Nos. under the new ,tariff 
of the loods covered by tbese 
Notifications in order to make the 
scope of exemption clear. 

(vii) O.S.R. 1103 (E) published in 
Gazette of India dattd the 19th 
Scpttm ber. 1986 tOlcther with an 
explanatory memorandum makins 
certain amendment to Noti(ication 
No. 68/80.Customs dated tbe 1 at 
April, 1980 so as to inlert tbe 
appropriate Chapter No. in tbo 
Notification for nylon guts under 
tbe new tariff to mak e clear tbe 
scope of the exemption. 

(viii) O.S.R. 1104 (B) published in 
Gazette of India dated tbe 22nd 
September, 1986 tOlotber with ao 
explanatory memorandum reaardioa 
r.vil~· ra to of .xcbanle for 
conversion of Russian Rouble iDto 
IndiaD currCDc.y or vice· veraa. 
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(ix) 0 .S.R. ) 112 (F) pubHst,ed in Gazette 
of India dated tbe 26th September. 
1986 together with an explanator, 
memorandum legarding revised 
rates of exchange for conversion 
of certain foreian curJencies ioto 
Indian currency or vice·versa. 
{Placed in Library. See No. LT-
3133/86] 

NotlfteatfoDS under AIiIDdla·S,nlees 
Act, 1951 

THE M)NI~TEk OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR1EVANCES AND PENSIONS AND 
MINJSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): I beg to lay on 
tbe Table a cop)' each of the fol1owinl 
Notification. (Hindi and EnSlish Versions) 
under sub-section 2 of section 3 of the All 
India Services Act, 1951 :-

(l) The Indian Policy Service (Pay) 
Fourth Amendment Rules, 1986 
published in Notification No. G.S.R. 
596 in Gazette of India dated tbe 
16th August. 1986. 

(2) The Indian Policy Service (Fixation 
of Cadre Strength) Third Amend-
ment Regulations,· 1986 .. published 
in Notification No. O.S.R. S97 in 
Gazette of India dated the 16th 
August, 1986 

(3) The Indian Forest Service (Fixation 
of Cadre StrcDlth) Second Amend-
ment Regulations, J 986 publilbed 
in Notification No. O.S.R. 6S4 in 
Gazette of India dated tbe 30th 
AUlust 1986. 

(4) The Indian Forest Service (Pay) 
Third Amendment Rules, 1986 
publisbed in Notification No. 
G.S R. 6SS in Gazette of lodia 
dated the 30th August, 1986. 

(5) The Indian Police Service (Fixation 
of Cadre Strenatb) Fourth Amend-
meot Rel'll'tiODS, 1986 publishod 
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[Sbri P. Cbidambaraml 
in Notification No. G.I.R. 730 in 
Gazette 'of India dated tbe 6tb 
September t 1986. r 

(6) I The Indian Police Service (Pay) 
Fifth Amendment Rules, 1986 
publisbed in Notification No. 
G.S.R. 731 in Gazette of India 
dated tbe 6th September, 1986. 

(7) The Indian Forest Service (Fixation 
of Cadre Strength) Third Amend-
ment Regulations, 1986 pubJisbed 
in Notific'ation No. 0 S.R. 763 in 
Gazette of India dated tbe 20th 
September, 1986. 

(8) The· Indian Forest Service (Pay) 
Fourth Amendment Rules. 1986 
published in Notification No. 
G.S.R. 764 in Gazette of India 
dated the 20th September, 1986. 

(9) The Indian Administrative Service 
(Fixation of Cadre Streo8tb) 
Seventh Amendment Regulations, 
1986 published in Notification No. 
O.S.R. 765 in Gazette of India 
dated the 20th September. 1986. 

(10) 

(11) 

The Indian Administrative Service 
(P,y) Sixth Amendment Rute •• 
Rules. 1986 published in Notifica-
tion No. O.S.R •. 766 in Gazette of 
India dated the 20tb September, 
1.986. 

The Indian Forest Service (Fixation 
of Cadre Streogth) "Fifth Amend-
ment Reaula1ioDs, 19~6 published 
in Notification No. G.S.R. 796 in 
Gazette or India dated tbe 27th 
September, 1986. 

(12) Th" Indian Forest Service (Pay) 
Sixth Amendment Rules. 1986 
published in Notification No. 
G.S.R. 797 in Gazette of India 
dated the 27th Septomber. 1986. 

(t 3) The Indian Forest Service (Fixation 
of Cadre Strenath) Fourth Amend· 
IDODt a'luladoaa. 1916 publilbed 

In Notl6eatloa No. " O.S.R. 791 ID 
Gaz~tte of I~d}. ,.ted the 27da 
September, 1'86. 

(14) Tbe Iudia.n Forest ~ervjce (fay) 
Fifth Amendment. Rulei, 1986 
published in Notification No. 
O.S.R. 799 in Gazette 0' ladia 

. dated the 27th'~eJ)tember. 1986. 

(I') The Indian Police Service (Fiaaticm 
of Cadre Strenatb) Fjfth Amend. 
ment Reaulatic)Ds, 1986 publisbed 
in NotificatioQ No 0 S.R. 833 in 
'Oazette of India dated tbe 4th 
. October. 1986. 

(16) The Indian Police Service (Pa,) 
Silt~b Amendment Rules. J986 
published in Notification No. 
G.S.R.. 834 in Gazette of lodia 
dated the 4th October. 1986. 

(17) The Indian" Forest Service (FlxatioD 
of Cadre Strength) Sixth Amend-
ment Re,ulations, 1986 published 
in Notification No. G.S.R. 835 in . 
Gazette of India dated the 4th 
October, 1986. 

(18) The IndiH Forest Service (Pay) 
Seventh Amendment Rules. 1986 
publisbed in Notification No. 
G .S.R. 836 in Gazette of Jodia 
dated the 4th October, 1986. 

(19) The Indian Forest Service (Fixation 
of Cadre Strenatb Seventh Amend. 
ment Rrlulations, 1986 publisbed 
in Notification No. G.S.R. 837 in 
Gazette of India dated the 4th 
October, 1986. 

(20) The Indian Forest Service (Pay) 
Eiabt Amendment Rules, 1986 
publilhed in Notification No. 
G.S.R: 838 in Gazette of Indi. 
dated tbe 4tb October, 1986. 

(21) The IndiaD ForcJt Service (Fixation 
of Cadre Strengtb) Ninth Amend. 
ment ReButatioos 1986 pubUlbed in 
Notification No. G.S.R. 880 ID 
Gazette of India datte tbe 18tb 
October, 1'16. 

, 
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(22) The Indian Po""t Service (Pay) 
Tentb Amendment, Rule.. 1986 
published in Notifteatioa No. 
O~S.R. 881 in· Gazette of 100ia 
dated tbe 18th October. 1986. 

(23) Tb. Indian Police Service (PiaadoD 
of Cadre Strength) Sixth Amead-
ment lle,ulatioDs,· 1986 pubUabed 
in Notification No. G .S.R. 882 in 
Gazette of India dated tbe 18tb 
October. 1986. 

(24) The Indian Police Service (Pay) 
leventb Amendment Rule •• 1986 
published in Notification No. 
G.S.R. 883 in Gazette of India 
dated tbe 18tb October. 1986. 

(2') The Indian Administrative Service 
(Fixafon of Cadre Stre.nath) Biahth 
Amendment Relulations, 1986 
published in Notification No. G.S.R. 
884 in Gazette of India dated the 
18th October, 1986. 

(26) Tbe Indian Administrative Service 
(Pay) Seventh Amendment Rule., 
1986 published in Notification No. 
G" S.R. 885 in Gazette of India 
Gazette of dated tho 18th October, 
1986. 

(27) The Indian Forelt Service (Pro-
bationers' Final Examination) 
Amendment RClulation.. 1986 
publisbed in Notification No. 840 in 
Gaztte of India dated the 4th 
October. 1986. 

(28) The Indian Administrative Service 
(Probation Amendment Rules 1986 
published io Notificat ion No. 
O.S.R. 1036 (E).in Gazette of India 
dated the 25th Auaust 1986. 

(29) The Indian Administrative Service 
(Probationer.' Final Bx amlDatioD) 
Amendment Relulalions, 198' 
published io Notificatioo No. 
O.S.R.. J037 (E) ia Gazette of ladi. 

. dated tb e 2-5tb Auault. J 986. 
(Placed ill Libra..,. lee No. LT-
31'4/86) 

NotifteatiODs under Admtutstrath'e 
Tribunals Ad, 1985 

tHE DEPUTY MINISTER IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANGES AND PENSIONS (SHRI 
BIRBN SINGH ENGT,J): J bel to Jay OD 
tbe Table a copy each or the folJowiDi 
Notifications (Hindi aod English versions) 
under .ub-section (1) of section 37 of tho 
Administrative Tribunals Act, 1985 :-

(I) The Orissa Administrative Tribunal 
(Salaries and Allowance. and 
Conditions of Service of Chairman 
and Members) Rults, 1986 published 
in Notiftcation No. G .S.R. 935 (E) 
in Gazette of India dated tbe 4th 
July, 1986. 

(2) The Ori.s. Adminiltrative Tribunal 
(Procedure) Rules, 1986 pubHlbed 
in Notification No. G.S.R. 936 (B) 
in Gazette of India dated the 4th 
July, 1986. 

(3) The Himaebal Pradesh Administra-
tive Tribunal Salaries aod 
Allowances and ConditiODs o( 
Service of Chairman and Members) 
Rules, 1986 published in Notifica-
tion No. G.S.R. 1015 (E) in Gazette 
of India dated tbe 28th AUlust 
1~~ • 

(4) The Himacbal Pradesh Administra-
tive Tribunal (Procedure) Ruin. 
1986 pubJisbed in Notification No. 
O.S.R. 1016 (E) in Gazette of India 
dated the 22nd August, 1986. 

12.24 brl. 

[E."glllh] 

(Placed in Library, See No. LT-
3135/16. 

~SSBNT TO BILLS 

SECRBTARY.GENERAL: Sir. I Jay 
OD tho Table tbe followiog eiabt Bill. passed 
by the HOD ... of Parliameat durin, tbe hl$t 
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(SecretarY General) 
.... '00 and assented to 9ioco a report. W$S 
last made to tbe Houlo OD the 221lc1 Au,ust. 
1986 :-

(I) The Mines and Minerals (Roau1a-
tiOD and Development) Amendment 
Bill, 1986 

. 
. (2) The Higb Court and Supreme 

Court JudlOS (CoDditions of Service) 
Amendment Bill, 1986 

(3) The Appropriation (No.4) Bin 
1986 

(4) The Essential Commodities (Amond-
ment) Bm. 1986 

(5) The Dowry Probibition (Amend· 
ment) BiU, 1986 

(6) Tb" Suppression of Immoral Traffic 
in Women and Girls (Amendment) 
Bill. 1986 

{1} The Central Duties of. Excise 
(Retrospective Exemption) Bill, 1986 

(8) Tbe Taxation Laws (Amendment) 
and Milcellaneous Provisions) Bill, 
1986 

Sir. I also lay on the Table copies, duly 
authenticated by the Secretary-Oeneral of 
aajya Sabba, of the followiog seveD Bills 
palled by the Houses of Parliament durin. 
the last session and assented to sincc a 
report wal last made to tbe Houso on the 
22nd AUlust, 1986 :-

(1) The Constitution (Fifty-third 
Amendment) Bill •. 1986. 

(2) The Stato of Mizoram Bill, 1986. 

(3) The Industrial Development Bank 
of India (Amendment) Bill, 1986 

(4) Th. 'ComDlia,ions of Inquiry 
(Amendment) Bill. 1986 

(5) the Tamil Nadu Le&ialative Council 
(Abolition) ~in. 1986 

(6) The Apprentioet (Ameadment) Bill, 
,98, 

(1) Tbe N.,~ ioaal Security Guard. BUI, 
1986 

--"'-

12.24 bfl. 

COMMITTEE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS 

Twenty.foarth Report 

[&,11,,,, 
SHRI M. THAMBI DURAl (Dharma-

puri) : Sir, I beg to present the Twenty·fourth 
Report (Hindi and Bnglish versions) of tbe 
Committee on Priva t. Member.' Bill. aDd 
Resolutions. 

At 'hi' '1tlt~ Sh,1 Baslldeb Acha,la Gild 
'oml 01/1" hon. M6mbersl./t ,hi HOllIe) 

( Tn'."uptlonl)·· 

MR. SPEA "SR : NotbiDa. N.ot 
allowed •.•••••• 

SHRI AJAY MUSHRAN! 
liven a notice under rule 193, Sir. 

( Tran./allon] 

I. havo . .... 

MR. SPEAKER: If tb. House II to 
tbe IUD Uke tbis tben it is a matter of shame. 

... 

(l./I,ruptloll,)·· 

[&,11,11] 

MR. SPEAKER: I will lee to it ••••••• 

(11"",,",,10.')·· 
MR.. SPBAIU\a: Mr. Swell. I will 

live a consideratioD. • • • • • • t • 

(lnte" 111111 •• )·· 
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[TranI/till on ] 
, . 

MR.. SPBA.KBR: The .. me applies to 
,ou also. 

[EnrlI1h] 

I can live a cooclderation to what you have 
.. id. I will live it a lood tbougbt. . If 
time and ever,Y tbios allows and my mind , .. ,8 that it is rit.!bt, I win do it. otherwise I 
will def.r it. So simple it is. • • • • • • 

(In ~ el rIlP,'on~)·· 

DR. DATTA SAMANT: Regarding 
Mabarasbtra-Karnataka problem, ten lakbs 
of Maratbi people are dumped hi Karnataka. 
Do you leave it to the people's will 1 Ten 
times I have giveo the notice to this House. 
You are not admitted anything ••.••• 
(I.terrutlonj) 

MR. SPEAKER: Not allowed. 

(Interruption,)·· 

MR. SPEAKER: Not allowed. I 
bav'; not allowed the bon. Member. 

(1 nte"up,f"n,) 

MR. SPEAKER.: Not allowed. You 
caD ask for a dilcussion. 

DR. DATTA SAM ANT : For three 
Sel.lon. I have been givin, notices of Canina 
Attention and Adjournment Motion etc. 
But you are not aUowina it. You are talking 
of democracy, but you are leavina it to tb, 
wiJl 01 the people. 

MR. SPEAKER: Mr. Datta Samant, 
tbe Business Advisory Committee meet eacb 
week and .tbey decide the subjects and tbat 
is what democracy is,' for )'our. information. 

DR.. DATTA SAMANT: Questions 
are Dot admitted. 

(lll.rru,; Ion,)·· 

MR. SPBAKBR: NotbiDI doiDI, not 
allowed. 

THE MINISTER, OF PARLIA· 
MENTARY AFFAIRS AND MINISTER 
OF . FOOD AND C1VIL SUPPLIES (SHRI 
H.K.L. BHAGAT): Sir, I want to mate 
a lubmiasion. (llfle '"pItons). Plea~c sit 

. down. (lnte,rupllt.Jll3). Please now listen 
to me. 

(l"te"uplfon, ) 

MR. SPEAKER: The Minister has to 
lay 8ometbiDI, please listen. 

. SHRI 1I .. K. L. BHAGAT: Sir t I 
want to make a very respectful submission. 
Tbat is. tbere are forums in which things 
are decided. You meet the Opposition 
leaders in the be,ioning of tbe Session. You 
met them. Then the matter came to the 
Business Advisory Committee. There i. 
alroady a consensus. 

. MR. SPEAKER: That is what I have 
said. 

SHRI H. K. L. BHAGAT: 1 am only 
r.peating what you said. The consensus in 
that meeting OD tbat particular issue which 
Our friends arc faisina was, there will be a 
Calling Attention motion, and you said tbat. 
Everybody was present in tbat meetins. 
Now. I am saying that for those who were 
prescot at tbat time, DOW to stand up in tbe 
House and force tbo situation and tben staao 
a walk·~ut is Dot a prop~r tbinl. 

About the otber ., part, that is, about 
security environment, you said you would 
consider it. You might consider that. 

(Interrup~lon') 

SHRl DINESH GOSW AMI: This 
was Dot before us. 

SHRI P .. KOLANDAIVELU: Pakistan 
is tbreateninl the security of our COUDU)'. It 
i. a serious iuUI and it sbould be discussed 
uod, .. aul, 193. 
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[frar.,laliolJ] 

SHill C8ARANJIT SINGH WALIA 
(PltiaJ.): Mr. Speaker, Sir, in Punjab ••.••• 

(111,.rrptl,"" ) •• 

fE",lIshJ 

MR. SPEAKER: Nothing i. allowed. 

(Intt ""ptlon, )t+ 

MR. SPEAKER: There is notbiol for 
me to do here. I t is their party politics. 
Nothing goes on reconl. 

( r""rrup"nns)·· 

M~{.. SPEAKER: It is party politics. 
not beret 

[Tran,!allon] 

It is a State subject we are not concerned 
with 'it. 

(Inrtrruptiolll)·· 

(Englllh] 

MR. SPEAKER: No, I can't. You 
can sle me. 

[Tranl/allort ] 

SURI UMAKANT MISHRA (Mirzapur): 
Mr. Speaker, Sir. tbe news regarding tbe 
proceedings of the ParliamcDt. particularly 
relating to Hindi laoauage, is not being 

:' transmitted outside 'because of the closure of 
teleprinter and telex services. The Minister 
of Communications may b, asked to Jook 
into the matter and set the things riaht. The 
employees are on strike and the news regar-
dina proceedinls of Parliament js not being 
transmitted outaide. 

MR. SPEAKER: I will loot into it. 

[En,lt3h] 
DR. DATTA SAMANT: I have railed 

tbe issuo tbat tbe Karnataka Government ..... 

(J",e"MptIDIII)·· 

**Not recorde4. 

Mil. SPEAKER: Not allowed. 

(J"lerrMptlon, ) 

MR. SPEAKER: Mr. Datta Samut, 
it is all riaht. Don', bother. 

DR. DATTA SAMANT : Why are,ou 
betomina a"ngry. Sir? 

SHRI AlA Y MUSHRAN: I ha. 
given notice thit morniDg about tbe nuclear 
capability of Pakistan. We have nnly com. 
to know this mornin, from the paper. and 
that is why we requested ... 

MR. SPEAKER: I have told you, I 
am going to eonsider it. You caooot take 
it granted from me. No, I cannot be 
bossed around. 

SHRI AJAY MUSHRAN: My requa' 
is that you consider it today. 

MR. SPEAKER: Your request is t.teo. 
And your request is under consideration, 
tbat is what 1 can ~ay. Your request ia 
under considerat~on 8Dd tbat is my "rero .. -
tive. I am not loing to abdicate tbat. So 
simple it is. 

Mr. Datta Samant, )'ou can come under 
Rulc 377 if you like and I will allow it. 

. DR. DATTA SAMANT: J am read" 
Sjr. From tbe first standard KenD.de i. 
made compulsory. This is alain't the 
Constitution. 

MR. SPFA KER: That is all riabt, 
nothing more J caD do. 

DR. DATTA SAMANT I bave 
raised this issue ten times in the House ...... 

(Int,rruptlo'" ) •• 

MR. SPEAKER: Notbinl is 10iDI OD 
record. 

Now. ealline A ttention--Shrl Bbet.am 
Sriramamurthy. 

··~ot recordc~ 
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DR. DATTA SAMANT: If 'tbis il. 
the reply you are living, then I have to walk 
out, Sir. . 

Dr. DattD Sama,,' then lell the Houl~ 

p.30 bn. 

CALLING ATTENTION TO MATTER 
OP URGBNT PUBLIC IMPORTANCB 

Hijacking of P .... Am'rlcan Aircraft at 
Karachi 

MR. SPEAKER: Sbri Bhattam Sri 
rama Murty. 

SHRI BHATTAM SRIRAMA MURTY 
(Visakbapatnam) : Mr. Speaker. Sir. I cell 
the attention of the Minister of FX'eroal 
Affairs to the foHowing matter of urgent 
pubHc importance nnd request that he ma, 
make a statement thereon :-

"the recent hijacking of Pan-American 
aircraft at Karachi airport and the 
killing of a large number of pass~ngers 

including several persons of.. Indian 
oripin due to inept bandling of the 
situation by the local authorities and' 
the action taken by the Government in 
that regard." 

12.31 brs. 

[MR. DEPUTY .. SPEA.KER ill the Chair) 
~' 

THE MINISTER OF STATE IN 1MB 
M·INISTttY OF EXI.bRNAL AFFAIRS 
(SHRI K. NAl'WAR SI~GH): 00 5th 
September, 1986 PaD Am filBht PA~·()73, 
orlginatiog from Bombay at 0415 bours" 
wu taken over by four hijacker!) at Karachi, 
airport. Tbe identity. of tbe hijackers is yet 
to be establisbed.· Tbe filibt on leavI08 
BOmbay cacclod -416 porlon~ lu~ludin_ crew .. 
comprblQa amongst others OVett 2uO Indian 
"'iODa1l. A' little ahor ~.JU 'P.M. USr) 
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. tbe lights in the aircraft failed while. at tbe 
same time the tarmac lights were allo off. 
Shortly thereafter the hijackers appear to 
have panicked and started abootiDI tbe 
pa8sengers. As a result 20 persoDs, includiDa 
13 Jndian nationals ware killed and about 

, 117 persons includina 76 Indian nationals 
were jnjured. The information about Indiaft 
caculltics wa. obtained through out own 
initiative and efforts and a formal report in 
tbis regard has not been received from tbe 
Government of Pakistan as required under 
the Chicago Convention of 1~44. 

Immediately on learnina about the 
bijack, Prime Minister Shri Rajiv Gandbi, 
who was attending the NAM Summit at 
Harare a10n& with President Zia, SOuibt and 
obtained ao assurance from tbe latter that 
tbe Pakist. n Government would, strive to 
ensure the safety and release of :he Indian 
passenaers. Our dIplomatic missions in 
Islamabad and Karachi were also' in con-
stant tougb with tbe Pakistan authorities 
iQ this regard. Following the shoot. out, 
the Prime Minister expressed his profound 
sorrow over tbe death of the passengers and 
started that tbe Pakistan authorities had 
Banaaled very badly and it has caused tbe 
death of a number of people. 

He referred to Pakistani involvement 
with the earlier hijackingl of lAC aircraft 
and pOinled out that such hijackings would 
continue to oocur as Ions as PakiataD 
eUCl}Ul'ages h'JIIlCKCCS and doelS nut take litern 
action ajaJDSl them. 

ludia bas ~alied fur a thorough investi-
gatlon into lbe Jucldeut and exprcsse" tho 
hope a.l ii IneeUll~ 01 lbe !fitcrnatlOu"l Civil 
A\-l(hlOU Of~a.nisauun (ICAO) on 2.3rd 
S&:plc:rul>er, 19l56 at MontreaJ, tbat QPpro-
priute ~tern action WIU be taken a:l&alo.t 
lbes~ Sound r,apoDiible for bavmj cdu~cd 
exce~81 ve casualties. lnOla bas also domand-
ed ao autbentlc report on tbe IDClucot from 
.Pc.tk.lt8n. . 

P~JCls'an bas sct up an coqu1ry loto tbe 
IncidoDt. Despue tbe larjes 01' cwo moutb. 
DO report on ttl" ICiuHa Of Ih. JnVcSUMaUOD 
baa Jot booa maGe availablo. 
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(Sbri K.. Natwar Sinah] 
At Primo Minister's beb08t, Shri K.C. 

P.nt~ M ioittor for Steel and Mines" and 
Shri Jagdisb Tytler. Minister of State for Civil 
Aviation went to Karachi in special aircraft 
aloog with a team of . Doctors on 6th 
September, 1986 with 8 view to onsurlna 
that the Indian nationals were accorded the 
best possible treatmtnt. and that those who 
wished to return to India could do so ex· 
peditiously. Our diplomatic Missions in 
Pakistan also remained in constant touch 
with tbe Pakistan authorities during ,b. 
entire incident, thouab cooperation from the 
latter was not a1wnys fortbcomiol. 
After the shoot .. out the officials of our 
Consulate General in Karacbi visited the 
bospitals and botel~ where ihe passengers 
were lodled. 1 hey did th.ir best under 
difiicult odes and were able to provide some 
relief and succour to the Indian nationals 
wbo were on tbe ill-fated Pan Am ftiKht. 

Government is thorouably dissatisfied 
about the maoner in wbich Pakistan bandied 
tbis incident, particularly as the Indian 
casualty tell was so heavy. Despite Pakis .. 
tan's as!lurances at the bighest ]evel~ little 
concern was shown for tbe safet~ of tho 
passengers·by tbose handlinll tbo incident in 
Pakistan. It is also regrettable tbat the 
Pakistan authoritits failed to keep us pro" 
perly informed, leave alone consult us about 
tbe negotiations with the hij8ckers~ 

Government expects Pakistan to speedily 
complete tbe Investigation, furnish us a full 
report and punish those found auilty of this 
crime. 

MR. DEPUTY·SPEAKER: Sbri 
Bbattam Srirama Murty. 10 minutes for 
you. 

SHRI BHATTAM SRIRAMA MURTY: 
1 know that. You are not layina down a 
new procedure. 

I 

MR. DBPUTV·SPEAKER: 1 am re· 
mindina you. 

SHRI BHATTAM SRIRAMA MURTY: 
It is oot necessary either. {think. you can 
also bclp pcopJe~ if it is posaible. 

MR. DBPUTY·SPEAKsa: I jUlt bad 
rtminded )'ou. 

SHRI BHATTAM SRIRAMA MURTY: 
If you cannot afford to help, it i, all riabt. 
Otherwise, you apply brate at tbe and, Dot 
at the beainniDI. 

Sir. tbe Pakistan Government hal mis. 
handled tbc lituation and bal bunaled tbe' 
situation, with the result tbat 'here is un-
fortunate masl massacre of men, women 
and children which bas taken place in the 
merciless manner. The Prime 'Minister wlnt 
to the clte.t of aayina tbat 'Pakistan waa 
responsible for tbe bijackiDa of tbe "Jane 
Pan Am Jumbojet at Karachi and also tbe 
consequcnt killing. They should bold 
themselves respohsible. This is the view of 
this countr,. I fuUy support tbis. Thi. 
is our view. They have not only bungled 
but tbey, in fact, arc completely responsjble 
for \be massacre and killing of innoceot m.D 
and women and children. 10 fact, Prime 
Mwister went to tbe extent 01 aayins that 
Pakistan has encourased the hijackers. It 
was sought to be made out by pak tbat 
other element •• the Lebanese, arc respoQsi ble 
for this. Earli.r it was stated tbat some 
Urdu speakina people were involved in tbil. 
At that time, tbe Primo Minister himself very 
clearly stated that in tbis sub·continont only 
peopJe who can converse in Urdu will bo 
available. I do not know why this version 
bas been cbansed by Pakistan officiall. 
Many contradictions and dilfcre nt statement. 
come from time to time .from the officials 
\of Pakistan Govetnment. Thia hal allo lot 
to be aoo' into. 

The bijackina at Karachi on 5th Soptem. 
ber, 86 is tbe bloodiest incident of its kind 
in tbo aviation bistory of this 8ub-continent. 
In tbe carnege and massacre 'tbat followed. 
23 penon. of lnllian oriain-that is tbe 
fiaure which I have DOW. The M,Di.ter 81,. 
it il 20-were aUDned down and )30 people 
wfre aricvoully hurl. Out of lbo 15 easea 
of hijackinl in tho lub-continent SiDCC 1971, 
only 2 have been known for loss of lifo 001 
on each occaaion. 1t bas been tb, moae 
IlariDI inltancc of securit)' lapse here at tho 
airport where desperados stormed tboil' WI, 
to the tarlettd ailera!t with buac qua.oti'. 
of atm. a04 aplOlJve material,. .' 
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Jt was for the first time in tbe bittory 
of ,civil aviation that a arouoded plaoe was 
lpuabt to be hijacked. Aviation paodits 
,bouJd coio a new word for Karachi episode. 
Tbe hijackers. it appears. wanted to divert 
,be Biabt to Cyprus in order to neaotb te . 
the release of lome of their collea!lues who 
aro interned tbere. If tbat was a fact, 
obviously what could have been imagined 
was they could bave first lot into tbe flight 
and allowed tbe crew to take position aod 
tbe rest of the passengers also to take their 
Hats and allow the fligbt to airbarne. Then 
the entire drama could take place. But 
then thlt has oot taken place bere. That 
is tbe reason why 1 say a C 'drama U bas be en 
enacted. 

In 8ny case, it is new very clear tbat 
Pakistan bad advance knowledge of tbe 
impending drama. I t was known to tbe 
Pakistan lotelligence. It was very clearly 
published in tbe newspaper. Even in London 
Times "Sunday" flashed it. More than a 
week in advance it was statl!d that such a 
tbins as the hijack operation is on the 
<::ards. Despi~ this fore-knowledge, Pakistan 
Governm.:nt bas not acted on it. Tbe 
Prime Minister himself: bas stated very 
clearly tbat India was informed, well in 
advance. that Pakistan intended to storm 
the aircraft. That is our intelligence report. 
Pakistan wanted to do that. Pakjstan itself 
was informed tbat some such tbina was in 
tbe offing. It was going to happ.:n. But 
tbey did Pretty nothing about it. Apart 
from this what did the Pan American Jumbo 
authorities do ? The N S. State Department 
instructed all airlines to take extra pre-
cautionary. measures against the t~rrorists. 
Why did tbe Pan American authorities 
ignore tbis? Pan America advertised on the 
12th June 1 y86 that it was alert against 
bjlb·ja~kers. But tbey did pretty nOlhina. 
The hijackers c~mmitted arrange, a blood 
batb merilessly and indis~rimiDately. 

We have before UI tbe earli~t incident 
The complicity of Pakistan in tbe earHer 
incidont of biabjack of an Indian Place was 
.. ,abliSbed. We have sot full evidonco. 
Woo havo raised tbo matter ~ before 
tbe internatIonal communily • Further. 
lb. weapons used in tbo bijac.k by tho 
terrorists bad been supp1ie~ to tbe Govern-
meDt of PakiataD bl a Gorman firm, wbiob 

bad vouched for it. It may also be seen 
tbat the Government of Pakista~ failed to 
take stro ng action even on tbat occasion. 
Earlier bijackos are still being tried. 

Coming to tbe other aspect. I mUlt 
state that the auxiliary power unit to the 
aircraft was deliberately switched off. One 
cannot believe that the fuel (or the plane's 
powtr unit just raD out. Our Prime Mini· 
s~er stated so at tbat time. I do aaree, with 
it. 

Shri Jagdisb Tytler went to Karachi. He 
presellted a report to the Prime· Minister. We 
had a Press report on this issue. The seizure 
of the Pan Am Jumbo at Karachi was part 
of a design and the commando action was 
a force. No commando action had taken 
place as claim~d by Pakistan. This version 
is very reliab!e and dependable. 1 10 by 
thi~ version. 

The Press in the U.K. states tbat the 
commaodo team trained to,sturm tbe aircraft 
was not present in II. tbe vicinity of tbe Pan 
Am a ireraft. I t was practising excrciae in 
a.~olh~r aircraft. Accordiol to the Pakistan 
authorities, as quoted by tbe Press, in tho 
U.K., tbe Commi\Ddo team was tuld tbat 
its services would not be needed for two or 
tbree bourse 

In matters IiJce hijack, ne&otiations take 
a lot of time. We wait for two or three 
days. But Pakistan did not do so. In this 
particular case, they hav~ OoC sbowcd enouib 
patience. Pakistan should have been in commu-
nication with tbe higb Jackers and sbould 
have pJayed for more time. What exactly 
bad bappened at tbe time of ncaotlatioDI? 
It was not known with whom the discussion 
took place? Nothing is available. Normally 
Pat authorities sh,-,uld have taken time. 
But that did not happen. II is a dehberato 
act. 

Further. let us see what baa happened 
to tbe dead bodics and IDJured passen,_r' 1 
In such circumstances, formahtles Jike 
cbeckinl of passports. idontJticatioD of 
papers and other documonts are processed 
witb exceptional speed. WllIU aid tbe 
Pakistan authoriues do'l Tbey took 41 
boun to complete tbe formaliuea wltb tbe 
rcault tbat tho tint baCgb of ~8 iojufoG aDd 
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6 bodies reacbed Bombay 48 bou.s afler 
tbe hijack. Pecular}y, none of the Pan Am 
officials visited the Indian passengers in 
various hospitals in Karacbi. That i. tbe 
mOlt pitiable aspect. Of course, our own 
Ambassador visited tbem. 

A t a time when the Pan Am airline. 
authorities blamed Pakistan for security 
lapses wbich enabled the t~rrorists to seize 
the plane, President ReagaD and Mrs. 
Margaret Thatcher conaratulated Pakistan 
on tbis bold and courageous action speciaJly 
at a tjm~ when India was mournina the 
dead. This is a most pitiable aspect. We 
have a been told tbat the Prime Minister 
himself is exchanging correspC>Ddence with 
President Reagan. We do not know tbat 
it is about and what are tbe content.. And 
what io the position now as miabt be 
revealed ... y such correlpondence? What 
bas tbe U.S. President to say in this 
regard ? J would be very tbankful if the 
bon. Minister can tbrow some light on 
this. 

The U.S. Defence Secretary has said 
tbat be believed that tbe Abu Nidal Group, 
a terrorist faction of Palestinian activists, 
was behind this bijack. 

Pakistan bas declared that the hijackers 
who were arrested, while being taken in 
police vebicJe~, shouted, "We are Palesti-
nians from Lebanon". Will anybody" do 
tbat? Will they proclaim their identit, 
from housetops? Will they do that? But 
the U.S. Defence Secretry and tbe Pakistan 

. Iluthori ties come out ar d say tbat tbese 
people tbemselves bave announced this. 

Why does not the Pakistan Government 
disclose tbe antecedents and tbe namel of 
the hijackers? The Pak istan officials ~ aid 
tbat two hijackers were killed. Tbey said 
tbis in tbe beginoina. But later tbe, 
cbanaed the story and said tbat ODe was 
killed aod one was injured and tbat tbe total 
Dumber was four. OriainaUy tboy said that 
the Dumber was five. Now they say. it ia 
IOlJr. From time to time tbe)' shift the 
t' ~"od and cba~lo thoir venian. 

Tbe aircraft wae American. The people 
massacred were Indians.. The scenario "II 
Karachi. Tbo hijackers are said to '. 
Lebanese. Therofore, severa) nations .... 
iDvolvod in this. It is Dot exclusively 00 
internal affair 01 Pakistan. In fact thi 
• • t 
IOternatloDal community bu to take Dote of 
this situation. So. riabtJy. the Indian 
Government has urled tbat an impartial 
and dispassionate inquiry and investi.atioa 
into the matter should take place by aD 
international aaency. We have no faitb 
that correct inff)rmation and truth will come 
out as a result of tbe invest'aation con-
ducted by the Government of PakistaD. 
Whatever tbey may say ultimately about 
their nationalities it may not be dependable 
and reliable. It cannot be taken for granted 
tbat correct information will be frotbcoming. 
Pakistan refuses to share tbe interrogation 
report and investijation findings with tbe 
others on tbe around that Pakistan's ~over .. 
eignty is involved. The inveatiaatioD is 
gOiDI on at a very slow pace. The hijackers 
are not brought to trial. The investigation 
was souaht to be completed by the eod of 
September. but nothing bas come out. 
Tbis is the situation. The Indian GoverD-
ment bad asked from Pakistan for an 
autbentic and cbronological version of tbe 
series of developments. But nothing has 
been Biven ... 

MR. DEPUTY·SPEAKER Pleaso 
conclude. 

SHRI BHAITAM SRIRAMA MURTY: 
1 am concludioS. 

The Chief Pakistan Ipokesman 00 tho 
hijacking said tbat they knew that the )jabtl 
inside tbe aircraft would 10 off at about 
9.30 p.m. He also said that the tarmac 
ligbt. were put off to facilitate tbe com-
mando action. But the next mornin¥ be 
totall, denied both tbe versions. Tbis is 
how it has been happening from the 
besinninB. The Pakislao author nics bave 
claimeo that there was a loud explosion 
inside tbe aircrafl. Tbe exact 'DUmber of 
tbe bijackers is nOl clear •••••• 

MR. DEPUTY·SPEAKER : Please will4 
up •. 
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'SHRI.BHATTAM SRlkAMA MUaTY: 
The crew t. reeponaible for tbe safety of 
the panenlors. The hijackers did not 

. cboo" to enter tbe cockpit OD boardina the 
aircraft. How and wby did tbe cockpit 
crew leave tbe aircraft leaviol ~1M entire 
thin a in tbe handl of tbe teenaged Neeraja 
who ,put up a valiant and brave tlSbt and 
in tbe process succumbed to deatb. Tbe 
role of Pakistan il dubious. It is very 
clear .•• 

MR. DBPUTY-SPEAKER: PI.ase 
wind up. 

SHRI BHATTAM SRIRAMA MURTY 
This is a situation where we will have to 
take more firm, more stringent and more 
determined action with a view to safeguard-
ins tbe interests of this country in future. 

SHRI O.S. BASAVARAJU (Tumkur) : 
Mr, Deputy Speaker Sir: The Pan Am 
bijacking to Pakistan is one of tho worst 
inciden ts tbat has happened in tbe biltory 
'of hijacking at the international level. What-
ever hijacking have so far taken place in 
any other country, great reltraint. had been 
observed by tboso countries in dealin8 with 
the hijackers and it is alway. found that 
the countries which tackle this problem have 
tried to lave the lives of pastcngers. But 
in tbis case. an inhuman attitude was 
ado~ted by tbe Pakistan authorities, which 
the whole world hal condemned. 

I would like to know from the Minister 
whetber the Pakistan authorities contacted 
tbe hijackers to know wbat their demands 
were, and wbethe~ the Indian EmbaslY 
officials present there were consulted any 
time duriog that period. 

There are certain doubts whetber tbe 
jeep used by. the hijacker. 'bal been seized 
or not and whetber the identity of tbe 
hijackers bal been reveeled by the Pakistan 
authorities. Where were tbe 10 called 
commandos when the four armed hijacker. 
bepn firin8 on the passenaen' If tbe 
commando action wal indeed ordered, b\)w 
did tbey enter tbe aircralt? Wbat were ,tbe 
10 caUed intense ne,otiation. that the 
P.kiat.D authorities and the American con-
I9It_otl cooduetio, with the terroriltl Ind 

why w.re tbe Indian officials not anowed to 
eoter there? Why were tbe Indian officials 
Dot allowed to eoter control tower IDd kept 
igooran'ce or the nellotiations ? 

The two member team from tbe US 
Federal Airport Administration arrived 
recently in Bombay and only lalt week in 
Karachi with security arraolements. What 
was the finding of the team. has tbe team 
submitted ,tbe report to tbe Government, 
what are the details of the same ? 

Sir, now it is a known fact tbat tbo 
Western InteUigence Aaenciel bave lent an 
advance warninl to Pat authorities about 
the impending terrorist strike. So, an 
sensitive jnltalJations, airport included, were 
put on alert. Then, how was the airport 
perimeter reached without the knowledae of 
the airport authorities ? 

In view of Pakistan's attitude not to 
give facts about the incident, does OoverD-
ment of India consider it possible to have a 
full fledged inquiry. about the tackling of 
Pan Am hijackers by tbe PakistalJ com-
mandos? Has Indian Government obtained 
full facts 01 tho incident wjtb their own 
information centr.? Wbat are tbe security 
measures taken by Government of Jndia in 
varioUI airports in India to check b ijackina ? 
WiJl tbele measures give a sufficient pro-
vision to deal witb tbe hijacking incidents 
in tbe country? If no action i. taken by 
Pakistan, stern action Ihould be taken by 
this country. 

SHRIMATI OBETA MUKHERJEB 
(Panskura): Before going into tbe questioD, 
I ~ould like to pay de~p relpect and com-
pliment to the YOUOI Indian woman Misi. 
Niraja Mishra. the ftight purser, and ] offer 
my condolences to tbos. who have dieJ. 

The statement itself bas said tbat our 
,Government is not satisfied with Pakistan', 
explanations. A Dumber of questions ha~e 
already been cover.d as to tbe IUlpicious 
circumltances in wb';cb thele. tbin.. have 
taken place. In tbis cODnection, 1 would 
like to add a new dimension which bas Dot 
yet been co.-ered and whicb bal not been 
spokeD b, tbo PreSi. I w('uJd Uke to under-
Itand wbat il t'bo information actuall, liVen 
by tho toam CODIiltiDl of Sbrl Tytler _nd 
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[ShrilDati Gceta Mukherjee) 
Shri 'ant,' our Ministerl, who went to 
Pakittan on behalf of tbe Government. 
What actually was their information with 
reaard to it? I think this should be shared 
with tbe nation as a whole. 

While there is absolutely no doubt that 
tbore was unpardonable failures on tbe part 
of tbe Pakistan au choritiea the ,question 
arises whether tbele fu iJures were intentional 
and whether tbis was in complicity with 
certain otber powers. Tbese . Ire the two 
relevant Question) would like, to ask. My 
impression on the basis of whatever inform-
ation we have got is tbat theJe are grounds 
to suspect that the bUucking was stage, 
managed by. Pakislan military dictatorship 
in ,collusion with American Imperialists with 
the definite political motive to malign the 
Palestinian Liberation Organisation, to 
maliao Libya and to jeopardise ]Ddo~Arab 
relations in the bargain. These were the 
three political' aims 'they had for stage 
mlnasinK this thing 'and this is not only by 
Pakistan authorities but also in close com-
p�icity with their great mentors, the 
Aroeriean Imperialists. I would like to 
know whether it.is true that tbe American 
Con.u} General in Karachi and other senior 
U.S. EmbaslY personnel posted in Pakistan 
were in constant and close contact with the 
Sind Governor, Mr. Khan who behaved in 

, tbis despicable manner in deaJina with this 
aituation cautied by the hijacking? I would 
aiao li~e to know whether it is also true 
tbat this control room whicb was luiding 
tbe operation for tbe lo-called release of 
the passengers and these American officers 
were seen there walking with walkie-talkies? 
Is it also a fact tbat tbis control room in 
Karachi was "0 a direct hook-up with crisis 
management sroup of the State Department 
in Washington 1 Oot be basis of tbeae facts 
wbich have been preflented in the Indian 
nowspapers and elsewhere whether the 
Goverament of India bas considered tbit 
question of compU,ity becauac it is very 
interesting that the Pan Am authorities 
themselves say that they asked tbo cabin 
crew to leave the plane immediately. Pan 
Am autborities also MY tbat this is ace ord-
inl to the 10Da-eltabliabed procedure. 1 
would like to know if in tho hijackinl 
bistory it is the 100& eatabliabcd procedure 
~ba t ,be cabin Grow i~mc4iak)1 leaves tbe 

pJane? If Dot why tbi. . i. beiDa .cJaimed 
bere. J would also like to know wbat,:i." 
tbe reason thl t tbis plane W.8 allowed to 
take off aftt'rwards because with the plaDe 
rc~ainiDa tbere tbe evidence would have 
been there? 18 it Dot true tblt becau. of 
this pJane was allowed to take-ott before 
tbe completion of tbe inquiry and that 
amounted to destruction of tbe evidenco? 
What. is tbe real autb&tntic Dews about it ? 
Some say tbat tbe commundos did Dot let 
into the plane. They fired (rom tbe tarmac 
and .hat WI. aetuany a silnal to tbo 
hijackers in the stage manaaed thin, to fire 
upon the passenaers because there cannot 
be an) other explanation to fire from tbe 
tal mac. 1be most interC'ltina thing ia that 
tilC'Je were three different versions by tbe 
Karachi authorIties in a few days. All these 
create a great suspicion of coJlusi()1l bet~een 
tbe Paki&tan authorities and tbe American 
Imperialists who do not take care for the 
Jives of our people even when there were 
Citizens of other couDtries also. They 
wanted Jodo Arab relations to be wanened 
BDd wanted to malian our valiant br()thelS 
PLO. I would l:k. to know the correct in-
formation with reaard to these questions as 
far a8 it i. available with thc Government. 
Government should sbare that with the 
nation as a whole. 

MR. DEPUTY ·SPEAKER: The dis· 
cussion would continue wbea tbe House Fe-
aSBembles after lunch. 

13.00 bll. 
The £Ok Sabha the" adjourned lor Lunch 

till Four,een 01 the Clock. 

,-
The Lok SQbha r,·Q8SImbled 0/'" LIInch 
01 fiJI. mlrlute, pull FOfJ".en 0/ the Clock. 

[MR. DEPUTY SPEAKER In the Chair] 

CALLING ATTENTION TO MATTER. 
OF URGENT PUBLIC IMPORTANCE 

COnJd, 
LEng/l,h] 

HlJlc1dD1 of P •• Amerku Aircraft It 
Karachi 

MR. DEPUTY ·SPEAJ'J!l\ ; Slul NIDJa 
GOY/d_, . 
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'SHltJ H. N. NANJB GOWDA 
(Hanan)! Sir, no doubt, tbe .tatement of 
tbe Niailter Is strenal, worded and that 
.110 sbowl the ir.tcntioll of the Government. 
But very unfortunate thin, i. tbat, evtn after 
t\\:o montbl. there is DO authoritative report 
about tbe incident-about its inquiryl 
investigations. It appears tbat hijackin. 
took place with the full connivance of the 
P,kiatani ( fficials. Sir t ] wonder t it was 
reported. that one of the Hijackers came to 
Pakistan 18 deys earlitr. . He got the 
uniform. ltitcbed and' lot the van ready. 
They etJtered tbe Airport and not only tbat, 
they also entered tbe flight. There was no 
checking at aU. Stranaely enougb, tbey have 
.rrested tbe tailor as was reported, but not 
the driver. 

Sir, there are not many things to be 
explained a~ain. I just want clarification. 
from tbe Minister because my col1eaauea 

. have already narrated the entire tbiDI. I 
was ",onderina, President Reapn of America 
was 10 eager to cooaratuJate tbe Pakistani 
authorities for handling the Pakiltani auth-
orities for bandlinl the situation, Itut be 
was not ealer to send his condolences to 
India on tbe incident, ... hereas Zia·ul·Haque, 
President of Pakistan himself admitted the 
.ecurity laps.. It appears tbat, President 
Reaaan wa. convinced about their capacity 
which i. hiahly stranac and allo wben the 
Foreign Affairs Minilter of Pakistan wanted 
to aSlure tbe United Nations General 
Assembly. tbat the bijackerl would be tried 
aDd· as 800n al possible aive .trinlent 
punishment. it appeaR. after be met the 
Secretary of State of tb. United Statel. b. 
deleted that also. Sir. tb. wbole trend of 
tbe episode aDd tbe manner in whicb it wu 
bandIed, tbat too at a tim. when tbe NAM 
Conference was loin, on at Harare. it 
appear. that botb the Governments wanted 
to the NAM Conference. 

Now. Sir. it W.I reported tbat Prelident 
R.ea,ao addrelaed a letter to our Prime 
Ministor. We are I8"r to know tbe 
lOoteota of \be letter or tbe Prelident of the 
United State •. whether our Pri~e Mioi.ter 
IIad replied to tbat Jett,r or not. If b. had 
replied ' tbat lotter, 'tbeD wblt aro the 
OODtoDta of the repl,. ~e are _or to know 
...... aliO. 

Sir, •• admitted by the Minister himself 
in hi. statement. tbe Pakistan Government 
bave violated 1be Chic8io Convention 01 
1944. We wouJd Jj~e to know. what 
Government proposes to do in this matter 
because they bave violated the Cbiea,o 
COi)vention of J 944. Allo. I would like to 
koow whetber the Government have ex-. 
amined aDY otber provision for an Inquiry 
by an independent agtncy or whrther tbey 
are penuadin. the United Nations to have 
an Inquiry in tbis regard I wanted to know 
these things because, we are sure, tbat 
Pakistan Government, if they invfsti,late and 
do these thinFs .. definitely tht:y will cover it 
up. They have no intention "r punisbinl 
the auHt,. That is why our Government 
should .criously tbink as to w bether we 
.bould approacb the United Nation. in tbl. 
re.ard. I a110 wanted to know this. Tho 
Mini.ter hal stated that a meeting of ITAO 
took place at Montreal, and tbat tbis matter 
allo figured thtre. We are eoager to know 
which are th" countriel which joined in 
condemninl tbis activity. and which are 
those who did not join in condemniog thi. 
activity. 

With these few words, I thank you. 

MR. DEPUTY .. SPEAKER: Now the 
Minister may reply. 

SHRI K. NATWAR SINGH: Mr. 
Deputy Speaker. Sir I am .rateful to tbe 
hon. Member. who bave tabl~d this Callinl 
Attention notice OD the hijackinl of the 
Pan Am plane. The four hone Member. 
who bave Ipoken, have aaroed with tbe 
uae.,ment of tbe Governmen't of India 
about tbil very sad and tragic occurrence at 
Karachi airport. AI I said in my statement, 
tbe Prime Minister himself talked to Pre.i. 
deot Zia as 800n al tbe event occurred -
and 1 bappeaed to be with bim in Haraf. 
at the time wben be spoke. Evon at Hararo 
we lot, durin, tho 24 bours, confiictin. 
nports from our conoaaues in the dele-
.. tion of PakistaD witb regard to the r; um bet 
of pa .. eDpfa. witla telard to the number or 
hijack ..... tbe manner in wbicb th. episode .0 tra,leaUy eoded, about tbe time wbeo 
tbe lilbtl went off-at one time we wert 
told tbat Ibe, b."e been de11berat.ly put off, 
•• JDottaer tl Ple tbat 'biS WI, Dot tbe caSOj 
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~ aDd there the Dumber of biJKken was not 
. koown, nor the lanlulle tbey spoke. At 
'ODe lime we were told that an tbe four bad 
died. and tben tba t two bad died. So, there 

, were very conftictioa reportl ; and obviously 
,they bad rea))y bunaled it very badly. 
Iteally, tbe decent tbina would hIVe been 
to say tbat tbey would punish tb. chap. 
who were responsible for tbis. They did not 
'.Y 80 at the time; but ao enquiry baa been 
instituted. Tbi. event occurred nearly two 
months alO, and we have not lot tbe details 
. or tbe outcome of this enquiry. We have 
•• ted for it. 

Even within Pakistan, this bas been 
criticized by Miss Benazir Bhutto. InitiaUy. 
8. bon. Members have said. th. action of 
(the Pakistani authorities had been welcomed 
by President Reagon and Mn Thatche· but , 
very soon a CODaressman· of the U.S, Mr. 
,Tom Lantes made a statement in Sub. 
Committee of the House of Reprnentative 
in which be derided tbe State Government 
sayina-and I Quote: 

"I thirtk you let the President down. 
You tmbarrassed bim. You made him 
look ian ora nt, implying tba t President 
Reagan bad been wrongly informed 
about tbe event and had publicly prais-
ed tbe Pakistani rescue forces. when 
these forces did not even take part in 
rescue operation." 

So. even in tbe U.S t Congrels, tbere wal 
criticism of it. 

Two or three other things I would like 
to mention: Mr. Gowda wanted to know 
if President Reaaan had expressed bis 
condolences. He bad. He wrote to tho 
rrime Minister. He bad said: 

"I write in sadness and in anger to 
express to you and to the Indian nation 
my condolences at tbe lOIS of life in the 
bijacking of Pan Am Flight 73.u 

'Ibe Prime M inisaer replied oD tbe 17th 
September, thankinl Presiden' Reaaao for 
.bis meuap aod laym, ; 

"The traumatic event· ba. Closed .r,.' 
anluish and indianation. As.w 
evidtnce comes to Baht, the~' it: • 
feeling that lbero ne~d. Dot bavc boca 
Iucb a' traaic tell of innocent lives ••• t' 

It is' only a part of the letter tbat I bho 
quoted here. 

We hav, been asked as to what more 
Government of India can do. 

Our Ambassador, Consul· General 
Foreign Secretary is here. He had spot~ 
to the Pakistani Ambassador here and the, 
bad spoken to tbe Paki.tani authorities in 
Karacbi AD Islamabad, if I remember 
correct1y. We had also a detailed report 
from my colleague, Shri Jagdisb Tytler, who 
bad gone w;th Mr. Pant. It is quite obvious 
that there is a tremendous amount of con-
fusion, a tremendous amount of laxity with 
regard to security arrangement at tbe 
~arachi Airport. 

Havinl served in Pakistan for a number 
of years, bavin. visited Karacbi a number 
of time, I no tbat is not very easy for any· 
body to get into tbat airport or get into the 
tarmac in a borrowe" jonga or a jeep or 
whatever it is and get near the aircraft al 
tbese people eventually got into the aircraft 
witb arms and ammunition. Obviousl" 
either there was a total failure of security 
arrangement which I find rather difficult 
knowin8 the characater of the reaime there. 
I am not caning it a martial regime, because 
technically they are supposed to have some 
kind of democracy tbere. Our ideas aod 
democracy differ, but we need not go into 
them. Even then about tbe authority who was 
dealing with tbi. thing there was 8 difference 
of opinion between the Governor or Sindh 
and the representative of Mr. Junejo who 
bad sent my opposite Mr. Noorani. 
Different versions were given. There wa. 
obviously a conflit among autborities, and 
the relult was that when there should have 
been a united and' concerted effort to loot 
after injured and take the dead bodie.. It 
was not there. CertaiDly our two Minist.fl 
wert tbere. Tbey did not aet tbe kind 'Of 
cooperatioD ooe would expect. I am oot. 
at tbe mcment, sUlaestiol tbat it wa. deli • 
berate, but tbe fact is tbat the cooperatioa 



WI. Dot fortbcoming when it should b'ave 
been fortbcomiDI on a purely humanitarian 
tra.ic event 0: tbis nature. We did the best 
we could. We sent our plane fro~ here; 
we scot our doctor. At one stage. it was 
Dot even known bow many people bad been 
injured, bow many people bad been kilJed, 
what the natio1'1alities were; aDd to this day. 
there is no authentic information about tbe 
nationalities of these hijackers. Various 
countries bave been meritio[ied. One does 
Dot know the motive of it. Some transcript 
was deciphored of" the talks between tbe 
hijackers and the command post to say tbat 
tbey wanted to 10 to Larnaka in Cyprus. 
But we wanted to get the autbentic informa-
tion even \\! ith regard to the dead bodies. 
There wal unnecessary deJay. 1 t wal really 
iDcomprehensi b Ie. 

Here aaain we want to ask our friends 
in Pakistan whether they could now make 
tbe report available to us as to wbich 
nationalities they belongeJ who were travll-
iDg in tt at a;rcraft. Even the Pan Am had 
criticised the security arran&etn~nt and tbe 
subsequent handling of thi\; bijackinj by the 
Pakistan authorities. 

Now tbe President, Zia-ul-Aaque himself 
realised later that tbe way tbey were dealt 

, with left much to be desired; and that is 
why, he had instituted an enquiry under an 
Air Martial, Shubi Hassan Sayeed. as the 
name 1 ba ve got. Now I just want to say 
bow urgently we bad dealt with this. As 
soon as the Prime Minister got to know 
about it. be immediately spoke about it. 
Tben he spoke about it in the press COD-
ference. In Delhi, tbere is n crisis manaa.-
ment group of senior officia s' which meets 
immediarely. I have aot minute to minute 
account of how efficiently they dealt witb 
this crisis. They got the first information 
at 11.45 A.M. and the aroup assembled a 
Jittle after 12; and from this, it was a 
continual session till the bodies and passen .. 
.era bad come back. So as far as,. we are 
cOrlcerned, we took whatever actic-n we 
could, as early as possible and so did our 
coll.aaues in Karachi and Islamabad. 

I would like to join Shrimati Geeta 
,Mul'berje"e in the tributes abe has paid to 
'Neerja Mishra. 1 be Government have of 
00u1'lCl liveD hor a pOltb~oUI aw&(d of 

" .' . " . ~ ..,. '... . .._ .... " 

A shok Chakra. She was a young airl of 
23 years and she aave away ber younalif. 
to save tbe Jives of a lot of people. It i •• 
wonderful example of commitmeot to dut)'. 
It deserve. our bjabest praise aDd our 
salutations. 

I do not roally have aDytbiDI more '0 
add, Mr. Deputy-Speaker, Sir. 

SHRIMATI OEETA MUKHERJEE: 
If he bas notbioa to add, I want a clarifica-
tion for my question. 

MR. DEPUTY·SPEAKER: Let him 
take his seat. He is on his }'BS. Let bim 
complete. ,He is answerina your question. 

, SHRI K. NATWAR SINOH: I 'have 
got your Question. You "were saying that 
the U.S. Consul had been contactina the 
Governor of Sind and wanted "to know 
whether they were in touch with tbe control 
tower and the U.S. Government on the 
direct book-up. I do not have any informa-
tion to give. The Pakistanis and tb. 
Americans are unlikely to sbare this inform-
ation witb us. But if you could let mo 
know the source, 1 will appreciate it very 
much. I will check it up further. 

SHRIMATI GEETA MUKHERJEE: 
What about tbe PAN AM directive ta tbe 
cabin crew to leave? 

SHRI K. NATWAR SINGH: I UDder-
stand that the crew leaving the plane made 
it possible for the plane to be immobiJiled 
because if the crew bad been there wheD 
the hijackers could have asked them to 
take off with the passengers on board and 
land in, country A, B or C. We would 
probably bave bad a sreater tragedy then, 
tban we did. 1 am not sure of tbat, But tbat 
is what bas been told by people who koow 
about it, tbat tb. crew's leaving the plano 
would have immobilised it. But what i. 
incomprehensible i. tbat the plane was later 
allowed to take ott. 

SHRIMATI GEETA MUKHERJES: 
But tbe PrclideDt of the Pilot,' Guild bat 
laid tbat tbe lea vina of the crew was 
cowardice and notbiDa else. AUowing them 
to loa.o tbo ~iror&ft was ~ot 1004. 1 ra.ia" 
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(Shrimati Geeta MUkherjeel 
thiJ question. I laid that it ia curious. 1 
hl"e raited tbis Question. Y QU also lay tbat· 
it is very curious. But tbon. the earlier tbinl, 
that is tbe tabin creW leavina tbe cabin 
earlier, our Indian Pilot·, Guild Praident 
himself bas said tbat to it is not proper aDd 
It II cowardice aDd DOlbina else. 

SHRI K. NATWAR SINGH: I do not 
koow whetber you are aware, One crew i. 
tbe operatioDal crew the pilots wbo operate 
and tbe other is tbe Disht purser and tho 
air hosttal and othen. MilS NeerjA Mishra 
did Dot leave; sbe lave her Ufe. 

SHRIMATI OBBTA MUKHERJEE: I 
am aayin, about the cabin crew. The Guild 
president said ••• • (h'tlrruptlonl) 

MR. DEPUTY ·SPEAKER: That is 
wbat be is sayinl. Had tbey continued tbey 
would have asked the cAbin crew to operate 
the aircrart and asked them to take them to 
lome other place and that is why they have 
left. 

SHRIMATI GEETA MUKHERJEE: II 
It correct? (Inte"uptlon,) 

SHRI K. NATWAR Sl~GH: This is 
a matter or technical detail. I do not have 
the information. I am not sure if there are 
any international guidelines. We will find 
put and I will be bappy to convey them to 
you. 

SHRI H.N. NANJE GOWDA: I want 
to know one tbing, whether the Government 
bave taken any action about Pakiltanis 
punishinl the lui)ty. What action have 
tbey taken to find out that ? 

MR. DEPUTY.SPEAKER: I cannot 
allow all the people to put lupplementariel, 
pleale 

SHRI BHATTAM SRIRAMA MURTY: 
1 want to as~ .• • (lnt,rrupltonl) 

MR DEPUTY -SPEAKER: In cannot 
allow. This ia Dot tbe forum to ralao a 
question. 

SHRI BHATTAM SRIRAMA MUR.TY: 
:Wby do ),OU Dot read th. raloa' , 

MR. DEPUTY-SPEAKER: I have road; 
I ClnDot'a1low. " 

SHltI BHATTAM SRIRAMA MUR.TY: 
Therefore, you mUlt allow me. You allowed 
the reat. 

(/1I1,,,upliolU) 

MR. DEPUTY -SPEAKER: I caD Dot 
allow. 

SHRI BHATTAM SRIRAMA MUR.TY: 
This bas beeD your attitude from tbe 
bqiDDiD8. This is 'Iery unfair on your 
part. And J am tbe Mover of thia CalUna 
Attention. 

MR. DBPUTY ·SPEAKER.: I will not 
allow •. I am goinl to the next item. 

( IDferrup:tons) 

SHRI BHATTAM SRIRAMA MURTY: 
) am very sorry. This is a very slraDle 
attitude. 

( Inle,ruplion,) 

In protest I walk out. 

(Shrl Bhattam Srlrama Murty thell lelt 
the House) 

MR. DEPUTY-SPEAKER: As reaard, 
Item No.8 in the Agenda, the Minister has 
informed that he will make the statemoDt 
tomorrow. 

14.26 hu. 

BUSINESS ADVISORY COMMITTEE 

TweatJ-Elatat Report 

THE MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
I bel to move: ' 

"Tbat tbi. HoUi. 40 aarce witJr tbe 
TwootY-eiabtb Repor of the BuaiDou 
Ad"isoO' Committee preaented to tbe 
80 .. OD the 41b· Novembor. ltl6.t

' 



. MR. DBPUTY .SPBAKER: The ques-
tion il : 

"That this House do alree with tho 
Twenty .. eigbth Report of tho Businen 
Advisory Commiltee presented to the 
bouse 00 the 4th November, 1986." 

Th, Motion was adopl,d 

14.27 hrl. 

MATTER UNDER RULE 371 

[English] 

(I) Need to adopt necessary measures to 
check ladustrl.' pollUtion In Cocbln. 

PROF. K. V. THOMAS (Ernakulam): 
Cochin, the industrial capital of Kerala, is 
facing the menance of pollution. Tbe life 
in Cocbin ba~ been made difficult duc to 
pollution. The city of Cochin is covered 
with fog in the morning hours. It is due to 
tbe poisonous aases like sulpher dioxide 
emitted from the factories. The Periy,ar 
river is polluted to such an extent tbat 
people caDnot take bath in it. Now and 
tben huae quantity of fisb die due to 
suitation. I request the Government to 
take immediate action to save Cochin from 
pollution, 

(II) Need to Include Super Tharmal power 
PI.ot at Talcber and lbermal Power Plaut 

at ,alley I. tbe 7th Plan 

SHRI SRIBALLAV PANIORAHI 
(Deolarh): Orissa is one of the States 
faciDI power famine. But proper and 
adequate attention i. not beiDg given to tbo 
State in tbe field of supply of power and also 
generation of power. Tbe State fiaures very 
poorly in the massive power generation 
prolramme during tbe Seventh Five Year 
Plan. Tbe proposala for tstabli.bment of 
• super thermal power .tatioD at Talcber 
and a therm"l power plant at Ib valley which 
are conlidered absolutely necessary in the 
interest of tbe State have not beeD included 
iii tbe Sevoo h PlaD proarammo. 

However, there are proposals to' tale up 
tbe Talcber super tbermal power plant under 
tbe NTPC'with the World Bank ... iataDce 
and the Ib valley thermal power plant in the 
State sector with some foreiaD collaboratioD. 
All out efforts should be mado to secure tbe 
WorJd Baok assistance for the Telcber super 
Thermal power station at tbe earliest 
opportunity so tbat the work could .tart in 
tbis financial year itself. As regards the Ib 
valley tbermal power station is would be 
b~ucr if the same is projected for USSR 
assistance in the discussion likely to be held 
witb leaders USSR durin. the fortbcomina 
visit of Soviet leader, Mr. Gorbachev. 

[ T ,onlTa IIr"J 

(Iii) Need to provide proper marketing fael· 
Htles for tbe Agrlcultnral product s of 

Hlmacbal Pradesh. 

SHRI K. D. SULTANPURI (Simla): 
There is still no marketing facility avaiJab1e 
for crops like potatoes, apples, uranae., 
ginaers etc. in Himachal Pradesh which tbe 
farmers of that State arow. As a result 
tbereof tbe farmers are Dot able to act 
remunerative prices for their produce. Their 
economic condition is getting bad to worlc 
day by day. The Government of India 
should render help to the State Government 
for construction of market centre. Arrange-
ments should also be made to free the 
farmers. who briog their produce from 
Himacbal Pradesh to Delhi, from the 
clutches of commislioD agents 80 that they 
may be saved from exploitation. The 
Government should buy these commodities 
which arrive in Delhi and other cities 10 
that tbe farmers O'lay get fair price. 
Financial he)p may' also be provided to tbe 
State Governments for uodertakioJ! tbi. 
work. 

[Engll,/d 

(If) Need to take •• rly declsioD OD the 
proposal of Mis. HyuDdal Corpora· 
tlon of South Korea for the "felop· 
meDt of ParadJp Port. 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): South Korea bls increased its 
iron or import from India aad has txprC'ssoQ 
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[Shrima ti Jayanti Patoaik) 
it, keenness to raise the impor~ further, 
provided "aradip Port is made ready to 
receive bilaer vessels. MIs HyuDdai 
Corporation of South Korea has submitted a 
proposal to the Government of India for 
development of Paradip Porf to receive up 
to 1,70,000 DWT vessels and to deepen tbe 
port to ensure the lead' draft of 17 metres. 
If Paradip is' so developed, South Korea 
will increase the export . to the tune of lix 
millions tonnes per annum. The major iron 
Ire importing countries like Japan, China 
aDd Rumania will also raise the import of 
iron ore, through P.radip Port. It will 
prevent stoppage of export of iron ore from 
that Port. Tbe mining activity will start in 
full swing in a rjch mining belt of tbe country 
with predominant tribal population. It will 
offer employment opportunities to thousands 
of people. MMTC wi\} earn a net profit 
of Rs. 349 erores within 23 years of the 
investments. 

MIs Hyundai Corporation has also 
IU8ae~ted to complete the construction of 
proposed Jakhapura-Banspani line. Funds 
required for this project may be obtained as 
credit froro South Korea. The departments 
of Railways aod 'Surface Traosport have 
confirmed the completion of tbe develop-
ment of port as well as the railway line 
within three Years. As such, it is necessary 
to approve the proposal of MIl Hyundai 
Corporation. In the int efest of tbe people 
of Orissa, I urge upon the Government to 
take investment decision SOOD. 

(Translatlo,,] 

(v) Need to implement lO-Polot Programme 
effectively, particularly 10 Bibar. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir, 
unemployment is increasing tepidly in India 
a. a result of which a state of Jaw)essnesl 
bas developed in tbe country. Tbe 20 .. Point 
programme should be implomented on war 
IOOliDa to reduce uotmp)oyrpent. The Bihar 
Government is reluctant to impltment tbe 
Land Ceiling Act and tbe Minimum Wages 
At t. Therefore, in tbe rural areas of Bihar 
PlOlC murder. are takina place than Punjab. 

It it also a fact that in Bibar. and .parti-
cularly in the South Bibar. tbe irriaation 
facilities are ,fossly il1adequate. AI.' 
result thereof the farmers are oot taklDa 
interest in agrioultural activities. The most 
important scheme for South Bihar is Punpun 
Daraha Project which bas beon lying with 
C.W.C. since 1980., and which, on construc .. 
tion, will help in lo)vidg the probleD;1s of 
floods and drought. But tbe Central 
Government is indifferent towards it. It is 
also a fact that even after spendinl 
substantial amount, tbe peop)e are not 
getting benefits of 20·Point Proaramme. It 
shows that there is some lacuna in tho 
system evolved by tbe Government with the 
result that the anti-social elements are 
misleading tne rural youth. It is, therefore, 
reQuesttd tbat tbe administrative machinery 
may be streamlined to implement tbe 20. 
Point Plogramrne effectively. 

(,I) Need fo broadcast news bulletin In Urdu 
from A.I.R. Centres in Blhlr, partlcularl, 
from PatDI. 

SHRI KALI PRASAD PANDEY 
(Gopalganj): Mr. Deputy Speaket, Sir. like 
other States of the country, who after 
recognition of the Official Language have 
accorde,d recognition to one more language 
as t he second official Language of .he State 
Bihar had also accorded, two years back' 
recoanition to Urdu as its second Officiai 
Language following that practice. Subse-
Quent to thi., different measures were taken 
to prop.aate Urdu iD the State. Urdu 
books on different subjects and ideoJosiee 
have been publisbed on large scale. But in 
s~it~ of, the demand made repeatedly by the 
distinguished people of Bibar, broadcastiol 
of news bulletin. in Urdu from tbe 
Akashwani has not yet been started to 
J)ropaaate as well IS establish Urdu as tbe 
second laD,uage of the State. As a result 
thereof Urdu knowiol peopJe and Urdu-
listener. are feeliollreat inconvenience. 

I would, therefore, ftquest the Minilter 
of Information and Broadcasting to make 
arran.emeot for regular broadcastiDI 01 
news bulletins in Urdu from the di1feteut 
Ak8lbwaoi Kendras of Bjbar, particuJar., 
from Patna. '. j 
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(yll) Need to proylde 8.ADclat allst.Dee 
to Bihar for eon.tructioD of • rOtel 
bridge 08 Kamla rlv" at J ..... rpur 

DR. O.S. RAJHANS (Jbanjbarpur): 
"North Bihar's Mitbila region is ravaaed by 
:' flood. year after year after year caused by 
tbe rivera oriainatinl from Nepal. One of 
these turbulent rivers is KAMLA. Com in. 
from Nepal it creates havoc in tbe· Madbu-
bani and Darbhaola districts of .Bihar. It 
hal divided Jbanjbarpuf, an important sub· 

, division in tbe Mithila region,' ioto two. Not 
ooly tbat. Jbanjharpur town itsclf has been 
separated iota two parts. Incidentally, it 
ia tho main route to Nepal. A road bridge 
OD Kamla at Jhanjharpur haa been tbe 
longstanding demand of the people of 
Mitbila.· The growth of the eotire region 
is thwarted (or want of this bridle. 

Tbere is, however. an old and depleted 
railway bridge on Kam1a, a't Jhanjharpur. 
Tbe former Union Railway Minister, late 
Shri L.N. Milbra, on realising the untold 
miseries of the people of Mithila relion. 
temporarily made arrangements for 
broadening tbis railway bridge by 2/3 feet 
so that pedestrians can movo on tbis bridae. 
It was a purely temporary 8rranaement~ It 
was decided at tbat time that not only tbe 
railway bridge would be strengthened but an 
altoaether new road bridle. would be 
constructed at Kamla at Jbanjharpur so that 
the economic development of Mithila region 
ia not thwarted. Besides, people going to 
Nepal are not inconvenienced. 

It is understood that Bibar Government 
'bas seot tbe proposal to tbe Centre nearly 
t1tO years ago and bas sent several reminders 
tbereafter. It is, therefore, requested tbat 
besides strengtheninl tbe rail bridae on·· 
Itaml. at Jhaojbarpur, the Centre should 
live substantial ftnancial aid to tbe Oovem-
ment of Bibar so tbat tbis project i. executed 
at aD earty date. 

---

14.37 bn 

ESTATE DUTY (AMENDMENT) 
BILL J 986-CDntd. 

(E",I/Ih] 

MR. DEPUTY SPEAKER: We shall 
now take up Item No. 10 on the Alenda-
Furtber consideration of tbe DiU furtber to 
amend the Estate Duty Act, 1953. 

MR. Moo) Cbaod Dasa may continue 
bit lpeech. 

(Inl,rruptlon8) 

[Tran8latlon J 

SHRI MOOL CHAND DAGA (PaIi) : 
Mr. Speaker. Sir, presently a question bal 
emerged tbat the same Congress Govern-
ment had passed a Bill in ] 953. There i. 
Article 39 in the Constitution. This Bill is 
being brought against the prOVISion of 
Article 39. It has been st. ted in 
Article 39. 

[l!ngl/3h] 

39 (8) "that the operation of tbe econo-
mic system does not result in the 
concen tration of wealtb and 
meaDS of production to 'tbo 
common det.riment". 

[T"an"ation] 

The Estate Duty Act was passed in 1953 
on the basis of this Article 39. Tbe Act, 
after the adoption, became a topic of dis-
cussion in London and European countriel. 
I am saying tbis because sometimes our 
Government commits mistakes, We have 
to bridge tbe lap between the rich and the 
poor. We are not thinking on thi. aspect. 
Tbere are States in our country where 
drinking water is not available. You have 
not been able to provide relief to thOle 
States because you have either 00 financial 
relourCf'S Of. these are inadequate. Now 
you bave brought this Estate Duty Bill 
Gadhvi Sahib bas brought this Bin jUlt t~ 
fulfil his duty but we cannot Iwallow it 10 
euily. 
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(8bri MODI Cband Da.a) 
We and our party have decided tbat 

taxes should be levied OD tbe ricb people 
, who Jive a luxurious life 10 that they are 

brought a little down and tbe poor are 
brouabt a little up to remove inequality 
between the ricb and tbe poor. But they 
aay tbat the poor will remain poor. and tbe 
rich will go on becomin& richer. They want 
to prove tbat-

The peor bas become poorer and the 
rich bas become ricber-

( TranI/alton] 

-and tbis Bill is being brouabt by abri 
Gadbvi who is an efficient, bonest and 
dedicated Finance Minister. Tbis bal been 
fOlced on him and be is unable to swa])ow 
this bitter dose. 

What is Bstate, Duty' If you read the 
debate or the time when the Government 
bad decided to impole" this Duty. you will 
come to tbat-

-tbe Estate Duty Bill of 19S3 waa 
conceived a. an instrument of preventina 
furtber concentration of wealtb in tbe banda 
of ricb .and for re-adjulting inequalities in 
tbe distribution of wealth. '. 

[Tran.tlal/on) 

In 1953 this law was enacted but after 
the enactment, tbe Government tbouabt 
income from it is less tban tbe expcnd.iture. 
There are leveral Departments webere 
expenditure is less and income is more. 
How all this black marketiol and black 
money bas cODle into oxiltence? Tbil is all 
because of tbe weakneaa of the Income Tax' 
Department becauao it cannot collect tl;lo 
money and it is said tbat tbo law is not 
proper. Tbe black money aDd its ecooomy 
functioninl in tbe couotey afO ~rruptiDI 
lbe QOuncr,-

(£",11."] 

It is done witb the cODnivance of di.~ 
bonest oflicon and dishonest busiDnsmen. 

[ Tr."slat'"n) 

These officers are dishonest, they eoco-
urSIC the Itneration of black money_ ,It i. 
aU because of the mistakea of tbe Iocome 
Tax Offiers. And the Government s.)' tbat 
the revenue from it is lesa, i.e., it is onl, 
RI. 24 or Rs. 21 crorel and that tbe report 
of the Public Accounts Committee bas come 
and 10 it wanta to abolish it. 

We bad enacted a Jaw about land 
reform.. We bad said that the land sbould 
be distributed. The land sbould be liven 
to the tine,. but tbey started alyiol that we 
wiJI ~ive the land to those who sit in the 
Parliament. and others who toil will be 
exploited by us. Presently tbe land is with 
those who are absentee landlords. wbo enjoy 
lif. make a lot of money. Tbose who tin 
the lind are without land, whereas thoae 
who do no till are tbe real owners of land. 

Mr. Deputy Speaker. Sir, ,OU are a bl, 
aupporter of tbe poor and this DiU j. beiDa 
palsed wben you are in the tban. You 
should not Jet this happen. You should 
ask the Mini'ter as to what .ort of BUJ tbis 
is ? Wbbn the Government bas enacted the 
land reform Bill. there shouJd be Jand 
reform., ceiling should be put on land. Till 
date no work bas been done on U. Tho 
Governmeot formulated scbeme after scheme 
and said tbat let tbe land be distributed but 
it bas Dol been doni. The land WII distri-
buted amoog their sons, brotber and WII 
a lIotted in the names of their dOls, donkey. 
and borsel. Now tbey arc laying tbat the 
Estate Duty should be abolished. A small 
portion or mOlley sbould be taken from tho.e 
who bave accumulated bUle amount black 
money. Sbri Rawat lays "tbat the 'law 
should be like tbit. Ho is repeatlol tho 
Government-. crewi. Let him do so but b. 
should fint tbink and then apeak. I would 
like to tell Shri Gadhvl tbat if lhil inequa. 
lity contiDues in tbe country aDd 'tbo aap 
between tbe poor end tlae rich i. Dot fiUed 
tben tim. will come wbeo the people lit. 
1DOIlC,.lenderl and others wbo are harmiD, 
tile ~Dtt, will Plett ap up.irabl, fatt. 
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We want tbat 1.91 should be eOacted under 
whicb inequality i8 eradicated. Instead you 
bave brouabt a Jaw to abolish the Eitate 
Duty. The former Ruler have thauaanda of 
bllhas of land on which there will not be 
levied any Estate Duty. Why? The)' have 
land and have earned . black mone, and they 
want to leave tben for tbeir sons to eDjo,. 
Mahatama Gandhi bad 'said that one sbould 
not leave propert)' for one's cbildren. This 
money is tbe root cause of dishonesty. The 
pleasure one aets from money is not the 
true pleasure. This Jaw ia basically wrong. 
You eam Rs. 24 crOfes from it. Where 
does that money '10 ? That goes to all the 
Stites. Today Rajasthan is reelin', under 
the grip of famine but money is not made 
available tbere as it is always said that we 
lack financial resources. It' we are forced 
to 6gbt a war with Pakistan, we will be 
requiring buao sums of money. What i. tbi, 
Government doing? European countries, it 
i. called Death Duty. You say that tbis 
should be abolished on land. This Jaw is 
being passed but I would repeatedly submit 
that there does not seem to be any intention 
or providina benefit. What do tbe Govern .. 
ment employees do ? You have started five-
day week. So, for two days tbey enjoy. 
All the pub) ic undertakiugs are incurrina 
losi. Kindly withdraw this' Bill. To my 
mind it i. Dot a lood Bill. 

(En,ll.h] 

I request sbri B.K. Gadbvi to withdraw 
this Bill. He lay that "I would not piolt 
it." 

SHRI THAMPAN THOM~S (Maveli-
Itara): This Bill is very simple one in its 
nature but I feel tbat this is an opportunity 
for introspection as to how your economic 
policies effect tbis country.. You have Riven 
a lailles fa ire tbeory to this country and 
toda, tbe new. which his come in tbe news· 
papers is that Rs. J ,03.122 crore. is tbere 
In tbe foreign bank and Industrial Bank. 
How has thit happenod? Tbe.e things are 
bappina because of your Jaillel faire theory. 
My friend Sbri Mool Cband Daga was 
teUinl that thi. Estate Dut)' Bill, when it wa. 
oriaiDally introduce in ,be Parliamcnt, it was 
intended to see tba' lome be.ie principle of 
lOCialilm ia built up in tbi. country. To 
briD, UlC ~ODe7 dowp ffOlD tbe p:ople 

who havo got mone, and to distribute 
it to tbe people' who have not 
In,tbin8 was its aim. But, instead of 
tbat, CDte you experimented tbe BiIJ aod 
you found tbat it is net pos: ibJe 10 (oiJtet 
tbe mone, and that you \\ ill h\,·e to ~pend 
more money to collect it. Therefore') 
,.ou abolished tbe law. 1heJe is a saying 
tbat once in a circus stand a ptrson will 
jump tbroulb a riDa but ultinrately the 
circus man will decide to ren~ove the ring 
and jump. Your Government is d()jn~ tbat. 
Without rine, you are jumping. You are 
befooling all the public in this manner. 

Once you briDa a Jaw, with a declaration 
laying tbat "we arc moving into sodaJ;~mt. 

end you want to cut down the concentra-
tion of wcahb in certain hands and finally 
you se~ tbat more money will have to be 
spent OD that. You wi)) abolish that. Thi. 
i. ver, ridiculous and tbis ,bows the quality 
of ),our economic policies. 

Therefore, I have a concrete suallestion 
to make. I bave no he.itation thAt Estate 
Duty is to t e obolished beel' use it has DO 

scientific basis. Your experiment was tbat. 
When you wanted to collect, you }lave to 
tpend more. People were givina all false 
document. 

Only few people who die all of a ludden 
due to heart attack milht not have made 
their wills partinR witb their wealth. Ollier-
wise, they miabt ba ve already put their 
property in otbers' bands before their life 
time. 

Your policy to conect money J your 
machinery. miaht ha ve bee D shown aa 
failure. But there is a basic principle where 
by you want to reduce the concentration. of 
wealth. For tbat purpose, my question i8: 
will out bring fortb a Jaw by which you fix 
tbe ceilina on aaricultural land? This is ODe 
of the thinas. where we are looking at. By 
havio8 a ceiling, tbe extent of the Jand 
owned by a perlon, 81ricuituraJ land or 
tbe property which be bas 80t, tben natur-
ally if tbere is a ceiling beyond tbat leVel. 
be cannot 10. Also you implement it pro-
perly. So. tbe land reforms Act 10 \'arioul 
States in various ~ectors with the involve-
ment or Central Oovernment, must be a 
policy of the. Govelnment. You ere 
at>olisJliDJ tbit eatato put~ and extendin8 it 
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{Shri Tbampan Tboma.} 
to Tripura aod Punjab. They have a],o 
accepted it. In otber States. you already 
dOD. it. There is DO other way. It bas to 
be implemented in other States also. But 
make it positive to tlave a Land Reforms 
Act in tbis country wherein you fix tbe area 
of the hand which can be owned by a person 
OD the one band. Secondly. you should 
baye a law by which you control the 
accumulation of wealth or control over tbe 
money. People have made' it in their handa 
by unaccounted expenditure. So, if you 
have a law, Finance Bill or any enactment 
by which you can control expenditure of 
a persoDs, if there is a serious check on 
elpenditure, then. Sir, tbe money which is 
beina misused caD come to the national 
wealth and it can he utilised. In this line, 
if ,OU are think\na after ablo&bing the 
Estate Duty in this manner and if you can 
have a scientific approach to the problem, 
then that will be a good tbing for the 
nation. I am also to say tbat Ulban 
Ceiling should he there. Now. there are 
people who are havin& one fiat in a parti .. 
cular city and another person owning 15 or 
20 acres. Unless there is a ceilmg on urban 
property and also land ceiling is there, that 
~ill be of no use. If it is possible, my 
luggcstion is that there should be a restric-
tion on consolidation of the wealth. It was 
tbe primary intention of tbis Act, which was 
brouah in 1953 when you abolished it. In 
tbat line this Government will have to think. 
You will have to save the people of tbis 
country from tbe menace of b}ackmoney. 
accumulation of wealth alld within one year 
a sbort period of your formulation of 
financIal policy, it has come true that 
blackmoney is genel ated in apy r,panner. If 
you declare amnesty for the blackmoOt~y 

holders, bow tl1u~b money could you get? 
I would like to know about this. You gave 
amnesty to the people who accumulated 
blackmoney. Today's news is alarming. 
Once again Rs. 1322 crores is available in 
Swiss Bank with pCl)ple of Indian Origin. 
It is tbat you arc going to follow both the 
Mellician and Belgium countries which have 
become bankrupt in the Intel'nationsl l .. oan 
System. If that is the case, 'We are very 
mucb afraid of you financi(11 policy. Unless 
,ou brin, forth stringent rules and laws in 
this manner, we fear sometblDg may happen 
in this country. It may not bCo' able to 

wp.rol, 

[Trlln" latlon. J 

SHRI RAM SINGH YADAV (Atwar) : 
Mr. Deputy Sp.aker, Sir.' I support the 
Estate Duty Amendment Bm. 1986. It i. 
true tbat EstAte Duty BBJ, 1985 which ,W" 
passed by the House on 16 Mach, 1985 and 
on which the Hon. President bad liven 
consent on 2 'September, 1985 needs to be 
reconsidered. J am .of the view tbat tbe 
provisions or the Estate Duty DiU, 195) 
which were reptaled throuab tbe' Eatate 
Duty Bill, } l)8St i.e., tbe provision, made 
not to enforce the provisions of tbis Act 
requires to be reconsidered ".hy this House. 
The ma in reason for tbis is that it i. Dot 
important as to bow much money comes to 
Indian exchequer- tbe Finance Mini6try has 
considered this aspect onl),-" hat is im-
portant i. that aOlong severa) ways and 
means that exist to "heck the black money. 
tbe Esste Duty is one. It used to be ccm-
pulsory for people paying Income Tax or 
the Wealth Tax to submit the Estate Duty 
return also which was scrutinised by the 
Income Tax Officer, Estate Duty Officer or 
any other connected machinery. The benefit 
of this system will be that whrn a miJ1ion-
aire dies, the details of his property, income 
and wealtb will be available in one or tbe 
other shape. ,Su far you have no such 
Government machinery, which is needed 
badly so that you are able to check tbe 
increasing black money which is running a 
parallel economy in the country and is 
posing a challenge to the genuinely earned 
money. It is only because of the spread of 
the black money that the country is facins 
several malai.ses like unemploymt!nt, price-
rise and bri bery. The main reason for the 
commission system among the contractcrs 
and cn~il1eers is the black money and to 
ch'.'ck it there is no dfective instrument with 
the Government or the Parliament except 
the Fstate Duty. Tberefore. you should 
give a serious (bougllt for reimposinl the 
Esta te Duty, Ours is a devc loping country 
and we have to depend on the International 
Monetary Fund, the W(lrld Bank or some 
other fir.aocial 8t'encies for undertakina 
development.!! pr()ject~. In such a country 
we should give tboua£ht to re-enforce such 
Jaws. 

In tbe Budget Session, while expreslina 
my views on different bsues and the Finan-' 
~i,,1 Bill, I bad requeste~ 'bo FiDa~ 



Minister to think seriously about re" 
enactment of the Estate Out) Ac& and 
now because be IS loing in for re .. strucluring 
all the taxati~n laws, 1 w~uld once again 
request him to do 10. Our Pinance Minister 
it an efficient. expetienced and able Minister 
and wants to brioa out black· money 
earnestly 80 lhat tbe evil of black money is 
cbecked ill the country. I w~nt 'that my 
point of view may be presented to him that 
be should think seriollsly about fe-imposing 
the Estate Duty and necessary provision 
should be made in this respect. Unless he 
does this. he cannot eradicate this malaise 
of black money_ All the evils which have 
spread in tbe society due to black money can 
tic done away with ooty in that sItuation. 
In addition it has beeD stated here that 
thousands of crores of rup .. es have been 
deposited by the resident Indians in the 
Swiss Bank whereas we were hoping. and 
the hon. Finance ;\1 iOlster has also said last 
year. that we will be ft ble to reduce the 
deposits of the people of the Indiao origin 
in tbe foreign banks. It is a matter of 
regret that instead of these deposits comiog 
down, they have illcreased. This increase 
shows tbat even today lot of money is being 
sent to foreign banks from the country. You 
have failed to put 'a restraint on this 
practice. Keeping in view th~ preseot 
position, (would ieQuest that you should 
give a serious thought abuut re-enacting such 
laws. The proviaion you are making at 
present concerns only agricultural land aDd 
throuih tbe amendment, you bad brought in 
1985, the Estate Duty was abolished on 
a&ricullural land in the whok of the country. 
001, three S(a((~, uumdy, Tnrura, Nagaland 
and Punjab wele left on wbicb thiS did not 
apply. This should apply on these States 
also. But this does not atf.:ct agricultural 
land because as is known to aU·it is included 
in tbe revenue recorJs. It can neither be 
reduced nor in~rca::;ed anu the' Estate 
Duty affects it in no way, but authentic 
records' are Dot a \ ailatJle of tbe bidden 
wealth with the iuolvjduah in the country, 
in tbe snape of jewellery, residtntlal 
accommodation, commercial complexes and 
otber klOJS of property. 1,helcfore, you 
must think seriously about ena\;tlOi p,op~r 

Jaws for aeHiol tbe n:quir\!d lllformalion. 
The 31lflCuilulal laud-Ce"li!ll,g laws have been 
c·nl'lllced but so far as urban propenies are 
cODcerDt.(j, there ale no ~sucb provisions by 
~blCh we CQuld know as to how mucb 

property an income tax or a wealth tax I>ayiol -
citizen owns in this country. Has the 
Goverotpent ever verified any case of .hi. 
nature, and if so, how many cases and where' 
If it has Dot been dIme so already. then it i., 
very easential to do it now. 

I hope that in the restructured taxados 
laws which you will present in the House. 

you will pay attention to all tbese aspeclS and 
framo a law by which black money could be 
controlled. 

With these words. supporting tbe 
measure, I would like to say in tbe end tbat 
thi Bill will was very necessary boca use it 
bas already been enforced in the cDtiro 
country, except iu tbree Slates. Therefore. 
I would thank you for enforcing tbe same 
in tboac three States also with retrospective 
effc:ct. 

SHRI K. S. RAO (Machilipatnam): 
Mr. Deputy Speaker S'r : I rise to support 
this particularly because tbe 
abolition of the Estate Duty is already done 
and it is only extending this to area. of 
Punja band Tripura. I think it is in line 
with tbe desire and efforts of the Finance 
Min ister to simplify the procedures and 
reduce the expenditure on the collection of 
taxes. 

In ,this context, I wish to brina to tb.> 
notice of tile Finance MlDister Shri Gadbvi 
that as there is already enoujb number of 
methods of taxing people Jile Company Tax. 
Income Tax, Wealth .'. ax, (jift Tax etc., 
I don't think there is any need for the Estato 
Duty. 

Possibly these estates were tbere for 
more tban five to six decades when there 
was no system of payini taxes. In case 
the} were to be exempted from the Estate 
Duty, tbe 'purpose WIll be defeat(d because 
these estates were passing 00 couplo of Clore. 
and above. If they were to be exempted, 
tbe purpose of our levyini tax WaU also 80 
aWi:l}l. The passlDg on the Estate to· a 
dependant should be distiDiuibhed from 
pai&lDj on the J::.state to a person wbo it 
distaoUt rclat04 or to a olstaDt hci,_ 
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(Sbri K.S. Rao) 
Once alaio. if the sy.tem is to create 

incentive aod initiative to eaIn and save, 
tbe abolition of the Estate Duty work. well. 
When it comes to the question of leavin& 
thosc Estates which ha ve been tber. for 
more tban five-six. decades or prior to our 
independence, then the very effect of 
bringing this Act in 1953 would be lost. 
SOt as other Hon. Members were also 
commenting, I want tbe Minister to cbeck 
up wbether any other Act can be brou.bt 
in to avoid such specific cases wbere the 
bigger estates are Dot levied. ]t is true tbat 
the intention of tbe Government is to reduce 
the disparity between man and man· but at 
tbe lame tim~ the tax structure .ho~ld not 
be luch as to kill the initiative to earn. A 
man earns not only to accumulate wealth, 
but also to satisfy his ego. So, repeat(dly 
I have been telling that I wish tbe Govero· 
ment should bring in ceiling on the urban 
properties allo when tbey bave brought in 
ceiling on rural properties, in which case 
there is a meening in removal of the Eltate 
Duty. So IODI as urban property is left 
Iiko that the purpose of tbis is lost. So I • request the HOD. Minister to bring a ceiling 
on the urban properties also at the earliest 
which will bo in tune with tbe pronounce-
ments to reduce the difference in wealth 
between man and man. 

The Mio.ister was telling that the expen· 
diture on colJecting the Estate Duty is more 
compared to other collections. That is true 
possibly because tbe Estates have gone down. 
The estr.tes have aone down in rural areas 
but certa in ly not in urban areas. So, a 
different ddinition of estate duty is to be 
thougbt (If. Today properties are there 
runnin2. into CHnes of rupees in tbe sbape 
of factollcs, buildinas, shares and several 
other as.pects which ape not coming under 
the purview of the ceilin&. So I request the 
Minister to think over tbese matters and 
brina some kind of legislation at the earliest 
to check those tendencies also by wbich we 
can substan tiate the reasons wby we abolisbed 
the estate duty .. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTlt Y OF FINANCE (SHRI 
B. K. GADHVI): Mr. Deputy Speaker, 
Sir, on a very 'Very tiny Bill elevcD members 

have participated and whib sllPportiDI the 
Bill moat of Members have addressed them-
selves to the laraer iasuel of ruttin. a ceiltnl 
over tbe propertiel. Mr. Yadav allo tried 
to suggest tbat there Ihou Jd be 8 re- introduc-
tion of the estate duty. We can aU very 
wclI appreciate Mr. Daga • entbusiaism for 
social justice and eqoitable distribution of 
wealth. But those are Dot tbe issue. relevant 
for the purpose of enactment of tbl. law 
btc8uae estato duty on agricultural as well 
as OD Don·aaricultural properties had been 
abolisbed in the past but estate duty could 
not be abolished on laricultural land in 
three States, namely, Punjab, Tripura and 
Nagaland. By passing this Act we will be 
abolisbing the estate duty in tbe entire 
country except Nagaland. So rar aa 
Nagaland is concerned their Assembly bas 
Dot so far passed the resolution. The, bavtl 
to authorise under Article 252 tbe Central 
Government either to impose or aboJiab the 
estate duty OD 8aricultural land. The 
moment we got their recommendation we 
will act accordioaly. 

So far a. resource mobilisation of this 
duty is cOllcerned it was very very meaar. 
and it created lot of difficulties and cumber .. 
some procedures. Therefore, estate duty 
was sQuibt to be abolished and so declared 
also long back in tbe budget speech of tbe 
Finance Minister. 

Now the hone Members have stated tbat 
collection charges are more than the actual 
collections. That is Dot the case. What 
we stated is tbat if you compare tbe 
collection charges for income-tax and otber 
tax tbe collection charaes for estate duty are 
comparatively hilber. So for as the 
corpora tion tax is concerned the collection 
chargos for 1983-84 were 0.42 per cent. In 
regard to income·tax other than corporation 
tax it was 4.3 per cent. In 1984-«5 it was 
0.45 per cont. for corporation tax and 4.2 
per cent 10 rar as incomo tax otber than 
corporatioD tax is concerned. As relardl 
wealt~ tax collectiob charges were 6.9 per 
cent for the year 1983·84 it was 6.7 per cent. 
So far as eltate duty is concerned it w •• 
6.95 per cent in 1983-84 and 8.37 per cont 
in 1984·8S. So II compared to tb. 
collection char,os for other tax the cstate 
duty collection cbarles were hiaber but it 
canDot be laid tbat they were more tban 
wba' our collC(l;tionl flore. 
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Sir, tbis Bill pertains only to agricultural
properties and there our realisation was very
very meagre. So far as Tripura is concerned
on agricultural land there was in last several
years no estate duty collecti 00 at all. So
far as Punjab i, concerned in 1982-83 it
was Rs. 2u! lakhs, In 1983·84 it was Rs.
13 lakhs. In 1984-85 it was Rs, 3 lakhs
and in 1985·86 it was only Rs. 5 lakhs.
It was very negligible and this pertains to
only two States.

One of the points raised by hon.
Members wbicb are strictly relevant to tbis
Bill-Sbri Vyas raised tbat point--is' that
'we must impose incometax on agricultural
produce. With due respect to bis legal
acumen, I would say that so far as
the agriculture is concerned, it is a State
subject and it. is for the State Government
to think whether to impose any incomerax
or not; it is not for the Centre.

As regards ceiling on urban land, we bave
got Urban Land Ceiling Act and also
Agricultural Laod Ceiling Act throughout
the country.

[Translation)

SHRI GIRDHARI LAL VYAS : ]
have said so because big 'rajabs' and other
such people are earning income from their
agricultural land in illegal manner. There-
fore, tax should be imposed 00 them also.
You can give your suggestion in tbis regard,
to the State Governments.

[E"gItJhl

SHRI B. K. GADHVI: The State
Government can take action. But, so far
as agricultural and is concerned, there are
different ceilings, different quantum in various
States and it is for the States to consider
what they should do.

So far as benami transactions are
concerned, it would be very difficult to trace
them out, even though efforts are 00 today
to curb tbe black money.

One hon. Member from the opposition
expressed his apprehension about the Indian
economy. I would like to assure him and

this august House that tbe Indian economy
is totally on a sound footing and there is
no apprehension that we will be ~oin!! 00
the footsteps of Mexico and ether countries
that he mentioned. We are clearly steering
through despite all the difficulties put fortb.
The Indian economy bas been appreciated
not only by our own people, but also people
abroad as also financial institutions of the
international forum. Therefore, there should
not be any misgivings.

So far as black money is concerned, our
revenue collections have made a bistoric
record ; our collections have been quite
heavy and we are still going ahead with that.
We are unearthing a 11 the black money.
Some schemes like the Amnesty scheme are
also in operation. Basically. income tax law
is not the law for retribution, but this is a
law for reform and, therefore, if a person is
given a chance to improve and declare bis
wealth or income, he would be brought into
the tax net, An opportunity is afforded to
him for this purpose. I would like to
reiterate tbat the black money is being locked
upon by the Government with serious
concern and all required action is being
taken to unearth that. The collection or
revenue has also gone up in order to meet
tbe developmental expenditure in this country.

SHRI GlRDHARl LAL VYAS : Tbere
is an article in the Times of India today
about the Indian currency in the Swiss banks.
What bave you got to say about that 1

SHRI B. K. GADHYI: Government
is not merely supposed 10 go by the news-
paper reports. There are plenty of sucb
reports. I have nOI verified that and,
therefore, cannot comment. Many a time
we find that the newspaper reports mayor
may not be true, but immediately, tbere is
no need of over-reaction on that. Govern-
ment is keeping a watch, so that there is 00

drain of money from this country and tbe
people are not able to conceal tbeir wealtb
abroad. We are keeping a check at all
points. But by one report appearing in the
newspaper, }OU should not expect that tbe
Government of India should be so over-
reactive and panicky and you need not also
be panicky about it, Our economy is well
handled and it is on a sound Iooturg,



'[Shri B"K, Oadhvi} 
As .1 told initially. tbe bon.· Members 

,have' ,raised laf~cr issues "'hieb are not· 
re levant immediately to the present Bill; 

\ they' 'would be or more relevance when tbe 
bud~et proposals are t~~re. 'Artho moment, 
the RiB only wants to extend its operations 
to two States, namely 'Punjab and Ttipura. 

Mr Amat Dutta made a point and asked 
why this estate duty OD agricultural land 
was being abolisbed. 1 would say that the 
West Bengal Gove,: nment never impused or 
consented to impose' eatate duty ao 
a~!rieultural land. Tbis is the performance 
of that G()vemment. They did not impose 
estate duty on agricultural land in West 
Bengal a;oog with two or three Stauts. 
1 herefore, it does not lie in his mvutb to say 
that '\\f 8rr uholisbing the estate duty in 
order to help tbe zamindaras, because this 
is not the caie. 

With these words, I suhmit tbat tbe Bill 
bo taken into consideration. 

MR. DEPUTY·SPEAKER The 
Question is : 

"Tbat tbe BiII furtber to amend the 
Estate Duty Act, 1953, be taken 
into consideration. f. 
Th~ mot Ion was adopted. 

MR. DEPUTY, SPEf\KER.: We will 
now take up clause by clause consideratlon 
of tbe Bill. 

MR. DEPUTY"SPEAKER: CJause 2. 
Tbe question is : 

"That Cl~use 2 stand part of the 
Bill". 

The motian was adopted 

Clause 2 WQ$ added to the '·if/. 

Clau:\e 1. Enac.ing Formll!:'l arid 
the fit e tt'ere added 10 the Bill. 

MR.. DEPUTY .. SPEAKER. : Tbe 
hnlster may DOW move tbat tbe BiU bo 
.. s~ed. . 

MR. 'B.IC. GADHVr:' 1 bea to ~",: ' 

"That -tbe Bill be pa.sed." 

MR. .DEPUTY ·SPEAKER 
queltioD is : 

UThat the Bill be pas-.cL~· 

1 he motion WQS adopted 

IS.16 brs. 

RAILWAYS BILL, 1986 

[Fng/i,h) 

MR. DEPUTY·SPEAKER: We will 
now take up Item No. 11 of the aaenda. 

THE MINISTER OF STATE OF' THB 
M1NISTRY OF RAILWAYS (SHRI 
MADHA.VRAO SCINDJA) : I teg to move: 

\CThat tbe Bill to consolidate and amend 
tbe law relating to Railways, be referred to 
a Joint Committee of the Houses coosistio. 
of 45 members, jO from this House, 
namely:-

1. Shri Basudeb Acbaria 
2. Sbri Atauf Rahman 
3. Shri Banwari .Lal Bairwa 
4. Dr. Krupasindhu Bboi 
5. Sbri Narayan Choubey 
6. Shri V. Kishore Chandra S. Deo 
7.' Shri TarUD Kaoti Ghosh 
8. Shri Janak Raj Gupta . . 
9. Sbri Harpel Sinlh 

10. Shri Haren Ilhumij 
11. Shri Jaideep Singh 
12. Shri Jujbar Singh 
13. Shri Ourudas K.amat 
14. Sbri P. Kolandaivelu 
J S. Sbri P~R:. Kumaraman.alam 
1 c. Peof. PJ. Kurlen 
11 • Shri Nab,adr. Siulb 



,"8. Sbrt ~rviDd Net~ro' 
19. Sbri Ram Pyate Panika 
20. 'Shri H.M. ~Patel 

~, 

21. Sbri Aziz Qureshi 
22. . Sbri K.H. Ranaaoath 
23. Sbri D.N. keddy 
24. Sbri Madbavrao Seind;. 
2S. . Sbri R.S. Sparrow 
26. Sbri K.D. Sultanpuri 
27. Sbri Tariq Anwar 
28. Dr. C P. Tbakur 
29. Sbri Bat Ram Sinab Yadav 
30. 

. 
(Name of the 

thirtieth member 
to be illtimated 
latter). 

"and 15 from Raj)'a Sabba ; 

"tbat in order to constitute a sitting of 
the Joint Committee the quorum shall he 
ono-third of the total number of members of 
the Joint Committee; 

"that tho Committee shall make a report 
to tbis H()use by tbe last day of the first 
week of the next session ; 

"that in other respects the Rules of 
procedure of tbis House reJatina to p9.rlia-
mcntary Comll dttees sball arpJy with such 
variations and modifications as tbe Speaker 
may make; and 

"that this House do recommend to 
Raj),a Sabha that Rajya Sabhs do join the 
Ilid Joint Committee and communicate to 
tbis House the names of 15 members to the 
Ippointtd 'by Rajya Sabba to the loint 
Committee. " 

MR. DEPUTY·SPEAKER Tho 
question is : 

"Tbat tbe Bill to consolidate and, amend 
tbe law fdat ina to Railways be referred to a 
I'oint Committee of tbe Houaes CODsistiDi of 

, 45 mombers. 30 from tbis Houle, namely;,-

1. Sbri Basudeb Aoharia 
2. Sbfi Atauf alb~o 
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',', 

3. Shri Banwari ·La·I.Bairwa 
•. Dr. Krupa8iodllu Bboi 
S. Shri Narayan Cboubey' 
6.' Sbri V. Kisbore Chandra S. Deo 
7. Sbri Tatun Kaoti Ghoab 
8. Sbri Janak Raj Gupta 
9. Shri Harpal Singh 

10. Sbri Haren Bhumij 
11. Shri Jaideep Singh 
12. Shri Jujhar SipSb 
J 3. Shri Gurudas Kamat 
14. Shri P. Kolandaivelu 
IS. Shri P.R. Kumaramangalam 
16. Prof. P.J. Kurien 
17. Shri Mahendra Singh 
J 8. Shri Arvind Netam 
19. Shd Ram Pyare Panik. 

20. Shri H.M. Patel 
21. Shri Aziz Qurebhi 
22. Shri K.H. Rangaoath 
,t3. Shri l) N, Reddy 
24. Shri Madhavrao Scilldia 
25. Shri R .S. Sp.trfOW 

26. Shri K.D. Sultanpuri 
27. Sbri Tariq Anwar 
28. Dr. C.P, Thakur 
29. Shr' Bal Ram Singh Yadav 
30. (Nl:.lme of the 

thirtieth member 
to be intimated 
later). 

'~aod J 5 frem Rajya Sabha ; 

·'that in Older to constitute a sitting of 
the Joint C,)mn1itll.'!e the QUt)1 um shall be 
one-third ( f the total number of memben oj 
tbe Joint Committee; 

Uthat tbe Committee shall make a repm 
,to tbis House by tbe last day of the firs' 

week of the next sessIon; 

"that in ether respects the Rules 0 
Procedure of this HOUbe I'elating to Parlia 
mentary C()mmiUeel sball appJy with suc] 
'Variations and modirlc~tiona as the Speake' 
mlY make ; and 
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[Mr. Deputy Speaker] 
"tbat tbis House do recomlrend to 

Rajya Sabha tbat Rajya Sabba do join the 
said Joint COO'lmittee and coa,municate to 
tbis House tbe names of 1 S .member. to be 
appointC'd by Rajya Sabba to tbe Joint 
Committee," 

Th t mol/on M Q~ adcpttd. 

15.20 brs. 

JUVENILE JUSTICE BILL. 19~6 

MR. DEPUIY·SPEAKER: Now we 
will take up Item No. 12. Smt. Rajendra 
Kumari Bajpai. 

THE MINIS1ER OF STAlE OF THE 
MINJSTRY OF WELFARE (DR. RAJEDRA 
KUMAR} BAJPAJ) : I beg to move: 

"That the Bill to provide (or the care, 
protection, treatment, development and 
rehabilit.ation of nealected or delinquent 
juvcni Ies and for tbe adjudication of 
certain mattera relating to and dis-
posing of, delmquent juvenllrs. be taken 
into consideration!' 

Sir, in the last session of tbi8 Houle, I 
bad introduced tbo Juvenile Justice Bill, 
1986 which seeks to provide for lhe care, 
protection, treatment and rehabilitation of 
neslected or delinquent children and for the 
adjudication of matters relating to 'and dis-
posal of delinquent juveniles. 

Tbe existina approach owards children 
who violate lay or are found in situation 
of locial maladjustments is 80verDcd by tbe 
Children Acts in various Statel. Besides 
layiDI down for the difftrential treatment 
)f juvenile delinquents 8S compared to tbe 
procedure in 1he C()de of Criminal Pro-
cedure for adult offenders, these Acts pro .. 
vide for care, protection Bnd rehabilitation 
of ccttain c81caories of children, It. rev~ew 
)f tbe Children Acta ahow tbat tiler. art 

certain lacuDae and variation. in the balie 
provisioDs in - regard to tho lie ,roup aDd 
the machinery for trial and procfssil1" The 
age Iroup of delinquent childron or those 
children who do some 

15.21 brl. 

[SHRI VAKKOM PURUSHOTHAMAN 
In t"~ chair] 

offence is not uniform and . at the 
same time, tbe machinery for trial and 
processing are aho J'lot unifcrm. The 
infrastructure (or implementation of such 
act. is not uniformal1y a'silable in \,Brious 
parts of the country. The Children Acts 
are not new in this country, but still it is 
not properly implerrtnted. There are also 
very alarina differences in the penalties pre-
scrjbed for offences against children under 
lubstantive Jaw and special enactments. 
That is ODe important point. 1 bus for the 
offences forcing children to beg, the penaJty 
plC'6cribed under the Indian Plna) Code and 
the Anti-Be'8Bry Laws are more strinsent 
than tbose under the various ChiJdrtn'a 
Acts. So we ba\le to flee both the sides 
tllat children are Dot compe1Jed to beg and 
tbose persons or sroups of people wbo 
compel poor children to bel are taken into 
task and .tringent punishment is given to 
them. There is also no scientific system in 
c1assifying delinquent children on tbe basis 
of the nature of ofi'enc'!s and other circum-
.tances related to the offences. It 81so 
came to light. That is also one lacuna in 
the exiating Act in different States. As a 
result aU offenders whether tbey are guilty of 
very minor crime or very serious and 
heinous crime are treated at par, that is the 
cruel palt which the chiJdren Ite facing 
now-a-days. Children are kept with 
hardened criminals in jajja. So, we have fo 
see tbat thOle children who have only com-
mitted very minor offences, they are at leaat 
Dot tieated like crimjnals wbo are languish-
ina in jails. So, these are the poin ta. In 
the at sence of any uniform and wen·defined 
norm and· standard onder C()mmOD Je,isl.-
tion, tbe quality of serviccs bas often -been 
tbe ~ubje(t of £cverc criticism. in variouJ 
forums. You know tbat recently, the 
Supreme Court also passed a judaemeDt tbat 
children .bould not be kept witb ~aJ depecl 
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crimiaal.. Tbey sb ')ulcl not al.o be kept 
Jaill for more tban three month.. Tbeir 
case sbould be disposed of within three 
aDouth.. Since the enactment of the new 
Code of Criminal Procedure. 1973 whicb bal 

.. made it mandator, for juvenile delinquents 
to be treated under tbe Children Act, the 
oeel'o ev~)ve a unified framework for the 
country as a who). has been widely felt. 
So, there was rbe need to bring this uniform 
Bill, and that is why it bas been brouabt 10 
before Parliament for consideration. 

It has also been felt tbat such a Jeaitla-
tion Ibould take into account the locial. 
cultura1 and econ\,jmic pressures of moderni-
zation, and accelerated pa~ of miaratioD 
from rural to urban areal. One of the 
causes of child delinquency is that with 
modernization and industriaJization, popula· 
tion from rural areas is milratina to urban 
areas. When tbose people como to urban 
areas seeking employment, their life, is 
changed. The protected life in rural areaa 
i. chanaed. when they come to urblD arta., 
and the child becomes a victim of this 
cbange. 

The erosion of protective iostitution. 
and a let pattern of life bave added to the 
problems of children now, because in the 
urban areas the type of protection whicb 
they wert latting in rural areas, in rUJal 
locie",. i. Dot found in urban areas. That 
is one of the cause, wby in a 11 tbese chanles 
the aroup of peoplf wbich bal suffered mOlt 
il that of cbildren, io whom an increasiDI 
trend of delinquenc), i. discernible. 

Children are really tbe victims of lucb 
chaoles, and such modernization. So, tbere 
il a ItroDI demand all ovor tbe country tbat 
the Children Acts require to be rationalized. 
W. most DOW think in modern terml a,1 to 
wbat arc tbe present need.. AccordiD,.Y, 
we have to ratioDalize tb, "hole Act in 
re.peet of children in need of car. aDd 
protection from ~ view-point of social 

. defeuee. Most of lucb cbildren are in fact 
victiml of deprivatioD and nea1ect, or art 
maladjusted due to the breakdoWn -of tb. 

., protected mechaDi.m. ~t tbe primary Jovel. 
',Once tbeir parente mia,ate to toWIll, to bit 
elti. ,.kins Job. and Joia some factory-
91' to In for IOIDI Jot.. IDd ~ fit. a1l4 
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mother miabt start work'ing- tbe cbUd •• 
Jeft .alone in the .1um areu, and in'slum 
'conditioDs. He it tbe victim of tbe aituatioD 
prfvailinl then. In tbe initial state. be 
does not undtntlDd what i. 10iDI OD there. 
Tbe parents are also not able to understand 
tbe difference. But aradualJy, the harm i. 
done, and tbe child become. delinquent later 
on. So. tbere are circum I tanc:e. , and tbey 
become tbe victim of those circumstance ... · 

It ba. been left tbat these ch ildren can 
best be taken CAre or, witbin tlleir natural 
milieu of the family, scbool and the neiall-
bourbood. Tbi. i. the whole approac'l of 
this Bill. It is, therefore, imperative that 
in order to tackle tbe problem in its fun 
ranse. the juvenile justice systt'm should 
correct luch aberrations where tbey a~tuaJl, 

OCCUf. This awarenea. caJl. for a new 
concept of juvenile justice. And with that 
new concept, we are brinaing in this new 
legi,lation here. Thi~ bas to be t\lohed jn 
place of the traditional approach of correc-
tive action. only when tbe law is violated. 
or is likely to be ,0. 

This appro~cb thererore, envisages tbe 
active involvement of community-based 
welfare agC'Dcies.-Tbe.. are tbe salient 
feature. of tbis Bill. We bave to work in 
such a way tbat a delinquent child is not 
treated only as a criminal but community .. 
based welfare aaenciel take care of that 
cbild and be should come to Dormal 
life after lome time- iD the care, protection 
and rehabilitation of lucb children witbin 
tbe J.pl fram.work. The law should clearly 
.pelJ out tbe responsibility 'of tbe State 
towards protectinl the riota of cbJJdren wbo 
become victim. of situational compulSions. 
nat is aJ.o one of the aim. of tbis Bill. 
The juvenile jUltice Bm viewed in tbis con-
text seek. to 'replace tbe traditional strucfure 
of de.IiDI witb tbe jllvenile delinquents. 
Whatever tbe traditional way of dealing with 
juvenile delipqu~Dts. Whatever the tra-
ditiooal way or dt'aling with tbe juvenile 
delinquents, now we are cban,iel 
tbat and tbe treatment which tbat juvenile 
delinquent child "ill DOW need or he will be 
trated will be quj~ dill'.I ... , from wbat bo 
WII flit., tiQ ~~. 
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,(Dr. Rajendra. Kumari Bajpail 
The objectives of the ~UyeDi1e Justice 

BiU tbus art to lay down •. uniform lepl 
framework for juvenile justice in the country 
so as to ensure tbat-this jl very important 
part of the Bill-no child under any circum-
atances is lodled in the jail or police IOQk, 
up: and we are completely obolisbin'l this 
type· of treatment for a delinquent child. and 
under no circumstances a delinquent child 
wiU be placed in jailor police lock up. The 
Bill seeks to provide A specialised approach 
towards tbe prevention 'and treatment of 
juvenile delinquency-this is tbe most 
lianicant part and object of the BiIl":'_in ita 
full range io-keeping with the developtncntal 
need of the child found in any situation of 
locial mal.adjustment. We have to diffe-
rentiate between a child who has committed 
lome oft'ence and a child who-because of 
mal .. adjustment or some compulsions- baa 
become a victim of some ver)' mild type of 
a crime. So. we bave to discriminate with 
aU these things. The Bill spells out the 
machInery snrl infrastructure required for 
the care, treatment and rehabilitation of 
various categories of cbildren comiDI within 
the purview of tbe juvenile justice system. 
OUf approach is that we have to take care of 
such a child and we have to reat such a child 
as a normal child and we have to see tbat 
these cbildren come to normal life remaining 
in such homes with the welfare soCieties 

'which will be taking interest in them or 
takina the r •• ponsibility of these cbildren. 
They will be liven some vocational training 

, and such other things so that tboy are not 
all tbe time regular offenders, but their life 
will be corrected aDd they live a normal life. 
The Bill seeks to establish norms and 
standards for the administration of juvenile 
justice in terms of investijation and pro-
lecution, adjudication and disposition. and 
care, treatment and rehabilitation. So. 
these are the wider ranacs, these are the 
activities, these are the points, tbeae are tbe 
objectives for Which this Bill is brought 
bere. 

The BUl seeks to dcvelop appropriate 
linkage. and coordiaation between tbe 
formal Iystcm of juvenile justice and 
voluntary agencies and one of our objects 
iI to involve more and more 
voluntary aaeDcie8 in this work, beelUIe 
tblY are not goinl to put tbe child in police' 
loej up or jail. So~ in tbat 'cvept tbe 

voluntary _genciel will havo to take. care of 
the 'hi1d; they will be autborilld to take care 
.of such children or tbt Government will .. ' 
that th is organisation i8 able to buDd up In 
sucb a way that tbe child foel, that It .Is 
Jiving in a f!!,tniJy. So. under tbis Act. the 
voluntary a,encies have to' play A. fer, 

#' important role and tbat too a very useful 
role. 

And finalJy. tbe BUI leek, to brJDI 
operation of Juvenile justice System in the 
country in conformity with the Unittd 
. Nations Standard Minimum Rul .. for the 
Administration of Juvenile Justice. 

. Now we are adopting this system and 
by· tbat we will be acting in conformity witb 
the United Nations Minimum Standard. tbat 
is tho Min,mum Standard Rules. which have 
been laid down by rho United Nations for 
Juvenile Justice, 

These are tbe points I want to hi.b-
light. 

The Bill provides a unif~rm coverage of 
aie of a juvenile up to 16 years in the calO 
of a boy and 18 years in the case of a airJ. 
These are the salient features of tbe BiU. 
We have accepted that there Ihould be a 
uniform ale, which should be 16 yeara in 
the case of boys and 18 )ears in the Cite of 
lirls. 

The Bill ~eeks to put a Cotal baD on tbo 
cofinement of lbe jevenile in Uail or poli(;C. 
lock""up. That is the second provision. 

Then tbe Bi1l provides for autboriaations 
of voluntary workers aDd organisationl for 
tbe referral of Don-delinquent juveniles to 
the competent autporities and institution. 
under tbe proposed law, 

The Bill provides for separate pf auUlori-
ties for adjudioation of delioqueDti and nOD-
'delinquent ano separation of non-delinquents 
!rom delinquents and of petty offenders from 
bardened ones at various Ita,et of apprehen-
sion, prace.sins and placement. . And ~bla 
is one of tbe very important ,thin .. wlaicb 
we art soiDl to adopt iD (uture aad Jllit 
will mould tbe wbol. life or tbe child. 



The Bill s~eks. to ,widen tbe r_oae of 
diJpositional .alternative for' rehabilitation 
with preference to community·based carc_ It 
II flot tbat jf any child has commiuid an 
ofl'enee we just put the child in some corner 
and tbere tbe matter ends. that is not the 
point. And tbat is the approach now. Our 
approacb is tbat we have to see that iD, pre-
rerenpe to commuDity-based care, we are 
loiol to further take Care of the cbild. And 
it i. for the first'lime tbat tbis we are aoinl 
to adopt this approach and thil is one of 
tbe very major approaches and will heJp in 
promoting .ocial welfare of our society and 
our country. such'" as foster care, adoption, 
aponsorship, probation and community 
service and use of institutional care only ai 
a last measure. 

The Bill provides for minimum standards 
for institutional and non-institutional service. 
for various categori"s of juveniJe and for 
apccial procedure for handling, processing, 
placement, appeals, revision, elC., to be 
followed by the competent authorities. So 
special emphasis has been put on that. We 
do Dot make a child. a criminal. Rather 
tbose are correctional metbods, correctional 
and welfare approach. The BiB provides 
for a compreh.nsive sY5tem for after-care 
and follow-up of casea proccs~ed tbrouab 
juvenile justice system. This is also one of 
the important aspects of tbis Bill. By this 
we are aoing to take care of children and 
we are gOing to take their resposibHity. 
Rather we are tr,)'ing to involve the comm-
unity in this, because we know that the 
cbildren are tho treasure of the nation and 
we bave to treat tbem like tbat, SQ tbat 
tbeir life ia not spoiled because of tbeir 
commit tina petty offences. Because of 
ilnoraoce if they commit petty offence, 
it is not as if they are criminals by nature. 
No cbUa., is crimlOal by nature. So, we must 
live: bim 'time for correction so that again 
be can come to the normal life. 

The Bill providel for greater involvement 
of voluntary orsanisatioDS, mobilisation of 
funds from private and publ:c CfgilC isations 

, and individuals aeneratiDB aw"reness and 
participation in the welfare and rebabilita. 
liOD of socially baDdi~apped cbildren. We 
bave taken care of aU lorts of children. 
There i. a arcalOf thrust tQwards education, 
vocational trainin, and rcbabilita~ioD of 
juvooilo delinquent under tbe propolCd law. 
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Iti. not a. if they are to be put in some Jail 
are lome home. After"care will be taken for 
thtlr education and vocational tra'niDI. After 
completinl that, tbey will be rehabilitated 
in tbe society. Thi. is tbe main purpose 01 
this BilJ. ' 

The DiU allo leeks to enhance punisb- ' 
ments of offences against employment of 
juveniles for begging. givina intoxicating 

, liquor or danaerous drug to a juvenile and 
exploitation of juvenile employees. 

With tbese words, I move tbat tbe 
Juvenile ,Ju8tice BilJ be taken in!o considera. 
tion and passed. 

MR •. CHAIRMAN : Motion moved: 

"That tbe Bill to provide for the care, 
protection, treatment, de\elopmeut and 
rehabilitation of neglected or delinquent 
juveniles and for tbe adjudication of 
certain matters relating to I and dIsposI-
tion of, delinquent juveniles. he taken 
into consideration." 

SHRIK. RAMACHANDRA REDDY 
(Hindupur): The Government has come 
forward with 1hc Juvenile Justice Bill. Pre .. 
viously also, there have bef'D many Acts 
concerning children. But there are some 
defects in tbe previous Acts. And tbe hon. 
Minister. wittingly or unwittingly, bas said 
that there is difficulty in implementing tbese 
Acts and that is why. she has come forward 
with tbis Bill which is supposed to be a 
consolidated onc. 

Through this Bill they want to achieve 
many things. The long title of the Bill is 
clothed I n very juicy and' attractive terms. 

I It says: "to provide for the care, protection. 
treatment, development arid rehabilitation of 
neglected or delinquent juventles a.nd for tb, 
adjudication of certain matters relating to. 
aod disposition of. delinquent juveuiles. Let 
us see whetber the Government is able to 
achieve aU these objectives or some of them. 
If tbey do so, I, will" certainly compliment 
the GoverDment and conlratulate tbo 
Government. 

There are'so many lacunae and ambi-
tuiti. in tbe Bill becaule the B.n bas been 
drafted in. burry lnd in aver, CUrsOly way, 



(Shri K. Ramachondra Redd,) 
Tbat .il wby, aU these difllcalties hive come. 
With reaud to implcmeniioD allO, there are 
so man, defects in this. 1 wifl briD' on8 or 
two iDltanCCl to -your notice. A number of 
locial J.eaialadODJ bave been puled in the 
plat, but when it comes tQ tho qUlllion of 
implementation. .a the bOD. MiDuter lau 
put it, implemenlation bal become very vcry 
difficult. In fact, lOme soc:lal l'aiel.tions 
which could not be implemented were passed 
in tbe past and thoae leal,lationa bad been 
passed to prevent evila. in tbe society. But 
when tbe people arc Dot prepared to accept 
them, those bavo become vory very 
futile and they have been followed more in 
the brea,b tben in th. implementation. For, 
example, you take the anti-dowry laws. Let 
the Minister or aoybody lay whether thi' 
Act hal been followed. Is tbe society ready 
to adopt tbis Bill? As rar aa the dowry 
8,stem is concerned, the Act bas not in any 
way prevented the ayatem of dowry in tho 
,ociety. The Government bas completely 
failed in implementin8 it. 

In the prev ious Hlsion we ba vc passed 
a lesislatioo whereby we wanted to prevent 

, the ,htla. labour. How rar havo you been 
able to implement tbat Act? Is tbere a 
lingle case where you have saved a youna 
perSon from beina employed as labour? 
There are no statistics.· In tbe previous 
session you have also palled a Bill to curb 
the terrorist activities. How fat have YQU 
been able to curb tbe terrorist activitives? 
Afler passiDlJ the Bill it was boped tbat 
terrorism will come to an end. tbat you will 
be abl, to completely put down terrorism. 
But autS, what bas happened 1 The terrorism 
hal increased. It has been doubled tcobled, 
increased manifold. I hope that after passin, 
thia Ball the offence. a,ainst the YOUDS 

juvenile people will not iDcrease. 

Wben 1 go throuah tbil Bin. for the 
juveniles, 1 feel tbat thouab the' -Bill i. 
supposed to be a been for the yOUD& poopl., 
it wlH be a curse or, a 'sap for them. The 
Bill is very . defective because tho fuoda-
mental consideration itself i. defective. Tbe 
draftsman hal Dot taken tbe poor people ·of 
tbe Soclety into consideration al to bow tbey 
are lIvIDI. what is their means of livelihood, 
bow 'beU' parent, ate liviD.. Thelo tbin .. 
have nOt been takon iDto ~onsideratioD at 
aU. Tbat is wby 1 lay the aiU .. dcf~'iv •• 

Evca tbouah botb tbe father and tbo motber 
. are work in. loatther. tbOY are Dot. l Ibl. to 
mate tbeir. botb ends moot., And .till tbose 
people are -producioa five. te> too children 
and tbese children are left in tho IU'Dch. Por 
these ~hildreD tbere are no schools. ther, 
aro DO bospitals. ther. 'is no means of liveH-
hood. Nobod1 cares for them. III order 
to see that somethin8 is- done fore the. 
people, tbey lay that the Bill baa beeo 
brou,bt forward. But 000 thiDI tbo, have 
(orsotton that unless you are able to im-
prove the economic condition of tbe pareDt~. 
thele sorts of BiUs are Dot 10iDI to be of 
aDY use at all. That is wby 1 lay tbat this 
Bill haa been brought witbout takiol into 
consideration tbe society or without COD-
sultina tbe lociet" witbout cODsultiDI tbOie 
peoplo who are expected to start .he homes 

, for tbele juveniles. 

Number of locial organisations ar. tbere. 
The Billibould have been sent to them for 
their opinion and cODsidtratioD and then it 
should bave been drafted. 

I would like to point out a rew defeets 
in ti)is Bill. Tbele are two oralnisations 
to created for the juveniles whOle parcntl 
are not alrina for them or when thoy 
commit some offences and are found Built)'. 
One is the JUvenile Welfare Bo.ro and the 
other is the Juvenile Court. When you &0 
throuah the Bill, you will find that both the 
Juvenile Welfare Board and the Juvenile 
Court are to be created. When you create 
two oraanisatioD" there is IIkoly to be 
clash in tbeit functions. Thtir (uDction. 
may be overlapping. So, either tboy sbould 
remove tbe Welfaro Board or tbe Juvenilo 
Court' or completely make them difforent 
and distinct. It should be defined clearl, 
as to what wilJ be the functions of tbo 
Welfare Board and what will be the func-
tion. of tbe Juvonile Court. You muat be 
able to define those thinaa clearly otberwise 
when these two tbinas co·exilt. tbere will 
be so maD), matters wbere tbey wUl be 
baving no jurisdiction. One organisadoD 
will try to tbrow the rcsponlibihty on· tbe 
other. Yesterday 1 beard about the Pdme 
Minister', security. TlMee arc tbr. or four 
oraanisation, involved and each orpnuation 
i. tr),iDI to throw the blame on the other. 
Nobody la. prepared to take the respoolibJ .. 
lit, 00 himael'. SbDilarl.f. die WeUar. 
Board and the Juvenile Court are litol, to 
dlrow sbe I'ClpoDlibilit1 eo 11Gb oLhol. 
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We send th_' juveniles to different 
borne. i.e. juvenile h.omes, special homos, 
observatory homes apd after care orpnisa-
dODi. What i. tbe fdDction of thOle 
different homes bas not been clearlY d~6ned. 
It bas been a jumble so far as tbese clauses 
9, 10. U & 12 ,are concerbed wherein 
mention of tbese homes bas been ,made. 
The. functions mast be completely and 
clearl)' demarcated and defin~d. So many 
homes have been started. Som.,tbio8 
taDlible mUlt be done for these juveniles. 

The ago of the boy has been fixed at 16 
whereas (or the girl it is 18. Most of tbe 
iifl. are taken away by force or persuation 
or tbreats. They have been drafted into 
prostitution. A number of brothel houses 
arc tbere in the cities. Police is not able 
to do anything 80 far as tbese brothel 
boules are concern. Social organisations 
are not able to touch them. In what way 
will tbis Bill save tbose unfortuoate sirls 
who have been forced to prostitution. This 
Bill does not provide any remedy for them. 

So far as boys are concerned, they are 
being used for various purposes. Thes. 
b~ys are taken away by criminals. They 
break their limba, maim them. remove their 
eyes and usc them for' beggary. How are 
you aoina to prevent this sort of action by 
this Bill? There are quite a good number 
of people who are in the habit of maiming 
the boys and putting them to beggary, 
etc. I.p.e gives a higher punisbment for 
tbese offeoces. I do not know how will this 
DiU come to tbeir heJp? So far as this 
Bill is concerned, tbe delinquent or a YOUDS 

man on committing offence is tried in a 
special court and the punishments are 
diifcrtnt from that of I.P.C. Juveoile is Dot 
sent to jail. He will b. left with admonition 
or he may be livea probation for a year or 
10. Or he may be sent to one of those four 
homes as mentioned in clauses ~ to J 2. A 
prOVision has been made to keep viailaoce 
over tbem for ~wo to three years. Tbe 
'punishment bas been minimised. I would 
request tbe bon. Minister to think over the 
matter of punisbmelUs to be awarded to tbe 
juveniles very' closely. I lay so becaUie 
wben tbls OlaD is not liven punishment ,', tbe 
'.timinal. take advantale of it. They aot 
tb. otfenoes committed. In tbat case the 
periOD bchi~d tbe scooe sbould . be dealt 
"Uta vOrl IOYI,ol,. What do ,bolo per.oos 

behind tbc, scene do? They catch bold 
of these boys. Bring them to bi. citi'l. 
Make them stray io tbe streets to commit 
offences. These p ("opte traia' tbem to 
commit offence.. When these YOUDI boy. 
rail in the bands of tbe criminals they teach 
tbem to commit robbery. They teacb tbem 
to commit theTt, to commit murdgr and 
indulge in smulgling. So" a Dumber 0' 
tbings are there •. They win teach them and 
then these boy. will 10 according to tbo 
plao and tbey will commit tbe offence. 
Even if tbey are caught they arc not punished 

. severely and those people in the background 
are not brought into tbe picture. How tbey 
are going to be punished is not mentioned 
in tbis Bill. So, as tbis is concerned, this 
Bill is very very silent. Also there are 
clauses which say that if anybody use. tbese 
people either for beggery or for some other 
offence. then they, will be punished wit., 6 
months to 3 years imprisonment. What is 
this? After aU, a dflcoit commits a number 
of offences through them, he can prompt" 
them to cO'1lmit a murder, be may rob a 
bank and these boys are very well used for 
smuft~liog and selling narcotic. wbeceby tbe 
young people are spoiled. We also passed 
the Narcotics Act last year. In doina all 
these things tbere is a good bandle for those 
unsocial elements. They are going to 
utilise tbese youog people for all these 
offenees and they will benefit by them aDd 
tbey wilt tell the boys: I After all, you are 
not going to be sentenced. At best they 
wHl admonish you and send you to a home 
or at best they wiJI give. probation for a 
year or two or they will send you to the 
reformatory school. You will be there for 
two or three years'. Like tbis. these unsocial 
elements will take advantage of the situation 
and fill their pockets, with booty. That is 
why this Act is likely to result in a boon 
for these YOUDS people. 

The other defect .\lout this Act is tbis. 
You say, these provi.ions are tbere in tho 
Cr.P.C. In tbe otber clauses you say about 
the provisions of Cr. P. C. ." Wby do yo~ 

draft a Bill like tbis? The procedure may 
be in the Cr.P.C. Either you relain if or 
take it away from the Cr.P.C. completelY. 
If the provisions arc tbere in tbe Cr.P.C., 
why do you brio. in tbis Jqi,lation? I do 
Dot uodent,od. 
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Nobody' knows whetber tbo offences are 

cOinizable or non· cognizable. The bo)' 
commits an off.nce. An unlocial elcmept 
behind him makes bim commit tbat otToncc. 
You cannot puniab bim. You cannot prove 
iCalso. It is very ver, difficult to prove. 
Bven if be is caught, he can aet a punishment 
for a pericd of three months or 50. Can 
you punish such J')eople without warning? 
Can you make' these offences' co,Di2.able 1 
You cannot take out this Act frorn tbe purview 
of the Cr.P.C. Like this, the Bill is full of 
loopholes. 1 hat is why 1 request the bon. 
Minister not to be in a burry. Please 
withdraw tbis Bin for the present consider it. 
or send tbis BiU for circulat~io!.1 aroona all 
organisations. Theo think whether you are 
able to implement the clauses of this Bi1l. 
Otherwise H is one more legislation where 
you are not able to implement it. People 
are laughing at so man), lejislatioos which 
you are not able t9 implement. So, I 
request the Minister to withdraw this Bill. 
Don'tt stand OD prestige You withdraw 
this Bill for tbe moment and come forward 
later with a comprehenSive Bill where all 
tbese loopholes are pluiged. Then only you 
wiU ~e a1!Jle to do some justice to tbese 
hapless children. 

16.00 brs. 

And the other thins is, as far a5 financial 
status is concerned, unless )OU are able to 
improve the financial status of thorte poor 
fathers and motbers, you will not be able 
to implove the Jot of lhe~e people. So, 
this is a soci~J legislalioD and finance is abo 
involved. ] beret ore, 1 reque)t the hoo. 
Mioistu to consldel this Blil in deptb and 
see tbat it I» postponed for some moro tIme 
and them the opinion ol tbe public ,~ elicited 
OD tbe 'Bill. 

DR. PHULRENU GUHA (Contai): 
Sir. I welcome most heartily tbe Bill No. 103 
of 1986, namely, tbe JuveniJo. Justice Bill of 
1986. It thould be moro comprehensive. 
There is no doub, about ,hat. But Itl11, 1 
am very happy tbat tbis type of Bill bal 
como for tbo first time before the Houlo. I 
would like to sa)' on. ,thiDa ·tbat my previous 
speaker has spokeD tbat tbe' aids who art 
lorc;d to take tbe lives of prostitution are 
d~hDqueDt Juveniles. I am .oro '0 II, dII, 

because I have worked ,amona delinquent 
Juvenile. personall.y aDd I have worked 
amona proititutel. They· are two dift'erent 
cateaories altoaether. We should not I»Ix 
them up_ 

Sir, I would like to lay tbat tbe cbildren 
are not born al delinquent juveniles. It is 
because .of the circumstances, bec8use of 
the family atmosphere, because of varioul 
other reasons, a child becom,es delinquent 
juvenile. We should not mix up the issue 
that tbe child is born as delinquent. I may 
mention here Ihat we have done exteosive 
survey. ratber a research project and a book _ 
on it is punished aDd it is quite welcomed 
by many of the people who are doing this 
type of work. And the project was done 
with the money provided by tbe Government 
of India. 1 can say with confidence tbat 
the children are born not as delinquent ; 
they become delinquent because of 
atmosphere, circumstances, bad company. 
or even family circumstances. On tbe 
basjs of survey, we have seen that the reason 
for lDan~ children wbo have become 
delinquents is because the parents quarrel 
among tbemselves. -It is a very new thinl. 
But may-be it is 8 fact that the quarrel 
among Lbe parents reflects on a child. It i. 
not that it always reflects on all the children. 
But some sensitive children do react and 
become delinquent. 

1 would like to point out an otber point 
tbat when a child is completely delinquent 
only tben, we like to treat him. But we do 
not hive tbe 51.tem when a child .tarta 
sb\lwinl delinquency, we sbould do Bome-
tbing for bim. Wuh confidence, 1 can sa, 
tbat if the children can be trealed at the 
beginning of tbe life they do Dot become 
delinquent. 'It So I request that tbere should 
be a system by Which when a child bccom .. 
a little abnormal, he or she, boy or aid. 
sbould be treated. 1 would like'to say tbac 
when tbe cbild i. a little abnormal. peop" 
think tbat be is disobedient, and that h. 
do •• not listen to anybody aDd that be it 
adamant elc. But w' Dev~r 10 into tbe 
root of the problem. Wbon tbey become 
absolutely delinqueot, we tak.e care of tbom. 
But we must try to prevent tbeac childrln 
from becomiDI .~Iutol, delinquent. Wo 
take "ro of chom' but WI must tfY to 
pRVOIlt tbcao CbildrOD frOlD '*omiDI· 
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4eiinquent. We should' Dot forget that 
because of tbe .ocia-economic condition of 
our country aDd because in our society wo 
have become a nuclear famUy, tbe parenti 
hive no time to look aftel;' the child. In 
tbe olden days ,,'ben a child becomes a 
little abnormal, tb, old ladi could find 
out and prevent. Now we do not bave any 
I),stem and it i. nOl pOSlibJe either 'because 
. paronts are very much enaaled in tbeir CWD 
work. So. tbere should be two systems. \ 
one is in tbe scbool and tIM other is outside 
the school. I know tbat it will be expensive. 
I know it is not very expensive but it will 
be e"peosive. The social worker caD look 
after the children of the aroup of school 
Ind, if necessary. It will be Icferred by the 
social worker to psychologist. or psychiatries. 
I am saying tbat with confidence becaul. 
with my little ex perience I bavc seen a 
Dumber of children who could be laved. 
That is wby I request the Minister. I know 
tbat you may not be able to do it just now 
but in the next year Budget. you can start 
a sm~1l Ducl~us and you will act the results. 

1 would like to say that our Minister 
bal mentioned about tbe voluntary oraanisa-
tions to be involved. I am sorry to say 
that tbere are a few voluntary organisationl 
which are doing work on juvenile delinquency 
but tbey do not let· adequate financial aid 
from tbo Governmcnt. 

It is also necessary tbat after tbe social 
worker deals wiib tbe children, it will be 
necessary in certain cascs, to send tbem to 
tbe psycboloaists and psychiatries. 

I would like to raise an~~ber question 
wbich is,.a very ticklish one~ But still I 
would like to say about tbe Probation 
Officers. I have seen a number of Pro-
bation Officers and I found many of them 
are not fit for it limply because they have 
taken the job. They do not bave the 
psycboloaical tune witb the cbildren. Tbere 
are a few very .ood Probation Office" also, 
I know. . I can DaUle tbem also. 1 am 
lur. ·tbere are otber very lood Probation 
Officers a110 throupout our country but 
,.bat I would like to 18)' i8 that before a 
Probation OfBCer i, 8'ppoimed. we tbould 
not aeo his Univetsity qualification C)nly. 
W. mutt ' •• Ills or 'hoi ,attitudo 'towar4a 

life, attitude towards children. Unless be 
bas tbfJ t attitude towards ~ chi ]dren~ a Pro-
bation Officer cannot be given the job of 
Probation Officer. 

I would like to say one or two thiDI'. 
In the Chapter lIt, it is !laid 'nealected 
cbildren'. I feel tbat the very nlme of this 
Chapter i. not correct. Juveniles are 
llelJected either in the family or in the 
s('ciety. When a person is neglected. on))' 
them h. becomes a juvenilo. That is wby. 
J lay tbis Chapter should not have been 
mentioned as 'ncaJecttd juveniles.' But in 
any case I lay tbat it is good that tht Bill 
has come and I hope that it will be helpful 
to deal with the juvenile delinquent children 
in our country. It is good that the Board 
is aoioa to he formed. But al rar as I 
know. the Board is already there. The 
Court is already there. But you are extend-
ina tbat and living tbem the lpecific work. 
It jl not new that tbe Board will be formed. 
It is not new tbat tbe Court. will be 'ormed. 
Courts aro tbere. Boards are there. You 
arc only livina tbem more work and specific 
work. Tbat is waht J say_ l,do not like 
to take much of tbe time. I would lite to 
appeal to the Minister that 8]onl with tbis 
Bill, afterwards you must have a sysiem to 
prevent delinquency. It is no lood tbat 
our children are delinquents. We have to 
do tbe preventive work. This is am age of 
prevention. Even in medicine. we arc loinl 
in for, preventive mo1icinc. So, tbis il. 
social system-not only social system but I 
should say because of tbe system delinquents 
are becomina more in Dumber. So, please 
consider and have a system in a smalJ way 
and then extend it in an adequate manner. 

SHRI A. CHARLES (Trivendrum) : Mr. 
Chairman. Sfr, there is a widespread ex" 
ploitation of children especially in tbe tbird-
world countries.· In this country also. the 
number of nealected children are numerous. 
Under Article 24 of the Constitution. the 
employment of children below tbe 8,0 of 
14 in factories. min. and otber bazarduous 
occapations are prevented. But in "spite or 
tbat, the statistics sl;lows tbat tbere are.1 
many a. 11 miJIion children who are enpsed 
iD hazardous occupation in tbi, country. 
Other atatiltiea reveal tbat tbe total labour 
force in tbis country include. almost 44 
JDDUon cllUdrcD "nd mOlt of 'llen como 
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uDder tbe catelory of either neaJected or 
delinquent or who are not ca.red for either, 
by tbe parents or by the society. So, I 
CODSfatulate tho Minilter undor the circum-
• tances. for brloaiog forward a very cem· 
prebensive )c&islation for tbe care, protection 
treatment, development and r~babiUtatioD of 
juvenile who are found in situations of 
lOCi.) Ina) -adjustments. delinquency or 
oe.lect. 1 think this is tbe firat time, after 
"39 years of independence, to bring forward 
8ucb a fun leaislation covering In aspects of 
life of tbe juv(nil~'. This is not meant 
only to mfet the delinquency or to punisb 
tbem. This is meant for a total chanae of 
the children. The punishment asptct is Dot 
at all aiven great thrust here. My previous 
ape.ker baa pointed out that the preventive 
aspctt is very much in this Bill. I am ratber 
surprised that my friend on tbe otber side 
bas Dot funy appreciated tbe dift'erent aspects 
of this Bill. I will come to tbat Point later. 
I am very bappy to say tbat one of the 
mOlt salient features of this Bin is tbat 
almolt every clause of this BHI whicb relates 
to the juveniles delinquents' bal a touch of 
material affection. I may point out a few 
clauses. For example, clause 9 (3) states : 
·'tbi. Act shall not only provide tbe juvenile 
with accommodation, maintenance and faci-
litie. for education vocational training and 
rebabilitation, but also provide bim With 
facilities for the developm.nt of his character 
and abilities and give him necessary traininB 
for protecting himself agaiolt moral danger 
exploitation .••••. n. So tbat be may be con-
verted or changed into a· useful boy in 
future. That show I the parental care taken 
in tbi' legislation. 

There is a distinction between Clause. 
9, 10 and 1.1, wbich bus Dot been correctly 
understood by tho previous speakor. Clause 
9 clearly says tbat it is meant for ' nealected 
juveniles'. Nea1ected juvenile· ia different 
from 'delinquent juvenile'. The bome pro-
po.ed to be etta blisbcd under Clau.e 9 is 
·juvenile home' for 'De.lected juvenile.' 
whereas Clause 10 speaks of ·.pceial bom. 
for delinquent juvenilc;i·. and 11 tefen to 
'obaervt.tion home fer tbo temporary recep-
tion of juvenile. durin. tbe pendency of any 
inquiry regarding tbeon'. Tbeae are tbree 
oategorie. and a clear distinction baa been 
made. These chroe homes are m.aDt to 
,bree di!Torent .itqtti9 ... , 

Clause 12 "is am outltandiJJl one; it dcall 
with after-care organisatioDs. Thi, is for 
tbe purposed of tatiDI care of juveniles after 
they leave juvenile bomel or special hQmea 
and for tbe purpeee of enablin. them· to 
lead an honest, industrious and useful ·life, . 
80 that they do Dot remain aD liabilitie. in 
future. Therefore. every care bal been 
taken to cbacle tbe cbUd and make bim a 
lood and useful citizeD in future. 

Claule 17 sboWI that every minute 
detail bas bfen taken Clre of by tbis BiU. 
e lause 17 deals witb 'uncontrollable 
juvenUt'. . There are many cases where even 
parents arc not able to discipline their own 
cbildren or tbey Jose control over their 
children. Personally I know a number of 
sucb cales: in certain families when the 
fatber deserts bis wife or wben tbe matter 
becomes a widow tbe motber bcccmes 
a widow the mother becomes too 
weak to look after ber children and moat 
of tbe boys beceme indisciplined. I re-
member a· case where a widow come to me 
and recommended tbat ber Ion be sent to 
jail, but there was DO provision for tbat. I 
am very happy tbat in this Bin this aspect 
of uncontrollable juveniles bas .been wen 
taken care of. That iI, if there is a case 
where eveD the pareDts are not able to 
control their children or discipline tbeDl or 
to aive them lood life, here is a Clause 
wbich provides tbe occasion for such children 
to be brousbt to tbeae homes where they 
can be taken care of. 

Therefore, I wholebeartedly support tbis 
Bill. But I bav. only one concern which 
I waDt to ex preas. It is ooe thina to pI .. 
a DiU. But what i. tbe auaraotee tbat it 
will be implemented in tbe State.? Here I 
wm pJead with the Minister to see tbat it i8 
properly implomented. In evory Claute 
it is said,· "The State Government may, by 
rules, previde for the manaaemoDt. • .• " 
That moana, Goveromeat a)lo 'may not'. 

I There should be a compelJinl clause and 
strict directions sbould be aiveD to tbe Statea 
to im pl.mcDt this lcaialation. There sbould 
be a clause to eoaur. tbat, af~r tbis leaisJa-
tiOD is pasled, within • ,e.,oflabl,e period. 
evory State will como forward with luifabl, 
JelillatioD or rulel 80 tbat these hotpes .re 
.tabliabed aud maintained properJ, aad'the 
caro tbat is S<M,tlbt to be aivlD QDdcr tb" 
'ill ~ ~uany liveD $0 ttl, 9~i1ck,tPt ' 
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N_ I would 1ikfl to make ODe more 
pollt reaardml tunell." aaUil 52 reads : 

"(1) The Stato Government '"' create 
a' Pund under sucb name al it tbiaks It 
for the welfare and rehabilitation of tbe 
juvenilea dealt witb under tbis Act. 

"( 2) There .ball be crodited to the 
Fund such Yoluntary donationa. contri-
butlona .... ., etc., etc. 

Voluntary donations can also be received. 
But tbere is no provision as to bow the 
Central Government will be providiol funds. 
If a matching Irlot i, liven by the Govern-
ment of India, it will aive an impetus to tbe 
States to implement tbe scbem,. 

I plead tbat sufficient funds from tho 
Government of India may be provided to 
tbe States. From experience I may la, that 
tbe Ceotral Government would not shirk itl 
responsibility and I feel tbat its r~sponslbiUty 
would oot cases with the pass iDa 01 this 
Bill. I hope 8ufficient (uDd. will be pro-
vided to tbe Statea 10 tbat the very hiah 
ideals enshrined in this Bill will really benefi t 
several lakhs of children of tbi. country who 
are either Ilealected or who have become 
delinquent and who .re now a liability to 
this nation. I hope tbel will be trained 
and converted 'to be useful citizeos of tbi. 
country 10 tbat tbe luarantee Jiven under 
the Constitution will also be achieved. 

With thele word. I live my whole-
b .... ted support to this Bill. 

SHitI SHANTARAM NAIK (Panaji): 
Mr. Chairman Sir: At tbe out •• t I coo-
aratulale tbe Hon. Minister for brioliDI tbis 
le&ialation 00 tbo evCD 01 tbo Cbildren'. 
Da,'tbat will be comiol very looD-tb. 
birtb anDiv .... ary of Pundit Jawaharlal 

. Nebru wb~ _Joved chlldreo vo" much. 

.'" '.w,bon we Ilk ounetvea u to boW our "08' tboukt be. how, oar aatloa will be! 
fq ., 0ItId ... :' , 

AI you laY. the future of our childr~ 
will deoide the dottiny of ~our nation. It 
baa beon said by our elders also. I remem-
ber a patriotic sona in which it bas beeo 
.. id tbat: 

Ram laye Iulln too/an Ie kl,hti nlko/ ke, 
I, del" ko rilkhnQ mere bachho sambhal ke. 

That is the m"'lIe tbat our children 
bave to p.otect and blossem this country. 

The Hon. Mioister baa provided certain 
thin,. viz., tb, Board, Juvenile Courts and 
Special Home., etc. Let" me see 'Clause .(2) 
whicb provides : 

.. A Board tball con.ist of • Chairman 
lucb otber Memben a. tbe Statel 
aevernment tbinks fit to appoint of 
wbom oot lea. than ono .baU be a 
wOlnln i ..... 

May I ask bere bow these powers, are 
vastt.d with the State Governments to do it 

· as tbey tbiDa fit? If we are creltin, or 
estabU.binl a Board, 'tbe entire picture of 
tbe Board should be there in tbe Act itself 
At the most, a rew minor things c'Jn he left 
to the Stato Governments. Jf we a))ow tbe 
State Governments to appoint sucb member. 
a. tbey think fit, witbout living tbem any 
auid'lines in tbe main section. them there i.,: 
a likelibood tbat eacb .tate will create or 
establilb Boards in their own fashion and 
there "ill be no uniformity"wbich we would 
very much like to have. 

The tame i. tbe calc with tbe Juvenile 
Court.. Clause ~(2) .ay. : 

., A Juvenile Court sban consist of sucb 
Dumber of Metop~litan Magistratrl 01 
Judicial Mqiltratel of the first. class, •• 
tbo ca. ma, be, forming I Bencb 81 
tb. State Govornment tbinks tlt to 
appoiDt· ...... .. 

Wbat .hould be tbe Dumber of judie. 
of the JUYlDile Courls , It i. the Act wbich 
Ibould lay down thit. When we put .tb. 
.. ,u:abir, we pt • oJe ... ·~t idea II to Wll" 
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the Court is. J dOD', think this .bould be 
fixed by the State Government. or we should 
have clearly authorised tbe. State Govern-
ments to fix this Dumber. 

Clause 9(4) leaves the eatire man8.ement 
of Juvenile Courts to the State Govern-
ments. It says :' 

"The State Gover,nment may, by rules 
made under this Act, provide (or the 
management of juvenile homes, inc)u-
dina tbe st.andards and tbe nature of 
services to be maintained by them snd 
tbe circumstances under which, aDd the 
manner in which, the Certification of a 
Juvenile bome may be ,ranted or with· 
drawn". 

My complaint is tbat we leave most of 
thesa aspects to the State Governments. I 
wish that we should provide' the major 
thinas here. The same tiling is with regard 
to special homes. Now there is a juvenile 
borne and we have left both l,he tbings to 
the State Government to decide. Therefore. 
"in this Act we do not know what is tbe 
elact distinction between special bome and 
juvenile home because we have empowered 
the Staae Governments to frame Iulea for 
tbe purpose. Therefore the main Act does 
not give tbat distinction. A broad outline 
il liven which makes a amall distinction 
only. Further there is aDd servation home 

" and tbe rules for the observation bome wilJ 
be framed by the State Government. An 
observation home is that home where 
juvenile will be kept per dina tbe inquiry 
against him. 

Now. Sir. are we really going to fund 
tbese things? 1 suggest to bave ODe type of 
hODl where we can provide all the services. 
Ate we financially in a position to have all 
types of homes in all tbe Sta tel of the 
country after execution of tbis Act '1 If Dot. 
then simply passin& Ibis' Act and creatinl 
ditfetent types of homes will not be of much 
usc. When we have ample funds then w. 
may increase but for the present we may 
have only one type of home where we bave 
all tbe services for tbe juvenile delinquents. 

Sir, tbere is a lood provi.ioJl in Clause 
1 .. wbi~b .a1' ; 

'~Jf a person, who in tlte opinion of tbe 
police office or the autboriatd penOD or 
orsanisation il a neglected juvenile, b. 
I . parent or auardian wbo hal the actual 
cbarge of, or oontrol over- the 
juvenile .•. '. 

then that parent caD be asked to produCt 
juvenile for the inquiry. Now, if they do 
not produce wbat i, the provilloo. I do 
not find· abJ provision wbereby we can 
compel tbem to produce a juvenile delinquent. 
The Board bas been given t he power to aet 
a juvenile produced before it. The police 
officer cannot pUQish for noo-production. 
Police officer bave powers under erpe but 
here tbe question ia of Board's powen. If 
tbey are not produced before tbe Board 
what aro they aoing' to do? Therefore, I 
suggest that tbere must be some lort 01 
deterrant "tbat if the parlnt. refule to pro. 
duce the juvenile before tbe Board there it 
some pur.i.bment. 

Another point is tbat when this Act will 
come into force. I am sure. most or the 
States will not cltabli.b the Board uDle .. 
you are after tbem. The)' may simply .Ik 
the District Maai1tratc to act "";uvenile 
court and finish with it. This is whit ia 
done Dorma1ty. So it must be made man-
datory tbat a juvenile court is established 
and'tbe State Government i8 not allowed to 
v cst the powen in the authorities already 
exi.ting otherwise tbis entiro le,islation will 
be a rutile one. 

Lastly 1 would like to lay that you bav. 
made a fairly aood provision for juvenilea. 
Theref ore, if they commit an offence we .r. 
takins it lightly and providing (or admoni-
tion, .tc. Now there may be a tendeDCJ 
among hardened criminals to ule juvenU. 
only in tbe criminal acts They may pUlb 
forward only juvenile so tbat they com. 
under tbis Act and they themselves may 10 
SCQt frte. We must see tbat juvenilel ar. 
not used by the bardened criminal. 10 tbat 
tbit Act does not let indirectly vitiated. 

DR. SUDHIR. ROY (Burdwu): Mr. 
Chairman, Sir. tbe iDttntioD of tbl IJIl it 
appreciable because it leob to 1'7 down • 
. uniform le,al framework lor Juveaile JUldoe 
jp tbe count'1 so ., to flllU" tbat DO c:biJd 
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UDder any cl~um.taDces ia IOO,ed in jail or 
pollee' Jock-up It al80 seeks to provide 'tor 
a Ipoeialised approach towards the prc\lcn· 
tion ao~ tr.atment of juvenile delinquency. 

Purther, it triel to have on inte,rated 
'approach and spoll out tbe machinery and 
infrastructure re quired for tbe care, protec-
tiOD, treatment. development aDd rehabilita-
tion or various categories of chlldren coroinl' 
Within the purview of the juvenile justice 
system. 

But our apprehension is tbat this Jaw 
would be followed more in breach rather 
than in observance. This i5 because though 
various leaislations wero passed during the 
1.lt few years, yet what is tbe effect? Let 
ut look at the Anti .. Dowry Act. 'rbe number 
of dowry deaths is increasing e~ry year. 
Therefore, mere law cannot chanle tbe 
lociety. The bon, Minister has said tbat 
the. children are our treasure. That children 
are tbe treasure of the country, no one can 
deny that, but what is the fate of the Iodia n 
children. According to UNO statistics. 
thele are S2 million child labourers throuab .. 
out the world and out of these 52 million, 
17 million child labourers are in India. A 
sizeable section of our children do not get 
eVen a two square meal· a day. Many of 
tbem are compelled to earn their own liveli-
bood at the aie of six or seven. Newspaper 
reports bave established tbe fact that 
thousands of y,0un& children ar" workiug in 
the carpet weavina factories at Mirzapur and 
tbou.sands of tbem between the age or six 
and fourteen are worklna ,in the firework 
factories at Sbivatasi. This is the situation 
Even the children are compelled 'to beg: 
tbeir operators employ these youns childreU 
for begins in tbe big towns and cities. Even 
,ouDa women are compelled to lead I life 
of shame and tbey are pushod to red light 
arcal. That ia the real lituation in India. 
What is, tberefore, required is ao intcarated 
approach and creation of social awaren •• I. 

In ord"f to' do away Wilb juvenile delin-
, queue, what is required is, compulsory 
sell 00) , DI for cbildren below the aao of 
fourtocn. Tbere is a directive on behalf of 
tbe framers of tbo Constitution for com" 
pulsory 5cbooliDI of cbiklrn below the ale 
of rourteeo. We. tbtr~forc, demand ,bat 
dao c:b.i1drcn ,bOW4 be liveD compwlOIl 

scbooJins. Not only that, tbey, should be 
provided with free uniform mid-day meals 
and there sho'uld al.o be ample sames and 
tbere .bould also be ample games and sportS 
opportunities • 

.. 
Let UI have a Jook at what Ilappened at 

the 'recently concluded games at Seoul. We 
Indiaol cut a very sorry figure there. But 

I al we read in the newspapers. Soutb Korea 
lome years alo selected on. lakb ,oung men 
and women and gave them intensive trainin •• 
The Dumber was further reduced to five 
thousand on tbe basis of their performance 
and further training was aiven to them. 
They could thus achieve wonderful results 
at those games. But as aaainst tbis, tbere 
does not seem to be any will on the part of 
our Government. 

10 view of all this. we apprehend that 
after this legislation is passed, tbe Centro 
will pass on the blame on the States aDd say 
tbat in spite of tbe Centre having passed 
such a good legiSlation, they are doioa 
Dothioa. We find that it is the State 
Governments which have to implement the 
provisions of the Bill, but where are tbe 
resources with 1 be S.,.... '1overnments. Tbe 
Cen tral Government and its policy, have 
turoed tbe State Governments· into poor 
municipalities. The State Government always 
suffer from financial stringency. How will 
lbey run jnveDile aDd after-care homes ctc. 
All this requires money. Therefore tbe 
• • I IntentIon of the Bill or the intention of tbe 
Central Government would have been better 
fulfilled if they bad alloted some money for 
the State Governments to carry out the pro-
posed reforms. 

In this connection, I would like to quote 
the achievements of the Government or 
West Beogal. The Government of West 
Benlal bad accepted tbe recomm.:ndatioDS 
of the Justice A.N. Mulllib Committee 
which categorically atated tbat no juvenil~ 
delioquents shOUld be lodged in police loct-
ups or in jails. The Government of West 
Bongal accopted thele reCommendations fully 
and tbey bave already implemented them. 
Not only tbat, they have also started homes 
for juvenile delinquents. Tboy bave also up 
bomes for "tilute lid •• 
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t 
(Dr. Sudhir Ito,) peopl, 110.,1)' ,turn them toto bardeOl'e 

I have already ltatt4 tllat tben aboUtd oIoodlra and tbJa Bill ·bll been moved to 
be aD all out CODOerO lor our chUdr.. curb tlli. ~vll. When due to lack Qf propel 
Tberef~re Goveromen,t Ibo\dd use tile media parfDtaJ care or btcaulO 01 bad habits or 
jor creatina social awareness amODl OUt the pareats. tb. children 10 out of . control. 
people. At pre.eDt, televiaioD caten only it becomea elseotlal for .the Government to 
to cbeap consumerism and it ettm 001, to . make lome ananaemon'. for tbeir reform. 
tbe urban elite cl.lI. They .bow onl, films This BitJ hal been broQlht to serve th. 
Oft our Prime MiDi.ter viaitina various Statea. same purpose i heDce it is • weJ~ome Itep. 
Tbrouab a skillful ute of the media, ever, The Government b.1 tried to improve the 
effort sbould be made to create national lituatioD by keepinl all aspects iD mind~ 
awareness about tbe pliaht of our poor The way you have made arranaement. to 
children. Propaaanda should be made in .' uplift tbe poor throUlh every Point of t be 
lueb a way 10 thllt tbe. aociet)' becomea 20·Point Prollamme, 10U have undertaken 
aware of its responsibility towarda cbildteo. this teke also in your hand. Tbos~' who 
F L)t' example, the Dt)ted film mlker Sbri live beJow the poverty line are not in a 
Mrin'al Sen made a picture named 'Khariz' position to brio. up their children properly. 
in which be Ihowed bow in a very reapensi. (lnl.rrupllon~) 
ble and CODlCieotioul middl. clus family. 
a youog child labourer dies because of 
suffocation in the kitchen. He had to live 
ia a closed kitchen and he died there due to 
.utfocation. So, what is needed is creation 
of social awareness amona our people. 

Adequate funds also should be earmarked 
for the aU-round development of children. 
Emphasis s.hould be laid on compulsory 
.chooting of all cbildre.o. In spite of so 
much hullabaloo about the New National 
Bducational Policy II! • find in the Educa-
tional Policy that the Centre have entrusted 
tbe task of implementation of compulsory 
primary and secondary education to the 
State Governments only. 

With th.le words I conclude. 

{Tram Iq lion) 

SHRI GIRDHARI LAL VYAS 
tBhilwilrs) Mr. Chairman. Sir, I whole-
heartedly support the Juvenile Justice Bil1. 
1986 introduced by the bon. Minilter. Tbil 
is a vory important Bill and it sbould bave 
been moved mucb earli.r. Anyway.. it 
is bettel late tban nevtr, and the Bill bal 
~n moved after a detailed Itudy of aU. 
tb~ aspects of tbe isaac. 

Today, tbe children in tbis country are 
heiDI exploited. They are exploited by tbe 
smuSilafs• aaoas of tbieve.. dacoit-. aarcotiCII 
gonlumers and dea1erl and other. TIllIe 

If you interrupt me in tbis manner. 1 . 
will start speakina on Marxilm and 
communism instecd of Juvenile JUltioe. 
(Int e"up 110".) 

Mr. Chairman, Sir, tbele people 
deliberately provoke U8 and even tboD want 
us not to say any tbin. against them. The, 
are DO leiS responsible for turniog cbildren 
into juvenile delinquont •• 

, SaRI HARISH RAW AT: They corrupt 
them mentally. 

SHRI GIRDHARI LAL VYAS': They 
not only corrupt tbeir minds, but al,o make 
them corrupt in all otber wa,s. You ma, 
be aware tbat the C.P.l(M) workers train 
them in fcaciol. and weiJdinl lathia. Now 
those very thioss are both,riDI you and 
puttiog you in difliculty. This ia tbe couotr, 
of Mahatma Gandhi and her. everytbinl 
function. Imootbly only under peaceful and 
Don-violent conditions. Such action on 
,our part will binder the proper functioninl 
of the .,ltoDl. nerefon, leave tbat pa,b 
and come to the path of peace and non-
violtDco 10 tbat prelODt problems, which 
have been created b, you. could be lolved •. , 
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Sir, in this Jaw under section 41. 'certain 
Peoal clauses hal been provided : 

p""t,hmellt lor Cl'Utlly' t" Ju,e,,",. 
Employ""", of ju,."tt_s/or blll/"'. 
PenallY lor ,1·v.I", Ifltoxlcaltn, IIquol' 
or p"chOlroptc ~ubJtancl to a Juvenile. 

exploitation of jllvenll_ ~mployeel. 

( t,a",latio"J 
Under tbese penal clauses, there aro DO 

provilions, by wbicb the juveniles could be 
.. e~ued from th~ clutches of the criminals. 
Today. smugaling is a major activity in all 
the bord"r areas: whicb' include the States 
of Punjab, Rajasthan, Gujarat" Kashmir, . 
West Benaal, Tripura aDd the smugglers use 
tho juveniles 00 larse'scaJe for such purposes. 
Do you bave any means by which you could 
free tbem from tbeir clutches? It will be 
very difficult for you to do 60, because. tbey 
bave an empire of their own, where neither 
your police nor any of ,OQf other officials 
can enter. This is a very serious problem, 
yot there are no remedies available to rescue 
the children from them. Such people are 
mostly involved in the liquor and narcotics 
business. 

'lo'u migbt bave noticed tbat eveD io 
Odlli, narc·otic. are supplied through small 
cbildren. Similarly, in Calcutta, Bombay 
and otber metropolitan cities 1,~hildren are 
exploited for this purpose. What steps bave 
been taken to stop this menace? These 
people are very powerful and soods worth 
crores of rupees are smuaaled. Have you 
posted some special police force or police 
officers 10 tbat those youDgsten could be 
rescued. Liquor lobby is also very powerful. 
People producing and 5upplyina illicit liquor 
81so exploit the juveniles. Pick· pocketing is 
a profession in which small cbildren arc 
tra.ined and made to pick pockets. . Tbis is 
also another racket in wbich thOle people' 
pocket all the mone)' ,bat tbo, aet by luch 
methods. You ba ve to sec ae to. bow you' 
can roscue tbese amall children from tbeir 
clutcbes? A. bon. Sbri Reddy bas juSt now 
mentioocd, tbouah Yf)U.."have made lbe pro-
,WoOl thele will be daor. booeti~l. to. tbe 
u-. •• daCoi'., siD_terl aDd all oth.r t1Pea 

. of criminals. When tbe.. juvenile dolin-
quoats arc released for their aood cbaracter 
after they bave been kept in Reformatory 
Homes for their offences like .belt, dacoit)' 
aDd smu.alilli. they 10 back to tbeir crime 
dens once again. What arrangements have 
been n ade for providing care to . tbem after 
their rerormation and release? As in tbe 
casc or Family Planning and oth.r pro-
,rammes, io which deaths occur due to tbe 
lack of post-operation facilities, in tbe cue 
of tbese juvenile delinquents also, the same 
situation prevails. Hence, post-reformation 
care should be provideo for aod it sbould be 
carefully monitored. Although you have 
provided for such a care of tbese delinquents, 
but what are the detai1s in this resard ? 

This is not an ordinary programme. 
You bave just added a clause to it. Will it 
serve the purpose of caring after their release. 
It is very essential because when a child. who 
bas been in the Reformatory, is relea.ed then 
tbese people have a hawk"eye on him. They 
know as to when such children are beiDa 
released. Therefore, at any time tbey can 
catch tbem. Unltss these childrtn aet 
protection, th('y wi1l go back to tbem. You 
should make Buch arrangements tbat thoy 
can lead a normal lift ....•. (In'er,uplion~) I 
was saying that you have given voting powers 
to the Board. Th('se smugalers have a yast 
jurisdiction. 1 hey bave sources and 
resources, even more tban what tbe Govern-
ment hae. After giving lbc voting powers 
the things might not function properly. You 
sbould make such provisions accordiol to 
which the Magistrate may exercise full 
powers in takina any decision about the 
ju~niles. 1 be p('wer of voting pi"en cao 

. be misused. 

I don't know, whether it is risht or wronl 
but you sbould mak. such provision. reaar· 
dina tbe votina power that it ia not misused: 
the people who have the power of mone, 

. may not mi.use it. You bave broulbt tbi 
leaislation for tbe lecuri ty aDd reform.dol 
of tbe children which is a 1000 tbina. M: 
suaaostion in this regard ia tbat re,ardin, tb 
Board aod itl CODAt.tution aDd members. yo 
Rowd take such deeisiunl tbat aM afiluel! 
people are able to miluIC it aDd jUVCOiJl 
romain reformed. 
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[Sbri Girdhari Lal Vyas1 
A lot of Homes are beins run today. 

Such as Nari Nlktlos which are run by the 
State Governments. Thore are Jot of buoa-
1111,. in tbe." Homes aDd the suprinteodent 
aDd the employees commit atrocities on tb. 
immatet. How will you atop aU thi,? Wi1l 
the Homes you are going to start under this 
B!tI, be run by the State Governments? The 
maDDer in which varfouE Nari Niketans are 
being run by the State Governments is know 
to all. So, in the prevailing circumstances 
bow tbe.e Homes will be administcrrd and 
bow the children will "be reformed and bow 
the atrocities on, 'them will be stopped? 
There are a lot of probkms wbich need )'our 
consideration, you should give them a serious 
tbought. Unless you take decisions to 
streamline the system and tbe Administration. 
they cannot work properly. Just now Dr. 
Pbulrenu Guba said tbat, 'Prevention is 
better. tban cute t

, So, you should first make 
arraoalments for prevention so that in 
future tbe children may not tUfn into 
criminals. Tbis is the problem of the whole 
country. You are funning a programme OD 
large scale to remove the poverty. On the 
same lines, you wHl ha .. e to undertake a 
bigler proaramme so tbat tbe chilctren are 
not spoiled. Then only things will improve. 
Merely passing the Bill will not set the things 
rigbt. You will bave to face a lot of 
problems while implementing tbis legislation. 
You have to ovrrcome tbem. You bave not 
made, any provision regardinll tbe appoint-
ment of the officials in it. Unless the 
officials are appointed accordiD8 to rule •• 
tbis BIU cannot be implemented in a right 
mlnner. There is no doubt that this legis .. 
lation i. very aood but you will have to take 
initiatives to implement it. Then on))' the 
nation would be benefited and grow stron,er. 
Wi tb these words, I stronaly support tbis 
Bill and conclude. 

tEngt/,h) 

SHRt SALAHUDDIN (Oodda): Mr. 
Chairman. tbe credit aoes to the Welfa.re 
Minister of India who has come forward 
with a very comprehenaive a..nd proare'live 
Bill for tbe removal of some locial evil. of 
the ,so~jety. I think and I hope this will be 
B water .. sbed in the hiatory of locial legis· 
lauOQ of India. Some of the ClaUIC. 

mentioned in tbe Bilt arc· very hittlq. YfIf1 
piachiol. and the, will lurel, be tbe ackIfDl 
factor for tbe removal of lome lOCia) evu.,.' 

[ 1'lIn".,loII] 

Now, I want to say. somotbina reprdiDI 
this Bill •. In this Bill. th. 'Ale of Juvenilo' 
has been fixed as '6 or 17 or 18 yearl and-
to m, mind this is taken .s mOlt complicat-
ed .Ie of a child which affects his wbole 
Ufe. Jf the child Ie t. spoiled at this .... 
then be becomes a burden on the lociety 
and tbe couotry but if be ia reformed tbeD 
be does a lot for his country« Tbe child 

. need, special attention at this alO. Tbis qe 
plays very important role in spoilinl or 
makinl a man', life. It becomes our duty 
to sec tbat all tbe noalected children and 
bealars should not be nellected or bated. 
Instead; we sbould try to reform them., 
Witb this aim, tho provilions have been 
included in tbis BHJ which bave been framed 
after careful 'consideration arc in every-
body's interest. Tbis contention is wrona 
that tbese provisions have been included in 
tbis Bill burriedly. I have studied a11 tbe 
provisions in detail and I feel tbat from tbe 
leaal point of view. these have been pro-
perly worded and included in the Bill after 
due consideration. An bon. Member w •• 
speaking jUlt now. I do not alree with 
him at aU and his statement is absolutel, 
wroDa. Now I want to draw your attentioD 
towards some of tbe features of this Bill. 

I 

After roadiDI the various provision. of 
this Billl~eel lbat they might clash with' 
,the provisions of the Constitution. For 
jn.tan~. it i. written at one place tbat : 

P~ovid~d that no' juvenile shall be kept 
with hll parent or auardian jf in'the . . . 
opJnlon 01 tbe Board. such parCDt or 
auardian is unfit or unable to exerc •• 
or does Dot exerci~ proper care ,and 
control over tbo juvenilo. 

[Tranl/atton] 

I feol tbat in future. it miaht com. in 
confrontation witb the provisions of tbe I 

CoaatltutiOD 1& lome plaoI bcGaue. fa ... 



.... riaht over by 100 which nobod, can 
matcb. 10 our country. tbe father and tbe 
,00 bave a relation wbicb cannot be severed 
In any lituation. At ~Dother place in this 
BiD. it i. writteo. tbat : 

. [_'hlt] 

Provfded that no juveD.ile sball be kept 
"'itb bis parent or luardian if, in the 
opinion of the Board, sucb parcet or 
luardian is unfit ()r unable to exerci.e 
or d<K"1 not exercise proper care and 
control over tbe juvenile. 

I Tra",lullon) . 

Tbis provision may aJlo clasb with some 
Arti'le of . tbe Constitution in dut course. 
Apart from this, there are many clauses in 
this Bill 00 tbe basis of which tbere can be, 
or atleast there is a possibility of, a con-
frontation between tbe Juvenile Court and 
the Buard. Leavioa tb, rilbt of decision 
entirely to the Court or tbe Board may 
Jater on lead to varioul complications and 
confrontation 'between thepl. What sbould 
be relponsibility of tbe Board. that il to 
be seen because tbete is a possibility of 
clath between the two in due course. 

At tbe end. I want to draw your atten-
tion towards anotber provision in which it 
i. written that: 

• • Every juvenile bome to which a neglected 
juvenile is sent under tbis Act shan Dot 
only provide the juvenile with accom-
modati()D, O1aiatcoance and facilitiel for 
education vocational traininl and reha-
biUtation, but also provide him with 
facilities and aive him necelsary training 
protectiDI him .. l, asainst moral danaer 
or csploitation aod shall also perform 
sucb other functions as may be prescrib-
ed . to eMute all round arowth and 
dev.lt)pmeot of bis perIOD,lit,. 

(Trtm,'atloll] 

To may mind. it bas not bien made 
.. to nat· will ,ou do .fter impartiaa 
•• iJaIDI to him? Wbere will )'011 keep blm' 

It is true tbat you will first briog lucb. 
child to Home. live traio ing to him, reform 
him but you have not made clear al to whit 
will be done for his futurc. Therefore. I 
request the hon. Minilter to make this pro. 
vision clear as to what would bappen to 
them a(ter trainin, in Homes. I do Dot 
find any anl.ers to those points in thia Bill 
but .s a wbole tbis Bill is very prolce •• ive 
aDd to my mind it has to play an Important 
role in the social bistory of India. 

With these words. I conclude. 

[Englislt] 

SHRI THAMPAN THOMAS (Maveli .. 
kara): There is no doubt that this Bill i8 
a step forward. But I would urge tbe bon. 
Minister to prove ber bonafides by malcinl 
in investiaation into the subject i.e. to make 
enquiry into tbe number of juvenile children 
bot~ neglected. juvenile and delinquent 
juvenile in this country. I 'feel tbat tbeir 
number is quite alarming. Our children 
arc not gi'len proper care. They are neaJect .. 
I'd and some of them are delinquent allo. 
Recently a story bas come in t~e Malayalam 
papers that a airl by tbe name, Ram~at was 
takeo away 14 years ago. Het eyes were 
speared with iroD rods aDd sbe was mad. 
blind. After 14 years, sbe came back bome 
but sbe could not ace her motber. . Sbe wal 
usod for bellini. That sad story was 
puhlished in the papers in my place. Tbi, 
is bappeniDi not only in AlJeppy but every· 
where in our country. Those wbo can Ict 
hold of tbe children, snatch awa, tbem, 
incapacitate them and make use of them for 
beagina. If such activities are not curbed 
and children are not taken care of properly, 
our future will be bleak. 

We have to briol justice wberein 
cbildren win be looked after and sufficient 

. care is taken and opportunities are provided 
to them .s il provided to any other chi14 in 
tbis country. I feel tbat justice canoot be 
done 'Witbout doiDtJ tbie. Of c:ourae. tbJa 
Children Act of 1960 is bema cbaolt'd aDd 
a ~IW ~ill in a consolidated form bal been 
brOulbt. To that extent I welcome it. But 
if you are leavio. it as a State subject aDd 
at the mercy of police ofticers and bureau-
cree)'. I do Dot tbink 10U will N 8 ble to 
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do justice to children. You wlll 'have to 
involve voluntary Ot&8bilatioDS in a very 
biS way. or 'QOune, tbat is there in the 
Bill. 

Tbere are certain orphanllCl whieb are 
run by Cbrittian mi •• ioDarie. and others in 
a very proper manner. But no care is liven 
by tbe Government to help them and 
encour8ae tbem. 

I have In experienQc. Some people bad 
approached me as a practising lawyer to 
appear for tbem in a court to aet an order 
enabliDg them to adopt eJpbans as their 
own cbildren. J found that there was no 
law enabUnl them to adopt children in 
India. i 1 ma4e enquiries tbrouah the 
embassy about tbe living status of the 
per.ons who wanted to adopt. I found 
that they were rich and tbe children were 
loinl to acquire immense wealth in foreian 
countries. But· there was no law in this 
country to adopt them. Then I bad to take 
.better under the Guardial1 and Wardship 
Act to aet the propoling patents to adopt 
tbem. This happened 1 S years back. Still 
there is no law in the country fur adoption 
of children except. The Hindu Adoption Act 
for the purposes of performing religious 
rites. I have my own experience .about this. 
So. I would sualr-st that there should be an 
Act which wm enable these people who are 
willinl to take and up tbose children at 
their own, to do so. Permit them to do so, 
The law in that respect should be relaxed. 
If the police Bnd otbers arc Boina to leok 
after tbese cbildren wbo are in tbe streets, 
bow are they loiol to be looked after ? 

. Tbere are two broad aspects. One is 
neglected children and tbe other is deIin-' 
quont children, These are two separate 
cateaories. Most of the children in our 
country, with aU respect i submit, are 
DOIlocted because of the circumstances. 
There are about six milUoD children employ-
ed in tbis countrx for odd jobs. If you 10 
to Sivakasi in Tamil Nadu. you will lee 
that sman cbildren .re doio, the work of 
match manuracturina and like that. B.ery-
where cbUdern are beinl used for lottiot 
somctbinl for tbo family. 1 bad an occalion 
recently to 10 to t)l. ILO conference wben 
ono ot tho ofl\cera of tbe Government of 
ladi. also ~me. Sb~ w.. npJaiDilDa the 

experiences 'abe had In J.iput, abOut a 
'famUv cOftliltma of four or five chU4ren. 
Whatever the "Iltl)tl were letting atter hara 
work, tbey were Dot able to food the cbUd· 
ren in an equal maDner with that. Tbe, 
fixed up food for tbe olde.t Qbndren OD tbe 
first day when tbe other cbildren were 
looking.at the oldest child who was takina 
the food. On tbe second day, the second 
child will get the food and the other children 
will be lookinl at him, and on tbe . third day 
the third cbild will get the food. ThIs is tho 
condition. So, how wiJl you look after tbe 
children in this country? TheSI cbildren 
who are boro witb a silver spoon in their 
mouth have get everytbin. in abundance and 
they can ha~e all the facilities to grow and 
come up. But what is the condition of 
these wbo afC born in poor families' I~ is 
not tbe fault of tbat child. Because of the 
providence be is born in a poor family. but 
you are not doing justice to bim. Ir you 
look at these children. they arc national 
property aDd for bringing tbem up, proper 
macbinery will have to be tbere. So, I aay 
that tbere should be a proper evaluation of 
the situation in this country, of the children 
who alte suffering without opportunitie., 
witbout food, without proper amenitiel for 
their development, without proper opport-
unities for study. They have to asse.s the 
situation a&WI make a drastic law about 
them. Tbis· law is intended ooly to live 
tbem tbe minium requirements which are to 
be liven under the United Nations Charter 
and not anything more tbln that. Just to 
comply with tbe formalitie. and to justify 
their selves in tbe internationaJ forum tbe, 
are amending the law. My submission ia 
that it is not sufficient. .In tbe iDterelt of 
this country, for tbe rutur. of tbis oountry, 
in a devllopiol natioD, lufficient opport-
uoities will have to be liveD and I say tbat 
every chUa should be looted Ifter u equal 
ID tbe nation's eyes. 

I am not loini iDto tbe detaill. Of 
course .the delioquent ••. ([I1I,",uprlo.,) , 

SHR.I A. CHARLES : ,Korale Govern-
meDt il never thiokiog about them. 

IRR) THAMPAN THOMAS: Wbetber· 
it is. laDat. Governmont or Coaareu,. tbat fa 
DOl the problem. 'H .... , tbe problem· II ·ablt 
,f _, 'Dlt~D. W ..... r it it 'aa.. or ·:tPJ , 
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or CPJ(M) or Congress" I am least bother ... 
.. ted about, tbll. J would like to submit that 
· this is in tbe interest of the natioo. You 
: all seeing the children loiteriJlI at the rail· 

way Itations Can )"OU have an assessment 
of the children who are loitering in this city 

, or Delhi where we are ahtin., and have you 
I let' a programme to rebabilitate tbem? 
Have YOU let a programme to :give them 
proper job opportunities or to give tbem 
opportunities for 'tudy ? Unfortunately, they 
arc not bothered about them. They arc only 
bothered about theirselves and they are oo)y 

, bothered about the power. They want to 
· make all sorta of political gains to continue 
'in power aod are not interested in these 
poor children. They are not interested in 

'the future of the nation but we in the 
Opposition are concerned about the children 

· We in the Opposition arc concerned about 
· the country and we criticise their programme 
from that angle only. At least they should 
appreciate that. So, my submission is tbat 
there aro two categorics-the neglected 
children and tbe delinquent children. I will 
submit one thing about ,the delinquent 
children and tbeir dealings. The Govern .. 
ment is approaching this problem in a 
bapbauud way. ) know the ce Be of after 
care home. With great be lituation. I have 
to say that roost of after care homes in this 
country are indulaina in aupplyina girls. 
Tbe poor girl. who in one way or tbe other 
have gone aatray, are put in after care· 
home. But the administration of this 
homes instead of looking after their interests, 
lupplies girls. Most of tbe after care homes· 
are doms like tbis. 

At least in the matter of delinquent 
children you should have a .clcntific 
. approach. You should have necesaary 
methode to evaJua te them and to correct 
them and make them aa a lood citizen of 
this country. If such an approach is taken 
I .hall be very bappy. I welcome tbis Bill 
'with a hope that tbit will be laborated and 
in future a better form will be brouaht in 
and proper asMSlment wUl also be made 
of the children who requ.ire protection. 

(frtl",ItI,lDn) 

· , SHRI VIRDHI CHANDBR lAIN 
,(Batmer): Nt. Chairman Sir. 1 rise to 
'Jup.,ort Uw Juvtpile J\lItice Bill, 1986 tbat 

has been introduced in tbe House. The 
future of country's cbikjren and their 
development and proaresa depends OD tbtir 
population. 

Today OUr biagest problem jJ popuJatjOD 
explosion. It is acquiring aeriou. dimension. 
It is as a conlequence of this that we .t. 
forced to discuss tbis Bill. If the GoverD .. 
ment docs not take any concrete step. jn 
this regard. luch problems wiJI peniat. 

17.12 hrs. 

(MR. DEPUTY SPEAKER In thl chatr] 

Poverty is the main reason for increase 
in population and it is becaUle of tbjs tbat 
these . problems havo ari.en. It it very 
essenllal to resolve them. The Iteps tbat 
ba\'c been taken in tbis regard through tbi. 
Bill are indeed welcome steps. We have 
to depend primarily on voluntary oralni.a. 
(ions to implement the Jaws that are 
framed in this re&ard. W. have a bitter 
txperierlce about functioning of the.e 
voluntary oraani.ation. 'NHri Niketan,' 
and ·Ba) Niketana' are being run by these 
organisations at a number of places It has 
been observed tbat cbidreo are mal: reated 
and tortured even at tbest p1aces. It is, 
tberefore,. essential tbat welfare sc,",cmes are 
form u lated and ~ dfare jn~t i I ut ion s a re set 
up for tbese children Jf these instilu lonl 
do not IIrve tbe cause, we wHl Il(,t be able 
to achieve our objectives. The C~ntre •• 
well aa the State Governments Ibould bear 
responsibility on tbis account. Centre hat 
not taken any responsibility to provide fund. 
which it Sbculd take. The lllJJ bas • 
proviSion to set up SpeCial Homes and 
After· Care Orsanisations ~ut unless tbe 
Centre and tbe State Govtrnn.ents do Dot 
.bare the respoDsibility, . these Homes CILlDor 
be run successfully. 

. 1 would like to cite an exampJe to blah-
babt how the juvenile offenders have 10 
.utrer. A juvenile offender wal apprehended 
in Bermer on the cbarae 01 theft. A. tbet. 
was no arranaemenl to keep bim .here hf 
WI. I.ot . to Jodhpur. He was refor~ed 
there. HII parents and his family member, 
bad to face lot of incooyenience al [bey bad 
to travel aU tbe wa~ to Jodhpur, every now 
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aDd then, to pursue tbe ca.l. I would, 
therefore .. request the Government to provide 
sueb Bome. iD places wbere there are courts. 
In the absence of lueb an anaoaement, tbe 
juvenile delinquents have to be IOnt to far 
off places, thereby elupinglreat inconvenienco 
to tbeir kith aod kin and lufferiDas to tboac 
off.odera, 

Clauses 41, 42, 43 and 44 of the Bill 
"rovide punilhment (or .pecial offonces in 
respect of juvenilea I would like that the 
punishment for sucb offences should be 
enhanced because inft.uential persons who try 
to corrupt theae young minds should aet the 
s.verest punisbment. I fuUy allree with 
Sbri Vyas tbat if aD infiuential person trios 
to spoil the children by lettinl them addicted 
to narcotics and other drugs, be sbould be 
punished. These people can be appr.blnded 
under tbe charge of abetment. There should 
be ,pecial and effective provisions to deal 
sternly with those who try to .poil the future 
of children because tbey are doing a areat 
disservice to the society. Tbese children 
Ibou Id be developed constructive by. 
Instead, tbey want to destroy tbem. There-
for., tbere is need to take stefn and effective 
steps alainst such 01 ements. This is a social 
leaillation and such laws are not· enforced 
in the desired manner. Such laws cannot 
be effectively enforced unless there is social 
consciousness. I fully agree with tbe hone 
Member of the Opposition who ,aid tbat 
even today the laws in respect of juvenile 
offences are not properl, enforced. Tbt'le 
are number of such Jaws which have social 
relevance. Not only these are not enforced. 
the.e are violated on the contrary. The 
reason being tbat these laws are implemented 
only upto extent to which the society is 
conscious. Unless the peoplo cooperate 
fully. these laws cannot be enforced properly. 
The need of the bour is that loc;a) workers 
should set up voluntary organisations whicb 
caD help in improviDI tbe lot of children. It 
is a wen known principle tbat juvenile 
delinquents are not punisbed the way 
hardened criminal. are. The need to reCorm 
them bas been emphasized time and laain 
and therefoJ'e efforts ahould be made by tbe 
Gov.rnment to take keen intereat in buj1dioa 
Ipeeiat Homes or bostel. fo~ tbem. fbis 
cao be achieved On]' if the OoverDmont 
tatOi serious intereat ill lb .. acbcm'l. 

J would like to add bere that tile 80 •• 
aDd Court. tbet are envilaae<! iD tbi. IB1 
should be entrusted separate rUGction.. I 

, have lone through tbis Bill and hive load 
out tbat there i. DO clear dem~rcadoo t:JI 
functions. The Welfare Boards &ad Juwalt 
Courts Ibould have . separate functloD' 'ud 
these should not bo mixed up. 

Besides tbl., I would tbat the Statll 
sbould effectively implement tbese' provial_. 
The word 'may' has been In clause 9, 10 .., 
11 of the Dill. Thereroro. it wUI depend ~ 
the State Governments to abide b), it or Dot. 
The Centre wi]) Dot be able to exert .'" 
preuure OD tbe States in this rea.rd. 
Therefore, I feel that we should recOOlldlr 
tbes. provisions so tbat tbey could .,. 
effectively enforced, On))' then tbe purpolJ 
of tbe Dil1 will be served. 

With these worda I support tbe Bill. 
, 

SHRf I. RAMA RAI (Kasarlod): 
Mr. Deputy-Speaker, Sir, I rise to welOOllll 
the Juvenile Justice Bill of 1986. I want to 
point out lome of the reasons why tho 
delinquent juvenile are formed. Tile 
neglected children usually become delinqueat 
juveniles. That is what. we are jUit taltlDl 
here. I think, if you take up a lort or 
precautionary measure, you can put an end 
to these damages done by a set of youoptera 
who are going to be our future IcneratioD. 
Children, especiall, tbe ilIeaitimate cbildr .. 
and tb. children born in prostitution "OUN 
or some other ilJegal places are usuall, 
brougbt up witb an inferiority compla. 
They cannot live at par with other childr. 
of their allc aroup: thoy cannot have '. 
aame living standard with the other childr •• 
When you 80 to cities, like Bombay, DtUaf' 
and other places. you can lee 5.star bo .... 
coming up and nearby you can sce hundred. 
of slums of buts a) so existina. When tbeto 
cbildren in tbe 110m, look at tb. 5 ...... 
bot.1 and occupants 01 that botel. theJ IN • 
different lite style of clal1droD in tile IIIDI 
aae-afOUp and tboy cra" for a better I ..... 
condition, bette r educatioD aDd._,.... 
,lat, 



At' some bon. Members pointed ou., tbo 
_I. rea.on for tbe creation of doJioquent 
javeaiie. ia exoduI, or • lort 01 bumaD 
IMlap coming aU tbe way from villas .. to .. ci_ in search of job.. That j. what 
_ ,are _DI.· In places liko Bombay, I 
CP lA, openly that w. can let labour 
"per tbaD in our own villasea. This i& 
.. condition. One of the friends was 
,olatlol out tbat tbere were 7 milljon 
o~ildren in child labour. It is not '1 million; 
It is 17 million children in India who are in 
child labour. That is what we read or bear. 
'It Is one crore and 70 lakb children subject 
to eorrection. 1"be re is 10 much of child 
labour. Some children commit crimes. 
IOmetimel as a hobby. Stomach aclc with 
lOIlle people is due to over-eating aDd with 
l0III0 people, it is due to Itarv.tion. Even 
tbo rich people.' children are committina 
crimea as a hobby. But the majority of 
children in India. all the delinquent juveniles, 
are due to starvation. we can Uta, it 
absolutely. I want to raise one point p.16 
Cbapter IV. I am not a lawyer but lawyers 
have touched in detail the Clause by Clause 
upect of the Bill. I was searchina for the 
punishment, for the Abettors. But tholo 
aaa,e. are very mildly worded Bod even the 
punllhment i. very mild. 

"44. Whoever ostensibly procures a 
juvenile for the purpose of any employ .. 
ment and withholds tbe earnings of the 
juvenile or uses such earninSI for bis 
own purposes shall be punishable with 
imprisonment for a term which may 
extend to three years and sball allo be 
liable to fine." 

Only such small things are there. Chi1dren 
... used for bootlegging in the field of 
prostitution, smu,sling, narcotics trade and 
fer· many other cr:mes. Behind moat of 
tbe crimes. tbere are always adult p~ople or·· 
IMP who are encouraging the children to 
ctlIlDQlit all these crimes and these peop1e 
who are abettors must be booked and 
PJlDiabed· very severely. Usually; these 
eIJlioqueot juveniles are really inteUiaent 
claikbco. Sometimes they are inteUiaent peper"'. These inteUiaent children are· 
c:beated and their zeal is made use for all 
.'i-socia I actl and some oth('r people lOt 
tIM be&l.tlt by Ullog these Ima) 1 and innocent 
ca.ildr.D., Many of our friend. have toucbed 
tit· .. CMbIr ,upectl of the Bill. J perlODall, 

request the Government to look after' tbe 
orphanages alread)' rUD by social OfS8Disations 
to improve their condition, there Dumber 
and their capacit, to have more cbildreD in 
their &rip • 

About tbe education policy, we are 
strullHng, of course. We are trying to 
improve tbe condition of tbe future 
lonoration aDd as our friend pointed out, 
this Government is taking bold stepa to 
improve the Iivins standards of tbe millions 
of poor people in this country and I hope w. 
will succeed by various measures of this sort, 
in aetting at Jeast enoulh food. clotbina and 
sbolter for the future aeneration at least. 

I welcome this BiU ',with thele few word •• , 
SHRIMATI GBETA MUKHERJEE 

(Panskura): If I am to congratulate m, dear 
sister, the Minister for Welfare, I would 
cODgratulate ber for a beautiful piece of 
wi,hful thinkina. This i& what I call this 
Bill because really if we go by the present 
situation, tben, it is an upbill task. Inci. 
dentally, there wa. a brief interJude between 
a Janata Member and the Members on the 
TreasuIY Benches, with what tbe janata 
Government did and what the Congress 
Government did etc. Then our Janata friend 
says it is Dot a question of the Oovernment. 
It is a question of tbe nation. If I may say 
here with humility. may I say, it is really a 
problom of the system, not of tbe nation ? 
It is the system of capitalism which endangers 
this nation. Go to America. How many 
delinquents? But it is absolutely an 
accid.nt. It is a different tbinl in Soviet 
Union. The facts speak for themselves. 
That is why I was telliDiJ that its objectives 
arc laudable. But I am afraid With the 
provisions made) tbey are bound to turn out 
to be wishful thinking -not qualitatively in 
quaotative lense also here and lbere it ma, 
improve. JUlt I was aoina throuab tho 
situation. Many figures bave been giveD .. 
I would jU&t like to quote one thiDI. In the 
course of 1981-83. aceordill& to tbe latest 
statistics as was published by tbe Hjndustan 
Times, tbo juvenile d.stitution all over the 
country has increased by 40.84 per cent. It 
is 'Within. period of two yeats. NClleetod 
juvenilea have increased by 76 per cent, 
witbin two yearl.· Victimilcd juveniles have 
iDoroaHcI to 32.30 per OIDt. Juvooil, 
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delinquents have increased by 59 per cent. 
This is all witbin the course of two years .. 
Such is the magnitude. MilJions of sucb 
people are there. What is tho addition? 
Within two years, this is tbe addition. That 
beiDI tbe situation, it is not a question of 
taking a mental attitude only thouab J do 
fully agree that absence of any mental 
attitude or crucl mental attitude definitely i. 
worse tban a benevolent mental attitude. 
That is at the belt of this Bill. Everybody 
bat pointed out certain things. I can read 
out the Financial Memorandum. After 
saying this, how many thinas are to be mode? 
Courts, Boards. Homes and then educa tional 
Iystem, Psychiatry, preventive homes are to 
be providtd all over" the country. In the 
FinancIal Memorandum it has been stated 
tbat the expenditure i~curred on this by tbo 
States will be met out of their respective 
consolidated funds and the expenditure 
incurred 1n respect of Union Territories will 
be met from tbe Consolidated Fund of the 
Union Government. It is taking Rs. 1 crore 
and 30 lakhs in the Union Territories. 
Delhi is one of the worst affected cities. 
Even for" Delhi. can you imaaine this sum 
can do any effective service really with all 
tbis infrastructure, let alone the States which 
bave hardly anythin& to rely on to finance 
a scheme of such a vast nature? With aU 
my sympathy. I feel that this is more an 
eye·wa&b. 

I would like to point out only one or 
two th:ngs. There are Board a r1d Courts. 
They arc alreadY if I existence. What is the 
expecta:j~ll1 of Ih~ Minister with regard to 
the f~m·ly COUlt>: for U3 which was passed 

:, lome years ajO tecaust' of a bIg agitation. 
How far we bave advanced? It seems to 
me that it is not a 1ar advancement, In 
bow many more states tbese COUfiS and 
Boards are to be set up? In my State, of 
course. they are there. What is the new 
thins tbat you are proposing? It seemt to 
me that nothinl new is being proposed, but 
for tbe umformity. I would suggest that if 
)'ou are goina in for wishful thinking~ then 
10U 10 in for more. What kind of p~rsonnel 
Ihould be there in the court, what kind of 
penonnel should be there on the Board-
&0 ia for all tbat, and if anybody wanta to 
do aoythiol, let him read your 30-pale or 
40-pagc Gita ; 10 in (or aU tbat. Similarly, 
pohco. Wbo will deal with tbis? Here a 

special kind of trainiug is Decels.ry. AU 
tbe police persoDae) deaHoJ with everythioa 
under the SUD doe. Dot bring, in Flny speciali· 
sation. For dealing with this kind of social' 
offences, lome training is required. We da' 
agree that this bas a s~ial origin. My 
point i. whetbtr we can seriou.ly think of a 
special oritntation, subject. of course, to tbis 
system. However much orientation you 
may make, it is in the capitalist system. In 
Bengali we aay : 

"Parlle Blterar Srlnge Birar Bhaflge dhar" ' 

Whatever you may do, the diamond will be 
absolutelY useless wben it is harmed by tbo 
capita}i't system. Even 'ben. under tbe 
CirCUG1Shmce, since you are thinking of this, 
why .oot provide for a specialilcd training, a, 
sptcialised cadre all alona the line 1 If you 
want to go in for sOn1\!thiog new. tben only 
making all kinds of platitudes will not do. 
Whatever machinery you have today, \\bat 
is the improvemont tbat y,)U want to make 
there has to be specilically stated. Other .. 
wise, as I said, this will be just like a Gita.' 
Exc~pting in a very general way, tbis Bill i. 
not going very far. 10 a gcneral way, many. 
things have been stated. I do Dot know 
what will happen. Take, for example, 
narcotics. It has become a very big problem, 
and the yo~th are falling a prey to this 
narcotic thing in a galloping way. All over 
the countly, there is not even one home 
which can take care of the narcotic-affected 
victims. You want to catcb those who are 
offering the narcotics. In Delbi, }'0U go to 
some hill ",_ I have forgotten the name at th' 
moment; there, the narcotic trade go,s OD. 
How many are being cauabt today? There 
is a provislon for catching them. But ar" 
they being caught? 1 do not tbink. making 
another provision for punishing those who 
will offer narcotic and makmg a statement 
tbn t they will be given such and sucb term 
of imprisonment will improve tbe situa'tion, 
at all. Here itself a big narcotic trade goU 
OD. Who is catching tbose people? Nobody 
is catcbing tbem. Tbat is why I agaia raise 
tbe question of making a specific attempt, 
if possible. There would be maD)' areaa fot ' 
doing tbat which need to be concretely 
judged in th~ light of the exi.tina circums. 
taD\~e8. Here, only very general observations 
have been made. Perhaps, tbe Minister or 
tbe Department was in a hurry to brio I this: 
perhaps, tbey were UDder oompelliOb,' 



beclUIe of tbe il1te'rnationat problem. That 
il why, perbaps,"" tbis study bas not been 
done as it should be done. Naturally, 1 
bave Dothina to oppose the Bill. but, as I 
have already ~aid, tbis wi1l be one of the 
beautiful pieces of wishful thinking without 
actually producing much. I f you want to 
avoid tbat. situation, then a different kind of 
stud, into' the problem bas to be made in 
order to achieve whatever limited thins can 
be acbieved in the present capitalist system. 
I am sure, the scope is very limited. Even tben, a study like tbat could, perhaps, have 
helped better than making a general testate .. 
ment to the State Governments to do 
everything under their power to improve the 
position of tbe delinquent juveniles .. · .. 

SHRI SRID \LLAV PANIGRAHI 
(Deogarh): Mr. Deputy Speaker Sir: 1 rise 
to support this Bill which is placed before 
the House by tbe Hon. Minister in charge of 
Social Welfare. 

There is t'othing to . oppose in this Bill· 
In fact, on the otht r hand, there ate many 
welcome features in tbe BIH and it shou1d 
have been brought even earlier. The Bill 
bas got very laudable objectives which are 
two-fold one is to bring, about 8 basic 
uniformity :n the implementation of various 
legislative provisions and the olher is to bting 
about a Qualitative improvement in tbe 
functioniug of the institutions fiet up under 
tbe Children's Act, 1960. Thus, the Bill 
bas two-fold objectives. I wboie·heartedly 
welcome tbe Bill. 

I have some reservations about the 
implementation of tbe Bill. After it takes 
tbe form of a law, ] df'n't know hew effecti-
vely it would be itr1rJt'mrotfd in difftrrnt 
Stutes. As we bi'iVe ('~rerienced, marry Bills 
that are being pa~led here, many enactments 
wbich we are makin8 here and Wh(lSe 
jmplementation liet in the hands of the 
States t we find that Sf'me (If the States are 
not at all particular or serious about impJe-
menlin. tbe laws, particularly the Bocia) 
laws. 

This is a vlry beautiful piece of social 
eli datloD. 10 the calc of .. 'nte DOWf) law, 
Cbild Labcur Prohibition law, practiciWl) we 
find that tbey are not beina se fiously looked 
in\O in tho field of implementation. I would 

)lIv,"II, jlllilu Bill ~8i 

reque.t tbe Hon. MiDister tbrouab ,ou, to 80 
into the very facts. tbe very circumstance. 
wby tbe Children's Act J960, which was 
hitherto t1(istiDB. couJd not, be properly 
impJtmtnted tn different parts of the country. 
They have agreed in the Ita lement of objects 
and reasons tbat greater attention has to be 
pa_id to tbe children. I would Uke to know 
why Breater attention could not be paid 
earlier, Jt is a known f~ct tbat chiJdren are 
our national wealth and much depends OD 
the future of our children. The Dation'. 
future and tbe future of tbe cbildren are 
co-related and inter-1inked. 

Much bas been said a1:out various aspects 
of this BiJJ earlier and I agree with most of 
them. NC'body has opposed this, only some 
sup~estiOJ)s are I!iven here and tbere for 
improvement. There are two types of 
juveniJes- One iR nr~Jecttd juveniles and tbe 
other is juvenile delinquents, )f y, u go 
throuf! h (he veJ y defin Ition of it. at the 
cmtsft I said that. in the statement of objects 
and rea~Of)S it is mentioned that to bring 
shout a uniformity in the implementation 
of lh is Jaw thrc1uShout tile county, this Bill 
bas been brought forward. 

But. Sir, in nle definition of juvenile 
itself there is a difference ~s J(~!lards age of 
boys and gil Is. In respect of boys it is 16 
)'eafS alid ~ifls it is 18 ytars. I would like 
to know wi.st is the reason for this? Why 
not unifo1mity IS n'sintaioed in their age? 
The age of boys could be raised from 16 
lears to 18 years. After a11 at the aBC of 18 
years only a boy is called a major. When we 
are talking in terms of uniformity this point 
could be looked into. 

Now, SIr, the question wby the children 
or neglected by the pnre'ots. I would lite 
to fillY tbat bardly any parent would be 
wiHiog to abandon their children. It is only 
fxtra .. ordin8IY circumstance. like poverty 
which drives tbe parent to this. I would 
like to say tbat even lep.rs would like to 
bave their children with them. On 31" 
October last-second death anniversary of 
Smt. lndira Gandhi-l visited such a 'Bal 
Niketan' \'Ibere the abandoned children of 
lepers wcre takon carc of. At the initial 

, Itaae tbe)' wanted \0 80 back to tbeir Icper 
parents and I a160 found lome sutb pareDti 
did Dot like to live their ,bUdrcD to dliI 
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bome. Naturally it is only Ixtr.-ordinary 
circumstances like poverty, etc. which drive 
them to tbis. Cbildren are supposed to be 
boro equal but afler birth it il the circum-
.taaces favourable and un.favourabl' which 
mould tbe children in different ways. 

Sir, I visited another Ashram. Barlier 
it was said tbat only Brahmins could learn 
Sanskrit. Tbere I found that Harijan bOYI 
were being brought and they were uttering 
beatirul sblokas. Tbey are DOW well-versed 
in Sanskrit. So it is the teacbin& and 
training tbat reaHy influences. 

MR. DEPUSY -SPEAKER: Please con-
clude. 

SHRI SRIBALLAV PANIORAHI : Sir, 
• word about implementation. We are not 
in dearth of good pit!ces of soc,jal laws but 
wbat is really wanting is better implementa-
tion. Unless it il implemented and moni· 
tored properly it may meet tbo same fate 
as tbat of otber such lawi. Therefore f it i. 
my earnest request to tbe Minister tbat 
immediately after it become. a law sbe 
sbould tako a meeting of tbe concerned 
Minister. of State and urie upon them tbo 
seriousocsi of this piece of legislation. It 
Ibould strictly be monitored from tbe 
Centre. 

Further, Sir, various States are coming 
• forward with the grievance tbat even to run 

their routine matters they do not have funds. 
Tbo Financial Memorandum Sa)'S no extra 
expenditure is involved for its implementa-
tion. But I am of tbe opilJion tbat unless 
some Irants are made availab1c to tbe States 
aaturally it may not arouse any interest in 
tbe States to implement it properl,. 

Furtber it· is the choice of a proper 
persOD who is to remain incharae of tbese 
bomel. Tbere bas been a sU81estion initially 
tbat we sbould not bave so many homes 
liko special homes. observation bomes and 
juvenile homes etc. If there ia ooly one 
typ6 of bome aDd it is looked after ptoped, 
tbat would be much better. What happens 
is that unwanted officers are sbunted by tbo 
State O!)vernment to take charge of IOcb 
lu\'tutions. What will tbey do' The1 

,1"""". j,,"ke 11111 * , 
win Dot bav. I heart for it. Unlela tiler 
have a human approacb. they will mi_ea-
ale thiDgs and a.turall, .u~ la .. caDDOt 
acbieve tbeir deaired rOIUIt. Theso lawl Ire 
quite nobel io nature. 

Furtber. involvement of riabt type of 
voluntary oraanization8 il also a must and 
tbey need to be encouraaed. There are 
certain volunters, locial workerl who aN 
comiDI forward to take cbarae of lucb 
institution., There arc allo ~rtain inatittu-
tioos whicb with tbeir OWD effort. are 
collecting money and running sucb institu-
tions. Sucb organizations shOUld be very 
carefully located and encour.aed by way of 
financial assistance. There should allo be 
lome Government control ever tbem. 

Even thouab tbe 01 d Ige pension is • 
good scheme, but for several montb. tb., 
do not their pen,ion duo to tbe faulty im-
plementation of the relevent law. We bave 
come across several complaints of corrup-
tion. Naturally, it i. a question of beart, 
We should choole [jab, type of people. who 
sbould take cbarge of sucb institutions and 
tbat will so a lona way in proper imple-
mcntation of the relevcnt law. 

Then, tbe juvenil.s need to be aiven pro-
per education and training. In that sense. such 
hom: •• bould function like schools. Proper 
education thould be imparted to these 
children and then tbc)' must be rehabilitated 
,suitably. 1 visited one children home lalt 
week. The caretaker wa.s tomp1aiBina tbat 
thOle students who bad passed their aradu.-
tion were not beina rehabilitated witb the 
resuld tbat t~ey were not able to leave tbat 
home and stand on their own leas. Thia 

'could very well from a part of the Bnti. 
poverty proaramme aDd 20· Point economic 
proaramme 80 tbat tbe bene St. of the 
'.cbeme could flow to such people in tbe 
matter of rehabilitation. Proper rehabilita-
tion after education and traiDiD8 is veey 
important. 

Then, much baa been .. id about tho 
l'enalty for abet.l. Tbat abould be look'" 
into "ud tbe abetel. mUlt be d •• lt wida 
.. rioUl))'. ' II 
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Wit, tbe. worell. I welcome thlt Bill. 
I 081, once .... in empbasise tbat it Ihould 
be properly implemented in tbe field and it 
Ihould not remain only in tbe statute books. 

(T,,,,,,ltlllo,,] 

SHgl BAR.ISH IlA WAT (Almora): Mr. 
Deputy Speaker. Sir, I welcome tbis Bill OD 
two account •• Fintl,. it bas tried to remove 
the shortcominls in the Children Act, 1960 
wbich have beeD frequently pointed out in thi. 
House al well a. by tbose who aro cOPied 
in tbis field. Secondly. by introduciog tbis 
Bill the bon. Minister bas tried to brin. 
uniformity in the various Jawl prevalent in 
different States to remove shortcomings in 
correspondin& laws and other State enact-

"menta so that tbe State Governments can also 
be impressed upon to overcome the short-
cominls in re.pect of reformin8 tbe juvenilo 
oft'enders. J feel tbat everybody would 
like to welcome this Bill keeping in view tbe 
aforcmentationed objectivel. Althouah the 
bon. Minister bas expressed ber resolve to 
achieve these obj~tives. yet we bave certain 
apprehensions becauso tbe Centre hal left 
most of tbe tbings to tbe States includinl 
its impl.mentatioo. The Centre is only 
reaponlible for making the Act. The Bill 
provides for settinR up 01 Juvenile Courts, 
Juvenile Boardl, Observation Homes, Special 
Homcs etc. but so far as providiDI them 
(unds or making allocations in the Budget 
Is concerned the Centre bas left this work 
to tbe States. More often then not tbe 
State Governments complain that in view of 
limited resource. they are not able to dis-
cbarle tbeir functions properly and if tho 
Contro insists to take up these responsibili-
ties, tbey may latisfy the Centre on paper 
but they wilt not be able to do justice to 
these schemes. Therefore, the Ceotre should 
.criously think over thi. matter and provide 
.ulicient fundi to tbe States for tbis purpose. 
I fully aaree with the apprehensions ex-
preued by the opposition tbat uniesl the 
State Government. are provided additional 
lunds. tbey will not be able to achieve 'tbese 
objectives. The States sbould be mured 
before hand that they would be liven 10 
much luods for thil purpole. If thia is Dot 
doDe, the States will pull wool over Contro·, 
.,. by pro.ootins "Allerated Baur. 
throuah statistical jUlllery. For eumple, 
tbe .tatOl will iDrorm that tbey baye done 

lucb and such thina and win presen t some 
DlUres. For tbis tbey may cbaDge the 
oames of existing children Homes or chan •• 

,,,tbe name of an official and sive him addi-
tional charge. They may even appoint the 
lame official to look after the court as weJl 
a. the Juvenile Board. thouab he rna, or 
may not be aware of child psychoJOIY, 
juvenile reform or 'may not bave worked in 
tbi' field. 

J( tbe State Government intlmatea tbat 
such and such officer, district ma.iltrate or 
lub-divisional magistrate i. a speciaJi.t in 
this field, bow will tbe Centre verify it ? 
What shall be tbe yardstick to determine 
tbese thinas ? If the State Government. are 
to implement tbe Bill. bow the centre will 
doubt their intentions? I doubt wbether tbe 
Stato Governments wiU cooperate in reali.ina 
the objictive. with which this Bill has been 
introduced bere. They will merely complete 
tbe Corm.Utica and pres.nt some 6,UfOS. 

Tbe Bil1 envisales to involve lome 
vol uotary alencies in tbis work. Tbis is a 
100d tbi"a and I know that there are already 
mao, voluntary organisation. which aro 
working in this direction. They should 
de6nite)y be encouraged. Mere oral encoura-
gement will not belp much. The Board. at 
State level and other agencies on district 
level are not financiaJly sound and the 
Government assistance for them is just 
negligible, Unless tbe Government sets up 
a separate Fund or provides for funds. tbes. 
voluntary organisations are not loins to 
survive, becaule even today the people 
are not as much socially aware to come 
forward and cooperate wholeheartedly. Un-
less tbe Centre Or the States help these 
or,anisations. tbey cannot do any concrete 
work In tbis direction. J would lib that 
this Bill be passed but at tbe same time I 
would also like to request the hon. Minister 
to make some provi,ion io the Bill 10 tbat 
the voluntary organisations which are work-
inl in this field could be uli.ted. This 
would enable thet. oraanisation. to belp in 
reforming the juvenile offenders and also 
Inlure tbat tb., are beina properly looked 
.fter aDd reformed in sucb Homes and lucb 
otber places. Besid.. tbil, these oraaoi ... 
tions ahoutd also ensure, amODI other tbinls, 
tbat. cbild who hal once beea reform-
ed a' aD)' lucb io.titution Ibould Dot enter 
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tb~ world of crime again, and tbe chiJdrtn 
are laved from exploitation. Children have 
been exploited in this country for centuries 
and even today there is no dearth of 
exploiters. J feel tbat with this Bill many 
people will be coming forward and tbe, will 
get opportU1~ities. Earlier, once the crime 

was proved tbe juvenile delinquents wer~ kept 
In tbese Remand Homes for. long time but 
now they will get some al.istance from out· 
aide. tbeit~by encouraging gangs which are 
mpoolible for juvenile delinquency. There-
fore, the Government should make some 
provision so that this could be checked. 
Besides, it should t e ensured that a child 
who has been reformed once does not enter 
the world of crime aaain. The condition of 
the Boards and Children Homes in the 
States is pitiable. Madam Minister, you 
have been the Education Minister in our 
State and Department of Social Welfare 
comes under that Ministry and if you have 
leen the condition of children's Homes in 
Uttar Pradesh, you may be aware that it is 
extremely miserable. The grants that they 
are given are not even sufficient enough to 
meet the expenses or buildiol maintenance. 
One can imagine the way they might be 
looking after the children. 

I would like to requost that thOle should 
be some arranaement in the Children's 
Homes tbrough wbich it could be ensured 
that they are being properly monitered. 
Beside tbe Central Government agencies 
some locial workers abould also be involved. 
in this work. Tbia sholJ1d not be left to 
Central Government officials alone. 

Madam Minister, the Bill baa been 'aptl, 
named as tbe -Juvenile Justice BiU' but it is 
allo to be teen that from whom do we want 
to provide justice to tbo juvenills. We not 

only need to provide justice to tbem 
from tbe elploiters. we have also to find out 
th. reasons behind juvenile delinquency, ' , 

I feel that tbe locial milieu ;8 mainly 
responsible for it. We wn~ have to lave 
thorn from this environment which encour-
ages tbem to commit crimes. It bas been 
gen~r~lly observed tbat !he children of poor 
famIlies take to these crimes. Therefore, 
our foremost effort should be to improve 
the plight of these familie.. Poverty compels 
them to commit these crimes. 

Shrimati Pbulrenu Guba said just DOW 
that besides checking the tendency of crime 
among juveniles, we should pay attention to 
prevention side also. If we do not improv" 
the financial condition of these flmiliel 
young children will continue to be induced 
to take to crimes. Therefore, the main 
thiog is to improve their financial condition. 

The main function of this Mini.try is 
to work for the welfare of tbesociety, whe-
ther the Government ; has funds or not. 
This multifarious work bas to be done with 
limited resources and overyooe will ex tend 
cooperation to it. 

MR. DEPUfY SPEAKER: The House 
stands adjourned to realsemble tomorrow at 
11.00 A.M. 

18.03 brs. 

The l..ok Sabha then aJourned 1111 Eleven of the 
Clock on Thur3day, November 6, 1986/ 

Karttka 15, 1908 (Saka) 

rrifltea b)' M/I. Vindb)'. Va~iDi Pactaa.m ... Dclbi·'l00S~" 




